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Tuesday, August 18, 1981/Sravana 27,
1963 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

MR SPEAKER: Hon. Members, I
have to inform the House of the sad
demise of Shri N. Keshavaiengar who
was a Member of the First and se-
cond Lok Sabha dquring 1952—862 from
Bangalore City Constituency of the
erstwhile Mysore State.

L)

An active social worker, he zerved
the Bangalore Municipal Council for
four terms, first as a member and
later as its President. He was the
first elected Mayor of the Bangalore
Corporation in 1960.

A veteran freedom fighter, he suff-
ered imprisonment during the free-
dom struggle.

He was deeply interested in  the
welfare of Harijans and  President,
Harijan Sevak Sangh,

An active parliamentarian, he evin.
ced keen interest in Lok Sabha pro-
ceedings,

He passed away at Bangalore on
18th July, 1981, at the age of 78.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences

to the bereaved family.
1317 L8.1,

2

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while.

em———

ORAL ANSWERS TO QUESTIONS

Demand for a Permanent Bench of
Bombay High Court at Aurangabad

*21. SHRI UTTAM RATHOD: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) is it a fact that there is a
great demand from the Bar Council,
Legislators, Members of Parliament
and the Government of Maharashtra
to establish_a permanent Bench ,of
Bombay High Court at Aurangabad;
and

(b) if so, what is the reaction of
Government in the matter?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) De-
mands have been made and the Gov-
ernment of Maharashtra has sent a
proposal that a permanent Bench of
the Bombay High Court be establis-
hed at Aurangabad.

{(b) The matter is engaging the
sttention of the Government of India.

SHR] UTTAM RATHOD: May 1
request the hon. Minister to explain
the meaning of “The matter is engag-
ing the attention of the Governmeut
of India”, Lasttime, ShriP, V. Narsi-
mhg Rao, had explained to us the
meaning of ‘under consideration’,
‘under active consideration’ efc. There
hag beén a demand fpr the last 10 to
12 years that there should be a per-
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manent Bench of Bombay High Court
at Aurangabad. Last time, while
inaugurating the budget session, the
Governor of Maharashtra had said
that by 15th August, they would be
opening & permanent bench of the
High Court at Aurangabad. May 1
know at what stage does the mak2
stand now?

SHRI P. SHIV SHANKAR: So far a8
the question of State Government tak-
ing up the issue is concerned, ihe first
time that they took up the issue was
in 1977. Later on in 1978 as also
in 1980 the State Government had
taken up this issue. There was diver-
gence of opinion so far ag the State
Government and tlfe other constitu-
tional authorities were concerned, The
matter has since heen resolved. The
State authorities have agreed; the con-
stitutional authorities namely the Chiet
Justice, Bombay High Court as  aiso
the Chief Justice of India have agreed
now. We have tasken up this issue
and we are considering this issue iu
juxtaposition with the demands in the
other States so that the matter could
be brought to fruition once and for
all. That is the position.

SHRI UTTAM RATHOD: How long
will it take for tAe Government to do
the needful?

MR. SPEAKER: You want to pinpoint
him?

SHRI P. SHIV SHANKAR: The
difficulty with me ig that I have never
been an astrologer in my life,

SHRI EDUARDO FALEIRO: It
would be all right for the Government
to say that the question of setting up
a bench of the Bombay High Court in
Aurangabad is under consideration.
But there is one bench of the Bomoay
High Court, about which the Govern-
ment has already taken a decision and
& Bill has already been passed by this
House; 1t concerns setting up a heich
of the Bombay High Court in Goa.
That is the only part of the country
which does not have the benefit of a
High Court and has a very antiquated
and absolutely outdated Judicia] Com-
missioner's Court.
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MR. SPEAKER: Do you mean every
plade should have a High Court beach?

SHRI EDUARO FALEIRO: No. Every
place need not and should not have
a High Court bench, but every
place should have the benefit of a
High Court and that is what we d> not
have.

Now, Sir, the Bill having been pas-
sed by this House, may I know when
the Government intends to get this
legislation through Parliament, and
what is more important than legislation
when will Government have the tench
in Goa installed?

SHRI P. SHIV SHANKAR: Sir, the
Hon. Member may kindly recall that
the Bill was passed by the House. It
was slated for discussion in the Rajya
Sabha in the last Session., But my
colleagues who deal with the economic
problemg had precedence over me w'th
reference to their Bills, as a result of
which my Bill was shunted down and
even now today's business will also
revea]l that this Bill is slated for (is-
cussion in the other House. The mo-
ment it is passed by that House, T am
sure that the President will give his
assent and we will go through with
the matter.

SHRI CHANDRAJIT YADAV: Sir
one question arises from the reply of
the Hon. Minister. He said that there
are demands from other States also,
and the Government has to think in the
context of the demands of other States
also.

MR. SPEAKER: Why don't you re-
quest him for my place also?,

SHRI CHANDRAJIT YADAYV: Sir, 1
am pleading for your place ulso. In
my question, therefore, I would like to
know (1) whether the Government of
India or the Law Ministry has decided
on certain basic principles or qn cer-
tain criteria for opening new branches
of High Courts in different States? 1t
this had been decided, (2) whether this
is also a fact that in UP there has
been a long-standing demand to oven
a bench of Allahabad High Court In
Meerut? I would lke to know fLromy
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ihe Hon. Minister as to what is  the
position about opening & bench in
Meerut?”

SHRI P. SHIV SHANKAR; Sir, it 1s
very difficult to fix criteria in matters
like this, because sometimes these cc-
mands are put forth gn the basis of
emotions, sometimes on nationaligtic
basis tak'ng into consideration realities.
So, while it is difficult to lay down
clear-cut criteria, Government on their
part go To consider fhese issues on the
merits of each case; and they too take
into consideration the views of the
Constitutional authorities apart from
the State Governments viz, the Chief
Justice of the High Court, the Chief
Justice of India. We place bhefore
them all the facts and tThey exp-ess
their views. All these are juxtaposed
when the Government takes its owmn
decision on the merits of the case,

Now, as regards the question of a
bench at Meerut, the position is that
shortly—when I say shortly, it may not
take more than three to four days—we
are announcing the personnel for the
Commisgsion,

Sir, the Hon. Member may recall at
the end of the last Session, I had
made a Statement in this House t{bat
we had decided to appoint a Commis-
sion because from many districts 1a the
Western UP the demand was that the
bench should pe located there. In
Allahabad, an agitation started that
there should be no bench at any other
place. So, as a result of this and in
order to see that a harmonious app-
roach is taken so far as the Centre i3
concerned, we decided to set up a
Commission and I came forth with the
Statement at the end of the last Ses-
slon; and within three to four days I
will be announcing the personnel of
the Commission so that they can go
into the issues in the larger context.

News.item .“Faulty dam will drown
Thermal Station”

*22. SHRI KRISHNA PRATAP
SINGH: Will the Minister of ENERGY
be pleased to state:

(a) whether hiz attention has veen
invited to a mews-item which appeared

SRAVANA 127, 1903 (SAKA)
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in the weekly Blitz, dated the 23rd
May, 1981 under the heading “Fauity
dam will drown thermal station”; and

(b) it so, the reaction of Government
thereto and the steps taken in the
matter to save 450 crore Super-Ther-
ma] Power Station at Durgapur?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yés, Sir.

(b) Maharashira 8State Electricity
Boarg have issued a clarification which
also appeared in the Blitz issue of 6th
June, 1981 that the report in the ear-
lier issue dated 23rd May, 1081, we3
unfounded and no danger to the dam
was apprehended. All possible steps
have been taken by Maharashtra State
Electricity Board to ensure the sound-
ness of the design as well as the coh-
struction of the dam.

sft oo s fog . wendt @A
@A F I ¥ T2 9 gfewas
o § VA Qo W qeWT
AT AT, ..

ST WG . TRT AY wwd

st wor wam fag: &fer wo-
fofq arsx gl 9% <@ § fo A
e A feiest @i fedd ¥
I q¢ § Bt ot strraw
g st 3¢ A faegdl 07 AR
N AR wefer Pt =l
ur | 34 Ffae ¥ ars wgr war ¥
fa afear foer o affas g
BT 8, g9 Aax, 9-12 A fawd
ot gt =ifgg ag «& § e fra
TaY et Sl g 0 A
YPATLAr & | Wl g T Wb AT
redrpan Ty g far w4 A faeget
T A way wad e 9 waf §

ar @ ?
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THE MINISTER OF ENERGY (SHRIL
AB.A. GHANI KHAN CHAUDHURI):
Normally, this is the responsibility of
the State electricity boards. Normally,
we do not send our experts, unless
they ask for them, because in that case,
there may be conflict. We want to
avoid that. But this case is quite
clear. ] understand from the Maha-
rashtra Board, and they have given the
impression, that there is nothing wroug
with it, And I can assure the Hon.
Member that 1f the situation demands
it, we will send our experts.

ft gour sty forg ¢ QST WA
& it 0 & aw ¥ oY
fad mf § vadt @ fagsll o
Taf o w§ § ur =@ & afeqr foar
arr dfefead «ft war &, =fsig
o Wt -t S T A Y ?
¥ A W g cosdEw IQ I
T W !

SHRI A. B. A. GHANI KHAN
CHAUDHURI: I have a detailed re-
port on this I don’t want to take the
time of the House. I am satisfied.

Agreement with USSR for Extraction
of Oil and Gas in India

*23. SHRI JAGDISH TYTLER:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether India ang the Soviet
Union had entered into any agree-
ment for a long-range plan for the
extraction of oil and gas in India;

(b) whether gep-physical  pros-
pecting has already started under
the terms of the agreement;

(c) the salient features of the
agreement along with information
as to whether any new methods for
oil extraction have been envisaged;
and

(d) whether India will receive
fecessary and  sophisticated equip-
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ment like rigs, etc. for this purpese,
under the agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to
(d). A statement is placed on the
Table of the House.

Statement

(8) Yes, Sir. In pursuance of the
long-term programme of economic,
trade and scientific and technical
collaboration between USSR and
India dated March 14, 1979 and in
conformity with the Agreement on
econdmic and technical cooperation
of December 10, 1980 between the
two countries, negotiations were held
in India during January 12 to 19,
1981 between the Soviet and Indian
delegations headed by Deputy Min-
ister of Oil Industry, USSR and
Chairman, ONGC. In the course of
the negotiations, decisions were taken
to further develop collaboration in
the field of exploration and produc-
tion of o1l and gas.

{b) No, Sir.

(c) The salient features of the
agreement dated 17-1-1981 arrived at
during the negotiations between So-
viet and Indian delegations are as
follows: — r 9

1. The organisations of the two
gsides (India and USSR) would study
the possibility of expansion of co-
operation in the field of oil industry
after finalising the results of the
Techno-economic perspective plan for
the exploration and exploitation of
oil and natural gas resources in India
for 1981—80.

2. The Soviet side would render
cooperation to the Indian side in
execution, in one of the promising
on-shore areas in India, to be chosen
by mutual agreement between the
Indian and Soviet sides, of integrat-
ed work for oil and gas including
geo-physical exploration and drilling
works, elaboration of basic technicsl
concepts of development of the de.
posit and the installation of produc-
tion facilities.
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8. The Soveit side would render
cooperation to the Indian side in
execution of works connected with
jncrease of oil production from shut
down and low productivity wells.

4, During the discussions the So-
viet side, expressed its readiness to
render assistance in examining mat.
{ers in the application of new methods
of o1l recovery in one or two oil
fields in India.

(d) Details in this regard will be
worked out at the time of finalising
the relevant contracts.

-SHRI JAGDISH TYTLER: The

written answer which the Minister
has given, actually replies to all my
question. But I would like to put a
supplementary question. In our coun-
try, the deposits of oil and gas are
about 12.7 billion tonnes on land, and
8.3 million tonnes on sea shore, Most
of the agreements which you have
with the Soviet Union cover only
areas in West Bengal and Tripura. 1
am sure that the expert committee
which hag given a report, that we
have oil deposits of 12.7 billion ton-
nes, must be covering other parts of
the country. Which are the other
parts of the country where oil explo-
ration i3 going on?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): Oil explora-~
tion at present is going on in
Rokhia in Tripura, where about 25
Russian experts are working. Then
in the Mahanadi basin, we are likely
to start the work from December
1981, We are going to take up the
work in the Godavari where the
possibility of finding hydro-carbons
is very great. Apart from that, as
deseribed in this agreement with the
Soviet Union, the Soviet and Indian
specialists are drawing up a plan of
action for 1981—90. During thiz period
of ten years, we will draw up a plan
_ with the Soviet experts for taking
up seismic surveys, geological sur-
veys gng olso exploration werk in
wvarious parts of the coubtry.

QOral Answers 10

SHRI JAGDISH TYTLER: There
are over 400 welly which, in the last
s0 many years, have been dug; but
because of proper maintenance not
being tliere, and their not being pro-
perly lookeq after, we are not using
those wells. Are they looking after
the wells and repair of the wells
covergq by this agreement with the
Soviet Union?

SHRI P. C. SETHI: There are not
about 400 wells; there’ are about 263
wells lying idle in the Gujarat oil
fields. Out of them, some are sick
Lhits which have got to be repaired;
and for the repair of those sick units,
we have entered into an agreement
with the Techno-Expert of USSR.
With regard to other wells ,they have
to be new stimulation equipment
etc.; and for that purpese, we have
entereq into a collaboration agree-
ment with & Canadian Company.
After this is done, I hope that alt the
262 wells which are fairly old wells,
which have been producing since
quite some time, will be giving bet-
ter results.

SHRI MADHAVRAO SCINDIA
It has been repotteqd ih the Presy that
the Government have signed an ag-
réement with 4 Frénch Company for
the exploration gnd development of
off-shore drilling facilities. Wasg the
possibility éxdmined while signing
an agreement with the Boviet Union
of making this agreement all embrac.
ing to include such off-shore activi-
ties as well? What was the reason
why such off-shore activities were not
includeg in the agreement with the
Soviet Union?

SHRI P. C. SETHI: As far as this
is concerned, it does enot form part of
this question. With C.F.P. we had an
agreement for the last four years;
and what has been arriveg at now is
only an extemsion of that agree-
ment with further addition that new
technoldgical know-how ete. to fully
exploit Bombay High &nd Satellite
fields will also be transferred to the
Indian teams of ONGC. Now the
CFP has promised that they would
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be exploring the possibility of in-
creasing the crude production of
Bombay High and Satellite fields
from 13.2 million tonnes which was
the target of ONGC for these fields
io about 20 million tonnes in 1984-85.
Here the specia] feature of this ag-
reement is that we are not going to
share any oil with them.

SHRI INDRAJIT GUPTA: What-
ever may be the points, he must re-
ply to his question. He has not
answered his question.

MR. SPEAKER; I think he has
satisfied him.

SHRI INDRAJIT GUPTA: The
question was: why this off shore ar-
rangement has not been included in
the agreement.

SHRI P. C. SETHI: I have answer-
ed it. As far as this particular area
of Bombay High is concerned, there
was already an agreement continuing
with CFP, As far as exploration in
the off-shore area is concerned, I am
#0ITy to say that expertise is avail-
ablg which is much better in other
places. (Interruptions)

SHRI KRISHNA CHANDRA
HALDER: The Minister has not yet
mentioned whether exploration work
will be taken up in Bokultals, Sun-
derbans and Galsi which is within
my constituency in the District of
Burdwan; whether new technology
wil be applied in this area; whether
off shore drilling in the Bay of Ben-
gal will be taken up.

SHRI P. C. SETHI: According to
this callaboration agreement, now
we will take up along with the tech-
no-expert, parts of 24 Parganas and
Nadia District covering about 2,300
#q. km. As far as the Diamond Har-
bour Bodra Port Canning area is
concerned, the ONGC will take up
the work themselves. Therefore, this
area would also be about 2,500 sq.
km. In all, in Bengal, therefore,
these two contracts will be covering
up sbout 5000 sq. km.

AUGUST 18, 1981
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SHRI KRISHNA CHANDRA
HALDER: What about Bay of Ben-.
gal?

SHRI P. C. SETHI:
cover the Bay of Bengal.

Wit Eeftfaro
+

*24. gHE WTEN @
st wwror wfew

Fq AW WX qArew WA A%
TR A gar wq

(w) Gir 2fodioq & ak &
aduet feafa #ar §;

It does not

(@) 78 g v & fAg

T &4 % 7a0 Iqq fog § fr ofoad

(@2 /K T SATESa g saifer
8Fq std; W

(w) %a avam ¥ qu s
2 war wa o< feadf gvufo @<
gufr ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) The
question is under active consider-
ation. A beginning is being made by
providing coverage of Asian Games

in colour for foreign broadcast orga-
nisations,

(b) Four Nos. of coloured O.B.
Vans and other allied equipments are
being procureq for coverage of Asian
Games in colour for foreign organi-
sations only. There is no proposal at
present to telecast the Asian Games
in colour within the country.

(c) The additional cost of cover-
ing Asian Games in colour will be
Rs. 500 lakhs.
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oft sterw ol : seaE W,
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wt W ww Har, Bafed § @
W it \ wE W NG we
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SHRI LAKSHMAN MALLICK:
What is the proposal of the Govern-
ment to fully utilise the OB vans
after the Asian Gamies? Hag the Gov-
ernment any proposal tp extend the
TV centre at Cuttack and Sambal-
pur to cover remote areas of Orissa?

SHRI VASANT SATHE: The OB
vang would definitely be wutilised
after the Asiap Games. The propo-
sal is to utilise them first in the bor-
der areas where today there jg a vir-
tual TV invasion ag it were on our
side from outside countries which
have colour TV. So, we will first uti-
lise them in the border areas. As far
as Cuitack ang Sambalpur are con-
cerned, the matter of having a full-
fledged studio and link-up is under
active consideration. We shall defi-
nitely have it in mind, «

DR. SUBRAMANIAM SWAMY :
First of all, I must express my sur-
prise that in this country when we
have shifted from propeller planes to
Jet planes and from mechanical cal-
culators to electronic calculators, we
ghould fight shy of switching over
from black and white to colour TV.
I am fully in support of the move to
bring in colour ‘TV‘. But this Gov-
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ernment makes tall promises but
doeg not fulfil them. They started by
saying that this will happen but it
has not happened. May I know
whether it is a fact that the Gov-

.ernment has set up a sub-committee

to examine this question in the Min-
1stry, who are its members, what is
its scope and whether they have
invited global tenders for import of
vans from abroad for the purpose of
Astan Games and if so, which are
the companies and which are the
countries from which tenders have
beeh received?

SHRI VASANT SATHE: I am
thankful to the hon. member for his
progressive views.

DR. SUBRAMANIAM SWAMY:
All my views are progressive you
accept only some of them!

SHRI VASANT SATHE: There
are exceptions, So far as this matter
is concerned, there is an inter-minis-
terial working group which is going
into the whole question. It will take
a few days. As far as getting OB
vans are concerned, they have to be
got through DGS&D. The matter is
already being processed.

DR. SUBRAMANIAM SWAMY :
Have you invited tenders?

SHRI VASANT SATHE: It is for
them to invite global tenders, which
is the mormal practice. They will in-
vite globa] tenders. When they are
invited, I do not know which com-~
pany will make an offer. That atage
has not yet arisen.

o wrowr werh : weEE wdEy,
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MR. SPEAKER: I would like to
make it clear that at present there
are 527 Members in this House. It is
impossible to call everyone who
raises his hand. I try to distribute
the time equitably. The hon. Mem-
bers must cooperate with me in this
respect. I do not have special attrac-
tion for anybody. All the Members
are equally respectable to me, So, that
should be borne in mind.

SHRI INDRAJIT GUPTA: Are we
supposed to raise our hands in order
to catch your eyes? Or are we to
rise in our seata?

MR. SPEAKER: I have not chang-
ed anything. .

SHRI INDRAJIT GUPTA: How
do we catch your eyes?

AN HON. MEMBER: Mr. Gupta is
expert in that.

Report of Sile Selection Committee
regavding seiting up of refineries

*+25. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to refer
to the reply given to Uastarred Ques-
tion Ne. 8053 on 28 April, 1981 re-
garding Refinery in Haryana State
amd state:

{a) whether Government have
since conifdered the report of Site

Selection Committee regarding loca-~
tion of refinery in North-West re-
gion; and

(b) if so, the decision taken for
selecting the site for the location of
the refinery?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) A final decision is expected
shortly,

SHRI CHIRANJI LAL SHARMA:
Will the hon. Minister kindly tell
whep the report of the Site Selec-
tion Committee was received, how
many places and which places have
been recommendeg by the Site Selec-
tion Committee in order of priority?

SHRI P. C. SETHI: The Expert
Committee actually recommended
six sites, They were Karnal, Kuri-
kghetra, Saharanpur in the North and
Salaya, Goa and Mangalore in the
South-west. Out of these, the Minis~
try, after comsidering the report, an-
nounced in this House that Manga-
Jore ang Karnal woulg be suitable.
But since then the Planning Com-
mission and the Ministry of Finance
have raised the question that before
a final decision is taken in this mat-
ter the cost of transportation, time
factor, time limitation of alternaive
locationg should be taken into con-
sideration. Therefore, various other
sites were also taken into con-
sideration. At present, they are being
studied. We will be in a position
to take a final decision in this matter
very shortly.

SHRI CHIRANJI LAL SHARMA:
Will the hon. Minister kindly speci-
fically state by what time this deci~
sion jg likely to be taken? What is
the estimafed cost likely to be incur-
red on the project? How much pe.
riod the project will take for com-
pletion? Will Karnal be selected for
this project as was told by the hon.
Minister of State in the Ministry of
Pettoleum ang Chemicals in reply

to my supplementary question on an
earlier occasion?
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SHRI P. C. SETHI: As far as the
cost of laying the pipeline is con-
cerned, Karnal would requre about
Rs. 2447 crores, XKurukshetra—
Bs. 27.35 crores, and Saharanpur
about Rs. 34.61 crores. As far as the
cost of the refinery is concerned,
whether we put it up in this area or
that area it will be the same. Man-
galore would require about Rs. 233
crores, Goa Rs. 2345 crores and
Salaya Rs. 227.5 crores. Salaya was
abandoned, as it was considered too
near the border. Therefore, at pre-
sent Goa and Mangalore are under
consideration.

ft froard s s @ R
Feprgn & o St a1 AT 7Y At aq WY
TeaTy ¥ g€ AER A wfawe
67T 1T AT ) TG F W{RE TG
e dveT w1 R wawde ad g,
X 3T WE FTCETH B TR K goxew
¥ ®romg Jiw F7 3§ E?

SHRI P. C. SETHI: After the
questions were raiseq by the Plan-
ning and Finance Ministrieg three or
four sites, including Sawai Madho-
pur, were considered. TUltimately, it
was decided that the final selection
would lie between the sites I have
mentioned

SHR1 K. LAKKAPPA: The Gov-
ernment of Xarnataka has been
urging for a long time the location
of the refinery at Mangalore. All the
datg and the reports which have been
required by the Government of India
have been furnished by them. In
fact, discussions were held at the
highest level on this guestion. 1If
there mre any bottlenecks on the im-
plementation of the project at Man-
galore, raised by the Planning or
Finance Ministry, will the hon. Min-
ister aszure us that he will have an
early discussion with these Minls-
iries to see that the early implemen-
tation of this project at Mangalore is
made feasible?
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SHRI P. C. SETHI: ‘The Working
Group is considering these things. As
soon as we get the report from the
Working Group we would be expe-
diting the establishment of these
grass root refineries, becauge they
are very much needed, in view ol
the fact that our production pro-
gramme in the Sixth Plan has been
raised. Therefore, we are going to
have these grass root refineries es-
tablished as early as possible. As
I said, Mangalore is being consider-
ed along with Goa.

MR. SPEAKER: Next Question,
Shri K. T. Kosalram-—absent. Next
Question, Shri R. P. Gaekwad—
absent. Shri R. N. Rakesh--absent.
Next question Shri K. A. Rajan, Shri
P. K. Kodiyan—absent. Remarkable.
Next question, Shri A. C. Das.

Survey by Oil Indja Ltd. In Orissa

*30. SHRI A. C. DAS: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether 1t is g fact that the
survey conductegq by the Oil India
Ltd. in the Coasta] belt of Orissa has
remained incomplete,

(b) whether it is also a fact that
the drilling of oil which had started
earlier hag also stopped;

(c) if so, the reasons thereof;

(d) whether Government have any
proposal to complete the programme
of Geophysical and Seismic surveys
to assess the oil drilling prospects In
its 6800 gq. km. of petroleum explo-
ration licence areéa in coastal Orisss;

(e) the progress made s0 far in
the metter; and

(1) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) No,
Sir. The Aeromagnetic survey was
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completed in 1978 in the onshore part
of the Mahanadi Basin, Orissa. The
Seismic Survey js expected to com-
mence by September, 1881,

(b) No, Sir. Since no drilling nas
been done in the onshore area 80
far and it can be undertaken oaly
after seismic survey and other in-
formation reveal drillable prospects.

(c) Does not arise.

(d)Yes, Sir, as given under parls
(a )and (b).

(e) The seismic survey is expect-
ed to start by September, 1881,

(2) Oil India Ltd. has signed a con-
tract with Geophysical Service Inc.
of USA to conduct seismic surveys
in the onshore Mahanadi area for
2400 line kilometres over a period
of 18 months.

) wwify sor @ wAw
qdi w9t § fr @A I ¥ SR
@t @ & 1 waw qE faur s
g foc am w¢ frar wimr § v
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T XL owT g oAU WO
7@ A AT & 57 a9 W WY 97
& Ty ® S @ w0 fFare w1}
w®E?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI); Sir, as far as
the work in this area is concerned,
Oil India took up the Masahanadi
Well No. 1 which was spudded in on
30.1-1980 ang was drilled to a depth
of 2,740 metres. This well did not
produce any results and so it had to
be abandoned. Then the second well
was taken up, which was spudded in
on 6-7-1980 and was drilled to a
depth of 3,650 metres. But this well
also did not produce hydrocarbons
on testing. Therefore, this well was
s8lso sbandoned. The Govemment,
after that, approved OIL’s proposal
to invite foreign specialist consul-
tants to evaluate relevant data and
consequently two experts from Me-
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Cord, USA, were called in India and
they submitted a preliminary report
of their findings. Based on this report
Oil India is examining the possibi-
lity of entering into an agreement
with McCord, USA, for carrying on
the subsidiary work in this area with
their collaboration.

sft gfy v Tw . WER
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SHRI P. C. SETHI: After the
aeromagnetic survey is carried out,
then the seismic survey is carried
out only in those areas where there
1s a possibility of finding hydrosar-
bons, and if the data collected from
the seismie survey is encouragiig,
then only drillirg operations are
started in those areas which are ir-
dicative in this respect.

DR. KRUPASINDRU BHOI: The
Soviet ships have been engaged for
purely exploration work, and they
have found ancient formation and
hydrocarbons in the Bay of Bengal
and Mahanadi basin. They have
pointed out 5000 square kilometres
of oil potential by on-shore seismic
survey. But this particular ares is
the victim of severa] teams engaged
either by Oil India or by the De-
partment of Petroleum and Chemi-
cals, First they have engaged Carls-
berg Ltd. and Carnivelselva ships of
USA origin in that particular area
for exploratory drilling. But unfor-
tunately, as I mentioned several
times of the floor of this House, USA
had sabotaged the programme. The
premier organisation of the ONGC
who have found hydro:arbons by
their aeromagnetic and seismic sur-
vey should be entrusted with produc~
tion-oriented exploratory work be-
causg Oil India has less expertise for
on-shore exploration. So, why should
not the USA people who have been
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entrusted with the job be dispensed
with and the work entrusted to
ONGLC?

SHRI P. C, SETHI: Sir, may I as-
sure the hon, Member that wherever
there is a possibility of finding
hydrocarbons whether it is by Cil
India or by ONGC, we shall not leave
any stone unturneq in finding out the
oil wherever it is possible, and there-
fore, Oil India has been doing their
best in this part of the country and
when after spudding two wells they
have not been able to establish the
possibility of hydrocarbons, they, as
I have stated, invited the foreign ex-
pert parties for this purpose and the
overall expenditure in this connec-
tion is going to be about Rs. 12.05
crores and I am sure that Mahanadi
basin which is said to be full of cil
would be utilised.

shhowen frw wgee 0 & Hdt
wfea } o gt § fe fagre
¥ wearo faly 3 9 o @F s ar,
FAF ATY WA Frr 4 vy IS qy ?
wgt 7T W faad A B Fwean
t ot =, @ faqa ¥ 73 Tl

MR. SPEAKER: The main ques-
tion relates to Orissa and not Bihar.

SHRI P. C. SETHI: The question
relates to Orissa only. If the hon.
Member puts a separate gquestion, I
shall deal with it,

SHRI CHINTAMANI PANI-
GRAHI: Is the Minister aware that
in the Chilka Lake area also there is
possibility to locate oil? Will explo-
ration be extended to Chilka Lake
area?

SHRI P. C. SETHI: Exploration
and actual drilling will be take up
only after the seismic survey report
ig avallable, If the gata indicates the
possibility oy hydrocarbon in any
area, whether it is Chilka Leke area,
or any other area we will take up
exploration.

8HRI M. RAM GOPAL REDDY :
The Minister assured the House that
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he will not leave any stone unturned.
I want to know how many stones he
has turneg, so far and how much is
left.

MR. SPEAKER: Do you want to
know how many have been left un-
turned?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRi
DALBIR SINGH): (a) to (c). A state-
ment is laid on the Table of the Housex,

Statement

(a) The demand for soda ash in
1980-81 was estimated to be §.30 lakh
tonnes and in 1981-82 at 6.80 lakh
tonnes. As against thus demand, the
production in 1980-81 was 5.83 Iakb
tonnes ang in the first four months of
1981-82 (Aprnil-July) 2.09 lakh tounes.
The production in the first four months
of 1981-82 was higher than that in the
corresponding four months of 1980-81
by 24.7 per cent. If the trend con-
tinues, it is likely fhat the production
would meet the requirements of the
country, Soda Ash is now easily avai.
lable in the market at prices more
or less on g par with the manufac~-
turers’ price,
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(b) Soda Ash was in short supply
during the years 1978, 18790 and early

1980. In order to augment the avail~
ability, import of soda ash was placed
under Open Genefal Licence {(QGL)
with effect from 14-1-1979. The value
of soda ash imported in 1979-80 was
Rs. 20.85 crores. Import statistigs for
the period subsequent to March, 1980
are yet to be published. Once the
data are compiled, they would he
published in the Monthly Statistics of
Foreign Trade of India (Volume 1I),
copres of which are available in the
Parliament Library. The imports dgpn-
tributed in a great measure to the

lowering of the open market price from
the very hugh levels it had reached.

(c) Though soda ash is not subject
to statutory control, Governrment are
mnformaily monitoring the production
and distribution of soda ash. 1mport
would be regulated taking into ac~
count the availability and demand.
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SHRI INDRAJIT GUPTA: I would
like to know from the hon. Minister
whether it is not a fact that the pro-
duction of soda ash in the country is
virtually a monopoly of four big bus-
iness firmg and, if that is so, whether
he will kindly name those four firms
which are producing the entire produc-
tion of soda ash in this country erd
whether it is not a fact that they are
interested in seeing that the imports
are not allowed at all so that they
can make the maximum profits out of
the protected market., 1Is thisnot a
fact and is he keeping them very much
in mind to see that, for example, as
happened in the case of automobile
industry, these few manufacturers w.i!
not be allowed to exploit the domestic
market entirely and keep on jacking the
prices?

SHRI P, C. SETHI; As far as the
manufacturers are concerned, M/s
Tata Chemicals had a production capa-
city of 3,60,000 fonnes. It has been
further expanded to 5 lakh toures.
The expansion has been granted and
they are progressing wth the expan-
sion scheme. The second party is M/s
Saurashtra Chemicals. Their origi-
nal capacity was 60,000 tonnes. They
have been given an expansion of 1
lakh tonnes, making a total of 2,60,000
tonnes.

SHRI INDRAJIT GUPTA: That is a
Birla concern, I think.

SHRI P. C. SETHI: Yes, Tata and
Birla both are there., This firm 19
now producing 2,30,000 tonnes and the
capacity will go upto 2,65,000 ‘onnes.
‘The third party is M/s Dharangadhaca
Chemicals. Their capacity is 65,600
tonnes. They have not come up for
any expansion. The fourth party is
M/s Orissa Cements Ltd. Their capa-
city is 39,600 tonnes.

Ai:art from the' expansion which has
been granted to’ Tata Chemicals and
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Saurashtra Chemicals, in order to
diversify the production of soda ash
also in the public sector, we have siven
licences to Andhra Pradesh for 1,20,000
tonnes; Punjab—66,000 tonnes; Tamil
Nadu—~66,000 tonnes; Gujarat—3 lakh
tonnes and Hindustan  Fertilisers,
Haldia—60,000 tonnes. Therefore look-
ing to the fact that the present installed
capacity is 6,94,000 tonnes in the pri-
vate sector, the public sector produc-
t'on of 6,12,000 tonnes is being had.

SHR]I NIREN GHOSH: Is it a fact
that M/s Tata Chemicals because of
their mal-practices against small sili-
con manufacturers, deliberately cur-
tailed production in order to squeeze
those manufacturers out of the market
and, precisely in this period, though
they deliberately lowered production,
their assets have mounted to astrono-
mical figures? If that is so, I want to
know whether the Government would
conduct an inquiry into the matter and
see that they do not indulge in such
mal-practices.

SHRI P. C. SETHI: 1 will have first
of all to verify whether the facts re-
lated by the Hon. Member are correct
or the facts which I have got are cor-
rect.

SHRI NIREN GHOSH: I have given
the facts.

SHRI P. C. SETHI: I am given mYy
facts which I have got. According to
my facts, the Tatas were producing
about 83 per cent in 1979. They pro-
duced about 88 per cent of the installed
capacity in 1980 and in the first seven
months of 1981 their production is 109
per cent and, therefore, it cannot be
said that they are deliberately curtail-
ing the production. However, as far
as the expansion is congerned, thelr ex-
pansion is tied up with the doubling of
the railway line in that part of the
country. About half the work has been
done and as soon as the other half
the work will also be done, I the
éxpansion w:ll be completed.
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Power Projecis

*33. SHR] ARJUN SETHI: Will the
Minister of ENERGY pe pleased to
state;

fa) whether Central Goverament
have received reports from certain
States regarding The unsatisfactory fin-
ancial conditions, bad management, dis-
tribution losses and inability to com-
plete power project® and expansion
schemes in stipulated time and budget
provisions; and

{b) if so, the reaction ot Central
Government in this regard?

THE MINISTER OF STATE N THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
Central Government ig aware of the
problems of the State Electricity Boards,
Whie the prime responsibility for im-
provement in the perormance of the
State Electricity Boards rests with the
Btate Governments, the Central Go-
vernment have issueq guidelineg from
time to time to improve the working of
the State Electricity Boards. These
guidelines cover, inter allia, improve-
ment in the financial performance of
the State Electricity Boards. through
betterment of plant and equipment and
increased capacity utilisation, rationa-
lisation of tariff structure, control over
manpower and inventory and better
project management. Emphasia has
also been laid on reduction of trans-
mission and distribution losses through
balanced investment on  generation,
transmission and distribution and im-
plementation of system improvement
schemes.

SHRI ARJUN SETHI: I would like
to know from the hon. DMinister
whether it is a fact that apart from
this mismanagement and unsatisfactory
working, in some cases scarce materls
als like cement and steel are the main
hurdles for the tlmeiy completion of
the Project.

If g0, what measures Government is
taking to solve the problems so that
the power problem in the country is

.overcome?
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SHNI VIKRAM MAHAJAN: So far
as cement and steel is concerned,
we fromn the side of the Central Gov-
ernment, help them in procuring szpe-
cial quota and by this system, we have
been successful in doing away with
constraints. Therefore, there 1s mno
special obstacle which is the main
cause of delay.

WRITTEN ANSWERS TO QUESTIONS

Insistence on MRTP Companies to have
prior approval for Modernisation

*26. SHR] K. T. KOSALRAM: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a whether the insistence on MRTP
companijes to have prior approval for
modernisation and for getting the
balance equipments to achieve the
production level upto the licensed capa-
city has hindered the production ine
crease;

(b) whether in view of the fact that
under the world-wide inflationary
spiral the value of assets will natural-
ly go beyond 25 per cent mit by
such modernisation, Government pro-
pose to allow modernisation if the pro-
duction ig not to go beyond licensed
capacity; and

(c) it not, the reasons for the same?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Under the
extant provisions of (Section 21) the
Monopolies and ReStrictive Trade Pra-
atices Act, 1969, if, a modernisation
proposal results in accretion to value
of assets of the undertaking by 25 per
cent or more, the undertaking concer~
ued s required to obtain prior appro-
val of the Central Government. In
case, however, accretion to value of as-
sets is less than 25 per cent, no prior
approval under the MRTP Act is re-
quired. Since every effort is made
to dispose of such modernisation pro-
vosals requiring prior approval under
the MRTP Act within the quicket pos-
sible time, it canont be said that the
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requirements of obtaining prior up-
broval, in cases where thg accretion to
the value of assets of the undertaking
is 25 per cent or more, has hindered
growth of production.

(b) and (v). The High Powered
Expert Commitee on (ompanies and
MRTP Acts (Sachar Comriitee)
which submitted fts report in August,
1978, has, inter-alia recommended
that such modernisation proposals re-
sult:ng in accretion {0 the value of
assets of the undertakings by 25 per
cent or more, but unaccompanied by
increase in licensed/approved capa-
city by not more than 25 per cent or
more should be exempt from the pro-
visions of the MRTP Act. This and
other recommendations of the Com-
mittee for amen@ments to the MRTP
Act are under active consideratien of
the Government.

Energy Development Programme

*27. SHRI R. P. GAEKWAD: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that
energy development programme has
not been able to keep pace with the
demand and there has been no sub-
stantial increase in the generating
capacity;

(b) the details of the short-term
and long-term measures to achieve
faster growth in power out-put;

(c) the stepg taken to expedite the
commissioning of on-going projects;
and

(d) other steps being taken to
meet the growing demand for power
in the country?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI XHAN
CHAUDHURY): (a) to (d). A state-
ment is laid on the Table of the House.

The installed generating capa-
city in the country has grown at
a rapid pace, having almost doubled
during the decade 1971—81. Yet, on
account of steeply increasing demand
for power, there have been varying
degrees of shortages in different aress,
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Thie shortage has been due mainly to

delays in commissioning of new pro-
and sub-optimal performance of

existing thermal power stations,

In the short-term measures, focus
is on improvement of performance of
thermal power stations through:—

(i) Constitution of teams of
technical experts to prepare and im-
plement time-bound renovation and
betterment programmes for major
power stations; and

(ii) improvement in the quantity
and quality of coal supplied to
power stations.

The long-term» measureg including:—

(i) Planned addition of new
generating capacity of 19,666 MW
during the Sixth Plan period and
of new generating capacity to meet
the requirements beyond 1985;

(ii) improvement in systems of
project management and construc-
tion monitoring at both Central and
State levels;

(iii) strengthening the arrange-
ments for training of technical per-
sonnel at all levels; ang

(1iv) development of regional/
national grids in order to facilitate
flow of power from surplus fo
deficit areas.

1317 LS—2.

Trends revealeg by Elections

*28. SHRI R. N. RAKESH: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
most striking trend about elections is
that while the total electorate has
gone up in most of the constituencies
(Lok Sabha and Assemblieg) compared
to the last elections (in 1977, 1978 and
1980) the total voteg polled is less
than in the previous elections;

(b) if so, whether Government have
conducted any study in this regard;
and

(c) if so, the details regarding the
votes polled in the recent by-election
to Lok Sabha as well ag in Assemblies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (@) to (ck
A comparative statement showing the
number of electors, votes polled and
percentage of voting in the bye-elec-
tions to Lok Sabha gnd State Legisla-
tive Assemblies with election held in
1977, 1978 and 1980 is placed on the
Table of the House. No study in this
regard has been conducted by Govern-
ment.



g6

Written Answers

AUGUST 18, 1981

Wreitten Answers

wor 1W5°99 196°¢v1 (‘d °n) mdsepg-g¢  °¢

98'89 126'6v 86V'TL . - (exerensey]) peany pemreqa-pLp  y

- - 6L L9 655'9L 986°CI1 (remg) andrenxeqg-¢0z ¢

- - T8 U9 ZIPIT (reqg) wreg-gy 7

- . 6 9RZ¥¥E 78898 (veqrg) eqeoeqq-p ¢y

SArIaWASSY FILLVISIOAT

- -~ W LETT6E 612’829 (g ‘M) sxodweng9z -9

- SI°¥S LeS'gEE 134 ¥347 * (4 'n) peqeqeny-9s ¢

- - IS y'ree TI°L29 * (a'n) mdenmy-4s 4

- 65°8b 978°70¢ 957'c29 (‘d°n) mpaysz ¢’

61°€§ TSL'66T 695'€9S (d°n) fnpeg-zy Z

- 26°TS TST'0EE 126'€29 (essu0) Peunp9 -y

FHEYVS Y01

8 L 9 S ¥ £ z I

afmuong  pood 6 w039y O ON ofmuoong  poqod 0 X3 3O ON

8L61 LLGY ATmg/L>usmnsuoy Jo SWEN  ON'IS

‘0861 © L6 ‘LLEY ¥ pray uo9pa
SHQUISTY 91915 PuD DYQDS YO'T 0f $on397-HhY A 13 Sumgon fo a3opuaaiad puD popgeq smoa ‘ssoysape fo squmu g Surmoys jumuas A0 G

b ]



38

Written Answers SRAVANA 27, 1003 (SAKA) Written Andivers

§7

8°<S

966

(reSusg 1M ) ssodevprn-c7

'91
05°7S 698°sS FI¥'901 (reBuog 10M) BIIPTEN-6ST ST
$S° 98 6C'%9 Piiygrdl (reBueg 19M) wing umQ-gey HI
£p°SS T56°SH L¥6001 (reBuog oM ) ndavpe(-ggy gy
€8°0L 6198 6E8°Z8 (re3uog 3M) mdezpng-gp 71
¥2'89 898°ss 1818 (reSuag 19M) eqreqy-1p -1y
09°69 60L°09 vZU'L8 (reBuag 10M) (weBsvmny-L¢ 0]
L8'¥b 1S6'0p 0’16 (eBuog 1M Surpalfieq-£7 -6
69°SS 69 $66°CI1 (-d ‘n) wempuy-gic ‘8
9% 1¥ L60'TS LY 41 (‘d ‘1) mdueqefqegg-99 -
Sk 6 08L'LS V3911 ("d ") veng-0p 9

S v 3 z




40

Writien Answery

Written Anewerg AUGUST 18, 1081

031y 15€°99 0S.4°851 80° €S 850°v8 €LESST °§
SI LS oLV ¥ LT8LL )/
1899 768 £88°CEl 99°¢8 L89°PI1T 8.8€E1 €
y Al (4 €288 (43§74 6£°€9 €218 A2y 4 S 4
€8°9b 08E‘vP 89Lv6 $6° €Y 80¥° 1 61TP6 ‘1
STIIGWASSY FALLVISIOFT
9¢° LS STL'LbY 809°08L 0849 SIS TOS 10%.L 9
st 909°s81 [44:3 1) 90" 8¥ SOL'IVE wInL s
€8t 69L°90C 86¥°TEL ¥6'1S IWLSLE 0SE'EeL ¥
(v Al 1€0°VIE 69%° 6L9 01-0¢ 1€5°8¢€€ 1789°619 ¢
86t I8S°IST $78°1£9 9% 181°PLT 213 4 U I 4
19°6¢ 850°L8T 1£5°€2L 8T'TS vIS'89t wIYL Y
VHEvS Y01
14 € (41 114 o1 6
Bwnuong pofrod 304 103397 J0 "ON Byu0Rg panod seop 8303391 Jo *ON
(wonop-o4g) 1361 0861

830 spy) wosf pamumuos § | 0f G swuznee (8-3-81 48/ ST 0N SOIPI() puimS 83 pwNRS



48

), Wrikien Answers

1903 (SAKA)

Written Answers SRAVANA 27,

41

00° £9 97969 szs'on : ‘91
62" 8v 928'ss S19'11 St
S0°LS VESLL 668°SE1 . - ol
w'ss LL1'69 PI6'EC] : 1!
08°9L 1o‘oL 65116 I 4 ¢
14t LIE'SL 02596 pl
66" IL 010°€8 60€°S1T : . 01
{9814 svsty ETE'LOT - 6
SE¥§ 6L3°0L 60¥°0€ | ST 9SS 818°6Z1 '8
66 t¥ sh3‘es LEO'OET 9 ¥ 6£9'09 IS8'SET 'L
Ty 6LTYS LOB‘SZT 8L¥S 1LS0L 968821 9
¥1 £1 u 11 o1 6




43 Writien Answers AUGUST 18, 1981 Written Answers 44

Kerala State Hydro Power Projects
Awaiting Cenires Clearance

*29. SHRI K. A. RAJAN:
SHRI P. K. KODIYAN:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the
XKerala Government has submitted
proposals for ten hydro-power pro-
Jects in the State in the current Plan
for the Union Government’s clearance;

(b) it so, the names and other
details of the projects;

(c) whether it ig a gact that the
Union Government have given
elearance for 34 projects in various

states but none in Kerala; and
(d) if so, the reasons therefor?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) to (d). The
Project Reports of 8 multi-purpose/
hydroelectric schemes have been re-
ceived from the Government of
Kerala., Out of these schemes,
Kallada hydroelectric scheme (2X7.5
MW) has since been cleared by the
Centra] Electricity Authority and re-
commended to the Planning Commis-
sion for an investment decision.

The present position regarding the
remaining 7 multipurpose/hydroelec-
tric schemes ig given in the Statement,
laid on the Table of the House.

Statement

Scheme Installed Estima-
capacity ted cost
™Mw) (Rs. in

crores)

Date of Present status of project report

of
project
report

1. Lower Periyar . gx6o 5976

2. Karapara-Kuriar- g5 48:55
kutty Multi-pur-
pose Project

Ex

1976 Project report has been examined
Central  Electricity Authoriyc{
Central  Water Commission
Deptt. of Power and comments
sent to the project authorities.
With a view to expedite the cess-
ing of the scheme, project authorities
were  requested to depute their
engineers to CEA and  CWC for
discussion. The project engineers
have now come for discussions.
The project will be cleared after
the project fcatures and cost esti-
mates are d,

~

1979 The project report examined in

S CEA/CWC and comments were

forwarded to Project authorities.

In spite of the repeated requests

replies to these Comments are
awaitcd. Being a multi-purpose

ject, the project would have to be

first approved by the Technical

Advisory Committee of the Plann-

mg Communon Thereafter, the

pomon would be considered

the tral Electricity Autho

rity. .

[
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45
4 2 5

8. Mananthawady 4% 60 The Pr%ect has been examined in
Multi-purpose Pro- EA/CW and Deptt. of
ject. Power and comments has been

4 Knthynds Augmen- —

5

zha

tion Scheme

Pandiar 2xgs
Punnapu- 35.

forwarded to the Project authorities
in Nov., 1980. hile  replies
to some of the comments have
been received in March, 1981,
replies for other are still’ awaited.
As the project involves the west-
ward diversion of waters of Manan-
thawady river, a tributary of Kabini
(Cauvery 5Basin) for Irrigation
and Power generation, the inter-
State aspects of this project would
nce;i to be resolved. ﬁemg a
multi-purpose roject, the project
would h?ve to 5 Jcleau'ed first by
the Technical Advisory Committee
of the Planning  Commission.
Thereafter, power portion woul
be considered by the Central Elec-
tricity Authority.

The Pro;ect report has been exami-

ned CEA/CWC and comments
has heen sent to the Project autho-
rities. Replies to certain comments
reccived recently arc  under
examination. The  project involves
westward divers on of waters of
Karamanthodi river, a mbutary
of Kabini in Cauvery Basin, into
Kuttiyadi basin to augment the

wer generation  at the existing
uttiyadi Power House. The inter-
state aspects of the scheme need
to be resolved. The scheme would
be considered, for techno-economic
clearance after the inter-state
issues are resolved and project
features are finalised.

The project report has been exammcd.
However, the scheme, as gx;c
would utilise the regulated hargee
of Pandiyar Punnapuzha HE Scheme
of Tamil Nadu, which has not
been sanctioned so far. The Tamil
Nadu Scheme involves inter.state
issues which are to be resolved
before the scheme could be consie
dered for clearance. The Pandi.
yar Punnapuzha Tailrace (Kerala)
could be considered for clearance
only after a decision on the

lementauon of the Tamil Nadu
ScEeme is taken.
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1 2 3

5

6. Silent Valley . ex6o 58+ 00

7 l;:g:cktut:y Hydel 750

565-15 April,
1681

1977 The project has been cleared by the

Centra Electricity Authority in
Feb., 1979. However, in view of
the serious  reservations expressod
by  Environmentalists smd Ecolo-
gists all over the World, the matter
is under re-examination.

The project report is currently under
examnation in the CEA!GWG and
Deptt. of  Power. The scheme
would be considered for techno-
economic clearance, after ~ its
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Seifing np Fertilizer Plant at Para-
deep, Orissa

*35. SHRI K. PRADHANI:
SHRI CHINTAMANI JENA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS pe
pleased to state:

(a) whether it is a fact that the
Public Investment Board has cleared
the proposal for setting up of a three
lakh tonnes phosphatic fertilizer plant
at Paradeep in Orissa;

(b) if so, the details regarding its
estimateg cost and production and the
time when it is likely to start
functioning; and

(¢) the progress made go far in this
regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 P. C. SETHI): (a) to (c).
After approval by the Public Invest-
ment Board, Government have decided
to establish a phosphatic fertilizer
plant at Paradeep in Orissa. The
plant will have a capacity to produce
652,000 tonnes of diammonium phos-
phate (300,000 tonnes of P, O, ) per
annum and will cost about Rs. 184
crores, The work on the project is
expected to start in November 1981,
The plani will go into commercial
production by 1985.

Rise in Priceg of Petroleum Products

*36. SHRI MADHAVRAO
SCINDIA::

SHRI B. V. DESAIL

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
prices of petrol, cooking gas, kerosene
ang other petroleumy products have
been considerably increased with
effect from 11 July, 1981; and

(b) if so, what are the details
thereof and the reasons therefor?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. 8ETHI): (a) and (b).
The prices of petroleum products were
increased to the extent as shown in
the statement laid on the Table of the
House, These prices have been
revised keeping in view the steeply
Tising costs of a greatly expanded oil

AUGUST 18, 1881
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exploration, anq development pro-
gramme, the continuing strain on the
balance of payments and the need to
moderate the growth of demand for
petroleum products and to promote
their economic and efficient use. As
a consequence jt will also assist in
alleviating the budgetary deficit to
some extent,

Statement
S.No. Product Selling Increase  Current
Unit per ceiling
(SUy s U selling
w.e.f, prices
11-7-1981 ex-
storage
Bombay
(in Rs., (in Rs.)
1. Motor Spirit (MS-83) KL 530 5438.07
2. Kerosene KL 150 1544.93
3. HSD. KL 320 2649.55
4, ATF. . KL 335 3871.85
S. Naphtha (For Ferts.) MT 352 1723.31
6. Naphtha
(For Non-Ferts.) MT Nil  2792.00%
7. Furnace Oil
(Per Ferts.) . . . . . KL 235 1274.06
8. Furnace Oil
(For Non-Ferts.) . . KL 235 2424.06-
9. L.P.G. (Domestic) . . MT 333  2633.98

(Rs. 5/- per Cylinder
of 15 Kg.)

*Exclusive of excise/customs duties which will be charged extra at applicable rate.
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Daily Production in Bombay High

*37. SHRI CHRISHTOPHER EKKA;
Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) the current average daily pro-

duction rate of oil in the Bombay
High;

(b) whether it ig a fact that the
ONGC has recently commifsioned a
central process platform in the nor-
thern part of Bombay High field;

(c) whether ONGC hag proposed to
instal gome oil production gnd process
platforms in the«next few years;

(d) their tota] number; ang

(e) what will be the average daily
production of ojj after installation of
the new platformg in the next few
years?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The
average daily production in July was
137,566 barrels per day.

(b) Yes, Sir.
(c) Ves, Sir.

(d) and (e). It is proposed to in-
stal] thirtten plaform by the end of
May 1982.

A plan is being drawn up to install
another sixteen platformg by May
1983, The requirement of platforms
for subsequent yearg is under finalisa-~
tion. After the installation of all the
necessary platformg in the Bombay
High area the flelq jg expecteg to pro-
duce at n rate of 340,000 BOPD in
1082-83.

54

Crisis in Alcohol Based Industries in
West Bengal

*38. SHRI INDRAJIT GUPTA:
SHRI NIREN GHOSH:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseq to state:

(a) whether Government are aware
that the alcohol based industrieg in
West Bengal are in dire crisis because
of shortage of alcohol;

(b) if so, whether it is because of
the Maharashtra, Bihar and Uttar Pra.
desh State Governments refusa) to
supply alcohol allotteq to the State by
the Central Molasses Board;

(c) if so, the details and what action
hag been taken by the Union Govern-
ment thereon;

(d) whether the West Benga] State
Government hags requested the Cenire
to import some jndustrial glcohol in
view of the situation; ang

(e) if so, the details and Govern-
ment’s reaction thereto?

TEE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) and (¢), A Statement is placed
on the table of the house.

(d) Yes, Sir.

(e) In order to improve the avail-
ability of alcohol, it has been decided
to permit actual industria]l users to
import alcohol either directly or in-
directly through their associations, on
the basis of licences to be issueq on a
case to case basis.

Statement
The current alcohol year 1980-81
(December-November) is a difficult

year with gupply of alcohol and
molasses falling consicerably short of
the demand. The Centraj Molasses
Boarq hag estimated that in the cur-
rent alcohol year 1980-81 the availa
bility of alcohol ig llkely to be 4200
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lakh litres only ag &against a likely
demang of 5716.19 lakh litres. In the
- context of the ovemmil shortage, the
availability position in a deficit State
like West Bengal with a large indus-
wial gemand for alcohol and very
little aleahol production, is more acute
than in other States. Bo far 2196
lakh litres were allocated from the
surpluys States to West Bengal  Of
this wllocation, 165.5 lakh litres are
from Uttar Pradesh, 28 lakh hitres from

Bihar and 26 lakh litres from Maha-
rashtra, The Government of West
Benga] had reporteg that upto the end
of July, 165.44 lakh litres were re-
geiveg from surplus States, of this/
4.20 lakh litres were received from
Bihar and 161.24 lakh lifres from Uttar
“Prafesh. In addition, 80,000 tonnes of
‘Molasseg were allocated to West Ben-
gal of which 30,000 tonnes were from
Maharashtra, 25,000 tonnes from
Uttar Pradesh and 25,000 tonneg from
Bihar ‘Maharashtra has agreed to &—
lease the entire quantity of molass€s

The Government are persuading the
treditionally surplug States like Uttar
Pradesh, Bihar and Maharashtra to
Spare additional quantities of aleohol
ang rmolasses to deficit States like
West Bengal.

Demand and Availability of
Fertilizers

*39. SHRI CHITTA MAHATA:
SHR; MOHAN LAL PATEL.

Will the Minister of PETROLEUM,
*CHEMICALS AND FERTILIZERS be
.pleased to state:

(a) what is the estimated production
of fertilizers quring the current year;

(b) what is the estimateq import of
fertilizers during the current year;

{¢) what ig the estimated demand of
fertilizers during the current yeur;
and

(d) how Government propose ™
meet the scarcity of fertilizer during
‘the current year?

AUGUST 18, 1981
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) The esti-
mated production of fertilizers during
1981-82 js 32 lIakh tonneg of Nitrogen
ang 9.25 lakp tonnes of P, O

5
{b) ang (c). It woulq not be in
the public interest to disclose the pre-
cise estimates of demang and import

of fertilizers.

(d) Demestic production and im-
ports between them are expected to
meet the demand in full ang no gene-
ra] scarcity is anticipated,

Purchase of Jack-Up Rigs

*40. SHRI SATISH AGARWAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleasey to state:

(2) whether the Oij} and Natural
Gas Commission has placed orders

for the purchase of two Jack-up
Rigs; and
(b) it so, when wag the order

placed with what company ang at
what price?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C, SETHI): (a) The ONGC
are purchasing 38 more jack-up rigs
for their offshore drilling operations,

(b) For 2 jack-up rigs the ONGC
has placed an order on M/s. Robin
Shipyard, Singapore on May 25 1981
at a price of $ 44.53 miillion per rig.
Besides a letter of intent has also been
issued recently by ONGC on M/s.
Hitachi Zosen, Japan for the purchase
of another jackup rig at a price of
Jap, Yens 8.973 billion (equivalent to
$45.33 million at the exchange rate
of $1=Yeng 220).
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Execution of Theln Dam as Centrat
Project

201. SHRI R. L, BHATIA: Will the
Minister of ENERGY be pleased to
state:

(a) whether the Centre is consider-
ing the desirability of taking up
execution of the Thein Dam Project
as the Centra] Projeet:

(b) if so, the stage at which the
matter gtands at present and the steps
being taken to take up its early
execution in view of the pressure put
up by the beneficiary States; and

(c) how fay there hag been an
escalation in the estifnated cost of the
project on account of its being linger-
ed on for the last so many years?

THE MINISTER OF STATE IN.

THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Does not
arise at present, ag the project is be-
ing executed by the Punjab Govern-
ment.

(b) Doeg not arise,

(c) Due to the inter-state issueg in-
volved, the Project could not be taken
up for execution earlier. Consequent-
ly, the cost of the project has
escalated, The latest updated tenta-
tive esfimateg cost, a5 intimated by
Punjab Government is Rs. 469 crores.

Microwave system at Asansol

202. SHRI MOHAMMED ISMAIL;
Will the Minister of COMMUNICA-
TIONS be pleased to state the pro-
gress made so far about the Micro-
wave system at Asansol?

~

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.
TIONS (SHR!I KARTIK ORAON):
Asansol is already connected with the

nmational communication network
through the following microwave sys.
tem:

1. Calcutta~Asansol 4 GHz wide-
band microwave system.

2, Asansol-Patna 4 GHz wide-
band microwave system,

3. Asansol-Kharagpur 6 GHz
narrowband microwave system.

4. Asansol-Katihar 4 GHz narrow-
band microwave system,

5. Asansol-Dhanbad 7 GHz nar-
rowband microwave system.

6. Asansol-Singharsi 7 GHz mar-
row band microwave system.

In addition, Asansol-Dhanbad 6 GHz
wideband microwave scheme and
Asansol-Raniganj-Durgapur narrow-
band microwave scheme are under
execution and are likeiy to be comple.
ted 1in 1983.

Films certifieg for commercial screen-
ing

203, SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister of

INFORMATION AND BROADCAST.
ING be pleased to state:

(a) the details of filmg certified for
commercial screening in India Lang-
uage-wise during the last three calen.
dar years;

(b) out of them, the number of (1)
Adults only films, (2) Children's films_
and (3) Others; and

(c) the period for which the right
for such commercial exploitation of
films is valid in their cases:

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Language.
wise break-up of Indian feafure films:
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certified during the calendar years 1978, 1979 and 1980 is as follows: —

Language 1978 1979 1980
Hindi/Urdu . . . . . 122 114 145
Assamese . . . . . . 6 10 7
Badaga . . . . . . .. .. 1
Bengali 37 37 37
Bhojpuri 2 3
English 2 1
Gujarathi . 32 38 34
Kannada . 54 59 68
Konkani 1 . 2
Malayalam 123 131 99
Manipur 3
Marathi . . . . . . . 15 19 28
Oriya 15 11 15
Punjabi 8 15 6
Tamml . . . . . . . 105 140 145
“Telugu 94 133 152
Tulu 3
Nepalese . 1 1

Total : 619 714 742
(b) Films which are considered exhibition are granted U’ certifica-

suitable for public exhibition restrict-
ed to Adults only are granted ‘A’
certificates. Films which are consider
ed suitable for wunrestricteq public

tes. Break-up of Indian feature films
granted ‘A’ and ‘U’ certigcates during
the calendar years 1978, 1979 and 1980
is as follows:.—

1978 1979 1980

“A’ ceruficatcs 65 126 168
“U* ceruficates 554 588 574
TOTAL 619 714 742

(c¢) Censor certificates issued by the Board of Film Censors are valid for

A& period of 10 years.
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Proposal to send Employees of Coal
Mines abroag

204. SHRI K. P. SINGH DEO: Will
the Ministey of ENERGY be pleased
to state:

(a) whether his Ministry has a pro-
posal to send abroad the employees
and labourers working in varioug coal
mines of our country to learn modern
technique;

(b) if so, the total number of labou-
rerg and employees from Talcher Coal
Mineg of Orissa proposed to be sent
abroad;

(¢) whether some of them will be
sent abroad every year for getting
modern-training;

(d) the names of the coal mines of
the foreign countries where such train_
ing will be provided; and

(e) the details of the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) Two miners, one mechanic and
one electrician from Talcher coal-
field are likely to be sent abroad dur-
ing the next six months.

(¢) Depending on the assessment of
the requirement of exposure to mining
conditions abroad, employees will be
sent out for training from time to
time.

(d) and (e). Determination of spe-
cific mines is dependent on particular
training needs and facilities available
as adjudged by the coal mining autho-
ritieg in foreign countries. It is, there-
fore, not possible to furnish the names
of the mines. A decision hag been
taken to send forty six mine workers
in 4 groups to UK, France, West Ger-
Mmany, Australia and USSR led by a
few officers, The purpose ig to ex-
bose the mine workers to modern min..
ing methods and conditions, the qua-
lity of working life of miners and the

role of minerg in management. The
training component includes visits to
different types of mines, mining train.
ing centres and mining villages.

Forwarding of applications for jobs

205. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
ENERGY be pleased to state:

(a) is it a fact that the applications
from Engineering deputationists are
entertained and forwarded for higher
jobs/promotions etc. whereas the
applicants of C.S.C.S. who are on
deputation are deprived of this
facility;

(b) who is responsible for this dis-
crimination among various categories
of employees; and what action has
been taken to ensure equal oppor-
tunities for all deputationists belong-
ing to different services;

(c) details of employees/officers of
the C.S.C.S. cadre who are on deputa-
tion to his Ministry and heir applica-
tions for further deputations/promo-
tions/higher posts were not forward-
ed by the concerned administration
sections during the last two years;
and

(d) what action is proposed to be
taken against such defaulting officers
who are taking whimsical decisions in
contravention, of the rule of equality
before law?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
Decision regarding the forwarding of
applications of persong belonging to
Central Secretariat Clerical Service is
taken after taking into consideration
the conditions of eligibility and all
other considerations relevant in the
matter, This is in line with the ins-
tructions issued by the Depariment
of Personnel and Administrative Re-
forms from time to time.
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Non-utilisation of Industrial Licenees
by Drug Compamies

206. SHRI S. M. KRISHNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state;

(a) whether the Drug Companies’
failure to utilise industrial licences
has created a serious imbalanc- bot-
ween the demand and supply of basic
life-saving and other drugs;

.(b) if so, which are these Compa-
nies—both 1in the private {including
FERA Companies) and Public Sector:

(c) steps Government propose to
tackle the situation and stimulate in-
vestments in the crucial field of
drugs;

(d) whether there are serious gaps
in the avalability of drugs as hap-
pened recently during the outbreak
of Conjunctivities in various parts of
the country particularly in the Capi-
tal when the various brands of anti-
viral or anti-bacterial eye drops were
not available; and

(e) whether Government Ppropose
investigating into these gaps and take
steps for their availakility in sufficient
quantity and to check the tardy
growth of the industry and reduce
dependence on the import of basic
drugs/faormulations?

THE MINISTER OF STATE IN
THE MINISTRY OF PEROLEUM,
CHEMICALS AND FERTILIZERS
j[(iSH‘g! DALBIR SINGH) : (a)
o, Sir.

(b) In reply to part (a) of Lok
Babha Unstarred Question No 9028
answered on 28-4-1981 it was indi-
cated that 45 industrial licences issued
during 1-1-1972 to  80-8-1877 were
unimplemented as on August, 1070.

AUGUST 18, 1881 Whiten Answets ;"3

The position of these industrial Heen-
ces has been reviewed and it is found
that as on 31-7-1981; 20 out of 45 licen-
ces are yet to be implemented. Die-
tails of these licences are given in the
attached statement.

(c) The progress in the implemen-
tation of non-implemented industrial
licences and letters of intent, is cons-
tantly monitored. In cases where it
is established that the companies cofi-
concerned are not interested in im-
plementing the scheme, action is taken
to cancel/revoke the industrial ap-
provals The capacity thus released
would be approved in favour of new
entrepreneurs.

At the same time steps are being
taken to grant additional capacities
for manufacture of bulk drugs and
formulations in the public sector and
in the Indian sector. For this purpose
a large number of industrial licences,
letterg of intent and registration with
DGTD have been approved during
the last three years.

(d) and (e). The availability of
essential and life-saving drug formu-
lations is monitored on a weekly
basis, There are no widespread or
continuing shortages. As per latest
reports, shortages of certain brands
of products were reported but equiva-
lents of these formulations are reper-
tedly avallable. As regards non-avail-
abllity of Opthalmic preparations in
the flood hit areas, instructions were
issued to concerned companies manu-
'!ae\‘.ux-ing such preparations %o sir-
1ift their goods fo stich areas.
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Si. No. Name of the Company

No. and date of

Industrial Licences

Item of manufacture

Name Capacity
1 2 3 4 5
1. M/s. Themis Chemicals . L/22/475/73-Ch.III  Indomethacin 8 tonnes
dt. 30-7-1973
Th Orgasyn CIL : 194(74) Eti? ﬁbra.te’ AR
2. M/s. Themis . : itriptyline 200 K
4 dt. 15-5-1974 €
3. M/s. Dey-Se-Chem . . CIL : 384(74) Nitrofurantoin and 24 tonnes
dt. 10-12-74 its derivatives
Diphenyl Hydan- 10 tonnes
toin and its deriva-
tives
4. M/s, Themis Cheimcals CIL : 205(75) Prothionamide 2 tonnes
dt. 23-6-75
Ethionamide 8 tonnes
5. M/s. Unichm . . CIL : 231(75) Dimethylsiluxane 30 tonnes
de. 3-7-75
6. M/s. Mehta Pharmaceuticals CIL : 369(75) Paracetarrol 100 tonnes
dt. 1-10-75
7 MJ/s. Euophoric . . QIL : 407(75) Analgin 100 tonnes
de. 31-10-75
Chloroquin
Phosphate 20 tonn~s
8. M/s. IDPL . CIL : 425(75) Sulphamethoxy
dt. 20-11-75 Pyridazine 20 tonnes
9. M/s. GIPLA . . CIL : 23(76) Clomiphene
de, 27-1-76 Citrate 500 Kes.
10. M/s. Uni-sankyo CIL : 69(76) Human Chorionic
dt. 29-5-76 Gonadotrophin 6000 Mill. Unis
11. M/s. Fairdeal . . CIL : 166(76) Salbutamol 60 Kg.
dt. 21-4-76
12. M/s. Searle . . GIL : 321(76) Diosgenin 5 tonnes
dt. 25-8-76
13, Mje. Suhrid Geigy . . CIL : 355(76) Clofazimine 2 tonnes
dt. 23-9-76
14. M/s. Premier Drugs . . CIL : 410(76) Pyrazinamide § tonnes
de, 12-11:76 Xanthinol 10 tonnes §
Nicotinate
Propranolol 3 tonnes
15. Bengal Chemical"& CIL : 450 (76 Dapsone 15 tonnes
iceal Works dt. 21-12—'§§ )

Limited

— e
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1 2 3 4 5
. M/s. Ranba: . CIL : 79(77) Phenobarbitone 20 tonnes
16. M/s. Ranbaxy dt, 26-2-77
17. M/s Premier Drugs . . EILI:I?‘}J(?”) Ethambutol Hcl 5 tonnes
t. 1-3-
( thylbﬁmzm ” 25 tonmes
CIL : 109(7 Empty Har -
18. Mjs. IDPL dt. 30-3-77 n tine Capsules 400 M;llion
. 2 Dadh CIL - 171(7 Transfusion 6 lakh bottles
19. Mjs. Tamil Nada Dadha QIL 1TH7) Solutions
. . JLS No. 106 (7 Chloramphenicol 53 tonnes
20 Mis Dey-Se-Chem Eegaet 10 peremph
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Provision of B.P.O . alongwith P.C.O-
in every Panchayat (Village)

209. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of
COMMUNICATIONS be pleased io
state:

(a) whether there i any prog-
ramme to provide B.P.O. alongwith
P.C.O. in every Panchayat (Village)
of the country during the Sixth Five
Year Plan;

(b) if so, whether Government
propose ensuring the availability of
stores and staff for this purpose as it
would also require the installation
and enxpansion of a number of SAXW®:
in the country;

(c) if so, the outline of the Plan,
giving the number of such B.P.Os,
P.COs. to be provided circle-wise for
each of the 16 circles of the country;
and

(d) if not, the reasons therefor and
the steps proposed to be taken to pro-
vide these two facilities of postal and
telecommunications during the Sixth
Five Year Plan?

THE MINISTER OF STATE IN
'THE MINISTRY OF COMMUNICA-

TIONS (SHRI XARTIK ORAON)*
(a) No, Sir.

(b) and (g). Question does not
arise.

(d) Postal—During the Sixth Five
Year Plan 8000 post offices are propo-
sed to be opened in the rural areas
of the country under the norms pres-
cribed in August 1978. A post office is
opened in a Gram Panchayat village
provided there is no post office within
a radius of 3 Kms of that village and
the proppsetl post office will earn an
income teo the extent of 25 pér cent
of the estimated cost of tire post office
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in the normal rural area and. 10 per
cent of the estimated cost in the tri-
bal/backward areas. In the case of other
villages of the country, a population
condition of 2000 in the normal areas
and 1000 in tribal/backward areas has
been prescribed. The population con-
dition of 1000 for tribal/backward
areas can be made up of a single vil-
lage or a cluster of villages within a
radius of 1.5 Kms. It would thus be
seen that Gram Panchayat villages
have been given a concession in re-
gard to population condition and it is
likely that a sizeable number of Gram
Panchayat villages may have a post
office each during the Sixth Five Year
Plan it the two conditions mentioned
above are fulfilled.

Tele-Com —It is
extend telecommunications facili-
ties to about 20,000 places in
the rural areas of the coun-
try during the Sixth Five Year Plan.
While some of the Panchayats (Vil-
lages) may qualify under the present
policy of the P&T Department for
provision of telecommunication faci-
lity others may not.

proposed to

Vacant posts at Ratnagirli Radio Sta-
tion

210. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) how many C.GI posts at
Ratnagiri Station of All India Radio
are still vacant, for how many
months and the reasons;

(b) are Government aware that
there is no Accountant or Head Clerk
appointed at Ratnagiri Station of AIR
and if so, the reasons and since when
the posts are vacant; and

(c) why the appointments were
not made and how the ofice work is
functioning without an accountant?

THY. MINISTER OF INFORMA-
TION AND BROADCASTING (SHRE
VASANT SATHE): (a) None.

AUGUST 18, 1981
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(b) and (c). One post of Accoun-
tant/Head Clerk hag peen vacant gince-
24-1-1981. Orders transferring the
Heaq Clerk/Accountant from All Indis
Radio, Nagpur, against this vacancy
were issued and the person was reliev-
ed on 13.3-1981. He has not yet
joined cuties at Ratnagiri. A senior
most Clerk Grade I has been looking

after the work of Head Clerk/Accoun-
tant.

Film on Exodus of Indians

211. SHRI SONTOSH MOHAN
DEV: Will the Minister of INFOR~
MATION AND BROADCASTING bg
pleased to state:

{a) whether Mauritius had approa-
ched India for making a film on the
exodus of Indians to the Indian Ocean
Island during the 19th Century:

(b) if so, what facilities and assist-
ance Government of India propose to
give to Mauritius in this regard; and

(¢) the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (¢). The
Minister for Information and Broad-
casting Mauritius, had during his re-
cent visit to India, discussed with
the Chairman and the Managing Di-
rector of the N.F.D.C., the question
of co-production of a film on the his-
tory of Indians, who migrated to Mau-
ritius in the beginning of the 19th
Century. The discussions were of
a preliminary nature. A detailed pro-
posal together with synopsis/script is
yet to be received.

Commissioning of Mathura Refinery

212, SHRI R. R. BHOLE: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that Mathurs
Refinery, which was to be commis-
gioned in April, 1980, has not been
commissioned as yet; -
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(b) the reasons for this abnormal
delay and what efforts were made 1
overcome the factors responsible for
delayed execution of the project;

(c) total amount spent on this re-
finery 50 far and how much is the cost
escalation due t0 delay in commission-
ing of the Refinery; and

(d) by what time the refinery is
expected to be commissioned now and
whether the work is going according
to schedule?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) The main reasons for delay in
the commissioning of the project since
April, 1980 are acute power shortage,
undue delay in supply of equipment
and materials by indigenous vendors,
continuoug labour unrest experienced
by the contractors gt site, etc. Varieus
stepg were taken by the Government
to overcorne the factorg responsible for
the delay. Inter-ministeria] meetings
were helq to expedite the supply from
public sector wundertakings, private
contractors and vendors were urged
to speed up the (deliveries, diesel
generating sets were installed to over-
come the problem of acute power
shortage, etc.

(c) A sum ot Rs, 229.71 crores has
been gpent on Mathura Refinery pro-
ject upto 30th June, 1881. The revised
©ost estimates approved by the Gov-
ernment in May 1979 came to Rs. 182.32
crores, The extent of escalation in the
cost of the project on account of the
delay in its commissioning has not
‘been precisely quantified yet.

(d) As per present indications a
part of the Refinery ig likely to be
commissioned by October 1981 and it
woulg be fully commissioneg by the
eng of 1981-82.

78

Productioh from Wells in Bombay
High

213. SHRI HARTHAR SOREN:

the Minister of Pm'nowstg,t, CHEMI.

CALS AND FERTILIZERS be pleased
state:

.(a) the number of wells in Bo
High began production in 1980;

(b) how many more wells in Bom-

bay High are expected to i
duction in 1981; begin pro-

(¢) the steps taken fa
regard; and o far in this

(d) the details thereos?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHY): (a) 11 wells

Were put on production during calen-
dar year 1980.

(b) 15 wells have already been put
on production gngq an additiona] 13 are
likely to put on production by the end
of calendar year 1981.

(¢) Driling for additiona] wells
(13) is in fina] stage of progress and
action has been taken to commission
the Platformg on which these wells
have been drilled.

(d) The eleven wells put on pro-
duction during the calendar year are,
two weljs of platform NI, one well of
platform NK, three wells of platform
SA and five wellg of platform SB.

The wells already on production
during 1981 are three wells of platform
NL, one we]] of platform SA, one
well of platform NK, four wells of
platform NP, four wells of platform
NJ and two wells of platform NM.

The wells under drilling which are
likely to be put on production before
the end of the calendar year 1981 are
five wells of platform SI, five wells
of platform SE ang three welly of
platform NM.
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Telephone Service in Delhi

216. SHRI K. MALLANNA: Wil
the Minister of COMMUNICATIONS

be pleaseq to state:

(a) whether jt is a fact that every
Year at the start of Monsoon the tele-
phoneg particularly in the capita; go
out of order or found dead;

(b) if so, whether jt is glso g fact
that Government have decided to pro-
vide concrete ducts for the telephone
cables of Delhi to protect them from
monsoon damage; and

(c) if so, the detailg rgarding the
plan of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) Yes, Sir.

(¢) A cahle duct scheme of 3438
rolte kilamelens at an estimated cost
of Rs. 436 crores hag been sanctioned
for Delhi

Funds for Bevelopment of Pomstal and
Telecomumunication Services in Trihal

Areas

216, SHRI GIRIDHAR GOMANGO:
Will the Ministep of COMMUNICA-
TIONS be pleased to state:

(a) whether his Ministry has evolveg
separate policy anq programmes in
Sixth Plan period for tribal areas of
the country;

(b) if so, what are the policies and
programmes with regarq to postal and
telecommunications for tribal areas;

{c) whether the circles have sent
the programmes of tribal greas aecord-
ing 40 the guidelines and asked the
fundg for the same; and .

(d) if so, the funds releaseq by
hjg Ministry to the circles in the
vear 1980-81 for triba] areas posta)
ang telecommunications  develop-
ment, State-wise or circle-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes Sir.

(b) POSTAL: Post Offices are
opened in the tribal and backward
areag of the country under the libera-
liseg norms, A post office in g village
in the tribal areas jg opened provided
ther, is no other post office within a
distance of 3 Kms. of that village and
if that village hag a population of
1,000 singly, or in g cluster of villages
within a radiug 13 Kms, The popula-
tion condition is much =ore liberal
than the normal rural areas of the
country where a population of 2,000
is prescribed for the village where a
post office is proposed to be opened. A
post office in the tribaj areas is opened
even when it is expected t; earn an
income to the extent of 10 per cent of
the estimatej cost gt the post office.
In the normal rura] areas am expec-
tation of at least 35 per cent has been
prescribed.

Puring the Sivty Plamt spechd em-
phasis has been laid ort thye opening of
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post offices in the tribal and backward
areas of the country. It ig proposed
to open g gooq proportion of post
officegs in the tribal and backward
areag out of the total target of 8,000
Yor the whole country.

TELECOMMUNICATION: Apart
from the special emphasis in expan-
sion of telecommunication in the rural
and backward areas, the Centra] vil-
lage in g triba] area wil} qualify for
provision of telecommunijcation facility
if a cluster of villageg within g radius
of 10 Kms. has a tota] population of
2,500 only provideq that no two long
distance public tielephones shall be
opened on this basig within a redial
distance of 10 Krns. Public telephone
facilities are expecteq to have con-
siderable expansion in the tribal
areas during the current Five Year
Plan,

(c) The Circles have been em-
powered to sanction proposals accord-
ing to the guidelines and norms.
Necessary funds are made available to
them annually.

(d) POSTAL: Fundg are allotted to
the Circles annually for the various
posta] schemes including the scheme
for opening new post offices in rural
areas, Funds for opening post offices
in triba] areag are also included
therein,

TELECOMMUNICATIONS: The
Funds are made available in the form
of lump-sum grants to the Circle for
al] the works including those in the
tribal areas.

Linking of Canning with Calcuita by
STD

217. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COM-
MUNICATIONS be pleased tq state:

(a) whether the P&T Department
have ever considered the desirability
of linking Canning—Headquarters of
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the Sunderbang in West Bengel—by
STD with Calcutte;

(b) it so, the outeome thereof and
if not, the reasong therefor; ang

(c) what measures Government
propose to take %0 improve the tele-
communicationg in the backward area
of Sunderbang during the current
Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The desirability of linking
Canning by STD witp Caleutta has
been considered in the long term plan
of the Department.

(b) The present exchange at Can-
ning is likely to be replaced by an
auto exchange of appropriate type in
the next Five Year Plan and STD is
expecteq to be provideq thereaffer.

(c) The P&T Department hag plans
to improve the telecommunication
facilities in Sunderban areas by pro-
vision of additiona) long distance Pub-
lic Telephones, Combineq Offices and
Telephone Exchanges progressively.

Opening of New Post Offices in the
Country

218. SHRI SUBODH SEN: Will
the Minister of COMMUNICATIONS
be pleased to state the number of post
offices opened during the last one year
in the country, State-wise details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
During the year 1980-81, 2,222 post
offices were opened in the country.
State-wise details thereof are given
in the attached statement,
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State-wise details of post offices opened during 1980-81

M

Seasernent

SL
No.

Name of the State/Union Territory

No. of
offices oppe:':d
during

1980-81

© O N AUV W N =

;
568 &8 23

W W W w P N ® 8o
2eVEBEHEBER8R8s s S

Andhra . .
Bihar . .

Delhi . .
Gujarat . .
Daman . .
Diu .

Dadra Haveli .
Jammu & Kashmir
Kerala .
Lakshadweep
Mahe . .
Karnataka
Madhya Pradesh .
Maharashra .
Goa . .
Assam . .
Aunachal Pradesh
Manipur ., .
Meghalaya .
Mizoram . .
Nagaland

Tripura

Punjab .
Himachal Pradesh
Haryana
Chandigarh
Orissa . .
Rajasthan . .
Tamil Nadu .
Pondicherry .
Uttar Pradesh

West Bengal R
Sikkim

Andaman & Nicobar Islands

34 1
189

24
91

51
78

148
219
218

59

10
19
13

27
81

158
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Use of Alcohol as Fuel

219, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleaseq to refer to the
reply given on 26th June, 1080 to
Unstarred Question No. 1754 regard-
ing substitution of alcohol for petrol
and state;

(a) what are the recommendations
ot the Inter-Departmental Committee
set up by his Ministry to examine the
use of alcohol gs fue] in admixture
with motor spirit (Petrol); and

{b) what assessment hag s0 far been
made by Government about the feasi-
bility of such admixture?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
The Inter Departmental Committee set
up by this Ministry t; examine the use
of alcohol gs fuel in admixture with
molor spirit (Petrol) had recom-
mendeq that a mixture of 20 per cent
alcohol and petro] could be success-
fully used as fuel in Indian passenger
vehicles. Though the technical feasi-
bility of blending of alecohol with
pel'ol hag been established, it js not
po-sible to pursue the programme at
present, due to the inadequate availa-
bility of alcohol.

Introduction of Colour TV on
Experimental Basis

220. SHR1 MANMOHAN TUDU:
Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether his Ministry has a pro-
posal for the introduction of colour
T.V. on experimental basis;

(b) it so, when this proposal ig go-
ing to e tmplenrented; and

(c) the details thereof?

AVGUST 8, mer
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TRE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (c). The
question ijs under active consideration,
A beginning ig being made by provid-
ing coverage of Asian Games in colour
for foreign broadcast organisations,
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Assets of Somani Group of Companies

222. SHRI BHOGENDRA JHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the reply given on 14th April
1981 to the Unstarred Question No.
7340 regarding assets of Somani
Group of Companies and state:

(a) whether the information pro-
mised about the Somani Group of In-
dustries has since been collected;

(b) it so, details thereof; and
(¢) Government’s reaction thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
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The information promised has been
. collected and Implementation Report
sent to Department of Parliamentary
Affairs on 13-7-1981.

(b) and (c). No complaints of vio-
lation of Company Law by Somany
Group of Companies have been receiv-
ed. However, minor violations of
section 211 of the Companies Act
were reported in the Inspection Re-
port of 2 companies of this Group
and the companies were warned to
be more careful in future. No allega-
tions of any illegal and fraudulent
action by this Group have been receiv-
ed in the Department of Company
Affairs.

Purchase of Chloramphenicol by In-
dian Drugs and Pharmaceuticals Ltd.,

223. SHRI SHIBHU SOREN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
Public Sector Undertaking IDPL has
not lifted its entitlement of Chloram-
phenicol from the canalising agency;

(b) whether it is also a fact that
IDPL. Rishikesh has recently floated
a tender for purchase of 16 metric
tonnes of Chloramphenicol  directly
from the market; and

(c) if so, what is the reaction of
Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): @)
State Chemicals and Pharmaceuticals
Corporation  of India Ltd., (CPC)
have intimated that the IDPL. units
at Rishikesh and Madras have not
lifted the full quantity of Chloram-
phenicol Powder, allocated to them
for 1980-81 and 1981-82 (Up-to-date).

(b) Yes Sir.

(¢) The action of
and Pharmaceuticals
chasing

Indian Drugs
Ltd., in pur-
Chloramphenicol = Powder

direct from the market is being exa-
mined. ‘

Settlement of cases for issue of re-
covery schedules of property claims

224, SHRI R. K. MHALGI: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) what special efforts are made
to settle the remaining 195 cases for
issue of recovery schedules of proper-
ty claims of persons from Ulhasnagar
(District Thana) Maharashtra;

(b) what is exact position at pre
sent; and 3

(c) when all the remaining cases
are expected to be finally settled?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P, K. THUN-
GON): (a) to (c). To expedite dis-
posal of cases in which recovery sche-
dules are to be issued by the Settle-
ment Wing, it had been decided in
consultation with the Government of
Maharashtra, that instead of follow-
ing the normal channel of correspon-
dence which is time consuming, such
cases be finalised by deputing local
Teams alongwith the relevant records
to the Settlement Organisation, and
recovery schedules collected on  the
spot.

In so far as 195 cases of Ulhasnagar
are concerned, scrutiny of these cases
has-revealed that in most cases the
particulars furnished are incomplete]
incorrect. The programme for the
visit of the Team was fixed in early
August, 1981, The Team has, how-
ever, not yet arrived. The Additional
Collector, Ulhasnagar, has been re-
minded in the matter. Meanwhile,
the relevant files etc. have been kept
ready in the Settlement Organisation
to ensure expeditious finalisation of:
these cases.
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Gas Cylinders Accidents

225. SHRI K. RAMAMURTHY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number of accidents that
have been reported during transpor-
tation, storage, handling and use of
liquid petroleum gas cylinders;

(b) whether every gas cylinder is
not being checked ag stipulated un-
«der the Gas Cylinders Rules, 1940;

(¢) whether handling and testing
of gas cylinders is not according to
the stipulations of Indian Explosives
Act, 1884; and

(d) if so, the remedial steps being
taken to remove the deficiencies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILI-
ZERS (SHRI P. C. SETHI): (@)
A total number of 76 accidents in-
volving cooking gas (LPG) cylinders
has been reported during the year
1979-80 by the Department of Explo-
sives,

(b) to (d). All L.P.G. cylinders are
checked as stipulated under the Gas
Cylinders Rules, 1940, framed under
the Indian Explosives Act 1884. A
few of the accidents mentioned above
have been reportedly due to the mal-
functioning of the valves used in LPG
cylinders while the others have been
due to negligence/igngrance of the
untrained deliverymen/mechanics en-
gaged by the LPG distributors, while
handling the cylinders. The oil com-
panies have already taken steps to
switch over to the new type of valves
prescribed by the Indian Standards
Institution, They are also  ensuring
that the distributors employ only
well-irained mechanics and delivery-
men,

AUGUST 18, 1981

Written Answets 88

v

Strike in Singarenl Coalfields

226. SHRI SAMAR MUKHERJER:
Will the Minister of ENERGY be
pleased to state:

(a) whether he is aware of tne
months old strike at Singareni Coal
flelds; and

(b) if so, what steps have been taken
for implementation of the agreements
reached with management?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) At present
there 1s no strike in S.C.C.L.

being collected
table of the

ib) Information is
and will be laid on the
House.

Restructuring of D.V.C.

BASUDEB ACIHARYA:-
ENERGY be

227. SHRI
Will the Minister of
pleased to state:

(a) whether Government have taken
a decision to restructure Damodar Val-
ley Corporation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR] VIK-
RAM MAHAJAN): (a) and (b). The
question of restructuring Damodar Val-
ley Corporation with a view to making
1t more effective is under exam.nation.
A final decision has not been taken yet.

Bombay High Gas-Based Fertilizers
Plant for private Sector

228. SHRI ANANDA PATHAK: wWill
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS Le pleas-
ed to state:

(a) whether it is a fact that at least
two of the proposed six Bombay High
gas baseq fertiliser plants will go to
large industrial houses in the private
sector; and

{b) the reasons for not permitting
the existing public sector undertaking
to take the proposed gas-based plantg?
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YPHE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) ang (b). The
Sixth Five Year Plant provides for set-
ting up of 8 new nitrogenous fertiliser
plant including 6 gas based plants. In
order to reduce the burden on Budge-
tary resources, it is proposed that 4
plants will be set up in the public sec-
tor, 2 in the co-operative sector and 2
in the private sector. No decision has.
however, yet been taken about the
ownership of the proposed gas based
fertilizer projects.

Production and Impert of Lift Saving
Drugs

229, PROF. RUP CHAND PAL: will
the Minister of PETROLEUM. CHEMI-
CHALS AND FERTILIZERS be pleas-
ed to state:

(a) whether the drugs and medicines
produced in India are sifficient to
meet the demand inside our country;

(b) whether India imports Lif: Sav-
ing drugs and medicines; and

(e) if so, from which countries and
the total amount of foreign exchange
involved in 1980-81?

THE MINISTER OF STATE IN THE

' MINISTRY OF PPETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI

DALBIR SINGH): (a) and (b). There

are some life-saving drugs like Chlore-

quin Phosphate Dapsone, Ethambutol,

Tetracycline etc., where the indigenous

production is not sufficient to meet the

demand of the country, .nd hence

drugs have been imported to meei the
demand.

!n respect of medicines, there are 75
finished drug preparations, life saving
drugs and anti-cancer drugs, specified
in List 3 of Appendix 10 in the Import
Policy for 1981-82, which are allowed
to be imported under Open General
Licence, to meet the demand.

(¢) The countries from which im-
Bortg of life saving drugs and formula-
tionsg (medicines) were made include
USSR, Hungary, Bulgaria, Romania,

China, U. K, France, Italy, Portugal,
Spain, Switzerland, Federa] Republic
of Germany, USA, Japan to etc.

The c.if. value of imports of drugs
and medicines made during the year
1980-81 is Rs. 112.80 Crores.

©Oil Exploration by Foreign Companies

230. PROF. AJIT KUMAR MEHTA:

SHR] RAJNATH SONKAR
SHASTRI:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
peased to state:

(a) whether it is a fact that the
areas for oil exploration reserved for
the ONGC are proposed to be made
open to foreign companies; and

(b) if so, details thereof staling the
reasons therefor? .

TIIE MINISTER OF PETROLEUM,
CHIEMICALS AND FERTILIZERS
(SHRI P. C. SETHI); (a) No Sir.

(b) Does not arise.

0il Exploration in Bombay High by
by Foreign Companies

231 SHRI SUDHIR GIRI- Will the
Minister of PETRCLEUM, CHEMI-
CALS AND FERTILIZERS Le pleased
to state:

(a) whether any foreign company
has been authorised to take part in the
oil exploration in the Bombay High;
and

(b) if so, the terms and conditions-
laid down to be followed by such com-
panies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

(b) Does not arize.
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Hieciivn sxpoowsd by Political
Pariben

232. SHRI N. E. HORO: Will the .

Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that the Elec-
lion Commission positively favours in-
clusion of the expenditure incurred by
Political Parties, griends and sympa-
thifers to help the candidates in the
limit of election expenses:

(b) whether the Election Coinmis-
sion also realises that only thal expen-
diture which the politica]l parties spend
on political tralning ang which has no
relevante with any particular consti-
tuency should be kept out of the
election expenses; and

(c) if so, what are the other sugges-
tions Election Commission has made to
amend the rues in this regard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). The
FEiection Commission has recommend-
ed ihat the expenditure of political
parties, atleast that part of it which is
spent in the furtherance of the pros-
pects of a particular candidate, should
be deemed to have been incunied or
auathorised by that candidate.

(c) The other major recommenda-
tions in this behalf made by the Elec-
tion Commission are as under:—

(1) The period of disqualificalion
for failure to lodge the account of
election expenses ghould alsy be ex-
tended from three years as at present
to five years as in the case of some
other disqualifidations which would
keep such disqualified persons out of
the electoral battle at least for one
general election,

(2) The procedure laid down under
the law (for the examination of cases
of candidates who make default in
complying with the statutory reguire-
ments regarding filling accounts of
electivn expenses) should be chang-
ed ag follows:—
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(i) TWe G@ndidate W0 has nhot
filed his attount Of elevtion éxprnses
should automaticully ineut the dis-
qualificatron for costesting eléctions
for five years from the date oh which
the account of election expenses is to
be filed;

(ii) In the case of elected candi-
date, such disqualification should not
take effect till after the expiry of
three months from the Jlate of his
election and if, for reasons to be re-
corded by the Commission, the Com-
mission removes the disqualification
ot such person on his application and
later filing of the return of his elec-
tion expenses, the disqualification
should be deemed to have veen not
incurred by such candidate;

(i1i) The Commission should have
the power as at preseni to remove or
reduce the period of disqualification
incurred for non filing of election re-
turn;

(iv) The Commission should have
power to scrutinise the returng of
election expenses to see that they
have been correctly rendered and if
not the persons concerned should

incur disqualification
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Reguivement of Aleohel in West Ben-
gal

234. SHRI HANNAN MOULLAH:
SHATMATI GFETA MUKHER-
JBE:

Will the Minister of PETROLEUM,
CHEMICAL AND FERTILISERS be
pleased to state:

(a) reguirement of alcohsl for West
Bengal every month;

(b) how much was supplied to West
Benggl during the last one year month-
wise; and

(¢) steps taken by Government o
improve the supply?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI P. C. SETHI): (a) The Govern-
ment of West Bengal have reporied
that the State’s monthly requiren.ent of
alcohol 15 50 lakh litres

(b) In the current alcohol year
1030-81. (December—November) 2195
lakh litres of alcohol have so far been
aliotted to West Bengal. In addition
80,000 tonnes of molasses have aiso
been allotted to West Bengal. The
Government of West Bengal have re-
ported that uplo the end of July, 165.44
lakh litres of alcohol were received
from surplus States. The month-wise
receipts are as follows:

Lakh litres

January, 1981 15.99
February, 1981 14.87
March, 1981 60 50
April, 1981 31.70
May, 1981 21.40
June, 1081 10.68
July, 1981 10.00
——

Total 165.44

(c) Government sre making efforts
to see if the traditionally surplus States



95 Written Anstoersg

like Maharashtra and Uttar Pradesh
could spare additional quantities of al-
cohol and molasses to  deficit States
such as West Bengal. In order to im-
prove the availability of alcohol in the
current alcohol year, it has been decid-
ed to permit actual Industrial users to
import alcohol, either diréectly or in-
directly through Associations, on the
basis of licences to be issued on a case
to case basis.

Government Wavers on site for Refin-

eries

235. SHRI <CHINTAMAN1 PANI-
GRAHI:

SHRI JANARDHANA POO-

JARY:

Will the Miniser of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether attention of Govern~
ment has been invited to the news item
published in the ‘Indian Express’ of
15th June, 1981 under the caption ‘Gov-
rnment wavers on gite for refineries’;
and

(b) if so, the reaction of Government
to it?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes, Sir.

(b) Government fully conscious
of the need to augment refining capaci-
ty in the country to match the future
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requirements. A decision on the loca-
tion of the proposed new grass root re-
fineries is expected to be taken short-
ly. Action has alreacy been initiated
for increasing the capacity of BPCL at
Bombay, HPCL at Visakhapatnam,
Madras Refinery Limited and Co-
chin Refinery. The Mathura Refinery
is expected to be commissioned during
1981-82.

TV Sets Purchased by Delhi Adminis-
tration

236. SHRI ATAL BIHARI VAJ-
PYEE: Will the Minisher of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) it is a fact that 116 T.V. sets
were purchased in 1979-80 for Rs. 3
crores by the Dehi Administration to
be insalled in Jhuggi Jhonpari areas;

(b) is it also a fact that out of them
only 45 were installed by the D.D.A.
N.D.M.C. and Labour Comniissioner
and the rest are being utilised by un-
aufhorised persons;

(c) names of the bustees where T.V.
sets were installed and also the details
of action taken about the rest of 71
sets; and

(d) average cost of a T.V. set and
details of the expenditure?

THE MINISTER OF INFORMATION
AND BROADCASTING (SIHRI VA-
SANT SATHE): (a) During the year
1979-80 only Rs. 2,90,050.45 lakhs was
spent by the Delhi Administration on
the purchase of 118 T.V. sets.

(b) and (c¢). The details of utilisa-
tion/installation of 116 TV sets are
given in the list attached.

(d) The average cost of TV get of
‘Urvashi’ Model of U.P. Electronics
Corporation is Rs. 2,570 inclusive of
assessories and taxes.
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Statement
8. No. Name of the locality No. of TV sets Remarks
installed
Delhi Development Authovity
1 Jahangirpuri 10 Nos.
2 Wazirpur . 8 Nos.
3 Nai Basti . . « 1 No.
4 Khyala (Ph. I, TI, III) % Nos.
5 Chaukhandi . 8 Nos.
6 Hasthal . . 2 Nos.
» Pankha Road . 1 No.
8 Pandu Nagar . 1 No.
9 Naraina 2 Nos.
10 N. G. Road 4 Nos.
11 Alipur Block « 2 Nos. I'Ig:rlx};iiedA 3:;:; to Education Deptt,,
12 Kabir Basti 1 No.
13 Mata Sundri Road 1 No. (gﬁﬁ,d‘g ‘?}fs ];?‘ )the Director
14 Panchayat Ghar (Hiran 2 Nos.
15 Gokal Puri 1 No.
16 Nand Nagari 1 No.
17 New Seemapuri 1 No.
18 Seemapuri JJ Colony 1 No.
19 Seclampur (Ph I—1IV) 3 No.
20  Kualyanpuri 3 Nos.
21 Kichripur 8 Nos.
22 Trilokpuri 4 Nos.
23 Dakshinpuri 3 Nos.
24 ‘D’ Puri Extn. 1 No.
25 Khanpur . . . 2 Nos.
26 Tigri ‘ 2 Nos.
27 Madangir JJ. 3 Nos.
28 Kalkaji JJ . 2 Nos.
29 Garhi . . . t No.

1317 L% .
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(1) (2) ® @
g0 Sriniwaspuri . . . . . 1 No.
g1  Sunlight Colony . . . . 2 Nos.
st Chirag Delhi Village . . . ., a Nos
83 Sultanpuri . . . . . . 8 Nos.
84 Nangloi Ph. II . . . . . 8 Nos.
e5 Nangloi Ph. IIT . . . . 1N
86 Jawalapuri . . . . . 1 No.
87 Madipur . . . . . . @ Nos.
g8 Shakurpur . . . . . « 1 No.
Torar 85 Nos.
(13 TV Sets have been kept as spare),
8. Name of the Locality No. of TV Remarks
No. sets
installed
New Delki Muneipal Commition
1 Kidwai Nagar (E & D) Blocks . . 8 Nos.

Aliganj Community Hall . . + 1 No.
Panchquin Road Community Hall . 1 No.
N.D.M.C. Moti Bagh Hospital . . a Nos,
Working Giris Hostel (Netaji Nagar) . 1 No.

Sukrit (Children Home) Golf Links . 1 No.

TorAL . 9 Nos.

(Stte for location of 6 TV Sets have not yet been fialised)
Labonr Department, Delhs Adminsstration, Dalki,
Labour Welfare Centre, Basai Darapur 1 No.
1 abour Welfare Centre  Karol Bagh . 1 No

Lubour Wclfare Clentre, Azadpur . . 1 No.

ToraL g Nos.
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Vacancies of Judges im Calcutta High
Court

237. SHRI CHITTA BASU: Will the
Minister of LAW, JUSTICE AND COM-
PANY A¥FAIRS be pleased to state:

8) whether it is a fact that the work
of Calcutta High Court was being
handicapped because of several posts
-0f Judges remaining vacant;

(b) if so, what steps have since been
taken to fill the vacancies; and

(c) the reasons for the delay in fil-
ling the wvacancies? .

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (c), The
sanctioned strength of the Calcutta
High Court is 40 Judges. The number
of vacancies was 10 on 1-4-1981. 3
Judges have thereafter been appointed
with effect from I-8-1981. Delay oc-
curred in their appointment as there
were differences between certain con-
stitutional authorities who had to be
consulted under Article 217. After
Protracted efforts to resolve differences,
these 3 appointments could be made.
A few more proposals have been re-
ceived from State authoritles in the
meantime.

Proposal to Professionalise AIR and
Tv.

238. SHRIMAT] KISHORI SINHA:
Will the Minister of INFORMATION
AtND BROADCASTING be pleased to
state:

(a) whether there is any proposal to
brofessionalise the AIR and TV De-
partments by inducling a professional
us Secretary in the Ministcy;

(b) if so, what are the details there-
of?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) AIR and Door-
darshan are already headed by profes-
sionals, There is no proposal at pre-

sent to induct a professional as Sec-
retary in the Ministry of Information
and Broadcasting. '

(b) Does not arise.

Manufacture by Aromatics Projost,
Cochin

239. SHRI V. S. VIJAYARAGHA-
WAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that decision
has been taken by Government that
only Benzine will be produced in the
Aromaticg Project proposed .to be seb
up in Cochin; .

(b) whether it goes contrary to the
recommendations of the Technical
Committee;

(c) it so, the reasons therefor; and

(d) whether the original decision
to manufacture Parasylen and Drtho-
sylene also in this unit will be adhered
to?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) It has besn
decided to set up an aromatics unit at
Cochin. The Peasibility Report for the
production of Benzene is under pre-
paration.

(b) to (d). There was o earlier de-
cision to manufacture Para-xylene and
Ortho-xylene at this site.

Power Failure in Rajasthan and its
Impact on Production

240. SHRI RAM SINGH YADAV:
Will the Minister of ENERGY be plea-
sed to state:

(a) whether he is aware that during
lasi one year thege was constant power
failure in Rajasthan and that the ine
dustrial and agr’'cultural production in
the State was conscquently paralysed;

(b) if so, what steps have been taken
by Government to improve the power
supply in the State; and
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(e) whether Government propose to
compensate the loss or damages caus-
ed by power failure in industrial and
agricultural production?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY: (SHRI
VIKRAM MAHAJAN): (a) During the
period Augusi—November 1980, the
Power supply position in Rajasthan was
by and large satisfactory, However,
during December 1980 {o July 1981,
Rajasthan has been facing some power
shortage when the RAPP units went
out on forced outages. As a result of
these outages, the State had imposted
solne power cuts on various categories
of consumers due to which industrial
production was affected adversely to
some extent although other factors like
labour, raw materials ete. also affect
the industrial production. However,
utmost priority was given to agricul-
tural pump sets in the matter of power
supply.

(M Effort were made to render
maximum assistance to Rajasthan
from the Central Sector/Badarpur

Thermal Power Station as well as
from neighbonring Stateq to the extent
possible.

As a long term measure, an addi-
tional gencrating capacity of about 496
MW iy expected to be added to Rajas-
than System during the period 1980—
85. 1In addition, Rajasthan will also
gct benefity from the Centra) Power
Projects to be comrmissioned during

the year 1980--85 in the Northern
Region.

(c) All efforts are made by Govern-
mgxt to keep (damage due to non-avai-
lability of power, to a minimum.

Creation of Election Fund

24t SHRI GHUFFRAN AZAM:
SHRI R. 1, BHATIA.

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it jg 5 fact that the
Election Commission of India had re-
commended creation of an election
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fund for finanving eléctiofis and issu-
ance of identity cards to Voters;

(b) if so, the response of Goernment
theteto; and

(c) the estimated capital outlay in-
volved in the implementation of these
two reforms?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHRI SHANKAR): (a) to (c). The
Election Commission has proposed the
setting up of anp elecion fund of
rupees one hundred crores over a peri-
od of five years for the following pur-
poses:

(1) Revision of electoral rolls.
(2) Conduct of Elections.

(3) Storage of election material
and records.

(4) Issue of photographed Identity
Cards.

(5) Payment of subvention to poli-
tical parties.

The recomincendation forms part of
comprehensive proposals for electoral
reforms which are under considerat'on.

Total Production of Chemica] Fertili-
zers at the end of Gth Plan

242. SHRI SUSHII. BHATTACHAR-
YA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleasd to state:

(a) the target of production of chemi-
cal fertilizers at the end of 6th Flan;

(b} whether there is any hope to
fulfil the target;

(c) what will be the éonsumption ot
the same during the said period; and

(d) the amount of imports expected
and their valuation in rupees?

THE MINISTER OF STATE IN THB
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SNGH): (a) to (¢). The esti-
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mated gpnsumption and produetion of
fertilizegg by 1984-85 is as follows:—

(lakh tonnes)

N'trogenous Py0,

Clonsumpt on 6o.0 23.38
Production 442 14.50

(d) The gap between production
and expecteq consumption i5 met
through imports. No firm figureg of
valuation in rupees of importg can
be given as these would depend
upon the prices prevailing at the
time of imports,

Findings of (1) Natioenal Productivity
«Council and (2) Petroleum Conservation
Research Assoclation

243. SHRI A. T. PATIL: Will the
Minster of ENERGY be pleased to
state:

(a) whether Government have exa-
mined the findings in the study of (i)
National Productivity Council; and
(ii) Petroleum Conservation Research
Association recently coneluded in con-
nection with tihe utilisation and waste
of energy in India; if so, what are the
principal findings; and

(b) what steps Government propose
to take (i) to remove defects in and/or
to mproye planning, Indusfirial equip-
ments quantity control on pumpsets,
engineg and cooking stoves and (ii) to
tind alternating resources of energy
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) and (b)-
The main findings of the study con-
ducteg by the National Productivity
Counci) are as follows:—

1. The performance of thermal po-
wer stations can be ‘mproved by
using beneficiated coal. This would
also lead to reduction in transpo-
rtation cost.

‘9, There is significant potential
Tor reducing the epergy censump-

tion per unit of output in various
industries by resorting to more
modern technologies and improv-
ing existing plant ang machinery.

3. There is scope for reduction in
use of furnace oil in industries by
implementing better house keeping
measures, .mproving storage and
handling practices, improving
steam ytilisation, etc.

4. Savings of high-speed diesel in
transport sector can be achieved
through better fuelling system,
proper driving practices and yn-
dertaking regular maintenance.

5. There is scope for energy con-
servation in the agricultural sector

th:augh carefu] selection of pump
sets.

6. Energy conscrvation in damestic
sector can be achieveg through
designing and commercialising
morg efficient kerosene and cook-
ing gas stoves.

7. Imbalanceg in regiona) demand
and supply of power can be cor-
rected by proper planning of
transmission losses,

8. More efforts are needed to propa-
gate the idea of energy conserva-
tion among the people.

The main findings of the studies
conducted by the Petroleum Conserva-
tion Research Association are as fol-

lows: —

1. There is a considerahle scope for
saving of fuel in the energy sec-
tor by proper storage ang hand-
ling, monitoring of combustion
conro] ang introduction of wuaste
heat recovery devices.

3. Savings in the transpori sector
are possible by adopting of pro-
per driving habits and improved
maintenance practices.

3. Savings of diesel use in agricul-
{ural pump-sets can be achieved
through selection of appropriate
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pumps, proper foot-valves and
pipel.ne configuration.

4, In the domestic sector, efficiency
of stoves and lanterns can be im-
proved.

Various measures have been under-
taken by Government in implementing
the above suggestions. Some of the
principal measures are s follows.—

1. Action has been taken to instal
washeries and beneficiation pla-
nts in various coal mines in or-
der to improve the quality of
coal.

2. Action has been taken for pro-
per integralion of the various
State Grids, strengthening of
regional 1load despatch centres
and execution of extensive net-
work of high-voltage transmis-
sion lines to promote optimal
distribution of power and utili-
sation of generating capacity.
System improvement schemes
are also being implemented in
order to reduce transmission
and distribution losses.

3. Changing of existing machinery
requires a lot of capital invest-
ment and is difficult to imple-
ment in a short period of time.
However, in lhe establishment
of new plants efforts are being
made to employ latest technolo-
gies to the extent feasible.

4. State Electricity Boards have been
advised that agricultural consu-
mers shoulq be persuadeq to
buy pumps with proper power
factor ang efficiency.

5. The Central Electricity Authority
has taken up with the State
Electricity Boards the issue of
implemeniing various conserva=
tion measures. Many of the
Electricity Boards have initiated
aclion in this direction and spe-
cial conservation cells have been
set up by them.

6. D'scussions have been initiated
by the Government with the
Asociation of Indian Engineer-
ing Industries regarding iden-
tification of areas of energy

couservation in industry and
measures needed for ’omoﬂng
energy conservation.

7. A scheme for financing indusiries

8.

for replacement of old and in-
efficient oil fired boilers with
modern efficient boilerg has
been launched. All inefficient
boilers wil} be replaced in a
phagseq manner,

Indian Oil Corporation (R&D
Centre) have developed Kero-
sene Stoves and LPG stoves of
higher efficiency. These are now
being marketted in a big way.

9. Industries are being encouraged

10.

to incorporate waste heat reco-
very devices and to provide for
co-generation of power, where-
ver feasible.

The Petroleum Conservation Re-
search Association have taken
up a massive educational prog-
ramme to create awareness sm-
ong the people of the various
factors which can contribute to
more efficient use of petroleum
products.

11. Workshops and Seminars are also

being conducted by them for
propagating various conserva-
tion measures. Printed literatu-
res on aspects of conservation
have been brought out which
are being distributed.

Government are also faking me-
asures for intensifying research
and development in the area of
new sources of energy and com-
mercialisng such of these new
sources which are in a mature
stage of development,

(a) In the field of solar energy,
R&D work in solar thermal
applications and solar thermal
technologies are being inten-
sified. Simultaneously fleld
level are being taken up in the
lay technologieg at a national
level are being taken up in
the Sixth Plan.

(b) About 80,000 bio-gas plants
have already been installed.
During the current Plan pe-
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riod, it is expected that 4
lakhs additiona) bio-gas plants
would be established.

(¢) R&D work is also being car-
ried out in harnessing wind
energy for pumping of water
for irrigation purposes.
Several prototype wind mills
have beep, set up and are pre-
sently undergoing perfor-
mance monitoring and evalua-
tion, An experimental project
for power generation from
wind has also been set up.

(d) In the fleld of Geo-thermal
energy, 2 pilot investigation in
the Parbati ang Puga valleys
are under implementation. In~
vestigations are also going on
to locate other promosing geo-
thermal areas.

(e) Government are also under-
taking investigations and
studies in the Gulf of Kutch to
establish the feasiblify of
gneration of power from
ocean tides.

Price Hike for Petroleum Products

244. SHRI JYOPIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether OPEC has made any
price hike; and

(b) if not, the reasons for this la-
test price hike for petroleum products?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) No, Sir. OPEC
has not made any increase in their offi-
cial/coniract selling prices for crude
oils since Janmuary 1981.

(b) The prices of the petroleum pro-
ducts have been revised w.e.f. 11-7-1981
kepping in view the steeply rising costs
of a greatly expanded oil exploration
and development programme, the con-
tinuing strain on the balance of pay-
ments and the need to moderate the

growth of demand for petroleum
products ang to promote their econo-
mic and efficient use. As g conse-
quence, it will also assist in alleviating
the budgetary deficit to 80me extent,

Claim for Damages from M/s. Plizer
Pharmaceutical Company for QOver-
charges in Sale of Antibiotics

245. SHRI RAM VILAS PASWAN:
SHRI RASHEED MASOOD:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that fcllow=
ing Indian Prime Minister’s recent ad-
dress to the World Health Organisa-
tion Assembly accusing Western drug
manufacturers of profiteering from life
and death in Third World countries,
the U.S, through an Act thwarted
India’s claim for damages from Pfizer
Pharmaceutical Company on account
of over charges in the sale of antibio-
tics to the Central and State hospitals
in India; and

(b) if so, details thereof and reaction
of Government with regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and (b)
No, Sir. The Prime Minister’s address
had no connection w:th the case or the
amendments. Attempts to move such
amendments have been going ¢n for
a long time, Amendments to Section
4 of the Clayton Act (US Anti-Trust-
Laws) were ‘ﬁssed by the US Senate
on 9th July, 1981. These amendments
were to (a) debar foreign Governments
to bring up law suits against US com-
panies if similar Anti-Trust laws were
not in vogue and enforced in their
own territories and (b) to limit the
damages to single damage so as to
bring forelgn Governments part with
the US Government. When these am=-
endments were being considered in the
Senate taking into account the reports
on the discussions in the Senate and
the possibility of the amendment be-
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ing passed, in consultation with the
Indian Embassy and the concerned De-
ptts. a decision was taken to accept an
out of court settlement. The final ae-
cree of the court is awaited.

Oil Exploratjon in Bombay High by
Foreign Firms -

246. SHRI RAJESH KUMAR SINGH
Will the Minister
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Gov-
ernmnt propose to open to fereign
companies Bombay off-shore area for
oi] exploration when the area wag re-
served for ONGC;

.(b) if so, the reasons for change in
earlier decision taken. by Government;

“(c) the names of the foreign com-
panies which have shown interest in
oil exploration in the Bombay off-
shore area stating their terms and con-
ditions for oil exploration; and

(d) the decision, if any, taken by
Government in the matter?

.+ THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETH): (a) No, Sir.

(b) to (d) Does not grise.

High Court Bench for

Region

Saurashtra

- 247. SHRI UTTAMBHAI H.
PATEL:

SHRI RAMJIBHAI MAVANI:

Will the Min'ter of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) wheher it is a fact that the Law
Minister has received a letter dated
28th May, 1981 from some Members of
Parliament from Gujarat for a High
Court Bench to be provided in the
Saurashtra Region; :
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(b) it 80, the details thereof;

(c) the action taken on the said de-
mand;

(d) the outcome thereof; and

(e) when the said bench will be pro-
vided?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) to
(e) A letter dated 28th May, 1981 was
received by me from Shri Ramji Bhai
B. Mavani in which he requested that
a Bench of the Gujarat High Court
may be established in the Saurashtra
region of Gujarat. No proposal has
been received from the State (fovern-
ment in this regard, Any conusidera-
tion to the matter can be given only
on recelpt of a proposal from the
State Government. :

Uniform Accounting Procedure for
Electricity Boards through Legislation

248. SHRI AMAR ROYPRADHAN:
Will the Minister of ENERGY re plea-
sed to state:

(a) whether the Centre has decided to
enforce uniform accounting procedures
for the State Electricity Boards tlirough
legislation; and

(b) if so, what are the details in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
While there has been some discussion
on the need to introduce through legis-«
lation, uniform accounting procedures
for the State Eleciricity Boards, no
final decision has yet been taken.

Proposal to Set Up  Ethylene Based
Petro-Chemical projecas

249. SHRI HIRALAL R. PARMAR:
Will the Minister of PETROLEUM;
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government propose to
set up ethylene based petro-chem’ cal
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projegts at a cosé of nesrly Rs. 2,000
<crares;

(B) whether it is a fact that the
petro-chemical experts have expressed
doubt whether the country will be able
to absorb this huge quantity of L.D.
PE. and HD.P.E, and there is a fear
that the upsold gnd unused stocks
would prove a liability;

(¢) whether it ig also a fact that the
domestic price of LD.P.E. would be
Rs. 18,000 a tonne as against Rs. 6,000
per tonne in the international market;
and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) It is proposed
to set up two Gas Cracker Complexes,
one in Maharashtra and the other in
Gujarat, to produce ethylene and
down-stream products, Details includ-~
ing cost estimates are being worked
out.

(b) Demand estimates for LDPE and

HDPE hae been considered; the capa-
cit'es to be established are expected to
meet the indigenous demand. In the
event of the production being more
ihan the internal requirement, the
surplus may have to be exported.

(e) and (d). The prevailing domestic
price of LDPE is higher than the in-
ternational price. The internat’onal
pricg of such materials changes from
time to time.
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Power Projecis in Bihar Running
Behind Schedule

251, SHRI B. D. SINGH: Will the
Minister of ENERGY be pleased to
state:

(a) which of the power projects in
the Stale of Bihar are runn ng behind
schedule stating the period for which
thses projects have been delayed and
the reasons for the delay:

(b) the estimated escalation in the
cost of the projects as g result there-
of; and

(c) the measures taken by Govern-
ment to ensure their completion accor
ding to revised schedule to aveid fur-
ther cost escalation?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI1
VIKRAM MAHAJAN): (a) and (b).
The following table indicates the ther-
mal projects under construction in
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Board. The table shows the original
dates of commissioning, the dates of
commissioning currenily expected, the
original sanctioned cost and the revised
estimated cost,

Bihar under Bihar State Electricity
g}-_ No. Name of Project Capa- Commissioning Schedule  Estimated Cost
o. city P ———— -
(MIW) Original As now Oirginal Revised
(Rs. in cast
in lakhs)
- —
1 Barauni . Unit-6 110 1277 5/82 nooo} g8a0
a2 Barauni Unit-y 1o gf8ét 4/83 3764
g Patratu Unit-g 110 aly 4/83
4200 11500
Unit-ro 110 3/78 9/83)
5 Muzaffarpur Unit-1 110 7/8a 11/83
4835 14602
Unit-2 110 1/83 5/84
7 Renughat Unit-1 6/8s 6/86)
Unit-2 6/68 6/87) 17813 28133

The Koel Karo Hydro Electric Pro-
ject (6x115 MW + 1x20 MW) which
was sanctioneq in 1976 for an eslimat-
ed cost of Rs. 15704 lakhs is now to
be executeg in the Central Sector (by
the Nationa] Hydro Electric Corpora-
tion). The revised estimated cost of
the project, (including certain trans-
mission lines and interest during cons-
truction) is Rs. 444.67 crores.

The main reasons for delay in com-
missioning of projects are one or more
of the following:—

1 Inadequate provisiun of funds
2. Delay in land acquisition
3. Inadequate site investigation,

4. Delay in finalisation of engineer-
ing of project.
5. Delay in placement of order

for auxiliary equipment/award of
contracts

6. Delay in supply
by various suppliers.

7. Shortage of key econstruction
materials.

of equipment

8 Delay in Civil Works.

9, Non-sequential supply of main
plant and eguipment affecting erec-
tion.

10. Unhappy industrial relations.

(c) In order to speed up the commis-
sioning of the power projects cons-
truction monitoring directorates have
been set up in the Central Electricity
Authority (CEA) to closely monitor the
various activities of the projects. Co-
ordination and review meetings are
regularly held in the CEA with the
project authorities equipment suppli-
ers and manufacturers, construction
agencies etc. etc. A close watch is
kept on all constrainis for corrective
action, CEA’s senior officers visit pro-
ject sites and take up the matter with
the appropriate authorities for remov-
ing the bottlenecks. Review meetings
are also held in the Deptt. of Power
for appropriate action with the State
Governments as well as at level of
the Union Government. Meetings of
power Ministers of States at the level
of Minister of Energy, have also been
held at national and regional levels at
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Functioning of Telephone Service in
Delhi

253. SHRI A. U, AZMI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that there is
no improvement whatsoever in the
functioning of the telephone service in
Dethi even after its affairs having been
subjected to severe criticism in the
last Session—rather it has gone down
since then assuming a serious propor-
tion; and

(b) what steps are proposed to ren-
der an efficient and flawless service to
the subscribers ensuring smooth func-
tioning of telephones, c¢ourteous be-
haviour of the staff and proper and
accurate billing of telephones?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
No, sir.

(b) The following steps have been
taken to improve functioning of tele-
phone in pelhi:

(i) Replacement of ¢ld exchange
equipments;

(ii) Pressurisation of junction and
primary cables with dry air and use
of jelly-filled distribution cables;

(iii) Laying of cables in ducts to
prevent dgamages;
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(iv) modernisation of the network
by iptrpduction of electyonic ex-
changes;

(v) Beplacempent of gluminipm
Wwires by copper wires in house wir-
ing.

Telephone Operators are imparted
training in behaviour ang public rela-
lipns. Their copversatigns with subs-
cribers are moanitored qo sample basis
angd thase found discourteous are suit-
ably adviseq for corrective action.

Bills are issued through computer in
which a suiiable programme avoids
billing errors,

Demand and availability
Ter

254. SHRI TRILOK CHAND:

S8HR; CHANDRADEO PRA-
SAD VERMA:

SHRI CHHOTEY SINGH ’
YADAV:

SHRI RAJNATH SONKAR
SHASTRI:

o! Fertili-

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether 1980-81 fertilizer pro-
duction target has not been achieved;
and

(b) if so, the shortfall in the 198D~
81 fertilizer production target stat-
ing the main constraints in achiev-
ing the target?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH (a)
Yes, Sir.

(b) The fertilizer production during
1980-81 fell short of the targets by
about 5.86 lakh tonnes _of nitrogen
and 0.09 (akh tonneg of P,0O5 mainly
due to inadequate availability of
feedstock and inputs, power cuts,
equipment breakdowns and labour
problems,

AUGUST 14, 1981
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Progress regarding shooting of Film
on

256. PROF. MADHU DANDAV-
ATE: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) what is the progress of the
shooting of the film on Gandhiji ;

(b) how much expenditure has
been incurred so far;

(c) whether more financial assis-
tance beyond the limit prescribed
earlier will have to be given hy the
Government to expedite the comple-
tion of the work of the fllm; and

(d) when is the film on Gandhiji
likely tp he released for screening in
various theatres?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) The shooting
of the film has been largely camplet-
ed. Only two scenes are required to
be shot in September/October, 1981.

(b) Amount of Rs 5,132 crores has
so far been spent on prductin of this
film as on 30-5-1981.

(c) No, Sir.

(d) The film is expected to be
ready for release by end of March,
19817
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259, SHRI JITENDRA PRASAD:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIVERS be
pleased to refer tb the réply given to
Unstarred Question No. 6729 on the
7th April, 1981 regarding sanction of
Petrol pump at Rohru, Simla and
state:

(a) the latest progress made in the
matter of selection of site for the
retail outlet and the time by which
it will be installed; and

(b) the steps proposed to be taken
to ensure that minimum possible time
is taken for observing the procedural
formalities by the Indian Qil Corpora-
lion so as to avoid any more delay
in the installatio, of retail outlet at
Rohin, Simla, Himachal Pradesh?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILI-
ZERS (SHRI P. C. SETHI):
(a) The selected dealer for the re-
tail outlet dealership at Rohru in
Himachal Pradesh has not been in
a position to arrange a suitable site
for the outlet, In the meantime
the State Government of Himachal
Pradesh has advised the Indian Oil
Corporation Limited to modify the
site of the outlet to Rohru-Sawara
Road for catering to demand of main
traffic coming to Rohru from vario-
us locations in the State.

(b) Action is now being taken by
100 to withdraw the Ietter of intent
issued to the selected dealer and fin-
alise the dealership afresh as per
laid down, procedure.
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Setting up of Refineries In Karna-
taka and Karnal

260, SHRI M. RAM GOPAL RED-
DY:

SHRI JANARDHANA
POOJARY;

Will the Minister of PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS Dbe pleaged to state:

{a) whether Government are hav-
4ng a second thought on the setting
up of oil refinieries in XKarnataka
and Karnsl; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH (a)
and (b). The report of the Site Sel-
~ection Committee, constituted for
the purpose of locating the sites for
the establishment of two new re-
finerieg is stil under consideration.
A decision is expected to be taken
shortly. .

Losses of N.F.D.C.

261. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
National Film Development Corpora-
tion is running into huge losses since
its commencement;

(b) if so, the details of the year-
wise accumulated losses;

(c) whether there is any proposal
to make up the accumulated josses; if
80, the details thereof; and

(d) the steps the Ministry propose
to take to less run the corporation
in profit?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir

(b) to (d). Do not arise.

AUGUST 18, 1081
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Non avallability of life saving drugs

262, SHRI E. BALANANDAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether he is aware of the
non-availability of some of the life
saving drugs in the market since M]s.
Pfiyer Limited a leading American
drug multinational has closed down
three of its key departments; and

(b) it so, the reaction of Govern-
ment thereto? +

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH (a)
and (b). Government is aware that
M/s. Pfizer Ltd. were closed down
for some time in the past due to la-
bour unrest and thereafter their pro-
duction was affected adversely due
to an industrial relations problem.

Government monitors the availa-
bility of essential and life-saving
drugs on the basis of the reports re-
ceived every week from the State
Drug Controllers, Zopal Offices of the
Central Drugs Standard Control Or-
genmisation. Periodie shorlages of the
following drug formulations, manu-
factured by M/s, Pfizer Ltd. were re-
ported from some parts of the coun-
try, but in these cases, the following
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equivalent brands

were reportedly available: —

— - —

/s, Pfizer Ltd. in sort supply.

Eqivalent brand available

(1) Diabenese Tablets
{2) PAS Granules . . .

(3) Isonex Tablets . .

{4) Combiotic

(5) Fenocin . . . .
(6) Becosules .

Diabigon Bengal chemicals Diabikyn (PCI)
PAS Granules (Biological Evans)

Isokyn Tablets (Warmer) Nydrazid
Sarbhai )

Strcptogenicillin Injection (HAL) and
(IDPL) Discrysticin (Sarabhai)

Pencillin V Tablets (HAL)
Cristalen V Tablets (Glaxo)

. Deplex (Dey’s)

Wherevey shortages of specific
brands are reported, the manufac-
turers of those brands as well as
equivalents are advised to relieve
such shortages by rushing supplies.

Regulariisation of jrregular L.P.G.
Connections

’

263. SHRI NARAYAN CHOUBEY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that last
year 10,000 applications were receiv-
ed from the Northern region alone
for regularising all irregular L. P.
gas connections;

(b) if so, the details;

(c) whether subsequently the de-~
cision to regularise irregular con-
nections was withdrawn;

(d) if so, the reasons; ’

(¢) how many of the irregular con-
nections were regularised;

(f) whether CBI was asked in May
this year to find out the source of
supply of irregular gas cylinders;

(g) whether any report has been
recelved;

(h) if so, the details;

(i) whether any transporter was
involved in supplying unauthorised
cylinders; and

(j) it so,
taken?

THE MINISTER OF PETROLE-
UM, CHEMICALS AND FERTILI-

the detajls and action

ZERS (SHRI P. C. SETHI):
(a) to (e). Yes, Sir. The details
of the wunauthorised cooking gas

(LPG) connections regularised by
the Northtrn Regional Offices of the
oil companies are given below:—

Indian Oil Corporation about 30,000
Ltd; (Dec. '80 to July? 81)
Hindustan Petroleum Corporation Ltd,

Hindustan Petroleum Cor- about
poration Ltd 1500 to Dec '80

The scheme was withdrawn by the
Hindustan Petroleum Corporation Ltd.
after December, 1980, though the In-
dian Oil Corporation is continuing
to regularise unauthorised LPG con-
nections on a very restricted and sel-
ective basis, to prevent malpractices.

(1) No, Sir.
(g) to (j) Do not arise
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Power failure in thé Capital

264, SHRI M. V. CHANDRASE-
KHARA MURTHY:

SHRI SANAT KUMAR
MANDAL: -

SHR? BHIKU RAM JAIN:

Will the Minister of ENERGY be
pleaged to state:

(a) whether it is a fact that the
entire capital went in dark on 20th
July, 1981,

(b} if so, whether in the same
month the darkness occurred twice in
the capital;

(c) if so, what were the main rea-
sons for that;

(d) whether any enquiry was con-
ducted;

(e) if so, the findings of the same;

(f) whether power shortage still
continues in the country and also in
Dellu; and

(g) what action Government have
been considering to improve the

bPower supply in Delh: and the coun-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) Due to grid disturbance on 20th
July, 1981 at 745 rM the genera-
tion at IP and Badarpur Power Sta-
tions went down and affected power
supply 1 some partg of the city
which are fed from these power sta-
tions. However, power supply to
the areas fed from 220 KV Grid Sub-
Stations of Mehrauli, Najafgarh, Ne-
rela, Patparganj and Rohtak Road
was only marginally affected. The
restoration of power supply to the
affected areas had started from 8.05
PM. and completed by 9.06 p.m. Thus
supply of certain areas was affected
only from 7.45 p.Mm. to 9.06 r.M.
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(b) There waé no other break
down of power supply affecting Delhi
(excluding local breakdowns of
power supply).

(¢) The break down of power sup-
ply on 20th July, 1981 was reported
to be caused by the grid distirbance
due to overloading and tripping of
some of the main transmission lines
from Dehar/Ganguwal,

(d) and (e). Members (PS), Cen-
tral Electricity Authority has been
asked to investigate into the matter
and the report is awaited.

(f) There 1s an overall power
shortage of about 10 o 12 per cent
in the country. Normally, there is
no energy shortage 1n Delhi but
there is a shortage of peaking capa-
city. However, due to outage of
some generaling units at IP aad/or
Badarpur power station, there is
sometimes shortfall of power avail-
ability to fully meet Delhi’s power
requirements, which dre then met
by assistance from the nighbouring
States/Nurthetn Guid

(8) In addition to the measures
taken to improve power generation
from IP Station and Badarpur pow-
er stations, one more unit of 210
MW is expected to be commissioned
by December, 1981 at Badarpur pow-
er station. Proposals for installa-
tion of a new unit of 87 MW at Raj-
ghat Power House and two more
unitg of 210 MW each at Badarpur
are also receiving attention

A number of steps have been tak-
enfang are being taken to improve
power availability in the country.
These measures include:

(i) Addition of about 19,666 MW
of new genherating capacity
during the period 1980-83,

(ii) Maximizihg generation from
the existing power stations.

(iil) Proper management of load
demand by staggeting of
load ete.
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Vigilance Squad in Coal Mires -

265. SHR1 PIOUS TIRKEY: will
{he Minister of ENERGY be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to the news ap-
peared in ‘Janyug’ dated 29th July
that removing corruption Govern-
ment are going to order for a Vigi-
lance Squd in Coal Mines;

(b) if so, what are the complete
details in thig regard;

(¢) the reasons why this steps has
not been taken earlier in this mat-
ter; and

(d) what is the approximate es-
timated loss in Coal Industry during
this year?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) Yes, Sir.

(b) With the increasing demand
for coal as an energy source, the rale
of the Vigilance Organisations in the
coal companies has assumed greater
significance. A number of new policies
particularly in the field of distribu-
tion have been introduced by Gov-
ernment. The policy of free sale
of coal has been introduced and a
number of dumps in the consuming
areas have been opened. The coal
companies have been asked to en-
sure that the system works effective-
Iy without any harassment to the
consumers. For this purpose, they
have been instructed to steamline and
S?rengthen their viligance organisa-
tions so as to make them more ef-
feclive instruments for fighting cor-
Tuption. They have been asked to
Set up vigilance teams consisting of
officers from the Marketing and Vigi-
Ezéce Departments of Coal India

. () Steps had been taken earlier
0 have separate Vigilance Organisa-
htons in the coal companies and to
Sirengthen them. Formation of

1317 185,
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Special squads is also aimed at step-
ping up the preventive vigilance
work.

(d) Since the major portion of the
current financial year 1981-82 is yet
to be over, it is not possible to give
any estimated figures of loss or pro-
fit,

Sepatate channels for| broadcasts by
AIR of local regional and National
interests

266. SHRI KAMAL NATH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether Government have de-
cided to introduce separate channels
for broadcasts by All India Radio of
local, regional and national interests;

(b) if so, the salient features
thereof indicating their locations,
cost involved and the time by which
these will start functioning; and

(c) whether any of these broad-
casts will be via satellite?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). The
existing AIR Stations even now
cater to the requirements of local,
regional and also national interests
through a suitable programme mix.
However, it has been decided to set up
a national channel with a 1000 K. W.
Medium Wave transmitter at Nag-
pur. 6 local radio stations are also
proposed to be set up in Kota (Raj-

asthan), Dipu (Assam), (Keonjhar
(Orissa), Sholapur (Maharashtra),
Adilabad (Andhra Pradesh) and

Nagercoil (Tamil Nadu.) 5 new ra-
dio stations are also proposed to be
set up in Tura (Meghalaya), Gang-
tok (Sikkim), Jamshedpur (Bihar),
Agra (UP) and Madurai (Tamil Na-
du). The provision included #n
the Plan for these projects which,
except for the national channel pro-
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fnaéed at Nagpur are expected to be
completed during the Sixth Plan
period are;—

(i) Natxonal channel in Nagpur 890 o0* lakhs
(ii) 6 Local tadxo stations

(iii) 5 New radio stations,

* Likely to be Commissioned at the
beginning of the next Plan.

(c) The day to day programmes
under the fixed point chart for the
stations will not be broadcast via
statellite.. However, after the com-
missioning « of  INSAT-I in 1982,
there will be scope. .. for individual
AIR stations to relay via the satel-
lite, the programmes from the AIR
Stations, Delhi, Bombay, Calcutta and
Madras, through the net-working plan-
ned by the AIR.
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Hiéh ‘Court Bench at Hubli, Karnataka

268. SHRI F. H. MOHSIN: WiPIl the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) how many requests for addi-
tional High Court benches have beemn

.received by Government;
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ch1 what are the criteria followed in
deciding ‘the mevessity of additional
High Court benches;

{c) whether Karnutaka Govemment
fhave recently decided to have an addi-
tional High Court bench at Hubli-
Dharwar to cater to the needs of North
Karnataka; and

(d), whether the Kacnataka High
Court has supported ithe necessity?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) The following
praposals for establishment of benches
have been received from the State Gov-
ernments:—

1. Uttar Pradesh A Bench in Western
U.P.

2. Maharashtra. Aurangabad

3. Karnataka . . Hubli-Dharwar
4. Kerala . Trivandrum |
5. Tamil Nada Madurai

6. Tripura Agartaly 3

(b) No specified criteria are piles-
cribed. The proposals made by the
State Governmentg for the establish-
ment of Benches are considered keep-
ing all aspects in view.

(c¢) Yes, Sir.

(d) The posilion is being ascertain-
ed from the State Government.

Development of the Post and Tele-
graph service in Lehriasarai-Dar.
bhanga

269. SHR] HARINATH MISRA. will
the Minister of COMMUNICATIONS
be pleased to state: ‘

(a) whether it iz a fact thar the
township Lehriasarai-Darbhanga is the
headquarters of a Commissionary and
its population is more than a lakh;

(b) whether it is also a fact that the
facilities for Postal service have not

undergone any change for better dur-
ing five last severzl -fecades;

(c¢) whether taking into consideration
on ‘the new status of the township as
teadquarters of a commissionary, es-
tabishment and functioning of two
Uaiversities and a large pnumber of
other educational institutions, existence

. of quite a number of Central Govern-

ment Offices and so on, it is proposed
to suitably extend and develop the
Post and Telegraph services in the
townshiy-,

(d) if so, what 15 Lthe proposal for the
proposed exiension and development;
and

(e) if there is no proposal, the

reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) No, Sir

(c¢) and (). It nas Leen ascertained
that adequate postal and telegraph
facilities have already beed provided
to the township according to its needs.
No extension of Posts and Telegraphs
serviceg are preposed for the present.

(¢c) POSTAL: Lehariasarai has
a Ilead Post Office to cater to the needs
of the township. The work celating to
Darbhanga has been Dbifurcated by
upgrading the Darbhanga Towns Sub
Post Office into a Head Post Office dur-
ing 1980-81. Several Town Sub Post
Offices have also been opened in
Laheriasarai in thé recent past to cope
up with the increased postal traffic of
the township.

TELECOM: One central telegraph
office is Jocated at Laheriasarai and a
Combined Office is working in Dar-
bhanga town. The existing telegraph
traffic at Darbhanga town does not
justily its conversion into a Depart~
mental Telegraph Office. Existing faci-
lities are as per departmental norms.
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" New Thermal/Hydel l’;rwer Projects
for Rafasthan

270. SHRI DAULAT RAM SARAN:
‘Will the Minister of ENERGY be
pleased to state:

{a) whether there are any new
schemes for thermal/Hydel power pro-
jects for the State of Rajasthan;

(b) if so, details thereof stating the
financial implications involved;

"(c) the period likely to be taken in
the execution of the schemes; and

(d) the tofal power likely to be
generated by these projects?

THE MINISTER OF STATE 1IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

(b) The following four power pro-
jects in Rajasthan have been sanc-
tioneq and are presently under cons-
truction.

Name of the scheme Installed
capacity}

1. Mahi (Hydro) . A . 140MW

2. Annopgarh Canal (Hydro) . 8

8. Kota (Thermal) . . . 220

4. Kota Extenstion (Thermal) . 420

S

The following provision has been made in
‘the Sixth Five Year Plan on the above
generation schemes:

Project Outlay
in the
Sixth plan
(Rs. in lakhs)
t. Mahi (Hydro) Stage-I & 1II . 4812
2. Annopgarh Canal (Hydro) . 506
8. Kota Stage-I (Thermal) . 8500

4. Kote Stage-1I (Thermal) Extn. 12000
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(c) As per the present indications,
Mahi Hydro-electric project ig expected
to be commissioned during 1983-84 snd
complete henefits from the project
would be available from 1984-85 on-
wards. The Annopgarh Canal Hydro
Project is expecteq to yield benefits
from 1985-86 onwards. The two units
of the Kota TPS are expected to be
commissioned in 1982-83. The first unit
of the Kota Extension scheme is sche-
duled to be cémmissioned in 1985-86
and the second unit in 1986-87.

(d) In addition to the four power
projects mentioned above, Rajasthan
would get 3 share from the Dehar Ex-
tension and Pong Extension projects
of the Beas Project which are schedul-
ed for commissioning in the 6th Plan.
Rajasthan would also get a share in
the 2000 MW Singrauli STPS, which 1s
a Central Sector Project and whose
1000 MW (5 5 200 MW) is expected to
be commissioned during the 6th Plan.
In all, Rajasthan would get a2 totsl
benefit of additional generating capa-
city of 925 MW from the on goingz and
sanctioned power projects including its
share in the Dehar ana Pong Exten-
sion Projects. In addition, from the
ultimate capacity of 2000 MW of the
Singrauli STPS, Rajasthan would get
300 MW.

Setting up of High Court Benches

271. SHRT1 QAZI SALEEM: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleasel to
state:

(a) whether it is a fact that cemands
are being made during the last five
years from various States and the
public to have a high court bench in
various districts and regions of \arious
States;

(b) if so, the details thereof;
(c) whether Government have re-

ceived memorandum and representa-
tions in the matier;
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(4) if so, the details thereof;

(e) how many benches of various
High Tourts have been opened duiing
the last five years and the naines of
places thereof;

(f) how many benches are under
censideratfon to be opened in sarinus
States and the details thereof; and

() what are the criteria and policy
of Government for opening High Court
benches?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P,
SHIV SHANKAR): (a) to (d). A state-
ment (Ne. I) giving the required in-
formation is attached.

(e) A bench of the Rajasthan High
Court was established at Jaipur on
31-1-1977.

(fy and (g). No specific criteria are
prescribed. The proposals made by the
State Governments for the estalish-
ment of Benches are considered keep-
ing all aspects in view, The position
of the proposals made by the State
Governments 1s indicated in state-
ment 1I.

Statement I

RepresentationsfMomoranda and demands
have been made bv the States and various
sections of the people dunng the last five
years asking mawmly for th+ establishment of
P@;’mantnt Benches  at the places indicated

ow:—

Western Uttar
Pradesh/Meerut,
Giorakhpur, Agra,
Bareilly, Bulandash-
ahai, etc.

1. Allahabad .

I ]

. Andhra Pradesh . Guntur, centrally
located Southern
districts of A. P.

3. Bombay Aurangabad, Pune.

North Bengal
(Siliguri), A&N
Islands.

4. Calcutta

5. Gauhati

6. Gujarat .

Agartala.

Rajkot.

7. Himachal Pradesh Mandi, Hamirpur.

8. Karanataka . Hubli or Dharwar,
Belgaum

9. Kerala . . Trivandrum, Calicut.
10. Madhya Pradesh

11. ‘Madras . .  Madurai, Coomba-
tore, Cuddalore.

Bhopal, Raipur, Rewa

12. Punjab & Haryana Amritsar.

13. Orissa . Sambalpur.

Statement Il

The position of the proposals
received from the State Governments
for the establishment of permeanent
Bencheg is indicated below:—

(i) Establishment of a Bench of
Kerala High Cowrt:

The State Government sent a pro-
posal for the establishment 5f a Bench
of the Kerala High Court at Trivan-
drum in September, 1971. They were
addressed in July, 1973 for completing
certain statutory consultations, The
State Government intimated in June,
1978 that the matter was still engaging
their attention. Ny communication
has been received from them there-
after,

(i1) Establishmen of a Bench of
the Madras High Court:

The State Government sent a pro-
posal for the establishment of a Bench
of the Madras High Court gt Madurai
in September, 1977. After carrying
out certain consultations which were
requireq to be effected, the Chief
Minister of Tamil Nadu again proposed
in July, 1980 that 3 Bench of the
Madrag High Court may be sef up at
Madurai. In thig connection, some
additional information was called
from the State Government which is
awaited.

(iii) Establishment of Benches of
Bombay High Court:

In January, 1977 the then Chief
Minister, Maharashtra, propesed the
establishmnent of a permanent Bench
at Aurangabad. The Siate Govern-
ment were requesteg to carry out
certain consultations. The State Gova.
ernment suggested in April, 1978 that
two Benches of Bombay High Court
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might be established, one gt Auranga-
bad and another at Pume. However,
in ity communication dated 28th
Fehruary, 1981, the State Government
have intimateq that a Bench may be
set up at Aurangabad. The matter is
under consideration of the Gowvern-
ment of India,

(iv) Establishment of a Bench of
Allababed High Court for the
Western Districts of Uttar
Pradesh:

The State Government have made
recommendation to the Government
of India that legislation be undertaken
to establish g Bench for the western
districts of Uttar Pradesh comprised
in the Commissioner’s Divisions of
Garhwal, Meerut, Agra, Moradabad,
Bareilly anq Kumaon. They have left
the decision avout the seat of 1lhe
proposed Bench to the Government of
India. They have further requested
the Government of India to look into
the matter from all aspects and take
necessary action, The Government of
India have deccided tp set up u three
member Commission to consider all
aspectg arising out of the demand for
constitution of a Bench for the western
districts of Uttar Pradesh and the
various aspects of the recommenda-
tion made by the State Government.

(v) Establishment of 5 Bench of
the Gauhati High Court at
Agartala:

The Chief Minister of Tripura has
requested that a permanent Bench of
the Gauhati High Court may be esta-
blished at Agartala. The Chief Justice
of the Gauhati High Court has made
arrangements under section 31(3) of
the North-Eastern Areas Reorganisa-
tion Act, 1971 by which a Judge of the
Gauhati High Court ig available all
the time at Agartala. A Division
Bench is constitutey when considered
necessary. The Chief Minister, how-
ever desired that a permanent Bench
under section 31(2) of the North-
Eastern Areas Reorganisation Act,
1971, may be established, The load
of:work at Agartala. does not justify
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a permanent Bench under secfion
31(2) of the said Act.

Sanctioned Posts of Different Cale-
gories for Postal Organisation in
Orisse

272. SHRI RASABEHARI BEHERA:
Will the Minister ¢ COMMUNICA-
TIONS be pleased tp state:

(a) whether the posta] organisation
in Orissa is functioning with adc-
quate strength as per yardstick laid
down in thig behalf;

(b) the number of sanctioneq posts
in Clasg I, Class II, Class IIT and Class
IV ag on 31st July, 1981 gnd the num-
ber of them against whom persons
were actually working in Orissa; a1

(¢) the number of persons on leave,
class-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (S8HRI KARTIK ORAON):
(a )to (ec). Information in respect of
(a) to (c) is being collecteq from
P.M.G., Bhubaneshwar ang the same
wil} be placed on the table of the
House ag soon ag received.
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Consumption of Petrol ang Diesel

275 DR, KRUPASINDHU BHOI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what i the quantum of petrol
and diesel! consumed by railway, in-
dustry and {ransport sector separately
during the last three years;

(b) what is the -total amount of
foreign exchange likely to be spent by
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Government for import of crude oil
during the current financial year; and

(c) what steps Government propose
to take to control consumption of
petrol and diesel by the transport
sector s0 as to save valuable foreign
exchange?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHR; P. C. SETHI): (a) The totad
consumption of motor-spirit (petrol)
and High Speed Diesel (HSD) during
1980-81 was asbout 152 and 10.33
million tonnes respecetively, Accord-
ing to a recent estimate the broad
percentages of consumption of HSD by
railways, industry ang transport sector

during the preceding three years are:

Percentage of Total

1978-79 1979-Bo 1980-81
Railways 92 8 4 8 4
Industry including agriculture . 21°1 26 1 25 6
Road Transport 69 7 65 5 660

Figurej in respect of consumption of petrolare not available.

(b) During thig Year approximately
Rs, 3,677 crores are likely ty be spent
on the import of about 15.9 million
tonnes of crude at the prevailing level
of prices.

(c) The steps taken to contiol con-
sumption of petrol ang diesej by the
transport sector include advising State
Governments on imposing speed lirnits
on vehicles and controlling vehicles
having smoky exhausts, initiating
studies for attaining greater efficiency
in diesel run vehicles, developing
training programmes for driverg with
a view to effect oil economy, orgams-
ing private fleet operators’ workshops
in fue] economy ang advising Central
Ministries in effecting savings in con-
sumption of petrol 1n staff cars.

Replacement of old Telephone Direc.
tory

276, SHRI RAJNATH SONKAR
SHASTRI: Wil]} the Minister of COM-
MUNICATIONS be pleased to state:

(a) whethey it is p fact that tele-
phone directories glder than 1977 issue
are not being replaced by P.&T, when

presented to them by those who for
some reasons could not get them re-

placeq in time; ang

(b) 1f so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR; KARTIK ORAON):
(a) Yes, Srr.

(b) The latest issue of telephone
directory 1s normally 1ssued on pre-
sentation of the gld directory along-
with the renewal coupon fixed in the
old directory, except in case of Divi-
sional Directories where only the
renewal Coupon is required, These
instructiong are printed on the Direc~
tory Renewal Coupon

M/s  Jaipur Sugar Company

277. SHRI C. T. DHANDAPANI:
Will the Ministey of LAW, JUJSTICE
AND COMPANY AFFAIRS he pleas~
ed to state:

(a) whether the present Managing
Director of M/s. Jaipur Sugar Com~
pany has applied for the approva; of
her contimience ag Managing Director;
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(b) if so, when the application was
made by her;

(¢c) whether the approval was
granteq to her;

(d) if so, when; and
(e) if not, the reasons?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRs (SHRI P.
SHIVSHANKAR): (a) Yes Sir. Itis
however, presumeq that the name of
the company in question js The Jey-
pore Sugar Company Limited.

(b) The application made by the
company on 3lst May 1978, was
received in thjg Department on
12-6-1978.

(c) No Sir,
(d) Does not arise,

(e) A number of complaints have
been received against the proposed
reappointment. Certain matters con-
nected with them are also pending in
the Courts. Consequently, a final
decision hag yet to be taken on the
proposal of the company.

146-

Setting up of Diesel Reception Sets
to Televise Programmes in remote
areag

278, SHRI MOHD. ASRAR AHMED:;
Wil} the Minister of INFORMATION
AND BROADCASTING be pleaseq to
state:

(ay whether ~ Government have
formulated any scheme for the setting
up of Diese]l Reception Sets {0 televise
programmes to targeted gudience in
remote areas;

(b) if so, the ful] details thereof;

(c) when these Diesel Reception
Sets are likely to be set up and where
(State-wise) and in what number; and

(d) the makeg ang particulars of
these sets (manufactured by Govern-
ment Undertakings or private manu-
facturers) ang the price of a Diesel
Reception get involved?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR1
VASANT SATHE): (a) to (c). Direct
Reception Setg (and no¢ Diesel Recep-
tion Sets) are proposeq to be provided
in the designated districts under the
INSAT Scheme, These sets are pro-
posed to be installed in the electrified
villages in the districts of the following
States:

—

State

Districts

No. of sets.

Andhra Pradesh
Orissa

Bihar
Mal:amhtra

Gujarat

Uttar Pradesh

. Kurnool

Hyderabad
Mahboaobnagar
Bolangir
Sambalpur
Dhenkanal
Ranhi
Palamau
Singhbhum
Nagpur
Bhandara
Chandrapur
Rajkot
Jamnagar
Junaga)
Gorkhpur
Azamgarh
Basti

. .

3
J
;
;
}
}

15000

1500

1000

1400

1100

1500
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The implementation programine
will be taken up in two phaseg and
the first phase wil) cover the Sixth
Plag period in which 2,000 selg are
propesed to be provided.

(d) Initially, two prototypes are
being purchased from the Electronics
Corporuion of Indip, a Government of
India Undertaking, at a cost of ghout
Bs. 14,000/- each (excluding installa-
tion charges). Furthey purchaseg will
be made depending upon the evalua-
tion of the prototypes,

Propasal for Amendmenis to MRTP
Act

279. SHRIMAT] GEETA MUKHER-
JBE. Wi5j the Minister of LAW,
JUSTICE AND COMPANY be pleas-
ed to state:

(a) whether Government propose to
ameng the Monopolies and Restrictive
Trade Practices Act with a view to
enabling big houses then modernisa-
tion; and

(by if so, the detai @ thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b)
Under the extent provisions of (Sec-
tion 21) the Monopolies ang Restrie-
tive Trade Practices Act, 1969, 1f a
modernisation proposal results in
accretion to value of assets of the
undertuking by 25 per cen{ or more,
the undertaking concerned is required
to obtain prior approval of the Centra]
Government,

The High Powereq Expert Commit-
tee on Companiegs and -MRTP Acts
(Sachar Committee) which submitted
its report in August, 1973, has inter-
alia, recommended that such moder-
nisation proposals resulting in accre-
tion to value of assets of the under-
taking by 25 per cent or rtnore, but
unaccompanieg by increase in licens-
ed/approved capacity by not more
than 25 per cent or more shoulg be
exempt from the provisions of the
MRTP Act. This and other recom-
mendations of the Committee for
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amendmenis to the MRTP Act ere
under active consideratien of the
Government,

Reorganisation of Song and Drama
Diyision . ..

280. SHRI SUBHASH CHANDA
BOSE ALLURI: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether a proposal is under con-
sideration of the Government to reor=
ganise the fielg units like Songs and
Drama Division and publicity unts;
and

(b) if so, what are the main features
of the proposal and a final decision is
likely in the matter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). No
such proposal is under consideration
at present. However, an Advisory
Comm ttee has been constituted to ad-
vise the Ministry of Information and
Broadcasting on various matters rela-
ting to policies and programmes Te-
lating to the Media Units under its
administrative control. One of the
terms of reference of the Advisory
Comrn'ttee is to advise the Government
on structural changes in the various
media organisations under the Minis-
try of Information and Broadcasting
to bring about greater professional
efficiency and improvement in the
quality of performance of the media
in response to w!de ranging national
requirements and aspirations.

Uptil now no recommendations have
been made by the Advisory Commit-
tee in this regard.

Loss for Import of Oil

282. SHRI GEORGE FERNANDES:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(ay whether Government have seen
the reportin the “Business Standard”
of July 29, 1881 gbout the massive loss
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sustained Yy the Exclegued in tHe
contract signed by hig Ministry fér
the import of oil during last year;

(b) it so, whether Govérnment have
taken steps to recover the loss by
negotiating with the concerned parties;
and

(c) if not reasong therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) Yes, Sir.

(b) The contract entered into was
lor the supply of High Speed: Diesel
only. Payments have been made accor-
ding to the contract.

(c) Does not arise.

Propesal to change some of the
Telephone Exchange of Delhi

283. SHRI R. L. P. VERMA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose to
change some of the telephone exchan-
ges of Delhi which are not giving pro-
per service to customers;

(b) whether Government also pro-
pose to import some telephone
exchanges; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) It is
proposed to replace life.expired ex-
changes in Delhi not on account of bad
service but due to higher maintenance
effort required on them.

(B Yes, SiF.
(¢) Details are as followw'.—

A tolal of 10 exchanges with capacity
of 1,00,000 lnes are proposed to be
imported. Out of these ohe exchange
of 10,000 lines is for replacement of
existing life-expireg exchange.
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100 per cent Electrification of Vidisha
and Raisen districts of M. P.

286. SHRI PRATAP BHANU SHAR-
MA: Wil] the Minister of ENERGY he
pleased to slate:

(a) whethey Government are coasi-
dering to cover VidishA and Raisen
districts of Madhya Pradesh for 100
per cent electrification;

(b) if so, the details thereof; and

(c) by what time this work shall
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK.
RAM MAHAJAN): (a) to (c). No pro-
posal has been received from the
Madhya Pradesh Electricity Board for
covering cent percent electrification of
villages in Vidisha & Raisen Districis,
There are in all 70883 villages in
Madhya pradesh and on the basis of
report received from Madhya Pradesh
Electricity Board, 25,400 villages conse
tituting 36 per cent have been eleciri-
fled till the end of March, 1981, The
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position of village electrification in

Vidishg & Raisen districts is as follows:

- — - -

(1) Total No. of Villages .

(2) Villages reporied electrified upto 31-3-1981

(3) Villages covered for (lecirification under REC sanctioned

Schemes (not yet clectrified) .

Raisen Vidisha

district district
. . . 1429 1510
. . . 286 301
. . . 245 338

Both the above districts are covered
undey the Revised Minimum Needs
Programme, The level of village clec-
tiification in those district ig expecled
to reach upto 50 per cent by the end of
March, 1985,

Proposal to Expang capacity of
Hindustan antiblotics Limited

287 SHRI AJIT KUMAR SAHA:
Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are think-
ing to expand the capacity of Hindus-
ian Antibiotiecs L'mited, to produce
more bulk drugs in the country; and

(b) if so, the reaction of Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (b). Hindus-
tan  Antibiotics Limited (HAL) are
already manufacturing a number of
bulk drugs and they propose to expand
the activity quring the 6th Plan. Some
expansions are already under imple-
mentation, and other proposalgy by

HAL will be decided on the basis of’

techno-economic feasibilities, estimated
demand, already approved capacities
ete.

Manufacture by Drug Companies
under doubtful valjdity of licences

288. SHRI KUSUMA KRISHNA
MURTY: Will the Minister of
PETROLEUM, CHEMIALS AND
FERTILIZERS be pleased to state:

(a) how many instances of drugs
being manufactured under authorisa-
tion of doubtful validity by M/s.
Pfizer, Glaxo, Warner Hindustan and
May and Baker have come to the
notice of Government;

(b) whether it is a fact that the
release of canalised raw materials has
not been stopped to these companies
pending final decision;

(c) what were the basis for taking
action against M/s. SKF, Indian
Schering, Hoechest etc., and the rea-
sons for not taking action against the
above companies; and

(d) how many Intent letters/in-
dustrial licences have been issued to
firms mentioned in (a) Aduring the
last three years, company-wise, date-
wise with the names of items and
value of the licence?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (¢).
Information in respect of these parts
has already been furnished in reply
to Lok Sabha Unstarred Question
No. 9803 on the 5th May, 1881.

(dy No Industrial Licence has been
issued to any of the firms referred to
in Part (a) during the last three-
years, However, during this period,
one Letter of Intent each has been
issueq to M/s. Pfizer Limited and M/s.
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Glaxo Laboratoriag India dimited as per details given below: -

Si.No. Name of the L.I No. & Date
Compay

Item Capacity PA

1. M/s. Phizer Ltd. L1:383(80)

2. M/s. Glaxo labs. Ltd. L1:768(80)

18-12-1980

(iii) Formulations of

Betamethasone

(i) Morental Tartrate 15 tonnes (SE)
{u) Pyrental 30 tonnes
Pamoatr

Upto 509%; of each
of capacities
meationed above

425 Kg. (SE)

(i) & (i)

L.I.=Letter ol Intent
P.A.=Per Annum

S.E.=Substantial Expansion
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Manufacture of Soda Ash by Mono.
poly Houses

290, SHRI] NAWAL KISHORE
SHARMA. Wi{l the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be please to state:

(a) whether jt iz a5 fact that Soda-
Ash, which is an essential commodity
of mass consumption by millions of
Dhobies and poor housewives, i3
manufactured by “Monopoly Houses”;

(b) whether it is also a fact that
there had been cyclic shortage, under
production, price hikes, hoarding and
black-marketing in Soda Ash;

(c) if so, whether Government pro-
pase to conduct an enquiry to end
black-marketing and monopoly pro-
duction of Soda Ash; and

(d) if mot, the ressong therefor? -
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THE MINISTER OF -RETROLEBUM,
CHEMICALS AND FERTILIZERS
(SHR1 P. C. SETHI): (a) Soda Ash
is menulactured by M/s. Tata Chemi-
cals Ltd., M/s._Saurashtra Chemicals,
M/s., Dhrangadhra Chemical Works
Ltd, and M/s. Orissa Cements Ltd.
(Hari Fertilizers) who are all ragis-
tered under this MRTP Act.

{b) Soda Ash was in short supply
during the years 1878, 1878 and =arly
1980. As a result of the steps taken
by the Government, the availability
has improved and soda ash is now
easily available in the market at
prices more or less or & par with the
manufacturers’ price. The open mar-
ket price of soda ash which was as
high as Rs. 3600 per tonne and was
ruling at rs. 3000 per tonne for more
than a vear has declined to Rs. 2100
to Rs. 2400 per tonne. The High
Powered Committee under the Chair-
manship of Prof. Gopal Tripathi
which was appointeq py the Govern-
ment to look into the problems of
soda ash could not gather any posi-
tive evidence of cyclical trend in soda
ash shortages.

The capacity utilisation in the soda
ash industry during the calendar
years 1979 and 1980 were 87.5 ver
cent and 81.4 per cent respectively.
The capacity utilisation during the
first six monthg of 1981 is about 95
per cent. In comparison to the capa-
city utilisation in other industries and
keeping in view the constraints faced
by the manufacturers it cannot be
said that there is deliberate under
utilisation of capacity.

There has been increase in the
price of soda ash which, according to
the manufacturers is due to increase
in the cost of raw materials, inputs
and transport.

The Government gets the lists of
alletments made by the manufac-
turers of soda ash to industrial ~on-
sumers and peasse¢ them on to State
Governmenis for verification and
necessary action. No report has been
received feom any State Government

-

regarding hoarding and blackmariget-
ing.

{c) and (d). A High Powered Com-
mittee on Soda Ash headed by Prof.
Gopal Tripathi submitted its report in
July, 1978. Government have already
taken action on the recommendations.
of this Committee. Hence, Govern-
ment do not propose to conduct an--
other enquiry at this stage.
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Separate companies for commercial
wings of AIR and T.V.

293. SHR] VIRBHADRA SINGH:
SHRI HARIHAR SOREN:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state::

(a) whether 1t is a fact that Gov-
ernment propose to set up separate
companies for the commercial wing
of AIR ang T.V.;

(b) if so, what are the main fea-
tures of the proposal; and

(c¢) the progress made so far and
the time by which the proposal 1is
expected to be made?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) After congi-
deration, Government have decided
that the Commercia] Services being
looked after by a separate Divisions
of the All India Radio ang Door-
darshan woulg make way for the ax-
pansion and efficient functioning of
the Commercial Sefvices and that
there is no specific advantage to go
in for a company like set up.

(b) and (c). Do not arise,
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. Stk -Axbiatés of ALR.

304 BHRI JAI NARAIN ROAT:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether it is a fact that staff
artistes of All India Radio have be.
come permanent Government ser-
vants; y

(b) if so, what are the details in
this regard; and

(c) the number of Scheduled Tribe
staff artistes who have become Gov~
ernment servants, State-wise figures?

THE MINISTER OF NFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir.

{b) and (¢). Do not arise.
T.V. Centre for Kerala

206, PROF. P. J. KURIEN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) steps taken so far to bring
Kerala under Television net work;

(b) the expected time by which the
construction of Trivandrum television
is expected to pe completed and the
transmission started;

(c¢) the districts in Kerala proposed
to be covered by the Trivandrum
television transmitter;

(d) whether Government of Kerala
and “Keltron” have submitted a
proposal for establishing four trans-
mitting stations in Kerala with a
single common studio at Trivandrum
So that the entire State would be
covered; and

(e) whether Government will
examine thig proposal go that the en-
tire Kerala can be brought under
television?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) A TV Centre
at Trivanidrusn - ds being set up in
Kerala during the VI Plan perdod.

(b) and (c). TV Centre Trivan-
rum is expected’to be sampletéd by
1317 LS—4.

162"

1084.98, - Thif will-cover whole of the
Trivandrum District and about<00 per
cent of Quilon district.

(d) Yes, Sir~-

(e) Due to constraint on resources,
it has been possible to include a pro-
posa] for establishment of a TV Cen--
tre at Trivandrum only in the:current-
Plan.

Expenditure on generation by NT.P.C:

296. " SHRI B. R. NAHATA: Will
the Minister of ENERGY be pleased:
to state:

(a) what is the total expenditure
of National Thermal Power Corpora-
tion on generation of power during
the last three years in its various
projects, what is the cost per unit
of National Thermal Power Corpora-
tion, what is the percentage of cost
per unit on coal, transport, service
and interest during this period; and

(b) what is the Plant load factor
(PLF) of National Thermal Power
Corperation during the Jast three
years and what are the causes of
this PLF?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
As none of the thermal projects of the
National Thermal Power Corporation
are as yet in operation the guestion
does not arise. .

States’ views on recommendation of
Rajadhayaksha Committee on Power

207. SHRI B, V. DESAI: Wil the
Minister of ENERGY be pleaseq to
state:;

(a) whether most of the Staies
have not yet communicated their
views on some of the major recom-
mendations of the Rajadhyaksha
Committee on power which had direct
bearing on the functioning of the
State Electricity Boards;

(b) -if so, whether several remin-
ders of the Cenire had not evoked
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any. tesponse from the Sfate Govern-
ment so far;

(c) whether the Prime Minister
was asked to interveae in the matter
in July, 19881;

(d) it so, whether any directive
was issued by the Prime Minister to
the concerneq States; ang

(e) if so, to what extent response
from the States has been drawn after
intervention by the Prime Minister?

THE MINISTER OF STATE IN
THRE MINISTRY OF ENERGY (SHRI
VIKRAM MAHJAN): (a) and (b).
Replies have been received from
some of the State Governments on
the recomendations of the Raja-
dhyaksha Committee Report. Some of
the .recommendations have also been
discussed in the Regional Power
Ministers’ Conference and the Cons~
ultative Committee meeting of the
Ministry of Energy. The State Gov-
ernments have desired to be given
more time to enable them {o send
their views and suggestions.

(c) .to (e). Question does not arise.

Growth rate of power supply and
Demand

298. SHRI B. V. DESAIL: Will the
Minister- of ENERGY be pleased tov
state:

(a) whether it is g fact that a sur-
vey was conducted recently and it
was found that the growth rate of
power supply outstripped the growth
rate of estimated power demand in
India in 1980-81;

(b) if so, whether this had let to
a power deficit to 12.6 per cent from
16.1-per cent in 1979-80;

(e) it gso, whether it is also a fact
that the power geficit was smaller in
seven States and higher in gour;

(d) if so, what are the States
where the shortage has been and
what are the States where the in-
crease ig there; and
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(e) the main reasons for the same
and steps being takep to improve the
position?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b?
The growth rate of power supply was
higher than the growth rate of esti-
mated energy requirement in the
country during the year 1980-81, But
the power shortage in the country
during 1980-81 was 12.6 per cent as
against 16.1 per cent during 1879-80.

(¢) and (d). The energy shortage
during the year 1980-81 was more as
compareq to the energy shortage
during the year 1979.80 in 5 States/
Systems, namely, UP, Madhya Pra-
desh, Bihar, West Bengal and DVC
while in the remaining States and
Systems, the energy shortage during
1980-81 was less than the energy
shortage during the year 1979-80.

(e) The main reasons for the energy
shortage in the country are inade-
quacy of installeq generating capacity
and the comparatively unsatisfactory
performance of the Thermal Power
Stations. In order to improve the
power availability in the country, the
following steps have been and are
being taken:—

(i) An additional generating

capacity of 1966 M W is program-

med to be added during the period
of 1980—83.

TGi ) Number of steps have been
taken to improve the operation and
maintenance of existing thermal
power plants with g view to maxi-
mising generation from the existing
installed capacity; these steps In-
clude:

(a) assistance to the State
Electricity Boards to undertake
Plant betterment programmes
and better preventive mainte-
nance schedule;

(by identification of deficiency
in design of equipments and tak~
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ing up programme of their recti-
fication and replacement;

(c) arranging timely supply of
spare parts from indigenous and
foreign suppliers;

(d) supply of adequate quan-
tity of coal of right quality.
Defaulting collieries are being
identified and the representatives
of power stations posted there
for joint sampling. Coal com-
panies have been required to in-
tensify hand picking of stones,
shales gand other extraneous
materials so as to improve the
quality. Coal companies have
also been advised to instal port-
able/permanent crushers at mines
and undertake appropriate coa]
benefication programmes;

(e) undertaking training 3Jro-
grammes for engineers and tech-
nical personnel entrusted with
the operation and maintenance of
power stations; and

(f) accelerated addition of new
generating capacity in the sys-
tem. Detailed monitoring of the
construction schedules of all the
on going projects is being under-
taken to ensure expeditious com-
pletion of the projects.

Provision of Telecommunication in
Rural areas

299. SHRI B. V. DESAI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether a change in the present
policy of providing telecommunications
facility in the rural areas strictly on
the basis of the population has been
Tecommended by a task force of the
P&T Department;

_(by i1 80, what are the other sugges-
tions made by the task force;

(c) whether it ig also g fact that a
majority of the wvillages in several
States will miss the facility if the po-

pulation of the villages ig the sole cri-
terion;

(d) if so, to what extent this is true;
and

(e) whether in view of this, Govern-
ment have rejected the proposal or it
is still under consideration?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Yes, sir.

(b) It has been suggested by the
Task Force that the present policy,
based on population, for opening Long
Distance Public Telephones without re-
gard to renumerativeness should be
amended also to meet the objective of
providing access to a Public Telephone
within 5 Kms of most habitations.

(c) Yes, Sir,

(d) The State-wise position is given
in the attacheq statement,

(e) No, Sir. The proposal is still
under consideration.

Statement

Percentage of villages which will not be
covered by the present liberalised policy,
based on village population for opening Long
Distance Public Telephones (LDPTs) without
considerations of renumerativeness,

1. Himachal Pradesh . . 9°7%

2. Madhya Pradesh 98 0%
g. Orissa 98-2%
4 JEK . 96 3%
5. Assam . . . 96° 3%
6. Rajasthan . 94 9%
7. U. P, . 9% 1%
8. Bihar . . . 92° 4%
9. Punjab . . . 91°5%
10. Karnataka . . . 91°5%
t1. West Bengal . . . 90 0%
12. Maharashtra . 89" 7%
13. Gujarat . . . 87°7%
14. Haryana . ) . 71%3°2%

15. Andhea . . . . 79°3%
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16. Tamilnadu . . . 69:6%
17 Kerala . . - . 1:8%
18. RestofIndiar . . . 9776%
19. ALLINDIA . . . 926%

Supply of power from Bhakra Beas
Power Oomplex

300. SHRI R. L. BHATIA: Will the
Minister of ENERGY be pleased to
state:

(a) whether the Punjab has been
lately denied its full quota of power
supply from the Bhakra-Beas Power
Complex resulting in great cut in elec-
tricity supply throughout the Punjab;

(by it so, the reasons therefor; and

(c) what steps Government propose
to take to remedy the situation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (&) to (o).
The releases of water to meet the re-
quirements of the partner States, in-
cluding Punjab, are determined peri-
odically by the Technical Committee,
which comprises members {rom the
partney States, Power  generated
through these releases of water are
made available to Punjab and other

partner  States in their respective
shares.
Quality of Programmes telecast by

Amritsar Television Centre

301. SHRI R. L. BHATIA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether he is aware that at pre-
sent viewers of Amritsar ‘Television
Station are critical of the poor quality
of various programmes telecast by it;
and

(b) it so, what steps he proposes to
take to make this T.V. Station more
effective and powerful ang its pro-
gramme more attractive and popular?
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THE, MINISTER OF INFORMATION
AND' BROADCASTING (SHRf VA-
SANT SATHE): (a) There has been cri-
ticlsm as well as appreciation of the
programmes telecast by Jullundur/
Amritsar T, V. Station.

(b) -Improvement of programmes is
a continuoug effort and due note is
taken of the viewers’ criticism in
effecting improvements.

Installation of retail outlets by Oil
Companies in Haryana

302. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to refer to the reply
given to Unstarred Question No. 9782
on 5th May, 1981 regarding setting up
of petroleum pumps in Haryana and
state:

(a) whether Oil Campanies have fina-
liseq plan of 1981-82 for putting up
petrol outlets; ang

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) Oil Companies have planned to
open fifteen petrol pumps/diesel pumps
at various places in the State of Hary-
ana as under:i—

Ambala city . Punhana
Faridabad (NH) . Mohindergarh
Rori . . Bhardra
Godhwala . Namga Teju
Pilukhera . . Sinoli
Gangwa . . . Jethlana
Uklana . . . Chausa

Bahalgarh - .
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Dependence of Btate  Electricity
Boxyd on Govermment spbwidies

CHINTAMAN] JENA:

303, SHRI
ENERGY be

Wwill the Minister of
pleaseqd to state:

(ay whether it is a fact that the
Union Government have warned the
State Electricity Boards that they can*
not depend on Government subsidies
to tide over financial crisis created by
bad management, distribution losses
ang inability to complete projects and
expangion schemes in stipulated time
and budget provisions;

{(b) whether States have also been
told to mobilise their own resources
for the expansion of their schemes;
and

(c) if so, what are the details re-
garding the suggestions made to the
States in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (o).
The financial performance and the
problems of the SEBs have been a
matter of concern to the Central Gov-
ernment ag well ags to the respective
State Governments,

Delays in the timely execution and
commissioning of projects, under-utili-
sation of the existing generation capa-
city, high transmission and distribu-
tion losses ang unremunerative tariffs
in respect of some categories of consu-
mers have, inter-alig affected the over-
all performance of the SEBs. The finan-
cial performance and problems of SEBs
are being received periodically ang re-
medial gction being taken to improve
the efficiency of the SEBs,

While some SEBs have been earning
profits, of late many SEBe have re-
ported current financial lquidity prob-
lems leading to difficulty on their part
in making timely payments for essen-
tial inputs. These problems were re-
vieweqd at a conference of the SEBs
ang other senior officials on July 17,
1981 and specific guidelines were issued
to the SEBs to minimise delays in pro-

ject construction and improve the
financial and operational efficiency.

It was also inter-alia, suggested that
the SEBs ghould adopt a rational tariff
structure that would fully take into
account the direct and indirectt costs
of generation, transmission and distri-
bution of electricity and also provide
for a reasonable rate of return that
would be necessary to meet the grow-
ing needs of power development pro-
gramme that ig being undertaken. The
SEBs were also requested to step up
the realization of revenue arrears to
adopt uniform accounting practices,
expedite finalisation of their annual
accounts ang initiate measures to bring
in greater professionalization among
the various cadres of their personne).

Upgrading of Branch Offices to the
Status of E.D.S.Os.

304. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether Government have
decided to upgrade such Branch Post
Offices to the status of Extra Depart-
mental Sub-Offices ag are provided
Public Call Offices in them in order
to accelerate the provision ef postal
~-facilities and also to ensure a longer
duration of postal and telecom.
services to the people of the rural
areas;

(b) it so, the number of such
Branch Post Offices upgraded to the
status of Extra Departmental . Best.
Offices on this score during 1980-81
in each State; and

(¢) whether it ig proposed to con-
tinue this procedure so as to ensure
the facilities in the Sixth Five Year
Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir, A decision to this effect
wag taken during 1978,
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(b) The details of Branch Post
Offices upgraded to the status of
Extra Departmental Sub Post Offices
on account of provision of Public Call
Offices during 1880-81 in each State
is given in the attached statement.

(c) The scheme of upgrading
Branch Post Offices to the status of
Extra Departmental Sub Post Offices
both on the basis of workload and on
the basig of provision of Public Call
Offices has been kept in abeyance
since March, 1981 as the whole gues-
tion of upgradation of branch post
Offices intp Exira Departmental Sub
Post Offices is undergoing a review
by a Committee of Senior Officers of
the Department. The question of
continuing this scheme during the re-
maining years of the Sixth Five Year
Plan will be decided after the Com-
mittee’s report ig receiveq and a de-
cision thereon is taken by the De-
partment.

Statement

No. of Branch Post Offices upgraded to
?9 g;:_t;? Departmental Sub Post Office during

S.No. Name of the State/Union

Territory glf:é;‘;p.
1 2 3
1. Andhra . . . . 411
2. Bihar . . o . 6
3. Delhi . . . .
4. Gujarat . . . . 92
5. Daman . . . . 1
6. Diu . . . . . 1
7. Dadra & Nagar Havelli . .
8. J&K . . . . 26
9. Kerala . . . . 92
10. Mahe . . . . 1
1]. Lakshadweep . ..
12. Karnataka . . . 307
13. Madhya Pradesh . . 214
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14. Maharashira . . . 138
15. Goa .

16. Assam

17. Arunachal .

18. Meghalaya .

19. Manipur

20. Mizoram

21. Nagaland

22. Tripura ..
23. Punjab . . . . 21
24. Haryana . . . . 140
25. Himachal Pradesh . . 15
26. Chandigarh .
27. Orissa . . . . 13
28. Rajasthan . . . 85
29. Tamilnadu . . . . 410
30. Pondicherry . . . 3
31. U.P. . . . . 129
32. West Bengal . . . 77
33. Sikkim

34. Andaman & Nicobar Island .

Setting up of Agencies for Petroleum
Products in Himathal Pradesh, Punjad
and Haryana

305. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

" (a) the names of the places in Hima-

chal Pradesh, Punjab and Haryana,
where the opening of petroleum
pumps and copking gas agencies have
been sanetioned;

(b) the names of such among them
where the allotments have been made
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alongwith the names ot the parties/
concerns to whom they have been
allotied;

(¢) whether in somes cases com-
plaints for wrong/unjustified rejection
of applications have also been receivea;
and

(d) if so, the nature of the com-
plaints receiveq and the number of
cancellation of the application in case
of each such place?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a). The names
of places in Himachal Pradesh, Punjab
and Haryana where oil companies have

initiated adtion for puiting up petrol/
diesel pumps and cooking gas dgen-
cies against their 1980-81 plan are
given in the attached statement.
“
(b) Since selection of dealers/
distributors is yet to be completed,
detailg in this regard are not readily
available.

(c) and (d). Some complaints alleg-
ing irregularities in the selection pro-
cedure including wrongful rejection of
applications have beep received. The
matter has been referreq to the con-
cerned oil company for enquiry and
repot and pending such enquiries
further attion hag also been stayed in
a few cases. -

-

b

Statement
Himachal Punjab - ®
Pradean unjal Haryana
Petro'/Diesel Pumps Jwalamukhi Daburji Ahtr;un :
Simla Karamsar Kanena
Narkanda Chaksheranwala Dhangarh
Bilaspur Jalal Hathin
Adda-Rawalpindi ‘Hasanpur
Maulgarh Keorak )
Jalalabad - .
Karheri
Chauselwar . bl
Mallan
Ramnagar
Thapa Mandi
| -
Cooking Gas Nil Ludhiana Ambala
Jullondur Karnal
Amritsar Yamunanagar
Ferozepur Gurgaon
Rhetinda Faridabad
¥atraia Bhiwani
- Rohtak
Panipat
. Sonepat

‘#
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Opening of. Ny Fost Offices during
the Sixth Plan period

308. PROF', NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS. be pleased to
state:

(a) the total number of post offices
proposed to pe opened during the Sixth
Five Year Plan in the country circle
wise;

(b) whether the criteria of popula-
tion and/or distance are proposed to
be relaxed so ag tq speed up the ex-
pansion of postal network in the rursl
areas during this period; and

(c) the Hkely date by which every
Panchayat wvillage will have at least
one BPO within itg jurisdiction?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) 8,000
post offices are proposed to he opened
during the Sixth Five Year Plan in the
country. Targets for the Circleg are
fixed annually according to their re-
quirements.

(by No Sir, There is no such think-
g at present.

(c) It canot be
stage.

forcast at this

Progress of Film ‘Jawaharial Nehru’

307 SHRI A. ¢. DAS: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the
scriptl of ‘Jawaharlal Nehru* to be
produceq jointly by Soviet and Indian
film makers has.been approved by the
film consultants;

(b) it s0, the progress made so far
1in the proauction of the film; and

(c) by whick year it is expected to
be released?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): {a) to (t). The
script of the documentary film ‘Jawa-
harlal Nehru’ and other details are to
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be finalised in consultation ‘with the
Soviet side. The production of the
film will be undertaken onlv atter fna-
lisation of these details. ‘

Schemes to Provide Loany for Construc-
tion of Clnema Halls in Rural/Urban
and City Areas

308. SHRI A. C, DAS;

SHRIMATI
RANE:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it iz a fact that the
National Film Development Corpora-
tion hag formulated certain schemes to
provide loans for constructing cinema
halls in rural/urban and city areas;

SANYOGITA

(b) if so, the maximum amount of
loan to be given to each cinema house
constructed in the rural/urban and
city areas;

(c) whether necessary guidelines
have been sent to the State Film
Development Corporationg and the
State Governments to expedite the
implementation of this scheme; and

(d) the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) Subject to the following mone-
tary limits, loans to the extent cf 50
per cent of the actual cost of the pro-
Ject (excluding the cost of land) are
given by the Corporation for construc-
tion of cinema theatres in rural, semi-
urban gnd urban aress.

(i) Rural areas Rs. 1,00 lakh

,ii) Semi urban areas Rs, 3.00 lakhs
(iii) Urban areas Rs. 7.50 lakhs
(¢) No guidelines have been sent to
State Film Development Corporations
or State Governments to expedite

implementation of NFDC's Scheme for
loans for cinema construction. How-
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eves, the NFDC has been able to enlist
the co-operation of spme State Fium
Development Corporations ana State
Governmentg for its scheme.

(d) Arrangements between NFDC
and some of the State Film Develop-
ment Corporations/State Government
are g8 under:—

(i) Film Development Corporation
of Orissa (FDCO)

Loans are given to entreprensurs by
NFDC witph repayment guaranted by
the FDCO.

(i) Tamil Nadu Theatre Corpora-
tion (TTC)

The loan amount will be shared
equally by NFDC and TTC However,
the share of NFDC will be guaranteed
by TTC. This arrangement is aiwaiting
the approval of Tamil Nadu Govern-
ment,

(iii) U.P. Chalchitra Nigam (UPCN)

Here the NFDC will give loans to
UPCN against default guanraniee of
UP Government. .

(iv) Andhra Pradesh Film Develop-
ment Corporation
Same as for (i) above,

(v) West Bengal Government

The loan amount will be shared
equally by NFDC and the State Gov-
ernment.

The NFDC js pursuing the mutter
with other State Governments/State
Film Development Corporations

villages. in Keonjhar district (Orlisa)
electrified during 1986-81

309 SHRI HARIHAR SOREN: Will
the Minister of ENERGY be pleased to
state:

(a) the total number of villages in
the Keonjhar distriet of Orissa which
have been electrified during 1980-81
under the Rural Electrification Pro-
gramme;

(b) whether Government have a pro-
posal to give top priority to electrifying
the tribal viilages when such schemes
are implemented; and

(c) if so, the total nu of tribal
villages of Keonjhar ct proposed
to be electriied during the year
1981-82?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): {(a) Out of the total
of 2009 inhabited villages in Keonjhar
district, 771 villages constituting 38.4
per cent work electrified as on 21-3-
1981. During 1980-B1, 76 villages were
electrified in the district.

(b) The State Governments/State
Electricity Boards are primarily res-
ponsible for formulation and execu-
tion of rural electrification schemes,
The Rural Electrificalion Corpotation
has been providing financial assistance
at concessignal rates of interest and
softer norms of viability for iural
électrification scheme in the 1iribal
areas to enable the State Government/
State Electnicity Boards to, electrify
these areas expenditiously. As a 1aatter
of policy, atleast 15 per cent of the
total funds allocated by the Planning
Commission to the Corporation under
its normal and Revised Minimum Needs
Programmes are earmarked for tribal
areas. The regional offices of the Cor-
poration also render necessary assist-
ance in formulation and implementa-
tion of the schemes particularly in the
backward areas including tribal areas.

(c) 85 villages are proposed to be
electrified in Keonjhar district in

. Orissa during 1881-82.
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" " Flilms on the life of tribals

312. SHR! GIRIDHAR GOMANGO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the proposed production
-units for production of the 16 MM films
depicting the cultural, social and
econorrical life of the tribals of- dif-
ferent regiong and States are already
established;

(b),if so, the States, Regions and tha
areas and the tribal communities select-
ed for production of documentary
films on them so far; ang

(c) the themes selected and “the
languages io be used in fiims apart
from the commentary therefor?

THE MINISTER QF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): (a) The two 16 mm
Film Production Units proposed to
be set up at Calcutta (covering Eastern
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Region) and Bangalore (covering
Southern Region) are expected to start
functioning by about November,
1981.

(b) The production centre in Eastern
Regiqn will produce films in Bengali,
Oriya, Assamese, Manipuri and other
Regional and Tribal Dialects of the
Eastern Region. The Production Cen-
tre in Southern Region will produce
films in Tamil, Telugu, Kannada, Mal-
ayalam and other Regional and tribal
dialects of the Southern Region. Some
of the 16 mm films will be produced in
tribal dlalects depicting their life and
cultu;e.

{c) The themes to be used for pro-
ductign of the 16 mm films are still to
be finalised.

Action for disposal of pending cases
in various courts

313.SHRI GIRIDHAR GOMANGO:
SHRI BAGUN SUMBRUI:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) is it a fact that very large num-
ber of cases are pending for disposal in
different courts of the States and
Union Territories including Supreme
Court;

(b) if so, since when the cases are
pending and the total number thereof
(latest figure) State-wise;

(c) the steps taken b'y the Centre
and the States for quick disposal of
cases;

(d) the reasons and difficulties faced
by the courtg for disposal of the pend-
ing cases;

(e) whether his Ministry have asked
the States to solve the difficulties by
providing the required facilities of the
law courts in their States and inform
the Centre in this regard; and

() keeping in view the above state
of affairs, whether his Ministry pro-
pose a revolutionary change in adminis-
tration of justice in the country?

THE MINISTER OF LAW, K JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). The
number of cases pending in the
Supreme Court and the various High
Courts as on 31-12-80 and the period
for which these cases are pending is
given in the statements at Annexures
I & II respectively. [Placed in Libr-
ary. See No, LT-2632/81], The num=-
ber of cases pending in the subordi-
nate courts is given in Annexure III.
[Placed in Library. See No. LT-
2632/81]. The period wise pendency
of cases in respect of subordinate
courts is not available with the Gov-
ernment.

(c) Steps taken to reduce the pen-
dency in courts are indicated in An-
nexure IV. [Placed in Library. See
No. LT-2632/81).

(d) and (e). The Law Commission
examined the problem of delay and
arrears in trial courts in their 77th
report and delay and arrears in High
Courts and other appellate courts in
theipr 79th report. Both these reports
were laid on the Table of the House.
There are many complex reasons lead-
ing to delay in the disposal of cases
and in the accumulation of arrears.
Among them are procedures and inade-
quate number of courts and court
buildings.

As most of the recommendations of
the Law Commission are required to
be implemented by the State Govern-
ments and the High Courts, these re-
ports were sent to them for taking
necessary action.

As recommended by the Seventh
Finance Commission, certain States
and Union Territories are being pro-
vided with grants by the Central Gov-
ernment under Article 275 aggregating
to Rs. 24 crores specifically for the es-
tablishment of 538 additional civil
and criminal courts,

(f) Reforms are a continuous and
not a one time process.

Microwave Link between Capitals of
India and Bangiadesh via Calcutta

314. SHR] CHRISTOPHER EKKA:
Will the Ministey of COMMUNICA-
TIONS be pleased to state:
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(a) whether Government have a
proposal to make a microwave link
between the two capitals of India and
Bangladesh via Calcutta;

(b) it so, when this proposal is
going to be implemented; and

(c) the details about thy agree-
ment made in this connection between
India and Bangladesh?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
‘(SHRI KARTIK ORAON): (a) No,
Sir. However, a transborder micro-
wave system between Krisnanagar
(India) and Chuadanga (Bangladesh)
was planned for linking the existing
networks in the two countries.

(b) The trans-border microwave

link has been completed and formally
commissioned on 19-5-81.

(¢) As per the understanding
between India and Bangladesh, cost of
equipment on the Indian side would
be borne by the Indian Administration
and the cost of equipment in Bangla-
desh would be borne by the Bangla-
desh Administration. 1t was also
mutually agreed to augment initially
the existing manual circuits and pro-
vide in {future semi-automatic/auto-

matic working facility between the
t{wo countries.

Oypening of New Branch Post Offices
and Public Call Offices in Origsa

315. SHRI CHRISTOPHER EKKA:
Will the Minister of COMMUNICA-
TIONS pe pleased to state:

(a) whether Government have a
proposal to provide adequate postal
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and telephone facilities to varfous
States during the Sixth Plan period;

(b) if so, whether more new Branch
Post Offices and Public Call Offices
are proposed to be opened in Orissa
during the above plan period;

(¢) the tota] number of Branch
Post Offices and Public Call Offices
are going to be opened in Sundargarh
District of Orissa; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) Yes, Sir.

(c) Total number of branch post
offices proposed to be opened in
Sundergarh Distt. during the Sixth
Plan period is not finalised in advance,
Proposals are examined from year to
year angd approved if found justified
as per departmental norms.

Branch Post Offices in 7 villages
have been opened during 1980-81. 4
more branch Rost offices have been
approved for opening during the year
1981.82.

31 public call offices are proposed
to be opened in Sundargarh Distt. of
Orissa during the Sixth Plan period.

(d)" Details of post offices opened
in 1980-81 and those approved for
1981-82 are given in attached State-
ment-I. The details of public call

offices proposed are given in attached
Statement-II,
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Statement~X

Name of the villages whose Branch

Post Offices were opened duri
o 980-81. e

offices
the year 1981-82.

1. Gopinathpur 1. Xasada
2. Hamarimunda 2. Bhutuda
3. Gangapurgada 3. Kuanmundra
4. Gilli 4. Bandhabhuin
5. Barghat
6. Sindega
7. XKanakjhore
Statement—II

Details of Pubdlic Call Offices
1. Mahulpada 17. Kenkuda
2. Sarsara 18. Sahaj
3. Ruguda 19. Birbira
4. Khunfagaon 20. Manjhapada
5. Jarada 21. Rajpur
6. Bimalgarh 22, Karamdihi
7. Tikayatapalli 23. Gopalpur
8. Jansdihi 24. Garjangjor
9. Sole 25. Gundianihi
10. Raghunathpalli 26. Baudega
11. Buda 27. Kinjirkella
12. Banki 28. Biringatoli
13. Jhirpani 29, Maogalpur
14. Kutunia 30. Sargipalli
15. laing 31. Laikera
16. Panchara

Names of villages" where branch post
arc approved for opening during



 7+Y Written Answers

Free Sale of Kerosene :
316. SHRt CHRISTOPHER EKKA:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have a
proposal to introduce free sale of
kerosene and for thé abolition of Con-
trol system,

(b) it so, when such proposal is
going to be introduced;

(c) whether free sale of kerosene
will also be introduced in various
States; and

(d) the progress made so far in the
implementation of the above proposal?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRJI P. C. SETHI): (a) Proposals
of this nature have beep received in
the Ministry.

(b) to (d). Various related issues
such as the overall indigenous availa-
bility of kerosene from the refineries,
quantity to be imported; likely in-
crease in demand as a result of liberal
release, possibility of diversion of
kerosene for adulterating diesel
because of the appreciable price
differential between these two pro-
ducts and the difficulties likely to be
faced in reverting, if necessary, the
system of controlled distribution at a
future date, have to be gone into
before any final decision is taken.

Supply of Electricity by D.V.C: to
Orissa

317. SHRI CHRISTOPHER EKKA:
Will the Minister of ENERGY be
pleaseq to state:

(a) whether it is a fact that the
Damodar Valley Corporation has been
supplying electricity to Orissa;

(b) if so, what is the total of
electricity supplied so far (from May,
1981);
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(c) what is the daily average supply
and for how many hourg does the
Damodar Vatley Corporation supply
electricity daily; and

(d) the getails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
Sir. Damodar Valley Corporation has
been supplying electricity to Orissa
since March, 1981.

(b) Total quantum of electricity
supplied from May to July, 1981 was
3172 MWH.

(c) and (4).
Daily Daily
average  average
Supply. duration
(MWH) of supply
(Hours)
May ’81 . . . 215 10
June 81 . . . 10 0-5
July®g1l . . . 136 6-5

—

Formation of National Grid Corpora-
tion

318. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of ENERGY
be pleased to state:

(a) whether there is any proposal
under consideration of Government
to set up a National Grid Corporation;

(b) it so, its broad outlines and
when it is likely to come into being;
and

(¢) whether it would cover the
eastern region, particularly West
Benga] also?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The pro-
posal to set up a National Grid Cor-
poration has not yet been finalised,

(b) and (c). Do not arise.
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Capital Plunged into Darkness

319. SHR] SANAT KUMAR MAN-
DAL: Will the Minister of ENERGY
be pleased to state:

(a) whether the Capital was plung-
ed in complete darkness on the 20th
July, 1881 evening as all but one
power unit tripped due to some
trouble at the Panipat line of the
Northern grid.

(b) whether power generation of
DESU has also considerably fallen
down; if so, the reasons therefor;

(¢) what long-term measures are
being taken to stabilize power produc-
tion not only by the DESU but by the
Badarpur Unit as also the uninter-
rupted supply from the Bhakra sys-
tem and prevent frequent break-
downs in the power supply in the
capital; and

(d) whether the Bhankra—Beas
Management Board has recently
decided to restrict power supply to
Delhi, as it hag been drawing much
in excess; if so, how the matter is
plzioposed to be sorted out once for
all?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Due to
grid disturbance on 20th July, #1 at
745 PM., the generation at IP and
Badarpur Power Stationg went down
and affected power supply in some
parts of the city which are fed from
these power stafions. However,
Power supply to the areas fed from
220 KV Grid Sub-stations of Mehrauli,
Najafgarh, Narela, Paiparganj and
Rohtak Road was only marginally
affected. The restoration of power
supply to the affected areas had start-
ed from 8.05 PM and completed by
9.08 PM. Thus supply to certain areas
was affected only from 7.45 PM to
9:086 PM:

1317 1L.s—7

Written Answers SRAVANA 27, 1803 (SAKA) Written Answers 194

(b) The Power generation of DESU
hag gone down on account of ageing
of the machines requiring more
maintenance of the equipment and the
inability of the station authorities to
take out the machines for mainten~
ance when due, due to pressure of
meeting the demang of the systems.

(c) Both long term and short
term measures have been and are
being taken to improve the power
generation from IP Station and
Badarpur Thermal Power Station.
These measures include preventive
maintenance availability of spare
parts etc. Moreover, one more unit
of 210 MW at Badarpur is expected
to be commissioneq by December,
1981. As a long term measure, a
proposal of instalaltion of new unit
of 67 MW at Rajghat Power House
and two more units of 210 MW each
at Badarpur are receiving attention,
As regards power supply from Bhakra
System, Delhi is not a partner in ithe
Bhakra Project but assistance is taken
from Bhakra system during periods
of need for more power to the extent
feasible jpossible, Similarly, any
surplus power available in the IP/
Badarpur Complex is pumped into
the Bhakra Power System.

(d) BBMB has recently indicated
that drawal of power by DESU may
be limited to one million units per
day over a period of time, except
during periods of the emergency or
multiple outages etc when—ever
higher assistance to the extent feasible
could also be considered. With the
improvement of generation at IP and
Badarpur, there may pe no need for
drawal of power from Bhakra
system.

Request for Raise in Price of Alcohol

320. SHR1 BALASAHEB VIKHE
PATIL: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to refer to
the reply given to Unstarred Question
No. 7383 on the 14th April, 1981 re-
gax;ding revising of alcohol price and
state:
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(a) whether Government have
taken any decision about raising the
prices of alcohol as demanded by the
alcohal manufacturing industry due
to all round rise in prices;

(b) if the what are the details in
this regard; and

(e) if the answer to part (a) above
is in the negative when a decision 1s
likely to be taken?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c¢).
The price of Alcoho]l was last revised
in August, 1980 by an Amendment to
the Ethyl Alcohol (Price Control)
Order 1971. Subsequently there were

representations from gistillers for g °

further increase in the price. These
representations are under = examina-
tion py the Government. The Bureau
of Industrial Costs and Prices (BICP)
was requested to conduct the cost-
price study and based on the findings
of the study a decision will be taken.

Survey by American Firm for Drilling
Oil in Jammu and Xashmwir

321. SHRI BALASAHEB VIKHE
PATIL:
SHRI HARINATH MISRA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government  have
asked a U.S. firm to provide consult-
tancy in deep drilling and tele-metric
Siesmic Survey for exploring oil aad
gas in Jammu and Kashmir;

(b) if so, what is the name of the
firm and the details in thig regard
(including the terms and conditions
on which the American firm has
agreed to work);

(c) the names of place where the
survey is to be conducted; and

(d) whether the O.N.G.C. could not
undertake this type of job and if so,
the reasons therefor?

AUGUST 18, 1981

Written Answers 196

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(Shri P. C. SETHI): (a) No, Sir.

(b) Does not arise,

(c) Telemetric seismic surveys are
planned to pe conducteq by ONGC
near Samwal in Jammu and near
Jawalamukhi in Himachal Pradesh on
contract basis.

(d) Telemetric seismic survey is a
recent technology which has not been
used in India so far. ONGC is nejther
equipped for such types of surveys
nor has the requisite experitise at
present.

Number of Cities and Towns in Orissa
Provideq STD Facllity

322. SHRI LAKSHMAN MALLICK:
Will the DMiaister of COMMUNICA-
TIONS be pleased to state:

(a) ‘the number of cities and towns
in Otissa where STD facilities have
bee, provided;

(b) whether there is any scheme
to connect all the major cities in
Orissa with the STD system; and

(c) if so0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] KARTIK ORAON): (a) The
number of cifies and towng in Orissa
where STD facilities are provided is
four. 3

(b) No, Sir,
(c) Does not arise.

Plan to connect all district headguar-
ters with state capitals by STD

323. SHRI LAKSHMAN MALLICK:
Will the Minister of COMMUNICA-~
TIONS be pleased io state:

(a) whethey Government have for-
mulated a plan to connect all District
headquarters with the State Capital by
STD service;

(b) if so, districts in Orissa which
are yet to be linked with STD; and
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(c) the
- work?

scheme drawn up for this

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
8ir. The linking of the all District
Headquariers with the respective State
Capital by STD has been included in
the long term plan,

(b) The district headquarters In
Orissa which are yet to be linked with
the State capital by STD are—

1. Balasore 2. Bolangir

3. Dhenkanal 4. Chatrapur
i 5. Bhawanipatna 6. Keonjhar
7. Korapur . . 8. Paripada
9. Phulbani . 10. Puri

11, Sambalpur . . 12, Sundergarh

(c) The installation of a trunk auto-
matic exchange at Cuttack is included
in the current Plan proposals. The
above district headquarters wijll be
progressively provided with STD
facilities by linking them with
the Cuttack Trunk Automatic exchan-
ge after the local telephone exchanges
al these placeg are replaced by auto-
mativ exchanges of appropriate type
and these places are linked by reliable
'{ransmission medium with Cuttack
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Coal supply to steel plants and ther-
mal plantg

325. SHRI MANMOHAN TUDU:
Will the Minister of ENERGY be
pleased to stiate:

(a) whether his Ministry are aware
of the shortage in the supply of coal
in 1980-81 to the various steel plants
and thermal power stations of the
vountry,;

{b) whether it is a fact that the Coal
India Ltd. has enhanced its coal supply
this year;

(c) if sp, the total tonnes of coal
supplied to variéus steel plants and
thermal power stations in the Arst
quarter of the current financial year;
and

(d)the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a)y The avail-
ability of non-coking coal in the
country during 1980-81 was adequate
to meet the requirement of all con-
sumers including the thermal power
stations. However some shortiage
was felt by consumers due to inade-
quale availability of transport capa-
city to reach coal to the consumers,
There wag some shortfall in the avail.
ability of coking coal in the country
due to uncertain law and order situa-
tion, shortfalls in wagon supplies to
washeries and frequent power inter-
ruptions in the coal fields of Bengal-
Bihar which are the prifrary produ-
cers of coking coal in the country.

(b) he supply of coal India Ltd.
hag increased in the current year.
In Quarter Ending June 81 the des-
patches of coal from Coal India Ltd.
were 2478 million {onnes as against
2223 million tonnes in the samer
period last year i.e. an increase wof-
over 11 per cent.
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{c) and (d). Coal India supplied to
the therma) power stations in Quar-
ter Ending June ‘81 9.79 million
tonnes of coal g3 against 843
million tonnes in the same period last
year i. e, an increase of 16.2 per cent.
Similarly Coal India supplied in Quar-
ter Ending June’ 81 276 m.t of coal,
as charged to the Ovens, to Steel
Plants as against 2.52 m. t. in the same
period last year i. e. an increase of
9 per cent,

Introduction of improvements in tele-
communications system

326. SHRI S. M. KRISHNA: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether he recently visited
Japan to study the telephone system
in that country;

(b) if so, his impressions gathered
during the visit; and

(c) what improvements he proposes
to introduce in the existing tele-com-
munications system in the country to
make it more efficient and effective?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) The main impression was that
technology had played an important
role in the rapid expansion and qua-
lity of the telecommunication services
in Japan. It wgg also seen that im-
provement in the quality of service
was an important factor in investment
decision.

(c) These Iimpressions are used as
inputs in the implementations of
actions already intiated and for plan-
ning further actions for both improve
menf and expansion of the telecommu-
nication services in India.

Live coverage of Asian Games
327. SHRI JAGDISH TYTLER:
SHRI N. E. HORO:

Will the Minister o2 INFORMATION
AND BROADCASTING be pleased to
state:
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(a)what arrangementg are being
made by Government to give live cove-
rage of the Asian Games for local
and Indian viewrs! and

(b) the detally of the special facili-
ties that will be given to the Indian
home viewers?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR1
VASANT SATHE): (a) and (b). By
deploying OB Vans at different stadia
arrangements are being made by
Doordarshan to provide direct telecast
of major field and track events during
Asiad 1982. Besides this; the opening
and closing ceremonies will also be
telecast live, It would be possi-
ble for Doordearshan Kendras Bom-
bay Madras and Calcutta also to
relay the live telecast from Delhi
via P&T Microwave Circuits if they
are in operation by that time. Apart
from live telecasts specially prepared
capsulegs containing the day’s high-
light will also be put out daily.

In addition to these, the Films Divi~
sion will make regular filmg on the
Asian Games, which will be shown on
the cinema circuit regularly during the
Asian Gameg and thereafter.

Micro-wave linking of T.V. Stations

328. SHRI JAGDISH TYTLER: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether micro-wave linking of
‘T, V. Stations in India is in the ope-
rational process;

(b) whether this would help in T.V.
Statieng having multi~channel progra-
mmes on extended telecasting time;
and .

(c) detajls when this project would
be completetd?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir,

(b) Micro-wave circuits are fntended
for exchange of programmes between
TV stations and for feeding relay
tranamitters. Questiongs of multi-
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channel would arise when more than
one channel is introduced.

(c) The Major trunk circuits are ex~
pected to be completed as per details
below :—

-

Delhi—Bombay September, 1981.
Delhi—Calcutta March, 1982.
Dethi— Srinagar September, 1982.
Bombay-—Poona May, 1982.
Jullundur—~ Amritsar . June, 1982,
Delhi —Mussorie ]}Almd

y in operation,

Bombay—Madras

nydel projects held up due to inter-
state disputes

829. SHRI JAGDISH TYTLER:
PROF. AJIT KUMAR
MEHTA :

WIL the Minister of ENERGY be
pleased to state:
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(a) whether the Centre proposes to
take over the hydel projects held up
due to inter—State disputes:

(b) the number of such hydel pro-
jects and the period for which they
bhave been held up due to inter-State
disputes; and

(c) the time and expense it would
take for the Central Government to
turn these projects into viable units?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Ag hydro pro-
jects are either held up or retarded due
to inter state disputes, the Central
Government has offered to take up
such projects in the Central Sector.

(b) Details are furnished in the state-
ment appended.

(c) This would vary from project to
project. But it is Central Govts. objec-
tive that all such proJects should be
rendered viable in the shortest possible
time,

Statement
Sl Name State 1.C. Estimated States involved
No. cost (year
estimation)
Rs, crores
{0 (@ (3 (¢) (5) G}
1. Thein . Punjab 525 23554 (1972) Punjallil‘?:ﬂ-lm
2. Anandpur Sahib . . Punjab 134 96-16 (1981) Do.
' 8. Mukerain . . . Punjab 207 11558 ( ) Do.
4. Kishau (MPP) . . UP. 6oo 4%9°-8s (1978)* U.P./H.P.
5. Khara . . . . UP. 8: 60-74 (1978) U.P./Haryana
4 6. Western Yamuna Canal Haryana 16 12-47 (1977) Haryna/U.P.
7. Orcha (MPP) M.P. go 66-83 (1978)*¢ M.P./U.P.
8. Pand iyar —~Punna-puzha Tamil Nadu 100 73-90 (1977) l’{l‘mil Naduf
9. Cholatipuzha Tamil Nadu 6o 21-68 (1977)

Tamil Nadu/
Kerala
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1 2 ) 4 5 6
10. Nellithorai . . Tami] Nadu 50 104 (1974) Tamil Nadu/
Kerala/Karana-
taka
t1. Upper Amaravathy . . Do. 30 15-78 (1979) Do,
t2. Shammukha Nadi Do. g0 20.51 (1979) Do.
13. Pandiyar Punna-puzha Tail Kerala 70 21-95 (1978)  Kerala/Tamil
race Nadu
14. Mananthwady (MPP) Kerala 240 69-12 (1980) Kerala/Tamil
Nadu/Karnataka
5. Kuttiyadi Aug. Kerala .. 13-05 (1980) Do.

—

Note : (1) Projects at S.No. 1 and 3 have been cleared by Central Electricity Authority.

(2) Construction work on Anandpur Sahib and Mukerain Projects is in progress, and

construction work on Thein Dam has

(3) *Rs. 278:74 charged to power.
#*Rs. 48-30 charged to power.

Power projects Consultancy Corpora-
tion

330. SHRI JAGDISH TYTLER:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government are think-
ing of setting up a Power Project
Consultancy Corporation for the bet-
ter handling of power projects in the
country; and

(b) if so, the details of the work
and limitations of the corporation and
division of work between it and the
Central Electricity Autherity (CEA)?.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN: (a) and (b).
Though the Rajadbyakasha Com-
mittee on Power has recommended the
setting up of a Power Design & Con-
sultancy Corporation, no decision in
this regard hag so far been taken by
the Government,

also been taken up.

Enquiry against Singhal Land and
Finance Pvt. Ltd., Delhi

831. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of LAW, JUS-~
TICE AND COMPANY AFFAIRS be
pleased to refer to the reply given to
Unstarred Quesiion No. 9815 on 5th
May, 1981 regarding Enquiry against
the Signal Land and Finance Pvt. Ltd,
Delhj ang state:

(a) whether the Registrar of Com-:
panies, Delthi has since completeg .he
inquiry into the matter of Signa] Land
ang Finance Pvt, Ltd. for embezzle-
ment and cnisappropriation of the
Company’s fund;

(b) if so, the result of the enquiry
held; and

(c) the action taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) to (c).
The Registrar of Companies, Delhi,
had asked the company to produce its
books /records for verification of the,
allegationg made in the complaint re-
ferred to in the Unstarredq Question
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No, 9815 on 5-5-1881 Since the com-
pany did not produce the said book/
records the Registrar hag issued a
notice under Section 234(7) of the
Companies Act 1956 to the company
and its directors. The Registrar of
Companieg Delhi also attempted an
inspection of the books of accounts,
records, etc., of the company under
Section 209A of the Companies Act,
1956 but the inspection could not be
carrieq out for non-production of
records by the Company, A show-
cause notice under section 209A(8) of
the said Act has also been issued by
the Registray of Companies to the
company and its directors.

Construction of Additional Depart.

mental Accommodation for Telephone

Exchange at Charkhi Dadri (Ifar.
yana)

332. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
COMMUNICATIONS be pleased to
refer tb the reply given to Unstarred
Question No. 8913 on 27th April, 1931
regarding accommodation shortage in
Telephone Exchange, Charkhi Dadri
(Haryana) ang state the steps taken
so far for construction of additional
departmental accommodation for the
staff working in Telephone Exchange
at Charkhi Dadri (Haryana)?

THE MINISTER OF S{ATg IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): The draw-
ings for the construction of additional
accommodation have been prepared
and estimate is under sanction. Con-
struction is expected to be completed
in 1981-82.

Boosting Rural Elecirification Schemes
to cover Backward Areas

333. SHRI R. P. GAEKWAD: Wwill
the Minister of ENERGY pe pleased
to state:

(a) what steps the Rural Elecrti-
fication Corporation (REC) propose to
take tp boost rural electrification
schemes and formulate yjable, electri~

206
fication projects to cover backward
areag in various States; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b):
The Rural Electrification Corporation
have taken a number of measures to
boost rural electrification schemes to
cover backward areas in wvarious
States. Itg loan policies are designed
to promote electrification in the back-
ward and specially Under-developed
areas. These provide longer period
of repayment of Joans and relaxed
norms of viability for rural electri-
fication projects. Further relaxations
are alloweq in the areas covered under
Revised Minimum Needs Programme
and the Tribal Areas. Considering
the difficulties experienced by SEBs/
State Goveraments in formuleting
viable rural electrification projects
for the Backward and Under-develop.
ed Areas on the basis of the criteria
of financial return hitherto being
followed, the Corporation has recently
decideq to examine the viability of
rural electrification projects coming
up for its financial assistance on the
basis of Economic Rate of Return.
Under the new method the rural
electrification projects in Backward
Areas wi]l have to achieve economic
rate of return of 15 per cent and in
specially Underdeveloped areas
covered under the RMNP, 10 per cent
as compared with 20 per cent to he
achieved in the case of advanced
areas, The Corporation has at the
end of March, 1981 sanctioned 4533
projects for loan assistance aggregat-
ing Rs. 1497,17 crores for extension of
electricity in 201580 villages of which
2182 projects for Iloan assistance
aggregating Rs. 928.27 crores are for
extension of electricity in 1,50,303
villages in Backward and specially
Under-Developed areas. These Pro-
jects also provide for extension of
electricity to 20389 harijan bastis"
adjoining the villages already electri-
fied. The loan assistance sanctioned
in respect of the projects in Back-
ward Areas works out to 82 per emnt
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of the total loan assistance sanctioned
and the number of villages covered
under the projects constitute 75 per
cent’ of the total villages covered
under the projects sanctioned by the
Corporation. Further, the Corporation
has get up its regional offices in the
States and a Zonal Office at Calcutta
to provide formulation and imple-
mentation of rural electrification pro-
jects,

Proposal to Import KerOsene from
Foreign Countries

334. SHR1 R. N. RAKESH: Wwin
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
DPleased to state:

(a) whether it is a fact that Gov-
ernment propose to import Kerosene
from foreign countries to meet its
demand in the country;

(b) i so, whether Government
have made any assessment in this
regard; and

(c) if go, the details regarding the
guantity ment are importing
and how much foreign exchange is
going to be incurred in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b):
Yes, Sir.

(¢) During 1981-82, as per present
assessment, It iz proposed to import
about 1.8 MMT of Kerosene valued at
about Rs. 570 crores approximately.
This assessment will be reviewed from
time to time.
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Ban on Launching of Governmental
Schemes during Elections

336. SHRI R. N. RAKESH: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment to ban on launching of Govern.
mental Schemes during the Election
ime and to provide that palitical
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parties funds also should be audited
annually; and

(b) if so, whether Government have
also considered the recommendations
put forward by the Opposition Poli-
tical Parties in this regard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b):
The proposalg form part of the com=
prehensive proposals for electoral
reforms which are under considera-
tion.

Collaboration for Providing Techno-
logy for Production of ‘Telephone
Instruments

337. SHRI K. A. RAJAN:
SHR1 K. M. MADHUKAR:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any steps have been
taken for collaboration for providing
technology for the telephone instru-
ments and for its production in India;

{b) if so, the details thereof; and

(c) reasons for such collaboration
when India has been producing tele-
phone instrument for the last twenty
flve years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) M/s. Indian Telephone Indus-
tries Ltd., Bangalore in consultation
with P&T Department, had invited
offers of collaboration, for manufac-
ture of 1 million telephone instru-
ments and 1.5 million critical sub-
assemblies of contemporary design, in
its two factories at Naini and Banga-
lore. After detailed field trials of the
proven models and the technical
evaluation of tenders received, the
offers of two foreign companies were
recommended by a Technical Evalua.
tion Committee consisting of experts
from P&T and ITI, Action for the
final selection of the Collaborator, for
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sanction of the Project, etc, is im
Progress.

(c) The increasing demand for tele-
phones can be met only through
automated precision processes of
manufacture, to ensure quality and
economy. As Indian Telephone Indus.
tries has limited experience/experitise
in the area of automated manufacture,
it has been proposed to acquire the
same through a technical collabora-
tion for the manufacture of a proven
Telephone Instrument of contem-~
porary design, suitable for use in the
Indian Network.

0il Production in Bombay High

338. SHR]I A. C. DAS: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what is the target of oil pro-
duction in the Bombay High set for
1980.81;

(b) whether that target of produc-
tion has been achieved during that
period; {

(c) it so, what is the exact pro-
duction of oil in Bombay High in
1980-81;

(d) whether it is a fact that the
target of oil productions set for
1981-82 in Bombay High is 8.4 million
tonnes; and

(e) if so, the steps taken so far in
achievihg the production according to
the target?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) The target
of oil production set for 1980-81 was
5.2 mmt.

(b) No, Sir.

(c) The Production was 50 mmt
for Bombay High in 1980-81.

(d) Yes, Sir,

(e) To increase the [production
from Bombay High additional plat-
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forms have been installed which would
-enéable ONGC to produce 84 mmt,

Setting up of Fertilizer Plant at
Paradip in 6th Plan

338. SHRI A, C. DAS:
SHRI K. PRADHANTI:
SHRI CHINTAMANI JENA:

Will the Minister of PETROLEUM,
“CHEMICALS AND FERTILIZERS be
pleaseq to state:

(a) the names and the number of
Fertilizer units of the country which
will be commissioned during the 6th
plan period; and

(b) the total number of nitrogenous
fertilizer plants and the total number
of phosphatic fertiliser plants pro-
posed to he commissioned during the
above period?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). Three nitrogenous lertilizer
projects, namely Ramagundam,
"Talcher and Phulpur, have been com-
missioned in 1880-81. During the
remaining period of the 6th ¥Plan
(upto 1984-85), the following 11
nitrogenous/phosphatic fertilizer pro-
jects are expected to be commissioned;
Haldia, Trombay V, Kanpur Expan-
sion, Kandla Expansion, Bharuch,
Taloja, Thal, Hazira Paradip, Tuti-
«corin Expansion and Goa Expansion.
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Shortage of Hindi Staff

343. SHRI R. P. YADAV: Will the
Minister of ENERGY be pleased to
state:

(8) whether it is a fact that there
is a shortage of Hindi staff in his
Ministry and its attached and sub-
ordinate offices;

(b) whether it is also a fact that
the Hindi staff of the Ministry is
detained several times late in the
night and also the persons from the
attacheq and other offices are called
to cope with the work;

(¢) whether it is also a fact that
the existing Hindi posts in the different
formations are not as per the norms
laid down by the Government in

April, 1981;

(d) if so, what action has been
taken to creat Hindi posts as per the
latest norms in all the offices; and

(e) the action taken to save the
Hindi personnel of the Ministry from
physical and mental over-exertion?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e).
Information is being collected and will
be laid down on the Table of the
House.

Transformer at ILP. Grig Sub-Statiom

344. SHRI R. P. YADAV: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that the
power transformer at the LP. Grid
sub-station in Delhi has been out of
order for more than a month; and

(b) if so, the details thereof and
the action peing/proposed to be taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIERAM MARAJAN): (a) and (b),
One 10 MVA/11KV transformer in-
stalled at 1P. Grid sub-station had

got damaged on 16-6-1981, The
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damaged transformer is being replac-
ed. In the meantime, the load of this
sub-station is being met from alter-
nate 11 KV sources.

Phase Alternation line system for
colour T.V,

346. SHRI ARJUN SETHI:

SHRIMATI MADHURI
SINGH:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that Gov-~
ernment have decided to adopt the
Phase Alternation Line (PAL) sys-
tem for colour T.V. in the country;
and

(b) if so, the details regarding its
choice and the arrangements for the
purchase of colour television equip~
ment?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) Bosed on the technical advice
given by the Technical Advisory
Committee, which had appointed a
Sub-Committee of eminent Scientists
and Engineers to study this matter,
as also the recommendation made by
the Committee under the Chairman-
ship of Director, CEERI, Pilani, Gov-
ernment have decided to adopt PAL
system for colour TV in the country.
The colour TV equipment to be pur-
chased for the coverage of Asian
Games will be acquired through
DGS&D who would be inviting global
tenders. '

Rise in prices of domestic crude oil

346. SHRT MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI~
ZERS be pleased to state:

(a) whether it is a fact that pri-
ces of domestic crude oil have bheem
raised by about 300 per cent;
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(b) if so, what are the reasons
therefor; and

(¢) the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c).
The onshore and offshore indigenous
crude oil prices of Rs, 324.41/tonne
and Rs, 458.50/tonne respectively, ex-
clusive of octroi, etc prevailing from
1-4-1981, were increased to Rs 1182/
tonne with effect from 11-7-1981, This
was done keeping in view the steeply
rising costs of a greatly expanded oil
exploration and development prog-
ramme, the continuing strain on the
balance of payments and the need to
moderate the growth of demand for
petroleumm products and to promote
their economic and efficient use. As a
consequence it will also assist in al-
leviating the budgetary deficit to
some extent,

Issue of unauthorised L.P. Gas con-
nectiong

347. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether any racket relating to
unauthroised issue of L.P, gas connec-
tions has been unearthed in Delhi
since April this year;

(b) if so, the details of the per-
song apprehended angd the modus-
operandi of the racket; and

(c) the steps taken to ligquidate the
racket?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI P. C. SETHI): (a) Yes Sir.

(b) and (c). During a raid by the
customs officials, the rubber stamps
of 46 LPG distributors of the Indian
Oil Corporation (IOC) and a subs-
cription voucher book were located in
a house in Patel Nagar in Delhi. In
this connection the police had arres-
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ted the owner of the house along
with the manager of the Indane agen-
cy, M/s. Vikas Gag Agencies, New
Delhi. These persons were alleged-
ly involved in a fake termination
voucher racket. They were reported-
ly issuing fake termination
vouchers from forged termination
voucher books printed in the names
of various distributors of IOC. The
IOC has issued instructions to all its
distributors to have a thorough scru-
tiny of the termination wvouchers
brought to them and also to verify
the identity of the persons presenting
such termination vouchers. They have
also been instructed to take action
for the transfer of connection only
on receipt of a written confirmation
from the issuing distributor. The field
staff of the o0il companies have been
directed to intensify their supervision
in this regard. e

Exploration for petroleum in Ganga
Delty

348. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be Dpleased to state:

(a2) whether according to the Geo-
logical Survey of India, the Ganga
Delta holds rich promise of yielding
big reserves of petroleum;

(b) it so, what steps have been
taken and are contemplated to ex-
plore and exploit this reserve; and

(¢c) what is the outcome thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The Oil
and Natural Gas Commission is not
aware of any such assessment made
by the Geological Survey of Indja.

(b) and (c). Does not arise.

Decision to reduce oil production by
organisation of Arab petroleum ex-

porting countries

349. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:
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(a) whether Government’s atten-
tion has been drawn to the decision
reported” to have been taken by the
nine-Nation  Organisation of Arab
Petroleumm Exporting Countries to

reduce crude oil production;

(b) if go, the details of the decision
taken by OAPEC; and

(c) to what extent the supply of
crude to India is likely to be affected

thereby during the ensuing year?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c). Re-
ports have appeared in the Press
about the decision taken by some of
the pelroleum exporting countries to
reduce crude oil production by 10 per
cent. This will have no effect on
crude oil supply to India since agree-
ments have already been finalised to
take care of the import requirements
of crude oil this year,

AUGUST 18, 1981
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Performance of Indian Drugy and
Pharmaceuticals Limited

350. SHRI INDRAJIT GUPTA; Will
the Minister o PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government's attention
has been drawn to the reports appear-
ed in the Times of Indig dated 28th
July, 1981 regarding the dismal
performance of the Indian Drugs and
Pharmaceuticals Limited (DPL) to a
public sector undertaking;

(b) if so, whether it is a fact that
there is a massive inventory of finish-
ed products and the capacity utilisa-
tion is very low at present;

(c) if so, the detailsy and reasons
therefor;

(d) whether any steps are being
contemplated to improve performance;
and

(e) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) and (c). The capacity utilisa-
tion during 1980-81 at Indian Drugs
and Pharmaceuticals Limited (IDPL)
units has been as under:—

Unit Installed Production % cap.
Capacity utilisa-
tion

IDPL-Virbhadra

(Rishikesh) . . Mlrds 248,000 73
340,000

IDPL-Hyderabad . . . . . MT2435 1584 65

IDPL-Gurgaon

(Million Nos.) . . . . .

. . 1141 187 16
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The inventory of bulk drugs and
%rmulation as on 1-7-1981 were of
the order of Rs. 12.3 crores inclusive
of about Rs. 2 crores meant for cap-
tive consumption and Rs. 17.25 crores
respectively, The main reasons for
the above capacity utilisation of IDPL
Plants arei—

(i) Power cuts and power fai-
lures on many occasions affecting
the production particularly of Anti-
biotics,

(ii) interruption and restriction
in water supply at IDPL, Hydera-
bad.

(iii) shortage of vital raw mate-
rials like rectified spirit; and

(iv) simultianeously implementa-
tion/modification of the improved
technology at IDPL, Rishikesh.

The high inventories are due to va-
rious factors like market constraints
:md import arrivals of bulk drugs
in IDPL's production
as well as larger dependence of
the company on institutional sales
where the demand is greater during

. the second half of the Yyear.

programme

(d) and (e). In order to remove
the bottle-necks of production, Gov-
sfrnment have taken up the matter of
Tegular supply of power and water
with the State Governments. The
Company hag already taken various
steps to bring the excess inventory
within limits by removing constraints
and boosting marketing. The produc-
tion and other problems connected
with JDPL are constantly reviewed

by Government, and appropriate steps
are taken from time to time.

Splitting Coal India

351. SHRI INDRAJIT GUPTA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have de-
cided to split Coal India Ltd., into two
units; and

(b) if so, the details and reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF £ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The que-tion of 1eo1ganisation of Coal
India Ltd, 1s stil]l under the conside-
ration of the Government,

Utilisation of Licences by Drulgs
Firmg foy Manufacture of Bulk Drugs

352 SHRI INDRAJIT GUPTA: Will
the Minist.; of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to lay a statement showing:

(a) whether it is a fact that a num-
ber of industrial licencesand letters
of intent for bulk drugs are not being
utilised by the concerned drug com-
panies resulting in the shortage of
these medicines in the country;

(b) it so, the details of such licen~
ces and letters of intent issued ta
various companies in (i) private sec-
tor (ii) public sector and (iii) foreign
sector during the last ten years but
remained unutilised; and

222
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(c) what action is proposed to be
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). Review of implementation of
Industrial
1-1-72 and 30-6-77 and Letters of In-
tent issued between 1 1-73 to 30-6-78

Licences issued between

has been completed. The details ag on
August, 1979 were given in reply to
part (a) of Lok Sabha Unstarred
Question No. 9028 answered on 28-4-
1981. The position about implemen-
‘tation of these industrial approvals

has been reviewed further and it is

AUGUST 18, 1981

Written Answers 224

found that as on 81-7-81 the number
of Industrial Licences and of Letters
of Intent which dre yet to be imple-
mented are as follows:

(i) Number of un-implemented

industrial licences. . . 20
(ii) Number of Letters of Intent
yet to be implemented. . 23

Details of un-implemented Letters
of Intent and Industrial Licences are
given in the attached Statement I and
II.

(¢) The progress of implementation
of un-implemented industria}] appro-
valg is monitored. Where it is estab-
lished that the companies eoncerned
are not interested in implementing the
industrial approvals, action is taken
to cancel or revoke the same and to
utilise the capacity thus released for
being licensed to new entrepreneurs.
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Statement 11

List of Letters of Intent m:omn Fanuary, :2‘33 and mzigﬁ,fw bulk drug only) whick

————- - o - ommamy

8l Name of the Company

No. and Date of

Letter of Intent

Item of mﬂx_‘_xfacture

No. Name Capacity
1 2 3 4 5
1 . Burroughs Wellcome . 1 (13)/72-Ch. 1II Triprolidine 250 kg.

dt. 24-1-1973 Hel.
2, Chemo Pharma . 1(14)/73-Ch. III Niacin 40 Tonnes
dt. 7-9-1973 Niacinamide 100 Tonnes
INH 100 Tonnes
8. G.M. Swamy . LI:yy .sz Salicylic Acid 350 Tonnes
dt. 22-8-1974 Acetyl Salicylic
Aci go Tonnes
Mcthyl Salicylate 50 Tonnes
Sodium Salicylate 50 Tonnes
Acetic Acid g0 Tonnes
4. Sandoz . . . 1184(74) Intestopan 40 Tonnes
dt. 31-12-1974 substance
5. CIPLA . . . 185(75) Cyclandelate 2 Tonnes
dt. 26-3-1975
6. Kothari Plantation . 643(75) Calcium Sennoside 190 Tonnes
dt. 29-8-1975
Scopolamine
Hydrogen
Bromide 1+ 1 Tonnes
Atropine
Sulphate & other
alkaliods 10 Tonnes
7. Bengal Chemical & Phar- 564&5) Salicylic Acil 1200 Tonnes
maceutical Works. dt. 8-9-1975 Acetyl Salicylic Acid 600 Tonnes
Methyl Salioylate 300 Tonnes
Salicylal deyhyde 100 Tonnes
8. Smith Kline & French 889(75) Nitrofurans
dt. 30-12-1975 (Furazolidone,
Nitrofurantoin,
Nitrofurazone,
Furaldadone) 31 Tonnes
Mcmbrophenhydra-
500 kg.
Tnﬂuoperazme 600 kg.
Isopropamide
Todide 425 kg.
9. G.K. Somani . 3: Empty Hard
3:-:2-76 Gelatine Caps. 200 mill.
10. Cibatal . . . 13(77) Aminopyrimidine 120 Tonnes
dt. 29-1-77
11. IDPL, . . . Procaine Hel. 30 Tonnes

© R
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: 2 3 4 5
. Maize Products . . 87077 Ascorbid Acid 250 tonnes
b " dt. 6-5-77 Sod. Ascorbic S
Calcium Ascorbate
. Mechta Pharmaceuticals . 109(77) iosgenin 6-6 tonnes
13- Mehta dt. 10-5-77 16-DPA 2+ 5 tonnes
Progesterone 500 kg.
14. HAL S T X)) Rifampicin 1 ton
dt. 30-5-77
15. KSDP . . . « 273077 Salicylic Acid
dt. 25-8-77 P, 1000 tonnes
Acetyl Salicylic
Acid 1000 tonnes

Sodium Salicylate 250 tonnes

16. EID Parry . « 284(77) Chloramphenicol 100 tonnes
dt. 31-8-77
17. Khemka & Co. . 197(78) 8-Hydroxygquinoline 150 tonnes
dt. 24-7-78
18. Ciba-Geigy . . 218(78) Sodium Sulpha
! dt, 31-7-1978 Chloropyridazine 50 tonnes
19. Gibatul Ltd. . . 220(78) Acetyl Su!pha. Corr. to 5
dt. 31-7-78 Chloropyridazine tonnes of Sod-
ium Sulpha Ch-
loropyridazin ¢
g20. Kanjur Bleaching Co. Pvt. 263(78) 8-Hydroxyquinoline 50 tonnes
Ltd. dt. 1-9-78
21. Dey’s Medical Stores (Mfg.) 270(78) Sodium Diatrizoate 2500 kgs.
dt. 11-9-98
22. Alta Laboratories . . 318(78) @) Ace.tyl Salicylic
dt. 4-11-1978 Acid 2000 TPA
(ii) Salicylic Acid 700 TPA
(i) Methyl
Salicylate 360 TPA

23. Punjab Maize . . 395(78) Vitamin G 500 tonnes
% t. 30-12-98
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Power generation and distribution in
: 1981-82

853. SHRI CHITTA MAHATA:
Will the Minister of ENERGY be
pleased to state:

(a) the total estimated power gene-
‘ ration in 1981-82;

(b) the total estimated power dis-
tribution in States in 1981-82;

(c) whether it is a fact that there
are some States where power cuts
would continue; and

(d) if so, the names of the States
and the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The total energy generation in the
country during the year 1981-82 is
anticipated to be 1,22,000 MU against
the estimated total requirements of
States of about 1,37,000 MU,

(c) and (d). Though availabiliy of
power has increased yet States like
U.P. in the Northern Region, M.P. and
Maharashtra in the Western Region,
Karnataka in Southern Region for
some months and, Bihar and West
Bengal inthe Eastern Region are like-
ly to face power shortage during the
Year 1981-82 and will have to continue
power cuts of varying degrees. Har-
yana, Punjab, Jammu and Kashmir
and Tamil Nadu may face shortage
during some months. Though Gujarat
will be having comfortable position
yet it is likely to face peaking shor-
tages and would be able to meet its
requirements by imposing peaking res-
trictions as at present. The shortage
of power iz mainly inadequacy of
the generating capacity and due to
less power output from thermal po-
wer  stations due to higher forced
outages, delay in the stabilization of
new units and delayed commissioning
of new units, and continuously in-
creasing demand for power in the eco-
nomy.

Transfer of Judges from ome State to
anothey

354. SHRI KRISHNA PRATAP
SINGH:
SHRI K. T. KOSALRAM:
SHRI MANI RAM BAGRI:
SHRI G. M. BANATWALLA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the total number of Judges in
each State who have responded to
the Law Minister’s circular seeking
their consent for being transferred to
other States;

(b) the total number of Additional
Judges who are serving in  different
High Courts; and

(¢) how many judges by now have
been transferred and how many are
still waiting for transfer?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) and
(b). Consent has been sought from
the Additional Judges to their ap-
pointment (under Article 217 of the
Constitution) as permanent Juages to
outside High Court and not to their
transfer in which case Article 222 of
the Constitution applies. So far of the
49 Judges who are in position 32 have
given their consent for appointment
as permanent Judges to outside High
Court. None of these Judges has
been transferred.

Untrue and offensive scene; in Film
‘Gandhi’

355. SHRI SATISH AGRAWAL:
SHRI JITENDRA PRASAD:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it iz a fact that Shri
Pyare Lal, ex-Private Secretary to
Mahatma Gandhi had communicated
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to Sir Richard Attenborough  his
dissent about certain portions of the
script of the film on Mahatma Gandhi
which were offensive, besides being
untrue and whether despite this the
fllln does carry those and similar
other offensive scenes in it; and

(b) what provisions are there to
restrain Sir Attenborough from in-
cluding such scenes in the film-prints
for countries other than India, which
were untrue to the facts and offensive
to this country,

THE MINISTER FOR INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b).
Shri Pyare Lal had not communicat-
ed his observations on the script of
the film ‘Gandhi’ to tne Minister of
Information and Broadcasting. Accor-
ding to newspaper reports, his obser«
vations were conveyed privately to
Sir Richar Attenbrough, Sir Atten-
borough has assured this Ministry
that majority of the gequences object-
ed to by Shri Pyare Lal, have been
modified while making the film.

Bungling at the Kanpur (UP) Tele-
phone Exchange

356. SHR1 SATISH AGARWAL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) has Government’s attention
been drawn to a news-item published
in the Indian Express dated June 4,
1981 (New Delhi edition pagt 5)
about the bungling of lakhs of Ru-
pees at the Kanpur (U.P.) telephone
exchange and alleging incomplete en-
quiry by the C.B.I in the matter;

(b) what are tht C.B.I. enquiry
findings; and
(c) whether issues raised in the

news-it¢m have been enquired imto
by the C.BI. during its enquiry?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir. The C.B.L investigation
is still in progress.

(b) and (c¢). The CBI inquiry is
still in progress and their report is
awaited.

Rate Structure of Radio/TV Com-
mercials

357. SHRI SATISH AGARWAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state the changes in the rate
structure of radio and T.V. commer-
cials, introduced this year and the
reasons thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR.
VASANT SATHE): In the case of
Doordarshan, there has been no
change, so far, in the rate structure
for commercialg during the current
year, 1981, However, as regards All
India Radio, changex in the rate
strucure fixed in 1975 were made
with effect from 16-4-1981, The de-
tails of the revised rates are in the
Annexure.

The rates had been fixed in 1975 for
All India Radio. These had become
unrealistic against the background of
the over-all increase in prices includ-
ing the increased cost of running the
commercial service, The rates also re-
quired to be rationalised on the basis
of the reach of the programmes, po-
pulation served, urban market index,
the number of transmitters used and
their strength on which the carriage
value of the advertisements depend.
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Statement
Rates for Spot Advertissment and Time Checks*

238

I b4 | mx v v
Time Category Duration Bombay/ Ahmedabad Allahabad Bhopal Calicut
in scconds Calcutta/ Bangalore Dharwar  Chandigrh  Cuttack
Delhi Hyderabad Indore Patna Jodhpur
Kanpur Jai Rajkot Ranchi
_Madras Jullundur  Tiruchira- Srinagar
Pune Lucknow palli
Nagpur
Trivandrum
Vijaywada
Super A 7 150 110 80 70 60
Special 10 200 160 120 100 80
15 300 250 170 150 120
20 400 320 250 230 170
30 600 450 340 300 250
Super A 7 120 2 70 60 50
10 180 130 100 80 60
15 240 180 149 120 100
20 320 260 200 170 130
30 480 360 280 240 200
‘A’ 7 80 60 50 40 30
10 110 80 70 60 50
15 160 120 100 80 70
20 210 140 120 110 9%
30 320 240 200 160 140
‘B’ 7 60 40 40 30 30
10 80 60 50 40 40
15 120 % 80 60 50
20 160 130 100 80 70
30 240 180 140 100 100

*With e flect from 16th April, 1981.
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Rates for Sponsored Programmes®
I II I v v
Dura- Week  Sun- Week Sun- Week Sun- Week  Sun. Week Sun-
tion in days day days day days day days day days day
min
Rs. Ras. Rs. Rs Rs, Rs. Rs. Rs. Rs. Rs.
10 800 1200 600 900 580 870 560 840 530 800
15 1200 1800 900 1350 870 1300 840 1260 800 1200
30 2400 3600 1800 2700 1740 2600 1680 2520 1600 2400

—

Notes:—e (1) Sponsored programme of films or based on film songs will be charged 309, extra.
(2) Twenty per cent discount for sponsorship of concerts of Indian or Western Music

from Concert Halls,

(3) Sponsors would be entitled to the normal discount available to advertisers.

*With effect from 16th April, 1981.

Nore :
(i) Fixed spot/Time check
(ii) Special Position

Contract with Hindustan Construction
Corporation for Salal Project

358. SHRI SATISH AGARWAL:
Will the Minister of ENERGY be
pleaseg to state:

(a) the terms of the contract given
to the Hindustan Construction Cor-
poration with regard to the SALAL
Project; and

(b) whether the terms have been
modified op the total amount of con-
trat raised now?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
In 1977 M/s. Hindustan Construction
Company were awarded the contract
of Spiuwag and Power Dam of the
Salal Project for Rs. 185783 lakhs.

..................................

......................................

Rates are per Spot/Time check, and shall be applied separately for each station.

25% Extra.
259, Extra.

Due to uaforeseen ang serious geo-
technica] problems, changes were
necessitateq in the designs involving
substantial increase in the quantity of
work involved. M/s. HCC represent-
ed that the original contract was not
workable, In the light of their repre-
sentation g High Power Committee
wag constituted to negotiate with them
and recommend revised rates. Ag a
result of thig exercise a revised con-
tract at a value of Rs, 3537.76 lakhs
wag signed, with the approval of Go-
vernment. The completion date under
the reviseq contract{ has been fixeq us
September, 1988. In g further Supple-
menta] Agreement, where the value
has not been changed, the date of
completion hag been fixed as June,
1986.
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Railway Line from Ranigani to
Bankura via Mejia

359. SHRI BASUDEB ACHARYA:

SHRI KRISHNA CHANDRA
HALDER:

SHR] AJIT KUMAR SAHA:
SHRI R. P. DAS:

Will the Ministey of ENERGY be
pleased %o gtate:

(a) whethey his Ministry have pur-
sued the matter of new railway line
from Raniganj to Bankura via Mejia
with Railway Ministry;

(b) whether the West Bengal Go-
vernment have requested that the
matter be pursued with the Railway
Ministry; and

(¢) if so0, what is the result?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) Yes, Sir.

(c) Railways have been informed
that coa] traffic alone from Mejhia
may not be able to sustain a rail link
connecting Raniganj to Bankura/
Kharagpur, But such a line, if con-
structed, woulg permit movement of
coal by g shorter route to Kolaghat
thermal power station, Haldia port
etc. and at the same time develop a
backward area of West Bengal.

Theft of Ballot Papers of Lok Sabha

360. SHRI BAPUSAHEB
PARULEKAR:

SHRIMAT] PRAMILA
DANDAVATE:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that several
thousands of ballot papers were stolen
from the Press/Election office printed
for the recent election of a Lok Sabha
Seat (Orissa):

(b) whether a facsimile of the same-
ballot paper was published in a news-
paper “the Samaj” on Tuesday, the-
2nd June, 1981; and

(¢) if so, what are the full details
thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) No, Sir.

(b) According to the news-item ap~
peared in ‘Times of India,’ New Delhi
dated 5th June, 1981, the facsimile of
the ballot paper was published in a.
newspaper ‘The Samaj’.

{(c) Only one ballot paper bearing
No. 372795 which was rejected on ac-
count of it being defective was some-
how removed from the Government
Branch Press, Bhubaneswar, and was
claimed to be genuine by the Lok
Dal Party aileging that thousands of
ballot papers in this manner were in
the hands of Congress (I) for false
voting at the election. On receiot of
the complaint from President, Lok
Dal, Orissa, the matter was referred
to the Chief Electoral Officer, Orissa
for enquiry. According to his report,
the allegation was found to be false.
An enquiry through the Crime Branch
of the State Police has, however, been
ordered by the State Government as
to how this rejected ballot paper hid
gone out of the Press in spite of tight
security arrangements. The report of
the said enquiry is awaited.

Supply of Industrial Alcohol to
Industries

361. SHRI NIREN GHOSH: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether several representations
have heen made for lack of supply of
industrial alcohol;

(b) how many alcohol-based indus-
tries have closed down and how many
have severely curtailed production;
and

(c) what steps Government have
taken to make industrial alcohol avail«
able?
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THE MINISTER OF PETROLEUM,
.CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) According to information receiv-
+ed from State Governments, the plant
of Alkali and Chemicals Corporation
of India at Rishra (West Bengal) -vas
closed down from 26th June 1981
mainly because of non-availability of
alcohol, There have also been repoits
that the capacity utilisation of alcohol
based industries in deficit States like
West Bengal and Andhra Pradesh is
low maianly due to inadequate avail-
ability of alcohol.

(c) The current alcohol year 1980-81
(December—November) is a difficult
year with the supply of alcohol and
molasses considerably falling short of
the demand. The Central Molasses
Board had estimated that in the cur-
rent alcohol year 1980-81, the avaii-
ability of alcoho] was likely to be 4200
lakh litres only as against a likely

+demand of 5716 lakh litres. The State
Governments were requested to in-
crease the production of Alcohol by:

(i) ensuring that all availahie
molasses is utilised;

(ii) promoting the use of khand-
sari molasses for alcoho] production;
and

(iii) ensuring creation (by sugar
factories) of adequate and proper
storage facilities for molasses. The
Government are making effects to
see that the traditionally surplus
States like Uttar Pradesh, Bihar and
Maharashtra spare the maximum
possible guantities of alcohol anc
molasses to deficit States like West
Benga.. In order to improve the
availability o faleohol it has been
decideg to permit actual industrial
users to import alcoho] either direct-
ly or indirectly through their associa-
tions, on the basis of licences to pe
issued on a case to case basis.

Pllot Plant to Produce Synthetic Ol
from Coal

362. SHRI NIREN GHOSH,; Will the
Minister of ENERGY be pieased to
state:

AUGUST 18, 1881

Written Answyrs 244

(a) whether any pilat plant has
been set up for producing synthetic
oil from coal;

(b) it so, whether it is functioning
satisfactorily;

(c) if so, whether a commercial plant
would be put up at Raniganj; and
(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b),
The Central Fuel Research Institute,
Dhanbad has set up a half tonne per
day capacity laboratory pilot pant, for
generating design data for the pro-
posed 25-tonne capacity coal Hyrlro-
genation Plant, which has been includ-
ed in the 6th Five Year Plan Proposals
of the Institute. A small quantity of
diesel oil has been produced from the
pilot piant.

() and (d). Government of West
Bengal had earlier proposed setting up
of plants for production of diesel oil
and methanol from cocal at Raniganj.
However, Government of West Bengal
have now modifled their proposal and
proposed to set up a } million tonne
per year capacity coal to methanol
plant in Raniganj Coalfields. ‘This
matter is now in the preliminary stage
of feasibility study.

Construction. of Super Therma] Power
Plant at Farakka

363. SHR1 NIREN GHOSH: Will the
Minister of ENERGY Q‘e pleased to
state:

(a) has the construction of Super
Therma)l Plant at Farakka begun;

(b) if not, when will it begin; and
(c) what is the reason for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) and (¢). The question does not
arise.
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Taking over of AMOCO shares in
Madras Fertilizers Lid.

364. SHRI ANANDA PATHAK: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Goveinment are con-
sidering to take over AMOCO shares
in Madras Fertilizers Limited;

(b) if so, when; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) No, Sir.

(b) Does not arise.

(¢) The issue has not arisen.

Increase in Power Generation

365. SHRI B. V. DESAI: wil1 the
Minister of ENERGY be pleased to
state:

(a) whether his Ministry have claim-
ed that the rate of increase in power
generation has gone upto the month
of May 1981;

(b) if so, whether his Ministry have
also claimed that not only there has
been an increase of 90 per cent over
the corresponding month of the previ-
our year, but also exceeded the target
for the month by 3 per cent;

(c) whether it is also a fact that the
thermal power stations in the country
also raised their generation capacity
during the month of May 1981;

(d) if so, to what extent the increase
was there; and how long it continued;

(e) what was the position in the
month of June;

(i) Is it also a fact that power short-
age was felt in many States even dur-
ing the month of May and June and
in July the position became worse;
and

(g) if so, what were the States and
the reasons?

THE MINISTER OF STATE IN TiIE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
There has been consistent increase n
the generation of power from October,
1980 onwards. There was an increase
in generation of about 19 per cent in
May, 1981 as compared to the genera-
tion in the corresponding period iast
year. The generation in the month of
May has exceeded the target genera-
tion by about 3 per cent.

(c) and (d). The Thermal Power
generation in the month of May had
increased by 21.7 per cent as compared
to the thermal generation in the cor-
responding month in the previous year.
There has been consistent increase in
the therma] generation from Octlober,
1979 1980 onwaras.

(e) The thermal generation had in-
creased by 25.3 per cent in the month
of June, 1981 as compared to genera-
tion in the corresponding month dur-
ing the previous year.

(f) and (g). Power supply position
in many States was, by and large satis-
factory. There was however, shortage
of power during May and June, 1981
in some States hke TU.P.,, Punjab,
Haryana in the Northern Region, M.P.
and Maharashtra in the Western Re-
gion, Tamil Nadu and Karnataka in
the Southern Region and Bihar and
West Bengal in the Eastern Region.
With the onset of monsoon, the power
supply position improved in Southern
Region. In July, 80-81 Tamil Nadu
lifted. all power cuts

Primarisy, the shortage in these
States has been due to inadequacy of
the gene:aling capacity to meet the
rapidly increasing demand in the
States, comparatively unsatisfactory
performance of thermal power stations,
early withdrawal of monsoon, during
the previous year resulting in reduced
availability of Power from the hydel
power stations etc.
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Payment of Royalties to 011 Producing
States

386. SHRI MOHAN LAL PATEL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what is the rate of royalty being
paid to oil producing states on oil;

(b) whether these States have re-
quested for increasing the royalty; and

(e) if so, by how much and the
action taken by Government thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The royalty
on crude oil and casing head conden-
sate has been fixed at Rs. 61 per tonne
w.e f. 1st April 1981.

(b) Yes, Sir.

(c) While no specific amount has
been indicated by the Gujarat Gov-
ernment, the Assam Government have
asked for a royalty of Rs. 400 per
tonne. The oilfields (Regulation &
Development) Act, 1948 under which
royalty is fixed provides for revision
once in four years. However, the
matter is under examination.

Production at Haldia Fertilizer Plant

367. PROF. AJIT KUMAR MEHTA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that even
after the completion of the mechanical
erection work at the Haidia Fertilizer
Complex, more than a year ago, some
major units are yet to be commis-
sioned;

(b) whether it is also a fact that
the project is likely to produce annu-
ally only 15 to 20 per cent of its antici-
pated turn-over; and

(c) if so, the details thereof, to-
gether with the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS .AND FERTILIZERS  (SHRI
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DALBIR SINGH): (a) Yes Sir. The
project could not be commissioned due
to non-a‘railability of the required
power from the West Bengal State
Electricity Board.

(b) No Sir.
(c) The question does not arise.

Top Positions in Central Electricity
Authority

368. PROF. AJIT KUMAR MEHTA:
Will the Minister of ENERGY be
pleased to state:

(a) whether certain top position in
the Central Eiectricity Authority
(CEA) have been going abegging;

(b) if so, details thereof stating the
reasons therefor; ard

(c) the steps taken by Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c). The
posts of Member (Thermal) and Mem-
ber (Planning) have been vacant from
Ist February, 1980 angq 7th April, 1979,
respectively. A candidate was earlier
selected for the post of Member
(Thermal) and order of his appoint-
ment was also issued. The candidate,
however, declined tp join the post.
Since then, further efforts have been
made to select a suitable candidate for
this post. The proposal is under ad-
vanced stage of finalisation.

Similar eflorts have been made for
finding a suitable candidate for the
post of Member (Planning) also. Cer-
tain names have since been received
and the seiection process is in pro-
gress.

Hydro-Power Project delayeq due to
Inter-State Disputes on Sharing of
Power

369. PROF. AJIT KUMAR MEHTA:

SHRI RAJESH KUMAR
SINGH:

SHRI CHANDRADEO
PRASAD VERMA:

SHRI DAULAT RAM SARAN:
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SHRI CHHOTEY SINGH
YADAYV:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that imple-
mentation of a number of Hydro-
power projects has been delayed he-
cause of the Inter-State disputes on
sharing of power; and

(b) the estimated rise in the cost of
the projects anticipated and the steps
taken by the Government t{o resolve
the Inter-State disputes on sharing of
power to ensure expeditious imple-
mentation of these projects to avoid
further escalation in cost?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) This varies from project to pro-
ject. The Central Government has
taken the initiative in holding discus-
sions with the concerned states with
a view to resolving the disputes. It
has also offered to take up such pro-
jects in the Central Sector, as a possi-
ble solution to the disputes.

Televisil}g' Asian Games in colour
370. SHRI N. E. HORO:
SHRI JAI NARAIN ROAT:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that for tele-
vising the Asian Games to be held in
1982 in colour T.V. four out-door
broadcasting and television vans will
be purchased; and

(b) if so, the details regarding the
plan of Government in this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): (a) and (b). Yes, Sir.
4 colour O.B. Vans and some addi-
tional colour equipment is being pro-
cured for providing limited colour

coverage of Asian Games to foreign
broadcasting organisations. This will
enable Doordarshan to provide both
live te.ecast via satellite and pro-
gramme capsules in colour common for
all organisations.

Performanée of Telephones in Delhj

371. SHRI N. E, RORO: Will the
Miaistey of COMMUNICATIONS be

pleased to state:

(a) whether Government are salis-
fieq with the performance of Tele-
phones in the Capital;

(b) whether it is a fact that the
Posts and Telegraphs Department are
proposing to spend Rs, 30 crores to
provide concrete ducts foyr the tele-
phone cables of Delhi to protect them
from» monsoon damage; and

(c) if so, the details regarding the
policy and programme of Government
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The network efficiency of Delhi
Telephones is not upto the desired
level. Steps are being taken to im-
prove the performance,

(b) Cable duct scheme covering
34.39 route kilometers with estimated
cost of Rs. 4,36 crores has been sanc-
tioned., This will protect the new
cables which will be drawn through
ducts.

(c) The policy of the Department
is to provide ducts on all major junc-
tion routeg in multi-exchange systems,
The ‘primary’ cableg falling en-route
will also be laid in ducts,

State Electricity Boards

372. SHRI N. E. HORO: Will the
Minister of ENERGY be pleased to

state:

(a) whether Central Government
are satisfied with the functioning of
the Electricity Boards in the States;
and
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(b) if not, what are the sugges-
tions or guidelines issued to the State
Electricity Boards in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The working of the State Electricity
boards ig primarily the responsibility
of the State Governments. However,
the Central Government through jts
various agencies, plays an advisory
role in improving the functioning of
the Boards. Guidelines on the fol-
lowing subjects have been issuzi to
the State Electricity Boards from
time to time:—

(i) Methodology of maximising
generation from the existing instal-
led capacity;

(ii) expediting commissioning of
new generating capacity through
better project management;

(iii) reduction of losses in trans-
mission and distribution systems.

Financial crisis in State Electricity
Boards

373. SHRI BALASAHEB VIKHE
PATIL:

SHRI KRISHNA KUMAR
GOYAL:

Will the Ministe; of ENERGY be
pleased to state:

(a) whether his attention has been
drawn to a press report published in
the Indian Express of July 19, 1981
that the majority of the State Elec-
tricity Boards are on the verge of
financial collapse;

(b) whether Government have re-
viewed the financjal position of these
boards;

(¢) if so, what are the details of
the cum ulative loss and profits shown
by eact State Electricity Board as on
1st Apr 1 1979, 1980 and 1981;
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(d) what are the reasong for the
heavy recurring losses incurred by the
State Electricity Boards; and

(e) what other factors have been
identified for the poor financjal state
of these Boards?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b),
Yes, Sir. The financial performance
and the problemg of the SEBs have
been a matter of concern to the
Central Government as well as the
respective State Governments,

Even though some SEBs have-been
earning profits, of late many SEBs
have reported current financial ligqui-
dity problems.

From time to time, the Department
of Power has been issuing suitable
gujdelines to the SEBs for bringing
about improvements in the financial
and the other aspects of their mana-
gement. The progress of construc-
tion of new projects by SEBg and
their financial ang operational per-
formance are reviewed periodically
and remedial measures adopted at
the annual conferences of the State
Poweyr Ministers and on other occa-
sions,

These aspects were also reviewed
at a Conference of the SEBs and
other seniop officialg at a meeting held
on July 17, 1981, and specific guide-
lines were issued to the SEBs to
minimise delays in project construc-
tion anq improve financial and opera-
tional performance so as to be able
to meet the growing needs of the
power development programme that
has been undertaken.

(c) A statement showing the pro-
ﬁts/losses of the different SEBg ag on
April 1, 1979 is enclosed. The audited
accounts of the SEBs for the years

1980 and 1981 have not been receiv-
ed.
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(d) Delais;ls in the execution and tive tariffs in respect of some catego-
commissioning of new  projects, ume i i
under utilisation of the existing gene- ries of cons *s have, inter akia,.
ration capacity, high transmission and affected the overall performance of
distribution losses anq unremunera- the SEBs,

Statement

Annexure referred to in reply to Part (c) of Unstarred Quutwn No. 373 to be Answered in-
k Sabha on 18-8-1981.

LOSSES OF STATE ELECTRICITY BOARDS
(After taking into accounts subventions from Government)

SEB A B
Rs. lakhs
1. Uttar Pradesh . . . . . . . . . 42271 9144
2. Punjab C 8655 x
3. Haryana . R . . . . . . . 5401 361
4. Bihar . . . . . . . . . . 5294
5. Orissa . . . . . . . . . . 4391 1668
6. Gujarat . . . . . . . . . . 3730 392
7. Himachal Pradesh . . . . . . . . 2494 435
8. Andhra Pradesh . . . . . . . . 1801 x
™

9. “Kerala . . T . . . . . . 1240 X
10. West Bengal e 591 129

Total 75868 & 12129

#
11. Meghalaya
(Comulative to and for the year ended 31-3-1977 respectively) . 1505 92

A= Cumulative to 31-3-1979.
Bo= For the year ended 31-3-1979.

X = Earned fits during the ended 31-3-1979.
Pmuab—g;oz, Andhra Pﬂd:lh?rn ; Kerala==2215.
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PROFITS OF STATE ELECTRICITY BOARDS
(After taking into account subventions from Government)
SEB A B
- Rs. lakhs -
1. Maharashtra . 7992 1139
2. Tamil Nadu 6914 598
3. Xarntaka . 3964 1463
S. Madhya Pradesh 1458 74
Total 21939 4495
6. Assam
(Cumulative to and for the year ended 31-3-1978 respectively) 1124 x
A= Cumulative to 31-3-1979.
B== For the year ended 31-3-1979.
X = Sustained losses during the year ended 31-3-1979—331.
Subventions from Government to State Electricity Boards
For year ended 31-3 Total five
years
1975 1976 1977 1978 1979
1. Tamil Nadu 921 532 3140 2169 2641 9403
2. Bihar . 1330 1220 1280 1720 35560,
3. Madhy Pradesh 501 550 810 1070 1906 A4837
4. Rajasthan . 720 1044 1676 3440
5. Punjab 1712 1429 2141
6. Orissa 320 500 670 500 190 2180
7. Kerala 290 440 326 500 537 2093
8. West Bengal 323 655 821 1799
‘9. Maharashtra . . 418 565 70 33 (—)26 1060
10. Andhra Pradesh . . 424 433 857
11. Gujarat 33 46 (—)63 4 4 24
TOTAL 2483 3963 7216 9391 11331 34384
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The financial investment made by the State Government in each of the

State Electricity Boards

as on March, 1979 had been:—

(i) EBquity Capital : NIL
(i1) Loans outstanding :

State Electricity Board Rs. Crores
Uttar Pradesh . . . . . 1600
Masharashtra . . . . . 783
Punjab e 567
Madhya Pradesh . . 499
Andhra Pradesh . . . . 439
Tamil Nadu 398
Gujarat . . . . . 358
Haryana . . . . . 330
Bihar 303
Rajasthan 284
West Bengal . . . . . 234
Kerala . . . . . . . 176
Orissa . . . . . 146
Karnataka 116
Himachal Pradesh 70

Total for 15 Boards 6323

——— — —

Accounts of 1978-79 for the remaining

three Electricity Boards, viz. those of Assam,

Meghalaya and Jammu & Kashmir have not been received.

Commusnication facilitios provided by
Apple Satellite

374. SHRI K, P. SINGH DEO: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose
to utilise the communication facilities
provided by the APPLE satellite fo
introduce more A.LR. ang T.V, Chan-
nels and inter-link the programmes
between different AIR. and T.V, sta-
tions; and

1817 L.8.—9.

(b) if so, detailg thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b).
APPLE is an Experimental Geo-sta=
tionary Communicationg Technology
Satellite. Itg objectives are primarily
technological, ie, to achieve and de-
monstrate competence in designing,
fabricating, qualifying andq raising to
Geo-stationary orbit and managing
inorbit a contemporary three axia sta.
bilised spacecraft platform. A numbey
of demonstration-cum-technological
expNritvaaty are nroposeq to be con-
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ducted with APPLE and this will in-
clude some limited experiments in
the demonstration of the satellite
capabijlity for radio networking and
TV networking.

Partielpation by foreign firms in Oijl
Exploration

376. SHRI K. P. SINGH DEO: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS Dbe
pleased to state:

{(a) whether it is a fact that all the
foreign firms who had offered to take
part in the exploration for oil in
India have claimed a share of oil as
a pre-condition for their participa-
tion;

(b) whether @overnment have
agreed to their condition; and

(c) it not, in what way Govern-
ment propose to go ahead with the
task in a shortest possible time?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir,

(b) Does not arise.

(c) Bvery possible effort js being
made to conclude the negotiations at
&n early date.

400 KV Line between Talcher and
Kolaghat

§717. SHRI K. P. SINGH DEO: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that laying
of 400 KV lines between Talcher and
Kolaghat is not progressing well;

(b) whether it is also a fact that
Central Government propose to take
over the task of laying inter State and
inter-regional power lines in the
country; and

(¢) it g0, whether any decision has
been taken in this regard and when
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the Centre would take up the Tal-
cher-Kolaghat line?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The 400
KV Transmijssion Line between Tal-
chey and Kolaghat was originally
scheduled for completion by March,
1985. The Talcher-Jeypore portion of
the line is now expected to be comp-
leted by 1985-86 and the Jeypore-
Kolaghat portion by 1986-87,

(b) and (¢). The Government of
India has been extending loans to
the State Governments for construc-
tion of inter-State and inter-regional
transmission lines in the country, The
National Thermal Powey Corporation
and National Hydroelectric Power
Corporation, the two Central Govern-
ment Undertakings, have also been
constructing such lines on behalf of
the State Governments., The Central
Government ig playing and proposes
to play an increasing role in this
fleld.

The present proposal is to construct
the Talcher-Kolaghat Transmission
line in the Central Sector.

Difficulties experienced by Indian lan-
guage news agencies

378. SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

‘Will the Minijster of INFORMATION
AND BROA be Dpleased
to gstate:

(a) nature and extent of financial
and other difficulties being experien-
ced by Indian language news agen-
cles in India; and

(b) facilities and concessions and
other help extendeg by the Govern-
ment to each of them Quring the last
one and a half years?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). The
basic problem of the language news
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agencies is ensuring financial viabi-
lity. As the news agencies are in the
private gector, it ie essentially for
them to manage their affairg in such
a way that they become gelf-reliant

quo-ante w.ef. 1l4th April 1978, the
language news agencieg namely, Hin-
dustan Samachar and Samachar Bha-
rati, have been given the following
grants-in-aid on account of Differen-

tial of Salary and allowances ctc,

and financially viable, However, con.
etc., and Development at Loan:—

sequent to the restoration of status-

(i) Grants-in-aid (Amount in Rs. lakhs)

Name of the agencics Differential Reohabili- Grant for Total

of Salary & tation develop-

allowances grant ment of

etc. news

service
_____ e A = e e e e e e e e e e e
Hindustan Samachar 26.89 4.50 3.50 34 89
Samachar Bharati 15.41 5.2% 3 46 22.12
42.30 775 6.96 57 01

II. Developmental Loan (for the purpose of acquiring teleprinters)

Hindustan Samachar

Samachar Bharata

(Rs. 1n lakhs)
8 50
8.50

. —

17 00

Malpracticeg in Dhanbad Coal Mines

379. SHR1 ATAL BIHARI VAJ-
PAYEE:
SHRI SURAJ BHAN:

Will the Ministey of ENERGY be
pleased to state:

(a) whether his attention hag been
drawn to a report in the Statesman
of June 6, 1981 regarding the mal-
practices in marketing system of Coal
India Limiteg and itg subsidiary Bha-
2at Coking Coal;

(b) details of the malpractices men..

tioned and their modus operandi as
reported; and

{c) stepe taken in this regard and
their result?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN)- (a) and (b),
The alleged main malpracticeg in
Bharat Coking Coal Ltd., and the
modug operandi of the persons doing
such malpractices as reported in the
Statesman dated 6th June 1981 are
briefly as follows:

(i) cornering of all the coal re-
leased for free sale by 3 coal kings
in Dhanbad through their agents;

(ii) selling of deljvery orders in
the black market although the
Bihapy Government laws prohibit
transfer of delivery orders;

(iii) lifting of coal from
with forged document;

(iv) stealing of coal from the
mines. Miners and Contractors eng-

mines
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aged by Bharat Coking Coal Limi-
ted to transport coal from pitheads
to railway sidings are reported to
be indulging in this activity.

(c) Following measures have been
taken to prevent malpractices:—

(i) Vigilance organisagion in the
company is being streamlined and
strengthened with a view to mak-
ing them more effective jnstruments
for fighting corruption.

(il) Vigilance teams of Officers
from the Marketing and Vigilance
Department of Coal India Limited

have been set up, who would be .

constantly on the move and would
maeake surprise checks at collieries
where gales of coal is taking place,

(iii) Government have formulated
a policy for the rotational transter
of officers and staff posteg in the
eensitive positions at fixed inter-
vals.

(iv) To prevent losg of coal by
theft, security arrangements have
been tightened. Fences are being
put around the areas where coal is
stocked.

(v) Cases of lifting of coal/coke
against forged documents which
have been detected are being inves-
tigated further by the Central Bu-
reau of Investigation.

Legal Help to the Poor

380, SHRI ATAL BIHARI VAJPA-
YEE: Will the Minister of LAW’ JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the amount earmarked for “Le-
gal Help to the Poor” during 1980-
81 and details as to how, where and
at what levels the money wag spent;
and

(b) amount stipulated for 1981-82,
how much of 1t hag already been dis-
bursed and details of guidelines for
its spending”

THE MINISTER OF LAW, JUS-
TICE AND_COMPANY AFFAIRS
(SHRI P SHIV SHANKAR): (a) The
budgetary provision for legal aid to
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the poor during 1080-81 was Rs, 25
lakhs. The detaily of expenditure are
as under:

(i) Salaries Rs. 7,767°30
(ii) Travelexpenses Rs. 7,986:00
(1ii) Expenses relating to the

settine up of the office of
Committee for Implementing
Legal aid Schemes Rs. 1,10,977-31

(iv) Grants-in-ard Rs. 50,000-00

(b) The budgetary provision for
1981-82 is Rs. 50 lakhs, Anm amount
of Rs. 1,0251887 has been spent as
on 31st July, 1981.

The guidelines for expending the
money allocated for legal aid to the
poor and allied schemes are, in ghort
that of promoting legal awareness
amongst the people; carrying legal
serviceg to their doorsteps; promoting
community mobilisation and rights
enforcement and public interest liti-
gation; enabling the poor to organise
themselves in order to suggest their
rights by the legal process; maobiliz-
ing the legal profession in the ger-
vice of the weaker sections of the
community; carrying out research in
areas of law affecting the poor; pro-
viding the necessary legal aig orien-
tation to the administrative services
and the judiciary carrying out socio-
legal surveys for evaluating the imp-
lementation of socio-economic legisla-
tion; keeping watch over and acting
as protector of the interests of the
poor and contributing to the develop-
ment of poverty jurisprudence; grants
-in-aid to institutions or organisations
involved in the fleld of legal services
to the poor on the meritg of the case
of the institution till the detailed
norms and procedure fo, such grants
in aid are finalised,

Vacancles of Judges in High Courts
and Supreme Cowrt

381. SHRI ATAL BIHARI VAJ-
PAYEE:
SHRI SURAJ BHAN:

Will the Minister of LAW, JUS.
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) number of vacancies of Judges
in each High Court and the Supreme
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Court as on April 1, 1080, April 1,
1981 and July 1, 1881;

(b) reasong of delay in filling the
wvacancies;

(c) number of Additional High
Court Judgeg who were not given
extension in this regard; ang

(d) number of such judges who
were informed of their extension
when only 3 days or even less time
remained for their present term to
expire and reasons of the delay in
doing so?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) The
requisite information is given in the
statement attached.

(b) Some proposals for filling up
vacancies in the High Courts have
been received. A majority of these
has been received recently and after
persistent reminders to the States,
All efforts have been made to comp-
lete consultations requireq under

Article 217 expeditiously. The State
authoritieg are being pressed to send
proposals in respect of the remaining
vacancies.

Regarding the two vacancies in the
Supreme Court, the question of filling
them up is engaging the attention of
the Government.

(c) Four Additional Judges were
not given appointments for further
termg during the period 1st April,
1980 to July 1, 1981. The decision in
each case wag taken after due consi-
deration, The reasong for which these
decisions were taken gre in their
nature secret and cannot be divulged.

(d) During the above period nouifi-
cations for the appointment of 28 Ad-
ditional Judges for further terms
were issued when three days or less
time remained for their termg of ap-
pointment to expire. The delay or-
curred primarily in the process of
completing the consultationg envisag-
ed in the constitution.

Statement

Statement showing th¢ number of vacancies of Judges in High Courts and the Supreme
Court as on 1-4-1980, 1-4-1981 and 1-7-1981.

S No. Name of the High Court

Number of vacancies as an

1-4-1980  1-4-1981  1-7-1981
1. Allahabad 4 9 11
2. Andhra Pradesh 2 4 4
3. Bombay . . . - 4 4
4. Calcutta . . . 3 10 7
S. Delhi . . . . . 1 4 6
6. Gauhati . 3 4 2
7. Gujarat 2 4 4
8. Himachal Pradesh . . 1 1 1
9. Jammu & Kashmir . . . 1 3 3
10. Karnataka R 1 2 2

|




267 Written Answers

* AUGUST 18, 1981

Written Answers 268

S. No. Name of the High Court

Number of vacancies as on

1-4-1980 1-4-1981  1-7-1981
11. Kerala 2 2 2
12. Madhya Pradesh 1 7 7
13. Madras 4 5 3
14. Oriwa 1 3 3
15. Patna 2 11 12
16. Punjab and Haryana 2 4 4
17 Rajasthan 1
18 Sikkim
Total 36 80 79
et Ao ettt 4= —
Supreme Court 2 2 2

Fazal Committee Report

382. SHRI RAMAVATAR SHASTRI:
Will the Minister of ENERGY be

pleaseq to state:

(a) whether a Ministerial Com-
mittee set up to examine the Fazal
Committee report for restructuring of
the coal sector has submitted itz find-

ings;
(b) if so, the details and te what

extent it hag modified the Fazal Com-
mittee report, ang

(c) the details of decision, if any,
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (¢).
The report of the Fazal Committee is
stil] under the consideration of the
Government,
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Production Target for the Current Year

384. SHRI CHITTA BASU: will
the Minister of ENERGY be pleased
to state:

(a) whether it 15 g fact that the coal
production target for the current
has since been scaled down from 128
mt, tonnes to 121 mt tonnes; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) ang (b).
The coal production target for 1981«
82 has been fixeq in consultation with
the Planning Commission at 121 m.
tonnes and not at 126 m. tonnes.
There i no propasal to scale dowm
the target to g lower level, In fact
the target is likely to be revised
upweards, i

“Underhand sale of LPG Cylinder”

385. SHRI RAMAVATAR

SHASTRI:
SHR] SANAT KUMAR
MANDAL:

s F o

» Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether his attention has been
drawn to a news item captioned ‘umn-
derhang gale of L.P.G. cylinders” and
publisheq in the Times of India dated,
18th July 1981;

(b) if so0, the details;

(¢) the reaction of Governmens
thereto; and

(d) what steps Government propose
to prevent such frauds occuring in
future at wvarious places in the
country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI): (a) Yes, Sir.

(b) The news jtem refers to the
reported misappropriation of over
10,000 cooking gas (LPG) cylinders
from the Shakurbasti filling plant of
the Indian Oil Corporation (IOC)
during the last two years and the
allegeg induction of these cylinders
into the LPG markets ag unauthorised
connections, The mnews item also
inter-ghq refers to the alleged involve-
ment of a local transport company and
some of the IOC officials in the
incident.

(¢) The matter hag been referreq to
the Central Bureau of Investigation by
the 10C.

(d) The Oil Companies have been
given gtrict instructions for taking all
possible stepg for the safe custody of
LPC cylinders and to bhe vigilent
against such losses. They have also
been directeg to take stringent action,
if any of their officialg are found to be
invalveg in such cases.

Delimitation of Constituencies

888, SHRI CHITTA BASU: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:
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(a) whether Government bave any
proposal to restart delimitation pro-
cesg following the recent cemsus; and

(b) if so, stepg taken in that direc-
tion?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) The Elec-
tion Commission hags recommended
that articles 82 and 170 (3) of the
Constitution may be umended so that
while the tots; number of seats to
various Stateg in the House of the
People ang to the various State Legis-
lative Assemblies may remain un-
altered, the origina] position of fresh
delimitation of Parliamentary end
Assembly constituencieg in each State
and Union territory after every de-
cennia] Census jg restored.

(b) Opinion of the Attorney Gene-
ral of India in the matter has been
obtained and further action would be
considereg later.

Loan Amount Sanctioned by Rural
Electirification Corporation

387 SHRI CHITTA BASU: Will the
Minister of ENERGY be pleased to
state:

(a) whether 1t ;5 a facy that upto
December, 1980 the tota] loan amount
sanctioned by the Ruraj Electric Cor-
poration (REC) was Rs 1315 crores;

(b) if so, the amount utiliseg till
date and the shortfall;

(c) the reasons for the shortfall; end

(d) what specific effortg are being
made for taking electricity to every
village in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
The Rural Electrification Corporation
has upto the end of December, 1980
sanctioned loan assistance amounting
to Rs. 131528 crores for Rural Elec-
trification Projects in the wvarious
States.
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(b) The individual schemey sanc-
tioned by the Corporation are phased
for completion over a period upto five
Years and the loan in respect of eath
scheme is disbursed in instalments
according to the phasing of the con-
struction schedule. Against of the
loan assistance of Rs, 131528 crores
sanctioneq upto the eng of December,
1980, the actual disbursement amount-
ed to.Rs. 894.09 crores.

(¢) The reasons for shortfall in
drawal of loan instalments include
non-completion of the requirements
including furnishing of ground water
certificates, organisationa] inadequa-
cieg of the State Electricity Boards
and Sub-Optima) progress in execu-
tion of projects in some States.

(d) Of the total 5,75,936 villages in
the country, 2,71,808 villages were
electrified upty, the eng of March,
1981. The remaiming 3,04,628 villages
are expected to be electrified by 1994-
95 as per the perspective plan pre-
pared by the States. During the Sixth
Plan period (1980-85), an outlay of
Rs 1881 crores hag been provided for
rural electrification which includes
Rs 1173 croreg under REC programme
for electrification of about one lakh
villages,

Proposed Sites for New Fertilizer
Plants

388. SHRI V S. VIJAYARAGHA-
VAN: Wil] the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleaseq to state.

(a) whether any final decision has
been taken about the gites where the
proposed new fertilizer plants wil} be
set up;

(b) whether there has been any
delay in taking a final decision; and

(c) it so, the reasons thereof?
THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRy DAIBIR SINGH): (a) ¢, (c).
It is presumeq that the question refers
to the proposed additiona) six gas-
based fertilizer planty A Site Selec-
tion Committee has been appointed to
recommeng optimum Jocationg of the
additional six gas-baseq fertilizer
plants, The locations of these fertilizer
slants will be decided after the recom-
mendations of the Site Selection Com-
mittee become gvailable,

Setting up of Drug Units

389. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government have any
proposal to get up drug manufecturing
units to manufacture drug formula-
tions; and

(b) if go, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRr DALBIR SINGH): (a) and
(b). Government through the Public
Sector Drug Companieg are already
manufacturing and propose to manu-
facture a number of grug formulationg
cither in their own plantg or through
heir Joint Venture Formulation units
already set up er being get up in UP,
Rajasthan, Orissa, Maharashtry Kar-
nataka and Goe,

Agreement with French Firm for
Additional Production in Bombay
High

390, SHRI JYOTIRMOY BOSU:
'Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether a French firm has col-
laboration agreement with ONGC for
;E::}'J'tional production from Bombay

(b) §f s0, the purticulars of the said
French firin; .

(c) detally of the termg and condi-
tiong of collaboration agreement; and

(d) why thijy collaboration agree-
ment, particularly when the ONGC
hag the requisite technical know how
ang resources?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) Yes, Sir.
ONGC have entereg into an eagree-
ment for avziling of the technical
assistance ang industrial experience of
CFP, g French firm, for quick develop-
ment and exploitation of the hydro-
carbon reserves of Bombay High and
Satell te fields.

(b) CFP is a part of the “TOTAL”
group, 8th world ojj producer, the first
French Petroleum Company, with
wide experience in the field.

(¢c) The agreement, effective from
Apri] 6, 1981 is for a period of 4 years
ang provides for payment to the
French Company, gctual costs and feeg
for the transfer of technology and for
the technical services to be rendered
by it.

(d) ONGC has to supplemen:{
acquire certain specialiseq technic
services/technology of an intricate
nature particularly in fields jike re-
servoir engineering, development geo-
logy, conceptual engineering, geophy-
sies, drillng secondary/tertiary re-~
coveries training ete. for the develop-
ment and exploitation of the hydro-
carbon reserveg of Bombay High and
Satellite fields.

Financial help to Language news
Agencies

391. SHRI JYOTIRMOY BOSU:
Wilj the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that
although the majority of the popula-
tion reag language newspapers in the
coundry, the language news agencies
are being given very little money;
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(b) if so, op what basis, in view of
the fact stated above, such money Is
being given; and

(c¢) details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE). (a) to (o). The
news agencieg gre in private sector
end it is essentially for them to
manage their affairs in a manner con-
ducive to their growth towards self-
reliance and financial viability, The
Government have nevertheless been
extending flnancia] assistance in the
form of grants-in-aid/loans to the news
agencies, including the language ones,
The quantum of such assistance is
dependent upon the size of the estab-
lishment of the agency concerned and
the difference of emoluments drawn
by its employees prior to and 2after
the formation of Samachar.

Further, at the time of restoration
of status-quo-ante after the breek-up
of Samachar, grant for development
of news service was extended only to
the language news agencies, namely,
Hindusthan Samachar and Samachar
Bharati.
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Money to Samachar Bharati

392. SHR1 JYOTIRMOY BOSU:
Will the Minister o INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that Sama.
char Bharati 1s receiving Govern~
ment money fof many years;

(b) if g0, details thereof and on
what account;

{e) is it a fact that this news agency
has not rendered any account for
several years although they are very
much required Yo do so;

(d) if so, details thereof;
(e) if so, action taken thereon; and

(f) it so, who are the officials re-
sponsible for allowing this gerious
lapse year after and what action
has peen taken against them?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b).
Consequent to the restoration of
status-quo-ante after the break-up of
Samachar on 14-4-78, Samachar
Bharati has been given the following
grants by the Government:

(Rs 1n lakhs)

Name of the Agency Differential Rehabilita- Grant for Total

of Salary and tion develop-

allowance grant ment of

etc. of the news

employees service
Samachar
Bharats 15.41 325 3.46 22 12

I, adaition a sum of Rs 850 lakhs M, 1. C. Report

was sanctioned to the ggency in March,
1978 as developmental loan for acquir-
ing teleprinters.

(c) and (d). Necessary uptodate
accounts inrepect of the grants given
to this ageney have been recelved by
the Government.

(e) and (1). Do not arise.

393. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether there is any recent
study (since publication of MIC Re-
port) on the concentration and
centralisation of production in the
country;
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(b) if so, what are the details

thereof; and
{¢) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) No such
study has come to the notice of the
Government.

(b) Does not arise.

(¢) While Government’s current
industrial licensing policy (which
specially encourages new enter-
preneurs to enter industry thereby
promoting competition and contribut-
ing in reduction of concentration of
economic power) is, on the whole,
working satisfactorily, Government is
not_averse to institute specia] studies
to study this subject in greater depth
at appropriate time.

Shortage of Drugs in the Capital

394. SHRI RAM VILAS PASWAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are aware
of the acute shortage of drugs in the
capital particularly P.A.S. medicines,
Mexaform, Adelphane and medicines
for skin diseases for the past few
months and rise in the prices of drugs
from 10 per cent to 15 per cent; and

(b) if so, the reasong therefor and
the steps taken by Government to
remove the grug scarcity and to check
rise in their prices?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI DALBIR SINGH): (a) and
(b). Government monitors the avail-
ability of essential and life saving
drugs on the basis of the reports re-
ceived every week from the State
Drug Controllers and Zonal Offices of
the Central Drugs Standard Control
Organisation.

Perlodic shortages of PAS Granules
manufactured hy M/s. Pfizer Lid., were
reporfed from Delhi in the recent

past. The matter was taken up with
the manufacturers who reporied that
ags they had closed down for some
time due to labour unrest and later
were affected by go-slow, their pro-
duction and supplies of the above
formulation were affected. Similarly
shortages of Mexaform gnd Adelphane
were reported from Delhi. The matter
was taken up with the manufacturers
i.e., M/s. Ciba-Geigy who reported
that they were closed down from
October, 1980 which,  affected their
production and supplies. No shortage
of medicines used for skip diseases is
reported from Delhi.

For meeting the shortage of FAS
Granules, M/s. Bio-Evans the manu-
facturers of the equivalent formula-
tions were advised to rush their
product. For Mexaform, there are
other anti-diarrhoeal drugs which are
reportedly available in the capital.
The equivalent brands wviz Geno~
rhan tablets and Serpalzino tablets,
(Geno Products) are available to
meet the scarcity of Adelphane tablets.

Prices of most price-controlied drugs
had remaineq substantially unchanged
for a number of years. Due to the
increases in the costs of raw materials
etc, it became necessary (o revise
these prices. The prices of PAS for-
mulations have beet accordingly re~
vised. The prices of Mexaform and
Adelphane tablets are yet to be re-
vised.

Telephone service in the Capital

395. SHRI RAM VILAS PASWAN:
SHR] S. M. KRISHNA:
SHRI CHINTAMANI JENA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that more
than 24,000 telephones in the capital
remained out of order for a number
of days because of the very first mon-
soon shower of the season; and
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(b) it so, in view of the past ex-
«perience what steps had been taken
by the Government so far to ensure
mintimum damage to the underground
cabley due to rains to provide un-
interrupted telephone service in the
capita] in such eventuality?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir, A maximum of 17,300 telephones
were out-of-order on any single day
in the month of July, 1981 when the
rains started. In case of some tele-
phones it took a few days to restore
service,

(b) The steps taken to avoid in-
terruptions to telephone service are
the following:.—

(i) pressurisation of main under-
groung cables.

(ii) laying of cables through ducts
to avoid damages.

(iii) floeding of cable
‘before they are closed.

(iv) use of jelly filled cables in
the distribut’on metwork

trenches

Establishment of Fertilizer Plant in
Budaun (UP.)

896. SHRI MOHAMMAD ASHAR
AHMAD: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether selection, of sites for
the 4,000 crores project fertihzer nlant
thas been finally made in the State of
Uttar Pradesh by the Site Selection
Committee;

(b) whether the survey team ap-
polnted by Government of India visit-
ed severa] sites in the most backward
district of Budaun and recommended
for the establishment of a fertilizer
plant in the District of Budaun;

(¢) whether it is the policy of Gov-
ernment ¢to locate such plants in
backward areas and also where, the
consumption of fertilizer is maximum;
and
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(d) when the final approval {s
likely to be accorded for the establish-
ment of this fertilizer plant in
Budaun?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) No Sir.

(b) and (d) A Site Selection Com-
mittee has been appointed to recom-
mend optimum Jocations of the addi-
tional six gas-based fertilizer plants
which are to be set up one each in
Madhya Pradesh and Rajasthan and
four in TUttar Pradesh. The Site
Selection Committee hag not yet made
its final recommendations

(c) The locatipn of a fertilizer plant
is decided upon taking into account
factors such as the availability of
feed stock, proximity to the market,
demand pattern, logistics and cost of
transportation of raw materials and
finished fertilizers and other techno-
economic considerations

Proposal for fixed Permanent Polling
Boothg in the Country

397 SHRI KX MALLANNA Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether 1t 1s a fact that the
Election Commission 15 of the view
that fixed permanent polling booths
should be set up thioughout the
country to facilitate polling at fu-
ture elections; and

(b) if so, the details rcgarding the
scheme of Government in this re-
gard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
In its recent report on the General
Elections to the House of the People
and Legislative Assemblies the Elec-
tion Commijssion has stated that after
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the General Elections it directed the
Chief Electoral Officers to revise the
electoral rolls polling booth-wise and
for that purpose examine closely the
location of the existing polling booths
so as to place them on a permanent
footing after such examination.

(b) Under the election law, the
District. Election Officers in
the States and Returning
Officers in the TUnion  Terri-
tories are responsible for the provi-
sion of sufficient number of polling
stations and the publication of list of
polling stations with the prior ap-
proval of the Election Commission.
The instructions of the Election Com-
mission in this behalf are contained
in the Election Commission’s publi-
cation on ‘Hand Book for Returning
Officers’. The main points for the
guidelines which the District Election
Officers|Returning Officers are requir-
ed to bear in mind are:—

(i) The average number of vot-
ers to be allotted to each polling
station should be 750 and the maxi-
mum number is 1,000 voters save
in exceptionl cases.

(ii) No voter should ordinar:ly
be required to travel more than 2
Kms. for reaching his polling sta-
tion. In sparsely populated hilly,
or forest areas, a relaxation of the
condition up to 3—6 Kms. is al-
lowed.

(iii) The polling stations should
as far as practicable have at least
an area of 20 sq. m. so that it may
not be too cramped for congested
making it difficult to take the
poll,

(iv) To the extent practicable
polling  stations in rural areas
should be at the same place as for
panchayat elections, so that voters
could go and cast their votes al-
ways at the same place and not at

different places for different elec~
tions. h

(v) As far as possible polling sta-
tions should be located in schools
(Government or aided) or other
Government or Semi-Government
institutions. The location of polling
stations in private buildings or
premiges should be avoided. But
where this becomes unavoidable the
buildings should be properly requi-
sitioned andjor consent of the
owner be obtained in writing.

(vi) No polling stations should
be located in police stations, hospi-
tals, temples or places having reli-
gious significance.

e ¥ g 1} wewioat et gvwie

398. =N frgm Tey : w qfa
WiT quaiw weft ¢ wry N war
wet f5

(®) w1 #=fry wew ¥ 2@
¥ w W@ 1500 wonfgdi N A
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Reforms in Election Procedures

399. SHRI MOOL CHAND DAGA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government propose
to amend the election law with =z
view to reform the election system
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so that misuse of Government ma-
chinery in elections could be check-
ed, expenditure on elections could be
reduced and elections could be held
free from corrupt practices; and

(b) if so, by what time, and if

not, the reasons therefor?
(Interruptions)

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
Yes Sir.

(b) Comprehensive proposals con-
nected with electoral reforms, inclu-
ding proposals for preventing misuse
of official machinery, reducing elec-
tion expenditure and providing effec-
tive measures to deal with corrupt
practices are under consideration De-
cisions on the proposals would not
only require careful consideration of
the full import of the implication
but also  discussions with political
parties, and in some cases with the
State Governments as well Hence the
taking of final decisions would neces-
sarily involve quite some time.

Telephone went ont of order in Delhi
from May to July, 1981

400. SHRI XAVIER ARAKAL:

SHRI R. L. BHATIA:

SHRI S M. KRISHNA:
SHRI CHINTAMANI JENA:
SHRI RASHEED MASOOD:
SHRI VIRBHADRA SINGH:
SHRI ACHARYA BHAG-

WAN DEV:

Will the Minister of COMMUNICA-
TIONS be pleased to state-

(a) how many telephones were oQut
of order in May to July, 1981 in New
Delhi, month-wise; what are the rea-
sons; and

(b) how many have been restored
to order and what preventive steps
are taken by department?

THY MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b) The number of faults per
day Quriag the months of May and
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June, 1981 were 4011 and 4121 respec-
tively., These were cleared within
an average duration of six hours.

During July, 1981, however, the
faults were more due to cable break-
downg during the monsoon. A maxi-
mum of 17,300 telephones  were
out of order on any single day in
the month of July, 1981 and some of
these faults took a few days to be
cleared.

The following steps have been
taken by the Department to prevent
break-downs:

(i) Pressurisation of main cables;

(1i) laying of new cables duly
pressurised,

(iii) protection to existing cables
by half ducts

(1iv) laying of cables in ducts;

(v) use of jelly filled cables in
distribution network s

12 hrs

SHRI HARIKESH BAHADUR
(Gorakhpur) - Rigging of elections
m  Garhwal (Interruptions) This is
a serious matter (Interruptions).

MR. SPEAKER: Mr Paswan, you
should reply to this question yourself.
(Interruptions)
WEAR APXW  : 49T0AT FX E
g mmAm
(Interruptions)
MR. SPEAKER: Mr. Bosu, what
do you want to say?

SHRI JYOTIRMOY BOSU (Dia-~
mond Harbour): Adjournment Mo~
tions lave been given.

MR. SPEAKER: I have not allow-
ed them.
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SHRI JYOTIRMOY BOSU:. ..about
-the failure of the Chie’ Electoral OfM-
cer w'th regard to th: Lok Sabha
election at Garhwal...,.

MR. SPEAKER: I have not allowed.
Not allowed.

(Interruptions)

AN HON, MEMBER: How can you
disallow it? =

MR. SPEAKER: According to rules.
Nothing is going on record. Withou
my permission,

{Interruptions).

MR . SPEAKER: Please sit down.
Please listen to me. There is the ques-
tion of consensus in democracy. De-
mocracy means discussion, function-
ing by discussion. Pleage listen to me.
1 am just saying certain things. This
is just a substitution of fisticuff by
discussion; that is what democracy
is, We have decided in the Com-
mittec. We are going to discuss each
subject at a given time. (Interrup-
tion) Please do not interrupt me. A
representative of each Group is there.
We have discussed .t there. I am not
barring any discussion whatsoever, I
have assured this also.

ft 7w ww @ (faafa)
FHAFT NXE@ & FT F FA A
SIERfY, 9§ WIRATER ¥ )

MR. SPEAKER: Why are you in-
terrupting me? Do you observe any
rule? When I am on my legs, I have
my say. Mr. Nadar, who made you
the leader? This is not the proper
way. Why should you do it?
I am speaking, you must listen to
me. I try to make the working of
this House very smooth, I want that
we should be functional in a very
productive manner, That is what I
mean. That is why I solicit your co-
operation in that respect. I appeal to
you. I am open to correction or any
Suggestion, We have accepted and we
have decided in yesterday’s meeting
that we are going to discuss each

When’

subject. Then why should you iry
to do this now? -

AN HON. MEMBER: Garhwal?

MR. SPEAKER: Everything under
the Sun, but within the rules, That is
what I have said, We have decided it.
There is no question of a discussion
here. We have discussed and we are
going to do it. We shall decide every-
thing according to rules.

(Interruptions)

weat AEE ¢ W9 €ra QiEr
g &, wraIr Fur g osad?
SHRI JYOTIRMOY BOSU: On a
point of order.

MR. SPEAKER: Whatever is per-
missible under the rules, we will dis~-
cuss.

(Interruptions)

MR. SPEAKER: We have discuss-
ed it already.

SHRI GEORGE FERNANDES
(Muzaffarpur): We have not dis-
cussed.

MR. SPEAKER: Not that; we
discussed in the Business Advisory
Committee and we reached a deci.
sion. You must ask your representa-
tive. ..

(Interruptions)

MR. SPEAKER: All of a sudden
I do not know

SHRI GEORGE FERNANDES:**

MR. SPEAKER: Nothing is going

on record. No, because ] have not
rermitted.

SHRI GEORGE FERNANDES:
Why?

MR. SPEAKER: No, no. I do

not allow you to make this sub-

mission.

SHRI GEORGE FERNANDES:
I can produce the evidence....’**

**Not recorded.
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MR. SPEAKER: 1 am constrain-
ed to say... No, no, nothing is going
on record..,

(Interruptions)

MR. SPEAKER: Look here, no,
no. I do not allow. You please sit

down. These things wi]l come when
the discussion comes up, not now.

(Interruptions)

weow AR ;. WY 25 WY

ow gy o @ & wafed  gawr
e wramr @@ & W o= Wy g
L E UK < CLIE S R (warwarra)

wEAW WP ¢ WM GrX A ¥
25 wrEdt Tw qrd @F P I NA
w® § R o §O?

st gl o (wfaerz)
g 43 ST &, WIT TH-UE HT &
g #iferd (sawe)

MR. SPEAKER: No, no. I do not
shut out anything. If they start dis-
cussing, how can I allow? I am not
going to allow.

PROF. MADHU DANDAVATE
(Rajapur) : In the light of your
observation...

(Interruptionrs)

MR, SPEAKER: You please sit
down. I will call one by one and
allow. I will not allow any irre]e-
vant thing {o go on record...

(Interruptions)

MR SPEAKER: Now you decide
amongst yourselves....

(Interruptions)

SHRI GEORGE FERNANDES:
‘The Representation of People’s Act
whose implementation we are -on-
cerned with has been breached.
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MR, SPEAKER: No, you first
listen to me and then you say. 2
have told you Mr. George that we
will discuss the subject when 1%
comes. And it is going to come,
That is what I have told you. -

=t Trafeare arewre (grofrR) -
ag A& w A Y

MR. SPEAKER: Let me talk to
him,

SHRI JYOTIRMOY BOSU: You
kindly read Rules 56, 57 and 58.

MR. SPEAKER: I have gone through
it so many times.

it stfnta wq : g T
g

SHR] GEORGE FERNANDES: The

statement made by the Chief Minister
of Haryana...

MR SPEAKER: That will come
when we discuss it but not now. I am
not asking for any argument. I simply
said that the subject will come up for

discussion and then you can raise your
argument.

SHRI GEORGE FERNANDES: We
have moved a meotion,

MR SPEAKER:. I do not allow.

SHRI GEORGE FERNANDES:

How will you accept a giscussion on
it?

. MR. SPEAKER: No, no, There are
so many ways. We all discussed
it....You cannot bind me down.

SHR] GEORGE FERNANDES, You
were feeling that we are not com-
petent to discusg this matter.

MR SPEAKER: That jg why I told
you that we will find a way.

SHRI GEORGE FERNANDES: I
we are not so competent to discuss...

MR SPEAKER:
divulge anything.

I am not going to
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SHRI GEORGE FERNANDES: You
.tell ug how we are going to have a
discussion.

MR. SPEAKER. No question,

Wo AG AR : ATE  ATH
e, ... ...

wead wgvew . NIRYT WEa,
W ¥ & ald¥ § w3 F1ogar
g1 ¥ 184 # ar wifaq-gdam ®
AT AwAT § |

PROF MADHU DANDAVATE: In
the light of your observations, I want
to make a submission with your per-
mission.

With your permission, I woulg like
16 make a submission. (Interruptions).

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order. You kindly
wet hold of this. (Interruptions)

MR, SPEAKER: I have got by heart
the rules.

SHR; JYOTIRMOY BOSU: Your
neart is very large, I know. But, it
cannot certainly contain the book,

MR. SPEAKER: Yes, Sir, It con-
1ains you glso,

SHRI JYOTIRMOY BOSU., Thijs is
4 very big book, You kindly come to
Rules 56, 57 and 58. (Interruptions)

PROF. K. K. TEWARY rose...

MR, SPEAKER: I have allowed
him. He is raising a point of order
(Interruptions), Why al] these young
men mre standing?

SHRI JYOTIRMOY BOSU: You try
to understand one thing., The adjourn-
ment motion means that the matter is
so very urgent that we can raise it
here.

MR, SPEAKER: | have geen it. I
Xnow my job.

SHRI JYOTIRMOY BOSU: 8o, it
13 very urgent to enable the House
lo take up this issue. By convention,

_1317 1Ls—10,

the adjournment - carries the cem-
sure. .. (Interruptions)

MR. SPEAKER: What was of
supreme importance in that?

SHRI JYOTIRMOY BOSU: You go
on making observations. Try to un-
derstang this. In the House of Com-
mons, it can be discussed, You are
here forcibly shutting this gut.

MR. SPEAKER: There is no ques-
tion. You say the rule js like this. I
say the rule is like this.

SHRI JYOTIRMOY BOSU: No,
Sir.. (Interruptions).
PROF. K. K. TEWARY rose.
(Interruptions)
On a point of order.
=Y TW TaAA® QA 0 gW
AN BT g owew we qfad

MR. SPEAKER: I shal] come to You,
I have alloweq him a point of order.

qT AAX F0 T I

PROF. K. K. TEWARY (Buxar): I
know that they hag unleashed a reign
of terroy there., One of the Members
of this House was beaten by goondes
and hooligans, They are not prepared
to discugg that. But, they are raising
this question of rigging. If at all
there was rigging, it was done by
Shri Bahuguna and his Goondas....

(Interruptions)

MR. SPEAKER: No point of order.
fitw feemm o @ WsAE
oft, = 58(3) ¥ aga =wro ¥ mw
mr  fo oea fawda oA
T ¥ ww o wga gk ¥ fawdw
TEAEAA wAA A A EAFEIT
fewred & TN T wQT 9T QOT
AE WA | G W AT A
58(3) % wmar § f%a fiagd
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fo wearx g 4 wfea fod fafre
fosy aw @fe @ ﬁ-uasl
BT @ P wgr 9x T q ac
O wiwd wr gedw G,
(M wAr W qEUr S AGr <
faa B Foar 1 xafag gesidiE
frm & fraw 93wt wnfgg ik
g w» fifeam fawma  O%
wariE § )

MR, SPEAKER. Not gllowed.

off T faery TR ¢ 184 F
a gaw werer § fonfen gredw
frord w2 fexw ga 1 gafvwg wm
TH qT TSNS HEm e
wfew 1+ g At 7 few w fzar
§, X9 9@ I FATRC |

MR. SPEAKER. No question.
(Interruptions)**

MR SPEAKER: Nothing of what
Mr, George said is going on record.
Prof, Dandavate.

PROF. MADHU DANDAVATE:
Shall I formulate my point of order?

HEAN ARG @ MBI - TFA,
N 7 gaar ¥ w@r € o

(Interyuptions) They do not obey the
rules. They do not see the rules.
(Interruptions).

PROF, MADHU DANDAVATE:
Sir, I wag formulating my point of
order.

You had made certain observations
about the Business Advisory Com-
mittee. You referreq to the Business
Advisory Committee and said that
You would fing some methods by
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which this Garhwa] and other
problems could be discussed.
Sir, there will be procedury) difficulty
ang that is my point of order. By the
time you try to take up this matter
for discussion in the meantime cer-
tain events are taking place by which
the discussion will be circumvented.
How I will tel] you. Some responsible
Members have come out with a state-
ment after re-ordering of the poll in
Garhwaj about the review of powers
of jurisdiction of the Election Com-
mission. (Interruptions)

MR. SPEAKER: No, Sir. 1t is irre-
levant, It is contradictory,

(Interruptions)

PROF. MADHU DANDAVATE:
What is your observation on the point
of order raiseq by me?

sy WERE : WG F wiEEw
e X E? AT FE A A @
ar Fuay F; AT ¢ ¥ 7

It 15 irrelevant. No. No.

(Interruptions)

SHRI INDRAJIT GUPTA: The
Chiet Election Commissioner is an
independent authority under the Con-
stitution, I agree with you and, I
think, that js what is in your mind
also that the exercise of his powers
by the Chief Election Commissioner
cannot be g matter of discussion in
this House. No Minister is in a position
to express any opinion either in
favour of or against{ something that
the Chief Election Commissioner does.
Sir, you will recall on a previous
occasion there was a Starreg Question
and every reply that wag given by
the Home Ministry on that occasion
was that he could not say anything
because it wag within the competence

**Not recorded.
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of the Chief Election Commissioner
and I hag said on that occasion that in
that case Why such a Question should
have been admitteq at all.

Sir, we have not brought this
adjournment motion to censure the
Chief Election Commissioner., We
have brought it here to censure the
act of the Governmeni ang the Admin-
istration, The point is, Sir, that you
just now gaid that democracy should
not be subsituted by fisti-cuffs. I am
thousand times in agreement with you
but the democratic process hagg pro-
duced this House. This House is the
result of democratic procegs of elec-
tiong you will ggree, and whether that
democratic process jg to be carried on
or not ig your concern as well as the
concern of cvery Member in this
House.

MR, SPEAKER: [ am not curbing
any discussion. I am not preventing
any discussion but it has t0 be done in
a proper manner. T am not to be
subjected to gny imposition.

SHR] INDRAJIT GUPTA: Sir, there
is red-handegq proof and evidence.
We want to censure the Government
of Haryana, the Home Ministry and
the Police for what they have done.

(Interruptions)

SHRI K, LAKKAPPA (Tumkur):
Sir, Mr. Gupta hag rightly stated that
Election Commission cannot be ques-
tion and there shoulgy be some other
forum. .. (Interruptions) It is the de-
cision of the Election Commission and
they are questioning the very founda-
tiong of the Constitution ang it is
protected under the Constitution. In
the Business Advisory Committee we
have als, raised that if this can be
discussed in g different forum. Wherg
is the question of adournment motion?
Yesterday you ellowedq One adjourn-
ment motion and this cannot be a daily
affair. How can there be an gdjourn-
ment motion on every matter? Sir, you
have rightly said that you can give
another opportuniy to diseuss but not
by way of an adjournment motion.

(Interruptions)

SHRI GEORGE FERNANDES 8ir, the
Chief Election Commissioner’s gtate-
ment. ..

MR SPEAKER: That will come
later. Npt like this. I have geen that
statement

SHRI GEORGE FERNANDES: Sir,
the Chief TFElection Commissioner’s
statement.

MR SPEAKEK: That wil] come
when the {ime comes. I have told
you that every motion cannot be
allowed. 1 have given you my assu-
rance that it will be discussed.

12.17 hrs
PAPERS LAIL ON THE TABLE

NOTIFICATION UNDER INDIAN TEE-
GRAPH ACT AND PROFIT aNp Loss
AizcounTs PBrC. OF TELE-COMMUNICA-
TION BrancH oF P&T DrEPET., FOR
1978-79

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):
I beg to lay on the Table:—-

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (5) of
section 7 of the Indian Telegraph
Act, 1885:—

(i) G.S.R. 59(E) publisheq in
Gazette of Indiz dated the 12th
February, 1981 containing corri-
gendum to Notification No. G.S.R.
98(E) dateq the 27th February,
1976.

(ii) The Indian Telegraph
(Secong Amendment) Rules, 1981,
publisheq in Notification No.
G.S.R. 801 (E) in Gazette of India,
dateq the 11th June, 1981.

[Placed in Library. See No. LT-
2597/81.1

(2) A copy of the Profit and Loss
Accountg &ang Balancesheet (on
accrua) basis)y of the Tele-Com-
munication Branch of Posts and
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Telegraphs Department for the
year 1878-79 (Hindj and English
versions). [Placed in Library. See
No. LT-2598/81.]

NorrricATIoN UNDER Om INDUsSTRY
DEVELOPMENT AcCT

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICAL: AND FERTILIZERS
(SHRI DALBIR SINGH): On behalf
of Shri P. C. Sethi, I beg to lay on the
Table a copy of the Oil Industry
Development Board (Employees’ Con-
tributory Provident Fund) Amend-
ment Rules, 1981 (Hindi and English
versions) publisheq in Notification No,
G.S.R, 368 in Gazette of India dated
the 11th April, 1981, under sub-section
(3) of section 31 of the Oi] Industry
Development Act, 1974. [Pleced in
Labrary. See No. LT-2599/81.]

NOTIFICATIONS UNDER Hice CoOurr

JupGEs (CONDITIONs OF SERVICE) AcT

anp SupreME CourT Jupnces (Conpr-
TIONS OF SERWICE) ACT

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): I pbeg to lay on
the Table:—

(1) A copy of the High Court
Judges (Travelling  Allawance)
Amendment Rules, 1981 (Hindi and
English versions) publisheq in Noti-
fication No. G.S.R. 360 in Gazette of
India dated the 11th April, 1881,
undep sub-section (3) of section 24
of t~e High Court Judges (Condi~
tions of Service) Act, 1954.

(2) A copy of the Supreme Court
Judges (Travelling Allowance)
Amendment Rules, 1981, (Hindi gnd
English versions) publisheq in
Notification No. G.SR. 394 in
Gazette of India dated the 18th
April, 1981, under sub-section (3)
of section 24 of the Supreme Court
Judges (Conditiong of Service) Act,
1958. [Pilaced in Library, See No.
LT-2600/81.]

NOTIFICATION UNDER BENGAL CHEMICAL
sND PHARMACEUTICAL Works Lip.
(ACQUISITICN aAMD TRANSFER OF
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UNDERTAKINGS) ACT

SHRI DALBIR SINGH: I beg to
lay on the Table a copy of the Bengal
Chemical and Pharmaceutical Works
Limited (Acquisition and Transfer of
Undertakings, Muintenance of Ac-
counts and Adminisiration of Funds)
Rules, 1981 (Hindj ang English ver-
sion) publisheq in Notification No.
S.0, 478(E) in Gazette of India dated
the 18th June, 1981, under sub-section
(3) of section 32 of the Bengal Chemi-
cal and Pharmaceutica; Works Limited
(Acquisition and Transfer of Under-
takings) Act, 1980. [Placed in Library.
See No. LT-2601/81.]

REPORTS OF COMPTROLLER AND AUDITOR
GENERAL OF INDIA FOR 1980 aAwD 1981
AND FINANCE ACCOUNTs OF UNION
GOVERNMENT FOR 1978-79.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Take:—

(1) A copy each of the following
Reports (Hindi and English ver-
sions) Under article 151 (1) of the
Constitution: —

(i) Report of the Comptroller
and Auditor General of India for
the year 1980-Union Government
(Commercial) Part V—Mis-
cellaneoug topics of interest.

(ii) Report of the Comptroller
and Auditor General of India for
the year 1981-Union Government
(Commercial) Part I—Introduc-~
tion. [Placed in Library, See No
L.T-2602/81.]

(2) A copy of the Finance Ac-
counts of Union Government for the
year 1978-79 (Hindi and English
versions). [Placed in Library, See
No. LT-2603/81.]

Ot
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12.19 hrs

FINANCIAL COMMITTEES, 1080-81
A REVIEW

SECRETARY: I beg to lay on the
Table a copy each of the Hindi and
English versions of the Financial
Committees, 1980-81 A review.

ASSENT TO BILL

SECRETARY: Sir, I lay on the Table
the Finance Bill 1981, passed by the
Houses of Parliament dyring the last
session and assented to. Since a report
wag last made to the House on the 8th
May, 1981,

1221 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FAMINE AND DROUGHT CONDITIONS INW
SOME PATRS OF THE COUNTRY

MR. SPEAKER. Now, Calling
Attention. Shri Daga.

SHRI MOOL CHAND DAGA (Pal):
Sir, I eall the attention of the Minis-
ter. (Interuptions).

[At this stage some Hon. Members
left the House]
12.22 hrs.

[MRr. DEpUTY-SPEARER in the Chair]
(Interruptions) **

MR. DEPUTY-SPEAKER: Don't
record. Shri Daga, Calling Atten-
tion

SHRI MOOL CHAND DAGA: Sir, I
call the attention of the Minister of
Agriculture and Rural Reconstruction
to the following matter of urgent
public importance and ] request that
he may make & statement thereon:—

parts of the country (CA)

other parts of the country and the
steps taken by Government to meet
the Situation.”

MR. DEPUTY-SPEAKER Now,
the hon. Minister.

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL
SUPPLIES ({RAO BIRENDRA
SINGH): Although the monsoon in
the year 1980 was more or less-gatis-
tactory, drought conditions prevailed
during the post monsoon season in
the year 1980 was more or less satis—
Pradesh, Haryana Karnataka, Maha-
rashtra and Tamil Nadu. During the
post monsoon period, the total area
affected was 213.12 lakh hectares in-
volving 8 human population of 793.60
lakhs ang cattle population of 6635.91
lakhs. Central Teamg visited gll thess
States and as a result of decisiona
taken on their reports, a ceiling of
expenditure of Rs, 7045 crores was
approved for purposes of central assix-
tance during the year 1960-81, 1In
addition, foodgraing -were allotied
under the National Rural Employment
Programme (NREP) and short-term
loans were also sanctioned for the
purchase and distribution of agricul-
tural inputs.

The drought conditions continued
during the pre-monsoon period this
year also in Andhra Pradesh, Karna-
taka, Haryana, Rajasthan and Tamil
Nadu. In these five States, 75 districts
involving a cropped area of 16098
lakh hectares, a human population of
746.87 lakhs and cattle population of
673.99 lakhs continued to be affected.
At the request of the State Govern-
ments, Central Teams visiteq these
States during April—-May, 19681 and
on the basis of their reports, a total
ceiling of expenditure of Rs. 121,13
meats, Central Teamg visifed these
Central assistance. The Central
assistance included provision for
emplayment  generation  schemes,
dﬂnﬂntgn;atermwpplym:’u:nﬂr for
agricultural utg, luqﬂr
artangements efc. In addition, shot?

-
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term loans for purchase and distribu-
tion of agricultural inputs during the
current Kharif season have slso been
sanctioned. These five States have
also beep, allotted foodgrains under the
National Rural Employment Pro-
gramme, hesides cash assistance,

Drinking water posed a serious pro-
blem in the affected areas of these
States, At the request of the State
Governments, the D.GS.&D. placed
mdentg for 97 fast rigs for boring
drinking water wells 1n hard rack
areas, Thirty six rigs were supplied
before the on-sea of the monsoon. On
the intervention of the Prime Minis-
ter, 42 fast rigs were supplied, mostly
along with crew, by other States.
‘The total number of rigs deployed in
the affected States was 688. Special
allocation of cement was also arrang-
ed for these States.

In order to mitigate the distress to
the cattle population, the State Gov -
ernments set up cattle camps and
fodder banks in the affected areas, A
sum of Rs. 46 lakhs under Plan and
Re. 530 lakhs under Non-Plan has
been sanctioned for this purpose.
Special trains were arranged in
Andhra Pradesh for transporting
fodder to the critical areas,

The twelve-point Programme for
drought management suggested by
the Prime Mmister during the severe
drought of 1979_80 continued to pro-
vide the basic strategy and guidance
at all levels for mecling 1he drought
situation. A crop-weather watch
group at the Centre has been con-
tinueusly monitoring the situation and
suggesting remedial measures to the
Btates Governments. The States have
also been advised to set up similar
groups at State and districts levels.
Steps have been taken to maintain
supplies of cereals and othe: essential
commodities through Fair Price Shops
in the drought affacted Sfates, It is
gratifying to note that no starvation
death or cattle mortality or epidemic
on account of drought has been
reported, by the State Governments.

AUGUST 18, 1881

conditions in some 300
parts of the country (CA)

I am happy to state that the dia-
tress which the people in the drought
affecteq States were passing through
ended with the onset of monsoon this
year. The rainfal] in practically all
parts of the country has been very
satisfactory. However, the Govern-
ment is alive {0 the recurrent drought
conditions and is taking all prossible
steps io mitigate the effects of such
aberrant weather conditions on plant,
human and cattle population,

Wygm e T @ WY AW &
1z Wy AWY a8 a5 1 @Y faarm A=
AN Y NPT IT T T A
T AFTA F ©F F AR AW AT @€
FA ¥ e o, I 9L A A A qr
aF ¢ | A TRy, IWAT AW
are ar Al <t T A g F) 2w AF
g &% & | TR X T I FE_ qQIH
& fag faarsr aaafa | v § o ot
I F A Y A AAEAR,  FATEF,
e q3W aor gal fgedl & waan
oSFTR Y feafr & « A<t aww # Ay
wrar fo Al qafer oft N Swg F
FR A ITACL W@ 9 ar 1980-81 |
St e AT A FTIMCLL-@ A 1 T R
rfgq ar f8 X 1981-82 # feafa
w7 IAC QA 1 AU gAA 91 Wl N
gl = d 11 1 918 T YAEAT
¥ oq F AR FAE@ 0 agr AR,
gy, fadr, wrele,  sraarer ¥
FAr grr 3, AR T @ AT TIAH o
FINT, AT, O R FEA 7
T &a § | A1 @aT T F IE /e
g ¥ ama w41 TgAT g T A A
F AT ATEA AT AP F HICT
UAEATA A AT 3 AT & AFTT §
oI AT WY W oA § 1 Wi
¥ wee AN 71 7@ ) Ia F Arey A
Big & AR TN @ XA ®E | v
AT AR GF E AN NE g §,
o Fa T fady =< Ay @, O @ ol
e gt @ | st are WA X @ E
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wI A & g ¥ wrow A ) w@r
fa ars a1 S & awelis w0 g
TRATE & 1 W AT ¥ 99 Fasli
# faa wr 419 fAar 90 dr wnr
HYIT el A dear ¥ qy g@ A We
# &, 5 ot oo & gy 9 MY ga
gt I W T 1 o Tl off agt @
®E: —

“I am happy to state that the
distress which the people in the
drought-affected States were pas-
sing through ended with the onset
of monsoon this year.”

TRAAT IWLE? Ww vaAw ¥ f*
AT Fgo WS A § | TwE F @
T e § fr wredly oo o w@v
@ & Af wr® @A A @@
S FrgEt A1 IT TG A@T G | FES
WY et strefy § W ey gEar far
IMat ) ag T @ BIEF AW F wATAY
¥ el @ 7 g ¥ A A 2@ i
faet 2 1 w9 T 7@ T & o,
SEgr, sraAr, faddr s e
# frax ddrie asi g  mviv o= ?
R F I AR, wi foret & fpady aat
g€ ? W oMW ¥ e gA ¥ wind
g7 Fur it ® qmt ¥ fAq
arq Sodew g ! fead wW
qS AFH ¥ N g AG qAX
TR HEMTA  FATAT ATRAT g L AL T
& qrE TR T¥ R oY B9 wgEr
B ST T 41 A RIAY A A F@w
&Y 3@ AFT 9a #Y niEt * wig 49,
TR T O R F£T T AFH-ZAT FLHT |
TH To T U frAy wra ¥, @ ad
HIAT WY FY FAT @r § | AAY 5
feear e 7t nedh) wmga &7 Fagamar
aTrgat g fo gfe fovrr & om w8\ R
urrE § fora 8 ap wamr Wy §
e, e i Trorear & fim et
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#t 4 firarar §, 38 ¥ fsady smga
AN et s TN g ?

YRR UH A Fwgar & fo 2 o
25 AT QTN HTA FY GBI G THY §,
ag WS arey & | & ST wgar § f
fota ot v F % Foar 3, wedior
B ¥ TP R q&q AT I@QH
&7 % X% et wgar € o g A
#) W Fgat § v AR faely wix F
QRT " Igsw Ad & | 2 A
T wte 9 al s9q fee a2 o g
aft et

wreer fawrr arer wgy § fa W
Ol AT F@T g I W 3,000
FAT0 @ farr afgg Wik va @ 110
FNG A Qarfgd 1 3, 3a@ ¥
nae & difea v 4@ ¥ gt A RE
I 72 fararn t @ &1 vl At wid
wofy € §, =€ ga¥ & g ¥ wifes o
g @ Ty AN T &
fad oY Igsres & Sar | AT TR
fr Torem aTw ¥ W AT &
arz fead wix § N @1 Y IR
Frerar @ W frd e Ay fr @ X
frc g’ S go AT
T[T QA A AIAT F FE 3 WR
srage wgR faar oy & <@ 3w
QIS A& FN & Q% e @ qrAr @t
g1 ot §, ag @t oF § 1 g@ I
o gal stedva, ghael gt & aw
AT § e Aui o wrdt ® g
Ty faaad § o S a9 4 any
g

HU fAger § fe wrg qw wd@ O
Wi oite o woEY | @A A X
w W A w2wa wem g fear §
® W) Ay sy  fisgsm &
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[«F g& w=% =]
firq-fier, foelY & worer § W 2T T
w7 a% fradt amga g ¢, =t famadfl
saR i A € g ? AuagAr E fw
fora #at ¥ was ogr NE o, 73 O
wa qwr & 7

arg w 47 7€ §, wa we glay,
waffe Faa F A we fag € ag o 1S
Yz qTrd’”’ | w9 #) Fur war § o wgr
w7 rAA g 1| W A A I T A
& & I § W Tgy i B QX ®
¥ qrft w1 @& fraw A ST
78 & 1 7% 3R =\ el gy T ug
grwa § X @ oqry s R

# e wox e wEAY S ¥ Fgar
wrgar § 7 =g gfrarr & gl
B T/ UREAH F qqy ¥ oK W
¥ fo agr ar ArAT Y w91 grera Q)
Wy’

# gg WY goar argar at & syt
# qupet ¥ for agr-agr e A A fafax
oMY § Wk frad $7a ¥ § s W
WQ IqHe AN § T ¥ @A ¥
fa¥ ? g Wt ¥ f@ feax 7@ 1A
AW F g an 57 § ?

P ERCEEO R LR
* Fro TrftArdn ot § | TRER wRr
fir aqrfy ¥ T ¥ o A A%
I PAT F W W@ oA 9
mA ¥ xrx frax el v a@ A FH
qrar fF St 9T WA 9EW gat v,
wy A Qar § ar AY F ot f awear
ag A g ECH A ?

ﬁ:m@rv&e‘riﬁrt.wtm
wr frewr adt § ¥fier W % are wr o
were 3 w1 W g1 wf ww §
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AT F 90 WW FW T WA
st ga Wy WE F § 1 gl A R
w1y AdY forer gr & 1wt st ¥
Fogd F 7 WA Qi fFar qww @,
AR I WTE A, AT TT AT Y
8 fasd & wgr o< fafw afaw
TFRE B S0 A T S w@r g S
At & gy DA F e ol w4d ],
@ A e femafr g,
gifas g &t v N, et | w0
it #®  gurd gfar wan &0
X AW wE A @ §, Ia W g
oo g

& Sireiq1 wgat g 1% forr wrody #r
&y o forgr §, T o7 TR A
Wi ST | B TR AT W A AR
BT STAA, q) WA F0 GHG § AR,
qrHl WYX wwTw, §A A B R w7
8% QTAAT FEET 247 | § W1 Agar
gfF wyer ot oy #) ey @
Ffoqg Tmraamg ST ITRE "

Ty aex ey - fegdt wax
qrgs, = TAT ¥ N F9 gOT, I§ &
warfas % ard €z F TR ¥ QU
A X fRar ¥ 1 grow &t awa W WX
aaia fegy 0w fae am-1980-
®1, O AMFA, ARAI ¥ TR WX
@AW W aw A ffes &
w3 4@, feafos womt ¥
FEAT AT | §H WK ¥R & w9 AT A
FTRE | =TT & Toeaa At §
] ArAerY gifaw oo s 7

I Al FAr |

AT ¥ s ffa arer R}
Tga 9% @7 ¢ | Afgn & X arfor oF
HISET ¥TA A3 oY, aw §F & wgr e
WAt #Y 457 % 1R I\ ar
% w{m wlw wifor @t gt
ot ket @ oy wrak Ty
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Wit o & At § O grem At )
xa ¥ WY o A g FEI ARIWWaw
<1, AT Yo riw ¥ SUERT HrAV A
w1, ¥@ife SO W &7 aF TAT
9w & 1 EAR AW H 387 ¥ 0w ¥
fox 3 o 35 ¥ oe fedfraw & o
urs giFa ag § B wey dafes w1
P AT 1T I dl WK frel &
fpwar & | afew wr e ga @A
3% ATAY § a9 ag arda § 20 9Ez
A AR ¥ 5P Wl § 79
hmwar & ag W Tif9qa 31 awtsen
¥ 22 qzqe @A &1 A U
7w arfor wY ga fag FEwat ad aar
w&X § t Fqifw agr arfar aga swwRr
quat 8, i< fwaat arfor agh a2 W
g g WrHAd & fAag aw adr & . sarer
atfer 7 § awarm gar § 1 i fgg-
T %, fan # TaEgTa T ATU QT
mfaa § arfewr swm @feadedr
W &1 AEH UITATA ¥ AT 3 WRT
afwgt § 1 a@iag A gPam gar §
fed uawam & Tifw A g€ g

SHRI MOOL CHAND DAGA: Please
excuse me, Mr. Deputy-Speaker, Sir,
for interrupting. But the hon. Minister
must give specific answers to  the
questions which I have put. If he says
that there is rain in my district or
that it is there in Jodhpur, Barmer or
Bhilwara, he should give details. He
should not say things in general
terms, I don't want to hear such ans-
wers from the hon. Minister., He
should give a definite reply to the ques-
tions. There has been absolutely no
rain. I said, absolutely there is no rain;
there is no drinking water; there is
no grass; there is no fodder, (Inter-
ruptions) .

RAO BIRENDRA SINGH: When I
say 'that thete has been normal rain,
it médily that sn area which Ias
beer‘ifétting rain; ther: the average
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rain fall has already been received. I
cannot go into village-wise figures. If
there is any particular place which
has been left out. ...,

MR. DEPUTY-SPEAKER: If you
have got figures, furnished him.

RAO BIRENDRA SINGH: I can
furnish him figures.

SHRI MOOL CHAND DAGA: Whal
has he done about it? Is his Depart-
ment having an upto-date knowledge
about it or not?

frot e s (sAwareEr)
IUrener wEey, FW J TH T@ AMQ@
fast & aeT wadw & aw arfar gf
]

MR. DEPUTY-SPEAKER: Every-
body knows that you have also inter-
vened because you are from Rajas-
than. You give ithat prominence to
Mr. Daga, not yourself,

ITq Mew fag AN HRAY gee
AR % WA FAT R O A ¥ @
faar wd At & 1 A A Samwr
€A ®) 65 § A7 v & qo § 1S waar
agr 2 :

ot freen<t ww qTR @ WM &)
STaaTg @ w@r g |

Ta 913 fag - @ sy age
2 ARl | gt A 7 araarh % & fag
QEIPATE AN AE §  sare Afeg
fomar ug wrew §, 7 Faear | e
WIT AN g TF a7 Y q@AT W1g
QY § %4 gar avar g ?

=t gfg ¥R §A (IrEwT) ;oA
ISR ] gar Hifvg

RAQO BIRENDRA SINGH: If that
helps the hon. memb;r:tti::z :::
continue to criticise us. :
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wise, block-wise, tehsil-wise figures of
rain fall. They should put certain
questions and I will give them com-
Pplete information, even with regard
to fields if they like, It may take seve-
ral years to collect them. That is a
different thing.

Mr. Daga wanted to know how
much relief had been provided for
Rajasthan. Rajasthan has already been
given an assistance to the tune of
Rs. 40.30 crores during the year 1980-
81. During the year 1981-82, the
central assistance given to Rajasthan
is Rs. 33.93 crores. Sufficient amount
of money has also been provided for
drinking water. They wanted to know
what has been done in the matter of
provision for drinking water, 2028
villages have been covered for sup-
ply of drinking water on a permanent
basis in Rajasthan during this drought
period. Ninety-six rigs are available
in the State. Nine thousand nine hun-
dred and ninety-six bores have been
successful and are being used for
drinking waler., Two hundred and
twenty eight cattle feeding centres
and 132 migration depots for cattle
have been opened and are being ope-
rated. He wants to know these de-
tails. I can give him as much de-
tail as I have got readily availablc
with me. But if he wants any fur-
ther information, he can always ask
me and I will write 1o him. He had
asked about the money provided for
drinking water. Under the non-plan
provision during the post-monsoon
period, last year, for drinking water
schemes, Rs. 40 lakhs have been pro-
vided and under the plan head, Rs.
4.35 crores have been piovided. Dur-
ing the pre-monsoon period this year,
another Rs. 182 crores under non-
plan and Rs 582 crores have been
provided under the plan head for
Rajasthan State alone. If they want
to know figures about all the States
I can read the statements from my
supplementary informtiaon papers.
But it will be better if other hon.
Members ask about their States and
I give them the reply.

AUGUST 18, 1981

conditions in some 308
parts of the country (CA4)

Drought is no doubt a recurring ca-
lamity in India. But steps are being
taken to find g permanent solution.
The first solution is irrigation to sta-
bilise agriculture. Even in the most
advanced countries in the world today
agriculture mostly depends upon wea-
ther, monsoon conditions and other
weather conditions,

PROF. N. G. RANGA (Guntur):
But we have to insure against these
calamities

RAO BIRENDRA SINGH: That is
a different question, Mr Ranga. For
a long time the Government of India
started looking into the problems of
drought prone areas. There are
large areas in the counrty, but you
know, as long ago as 1970-71 the
drought prone areas were Iidentified
and a programme was frgmed  for
those areas. It was called the DPAP,
Drought Prone Areas Programme. Up
to 1978-79 it was one hundred per
cent subsidy for this programme, Si-
milarly Desert Development Program-
me also wag started for desert areas.
During the Sixth Plan period we
have allocated a sum of Rs. 175
crores for Drought Prone Areas Pro-
gramme only. Another sum of Rs. 50
crores in the Sixth Plan outlay has
been provided for Desert Dev-lopment
Programme. All these proger-ammes
aim at ridding drought prone arcas
from this recurring misery. Under
Drought Prone Arcas Programme
alone, which extends to a larse num-
ber of blocks and districts, 557 blocks
in 13 States are covered and the De-
sert Development Programm, similar-
1y looks after 132 blocks in a large
number of districts. About 15 lakhs
js provided to each block annually
under the Desert Development Pro-
gramme. Similarly works for irriga-
tion, soil conservation, afforestation,
setting up of milk co-operatives, pro-
vision of milch animals for weaker
sections of society and establishing
sheep co-operatives and  generating
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employment—all these programmes
are taken up under the Drought
Prone Areas Programme and it has
also been of immense wuse in these
areas, About 2.5 lakh hectares have
been provided irrigation facilitiezs un-
der the DPAP Programme alone, This
is apart from our other irrigation
programmes, We want to extend irri-
gation to larger areas. As you know,
so many times, I have stated in the
House that India perhaps stands first
in the whole world in the fast rate
that it has adopted for extension of
irrigation. During the Sixth Plan
period alone, we want to cover ano-
ther 14 million hecatres and this
programme will look after the drought
affected  programme in the future.
Similarly, we have taken about 12.5
lakh hectares in the drought prone
areas under soil conservation measures,
afforestation in 3.12 lakh  hectares,
3,325 milk co-operatives have been
started, 62,000 milch animals have
been distributed up to the year 1978-
70 and this programme is continuing

So, 1t cannot be said, and the hon.
Member has a wrong impression, if he
thinks that the Government is not
aware o the difficulties that the peo-
ple are experiencing in the drought
prone areas. But another fact 1 would
Iixe to mention is that perhaps the
hun. Member is more worried than
the Rajasthan Government itself:
Because so far we have not re-
ceived any memorandum or request
from the Rajasthan Government for
relief for drought in certain areas.

MR, DEPUTY-SPEAKER: When
they are in Rajasthan, they will be
very active.

RAO BIRENDRA SINGH: They are
more active here in Parliament than
in their constituency in Rajasthan.

hese are some of the points that
ihe hon. Member made and I think
he would be satisfied.

SHRI MOOL CHAND DAGA: He
has not replied to my questions.
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MR. DEPUTY-SPEAKER: More
than what you required has been fur-
nished by the Minister., I am satisfled.

SHRI MOOL CHAND DAGA: Kind-
ly tell me how many villages have
been covered at least in my district,
whether drinkjng water has been pro-
vided....

MR. DEPUTY-SPEAKER: You
go and meet him,

SHRI MOOL CHAND DAGA: Peo-
ple are dying of hunger,

RAO BIRENDRA SINGH: The dif-
ficulty is you do not appreciate the
efforts that we are making.

MR. DEPUTY-SPEAKER: Shri
Chandrashekhara Murthy.

SHRI M. V. CHANDRASHEKHA-
RA MURTHY (Kanakapura): Sir, 1
rise to draw the attention of the hon.
Minister for Agriculture and Rural
Reconstruction to the severe drought
conditions prevailing in the States of
Xarnataka, Andhra Pradesh, Rajas-
than and other parts of the country.
As rightly pointed out by my learned
friend, Shri Daga, our couniry and
our people are continuously subjected
to natural calamities like floods, fa-
mine and drought. But these are acts
of God, which no Government can
prevent, But {imely and speedy relief
should be given. Otherwise,
it would be meaningless. Suppose
a drought affected area is to be iden-
tified, the Decputy Commissioner of
that area gets a report from his
subordinate officers and submils his
report to the State Government. Ulti-
mately, the State Government makes
out a case for central assistance, which
is a time consuming process. The
Government should evolve some me-
thod to minimise or curtail these bu-
reaucratic hurdles. I do not want to
comment much upon this aspect. I
want to know the Government's deci-
sion on the following points, viz,
whether the Government is prepared
to set up a famine and drought re-
liet board at the State level, so that
they can tackle the problem imme-
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diately and timely relief may be
given to the people; if so0, the details
thereof, Secondly, what are the broad
s.1ategies the Government propose to
adopt other than the 12 point program-
me proposed by our Prime Minister,
to reduce the severity of the drought
and famine in our country and how
much money has been spent in the
last three years for the State of
Karnataka?

I want to say something ahout my
State. Due to failure of ramms and
delayed monsoon, some parts of Kar-
nataka are reeling undey severs fa-
mine and drought and I urge upon the
Minister and the Government to pro-
vide adequate funds to the State Gov-
ernment, so that they can tackle the
situation in time. Further, I re-
quest the Minister and the Govern-
ment to give standing instructions to
all the State Governments to postpone
the recovery of cooperative loans

from those people who are hit by
famine and drought.
13 hrs,

RAO BIRENDRA SINGH: I have
already given some information in
general about the method by which
the Government is trying to tackle
this problem. I have also given infor-
mation about certain parts of Karna-
taka which are still deficient in rain-
fall. The question was about the
existing drought conditions in some
States. I am not in a position im-
mediately to provide to the hon.
Member figures or relief provided
during the last three years. It he
wants to know that I will give him
the fligures later on.

In fact, as the hon. Membey knows,
there ic o famine code in each Store
and all relief operations are under-
taken by the State Governments un-
der the provissions of the famine code
I do not know whether this famine
code has been amended by the Kar-
nataka Government after Indepen-
dence or it is the same as exigted
during 1hec British days, £ it has
not been amended. It is open to the
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State Governmmen: to amend it. 1
admit that the relief provided to the
poor farmers and the weaker sections
particutarly in the rural areas,
under the famine code as it
exists in all the States in India,
is not enough. Under the revenue
laws, to my mind, it is only about 10
per cent of the damage that can be
compensated. That is not adequate.
But it is not possible for the Gov-
ernment of India to fully insure
against damages and losses in all na-
tural calamities. Somehow I do not
know how it has happenea. But for
drought we do not give enough com-
pensation because this is covered un-
der the famine code. For floods upto
75 per cent of the approved expen-
diture incurred by a State Govern-
ment over and above the margin
money is met by the Government of
India. I do mnot understand why we
should be more sympathetic to peo-
ple who are washed away than those
who die a lingering death by starva-
tion and thirst. But these matters
can always be looked into.

For providing immediate relief
every State Government has at ifs
disposal a margin money which js a
substantial amount of money.

SHRI M. V. CHANDRASHEKHA-
RA MURTHY: It ig not a substantial
amount.

RAO BIRENDRA SINGH: That was
decided by the Seventh Finance Com=
mission after taking into consideration
the financial position of the Govern-
ment of India the finances of the States
and the intensity and magnitude of
drought and flood in various States.
It cannot be changed now. But this
has been laid down by the Finance
Commission. This amount is for im-
mediate use, They need not ask the
Government of India when and how
to use it. It is only when the
expenditure goes beyond that
money that they come to the

We try to

!

ernment of India.
them ds far as Dossible. '

[

i

e



313 Famine & drought SRAVANA 27, 1803 (SAKA) conditiong in some

PROF, N. G RANGA: What about
postponement of collection of dues?

RAQ BIRENDRA SINGH: Remis-
sion of recovery of interest, loan, etc,
all these are covered under the fa-
mine code. The Government of In-
dig has nothing to do with that, Ac-
tion has to be taken by the respec-
tive State Governments. We shall
ceriainly convey to the State Gov-
ernment the feelings of hon. Members.

SHRI B. V. DESAI (Raichur): I do
not want to take much time of the
House because most of the points
have already been made by Mr. Daga
and by my friend, Mr. Chandrashe-
khara Murthy.

In some of the districts of some
particular States there is acute shor-
tage of water and drought conditions
prevail over there. In Karnataka
some of the districts like Bijapur,
Gulbarga, Kolar, etc., are very much
affected. Just now the hon. Minis-
ter was pleased to state that the per-
centage of rains are already there
and if 1t is 0.2 less than the normal
ramns, it is taken as deficient, I would
like to point out to him that this is
not the right way of dealing with
this. The total rainfall may not be
deficient, but if it is not timely, it will
very severely affect the crops. There-
fore, the Government of India should
very definitely come to the aid of the
States when they require it badly.

In the case of Karnataka, some of
ihe demands which the State Govern-
ment have made have not been sanc-
tioned. According to the figures men-
tioned by the hon. Minister, the
figures are as follows: 1978-79 Rs. 40.63
lakhs; 1979-80 Rs. 63.90 lakhs; 1980-
81 Rs. 954.05 lakhs ond in  1981-82
they have demanded Rs. 1,182.55 lakhs.
To use his own words, the Govern-
ment o, India have fixed a ceiling of
Rs, 806 lakhs. Although their Com-
mittee hag visited the area, they have
fixed a ceiling of Rs. 806 lakhs. Till
14-8-81 it has not been released. Once
vou fix a ceiling, the amount should
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be released. I would request the hon.
Minister that when the discussion is
over and he goes to his office, he
should immedijately relcase the mo-
ney and send them a telex message.
There is no point in fixing a ceiling
and then sitting tight on it.

Yesterday 1 asked a question,
Unstarred question, regarding the
drought conditions in Karnataka. The
same reply was given that they have
fixed a ceiling of Rs. 806 lakhs on ex-
penditure for drought relief. If that
amount has been sanctioned, it should
be released go that it could actually
be spent.

While Shri Daga was speaking, the
hon. Minister was kind enough to say
rather loudly that Rajasthan has not
sent any memorandum till today. The
Karnataka Government has sent a re-
port long back. It is still with the hon.
Ministar and no action has been taken
on it. In that memorandum, apart
from temporary relief to the drought
affected areas, the Karnataka Govern-
ment have suggested some permanent
solutions. I would quote a smal] para
in this connection from the Memo-
randum:

“However, the truth stares us in
the face that there are certain dis-
tricts like Bijapur, Gulbarga and
Kolar, where year after year, the
whole district has to face condi-
tions of scarcity—only its intensity
being mercifully less in one or two
years in a flve year eycle. Logic
would indicate that it may be wiser
to undertake as part of the relief
measures the creation of durable
assets which would provide a lasting
solution fo the problem. We would
commend to the Government ol
India the acceptance of this ap-
proach.”

I would like to ask the hon. Minister
whether he will accept this percep-
tion of the Movernment of Karnataka
for a permanent solution. Instead of
giving doles year after year to the
drought-prone areas, why not have a
lasting solution, as suggested by the
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Government of Karnataka, for which
they have asked for a total sum of
Rs. 255 crores for Bijapur, Gulbarga
and Kolar? It is still pending with
the hon. Minister. Will he kindly look
into it and see something is done in
this regard?

Since both floods and drought are
destructive in nature, they have to be
equated. Certain areas of our country
face a lot of difficulties due to floods.
The same condition applies to drought
also. Therefore, in order to minimise
both, schemes were promulgated or
schemos were actually brought for-
ward by one Mr. K, L. Rao. Of course,
every one knows him, he is an engi-
neer and he was here. He had propos-
ed Ganga-Cauvery link. Probably it
was too ambitious a scheme and it
was far-fetched, Rs. 30,0600 to
Rs. 40,000 crores were the expenses.
Probably it was not thought fit to be
considered by the Government of
India. But again, one¢ eminent com-
pany, Dastur & Co., have suggested
Garland Scheme gq that from the nor-
thern part of our country where the
floods are always there, the excess
water can be taken into South and
other drought-stricken areas and thus
a permanent solution can be found. I
think now this is the time when we
should take this up on a permanent
basis and at least make 5 start in this
regard. I do not say that the problem
is very easy, it is very colossal, but
nonetheless somewhere some begin-

" ning has to be made whether the Gov-
ernment has considered this problem
as a flood-cum-drought measure by
which we have to mitigate this.

MR. DEPUTY-SPEAKER: By which
the Cauvery water dispute also bet-
ween Karnataka and Tamil Nadu can
be solved.

SHRI B. V. DESAI: Yes, that alsp is
possible. We will get more water,
there is no doubt about it. There
won’t be any problem for that.

Therefore, as a permanent measure,
I would like to ask the hon, Minister
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whether any consideration has been
given to this permanent solution about
Hlood and drought.

SHRI G. Y. KRISHNAN (Kolar):
Mr. Deputy-Speaker, Sir, only one
point.

MR. DEPUTY-SPEAKER: You can-
not raise a point. There is no rule.
You can get that information. You
meet the Minister separately and get
the information.

(Interruptions)

MR. DEPUTY-SPEAKER: No, you
can meet the Minister separately.

(Interruptions)

MR. DEPUTY-SPEAKER: Rules
do not permit. You meet him separa-
tely and get this information. No, this
will not be allowed.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 am
sorry, I cannot make an exception in
this, Please sit down. Please take your
seat. We are guided by rules.

(Interruptions) **

MR DEPUTY.SPEAKER: This will
not go on rrcord. We are strictly
guided by rules. Mr. Minister, you
please reply.

RAO BIRENDRA SINGH: It would
not be proper for me to go into the
merits and demerits of the ambitious
programme which the hon. Member
mentioned, | ke thHe Garland Canal and
linking of rivers in the North and then
linking them with the Southern rivers.
But as you rightly pointed out, Sir,
the difficully is that the Stateg are
not even prepared to scttle their
inter-State disputes even when it is
only between two States. The Karna-
taka State has not even been able to
fully utilise the Cauvery waters for its
own State and you know there jis a
dispute pending between Tamil Nadu,
Karnataka and Kerala. But we have
already decided to establish a Water
Resourceg Development Agency for
that purpose ang this national ‘agency

**Not recorded.
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will first survey al lthe rivers in the
.peninsula and see how best their
waters could be utilised to irrigate the
drought prone areas in all the States
in the South.

Sir, the Central assistance to Kar-
nataka during the last year was
Rs. 6.65 crores, This year, as the hon.
Member knows, it is Rs. 8.06 crores.
We only recommend the assistance on
the basis of 3 memorandum that we
receive from the State. A Central
team visits the State, goes into the
details and then its recommendations
are considered by the high level com-
mittee. I am not aware of the fact that
the amount that was sanctioned for
relief has nol been released.

SHRI B. V. DESAI: Sir, there is a
Telex addressed to him only. It was
dated 14-8-81. It is only a ceiling which
hag been fixed and the amount has
not been released. There is a Telex
about this.

RAO BIRENDRA SINGH: Imme-
diately as the ceiling is fixed, this
ceiling is also fixed by the Ministry
of Finance ang the amounts are also
released by the Ministry of Finance. 1
shall talk to my colleague, the Fin-
ance Minister and certainly there
would not be....

MR. DEPUTY-SPEAKER: His able
deputy is here.

RAO BIRENDRA SINGH: I am sure
there is no difficulty in the release of
money that has already been sanc-
tioned. Sanction might have been issu.
ed and the money might be on its
way.

The Central assistance for mini-
mum needs programme for Karna-
taka during the year 1981-82 is of the
order of Rs. 9 crores. That for accele-
rateg Rural Water Supply Scheme
which js a 100 per cent grant by the
Government of India, the State does
not have to give a penny, the amount
is of thg order of Rs. 2.53 crores.
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Drinking water needs are also being
fully looked into.

I do not think there is any othe:
point that needs to be mentioned here.
But I only assure the hon, Members
through you that....

MR, DEPUTY-SPEAKER: He
mentioned something about Memo~
randum.

RAO BIRENDRA SINGH: So far
as my information goes, therc is no
Memorandum pending with us from
the Government of Karnataka.

SHRI B. V. DESAI: Ii is just ''.re
Sir.

RAO BIRENDRA SINGH: Every
time when we receive a memorandum
from the Government, we depute 3
Central team.

Action has been taken on all memo-
randa that were received. At present
there is no memorandum pending
with us.

MR. DEPUTY-SPEAKER: The
House stands gdjourned for Lunch
We shall meet again at 2.15 p.m

13.17 hrs.

The Lok Sabha adjourned for Lunch
till fifteen minutes past Fourtcen of
the Clock.

Mgr. DEPUTY-SPEAKER in the Chair

PERSONAL EXPLANATION BY
MEMBER

MR. DEPUTY-SPEAKER: Personal
Explanation under Rule 357, Prol.
K. X. Tewary.

PROF. K. K. TEWARY (Buxar):
With your permission, Sir, under Rule
357, 1 rise on a point of personal ex-
planation....

off wit vw wnTi : (fgmi)
sfrary, =ar & ag s wwr ?
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MR. DERUTY-SPEAKER: Don’t re-
cord anything. (Interruptions)ii This
has been circulated. Except the perso-
nal explanation, don’t record anything.

(Interruptions) *

MR DEPUTY-SPEAKER: Personal
Explanation under Rule 357. Prof.
K. K. Tewary.

PROF. K. K. TEWARY: Under Rule
357, 1 rise on a point of personal ex-
planation. Shri Jagjivan Ram, gn Hon.
Member of the House, while speaking
on a point of personal explanation
vesterday alleged that I was responsi-
ble for the printing and circulation of
a poster aga'nst him. I strongly repudi-
«te his charge which .s without any
pasis. The fact is that the poster car-
ries certain names and also the name
of the Printers. Only a high level
prove can reveal their connections and
ithe motive which prompted them fto
bring out thls poster.

MR. DEPUTY-SPEAKER: Now, the
Motion regarding Report of Select Com-
mittee. I am nol permitting anybody
to speak. I am not permilting extension
of time. There is no discussion It is a
personal explanation.

SHRI CHANDRAJIT YADAV (Azam-
garh}: I am on a point of order.

MR. DEPUTY-SPEAKER: Flease
hsten. There is «ctually a vacuum in
the House, There is no suuject under
discussion. You have asked my permis-
sion to ra‘se a point of order. I have
permitted you.

SHRI CHANDRAJIT YADAV: I am
on a poinl of order. I think every
Member has a right for personal expla-
nation That is a fundamental right of
every Member. But, the tradition and
the Rules of the House demand that
any personal explanation which is
given in this House should be shown to
you before it is given,

MR. DEPUTY-SPEAKER: It is cor-
rect. Ye#. It has been circulated to
you.
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SHRI CHANDRAJIT YADAV: 1
have no objection to that part of Mr.
Tewary’s explanation where he said
that {he charge is baseless and that he
was not responsible for that poster.
But the second part in his personal ex-
planation where he demands a high
power probe, has nothing {fo do with
the personal explanation. That should
be expunged. It cannot be a personal
explanation. That part should be ex-
punged. Otherwise, it will be a very
bad precedent.

e W A . (FIEY) @i
AT Trfed | g7 AR § m\re @
grAR A S gy &

MR. DFEPUTY-SPEAKER: Please
listen.

SHRI JAGJIVAN RAM (Sasaram):
1 rise on a point of order.

MR. DEPUTY-SPEAKER: Yes.

SHRI JAGJIWAN RAM: I agree that
the member has every right to make
a personal explanation. But he has
gone beyond that and he has demand-
ed a high-power enquiry.

MR. DEPUTY-SPEAKER: You have
raised a point of order. I will give my
decision on the point of order.

SHRI JAGJIVAN RAM: I have not
finished. Now he has said that the
names of the Members have been prine
ted on the poster. I say that bogus
names have been given on the poster.
There is a fictitious name of the Press
and it has been printed by somebody
else,

urerd WA Aw AT, T
A1q oY 2R Y AET 0 F, va N aiw
gy wifed | st ¥ mmfer =i & ?

SHRI JAGJIVAN RAM: Therefore, I
am suggesting that as the Member has
demanded high-power Commiitee, T

**Not recorded.
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demand that a Committee of the House
_be set up to investigate it.

PROF. K. K. TEWARY: Give me one
minute’s time to explain.

MR. DEPUTY-SPEAKER: Please do
not complicate things.

PROF. K. XK. TEWARY : Please allow
me to speak just for a minute,

MR. DEPUTY-SPEAKER: There is
no debate on this poinf. I must make
it very clear that a member mav, with
the permission of the Speaker, make a
personal explanation. There is no ques-
tion before the House. But, in this
case no debatable matter may be
prought forward. No debate is gllowed
I allowed only a point of order. There-
fore, there is no question of debate,

Now, Mr. Anbarasu.

14.26 hrs,
CHIT FUNDS BILL

Extension of time for presentation of
Report by Select Committee

SHRI ERA ANBARASU (Chengal-
pattu)}: Sir, I peg to move:

“That th's House do extend upto
the last day of the first week of the
Winter Session, 1981, the time for
presentation of the Report of the
Select Committee on the Bill to pro-
vide for the regulation of chit funds
and for matters connected there-
with.”

MR. DEPUTY-SPEAKER: The cues-
tion js:

“Tahat this House do ext:nd uplo
the “ast dav of the “rit week of the
Winter Session, 1981, the time for
presenfation of the Report of the
Select Committee on the Bill to pro-
v-de for the regulation of chit funds
and for matters connected there-

with.”?
The motion was adopted.

Srenbesaiepramany
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BUSBINESS ADVISORY COMMITTEE
SEVENTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, I beg to move:

“That this House do agree with
the Seventeenth Report of the Busi-
ness Advisory Committee, presented
to the House on the 17th August,
1981.”

MR. DEPUTY-SPEAKER:
moved:

“That this House do agree with the
Seventeenth Report of the Business
Advisory Committee, presented to
the House on the 7th August, 1981.”

Miotion

There are three substitute motions
given notice of by Dr. Subramaniam
Swamy, Shri George Fernandes and
Shri Chandrajit Yadav. Are they mov-
ing?

DR. SUBRAMANIAM SWAMY

(Bombay North-East): Yes.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Yes.

SHRI CHANDRAJIT YADAV (Azam-
garh): Yes

DR. SUBRAMANIAM SWAMY:
Sir, I beg to move:

That for the
substitute

original motion,

“That this House do agree to
refer back to the BAC the Seven-
teenth Report presented to the
House on the 17th August
because of the failure to allot
time for the following item:

The phenomenon of Meenakshi-
puram and inadequate time for
the Delhi University (Amend-
ment) Bill.” (1)

SHRI GEORGE FERNANDES: BSir,
I beg to move:

That for the original motion,
substitute
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“The 17th Report of the Busi-
ness Advisory Committee be re.
ferred back to the Committee
with the following recommenda-
tion:

~*The Committee do consider

immediate allocation of time to

discuss the circumstances in
which the Government of India

has sought a loan of Rs. 5,000

crores from the International

Monetary Fund and the condi-

tions which the IMJF, nave

sought to impose on India.’ ”

(2)

SHR] CHANDRAJIT YADAYV: Sir,
I beg to move:

That for the original motion,

substitute:
“This House do agree that 17th
Report of Business Advisory

Committee may be referred back
to the Committee for reconsidera-
tion and allotment of more time
to (1) Income-tax (Amendment)
Bill and (2) Delhi University
(Amendment) Bill, and to include
discussion on the question of un-
employment.” (3)

MR. DEPUTY-SPEAKER: So, you
want these items to be included...

DR. SUBRAMANIAM SWAMY: Let
me say what these items are,

MR. DEPUTY-SPEAKER: Let it
be short.

DR SUBRAMANIAM SWAMY: 1
am always very short, You are very
strict with me. I do not know why.

MR. DEPUTY-SPEAKER: May be
because we both bhelong to the same
place.

DR. SUBRAMANIAM SWAMY:
This House must have before it a
sense of priority. A number of issues
are before the country which the
House should discuss. One of them
is the question of conversions that
bave taken place in the country. Some
people utilise conversion as a method
of generating ill-will between com.
munities. Then all kinds of state-
ments come out. The Home Minister
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was quoted in Madras as saying that
there was an international conspiracy,
of conversion, Then the Homs,
Ministry comes out with a contradie-
tion in Delhi that the Minister did
not say that. He himself does not say,
but the Home Ministry says that-—
on the timely intervention of Mr.
Jagjiwan Ram. Similarly the Minis-
ter of State, Mr. Makwana, says one
thing and Mr, Venkatasubbaiah says
something slightly different, not very
different...

MR. DEPUTY.SPEAKER: You
come to the subject proper.

DR. SUBRAMANIAM SWAMY:
The Business Advisory Committee did™
not see the urgency for discussing...

MR. DEPUTY-SPEAKER" You
mean, the entire Committee including
your Party Member?

DR. SUBRAMANIAM SWAMY:
There is no question of Party. It does
not go by Party; it goes by members.
I am standing here on behalf of the
people of India, Are you a member
of your party there? You are not.
Inside the House I represent the
preople of India. Therefore, Sir, this
is a very serious matter and this must
be discussed I will press this sdab-
stitute motion unless tha Mmisteﬂ
says that he hag now understood the
importance of the phenomenon of
Meenakshipuram and, therefore, he
will immediately find time from Gov-
ernment account for discussion.

There is another item also. The
Delhi University history text-books
are developing a marxist bias. This
House must devote more time for the
discussion of this. (Interruption)
What you are doing in West Bengal,
yYou cannot do here....

SHRI NIREN GHOSH (Dum Dum):
What are we doing in West Bengal?

DR. SUBRAMANIAM SWAMY: In
West Bengal they are saying that the
#reedom movement was led by Mr.
Lenin and not by Mahatma Gandhi.

'* - SHRI NIREN GHOSH: No; that is
wrong; we have not said that.
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DR. SUBRAMANIAM SWAMY:
There is a Marxist bias in the history
textbooks of Delhi University, and
this must be discussed in full length.

SHRI GEORGE FERNANDES: I
have moved an amendment that the
Report of the Business Advisory Com-
mittee be referred back to the Com-
mittee with the recommendation that
“the Committee do consider immediate
allocation of time to discuss the
wircumstances in which the Govern-
ment of India has sought a loan of
Rs. 5,000 crores from the International
Monetary Fund and the conditions
which the I.M.F. have sought to im-
pose on India”.

I am aware of the fact that the
Finance Minister did make some kind
©f a wishy-washy statement here
yesteraday and said that nothing that
would hurt the dignity, gself respect
and so on and so forth of this country
would pe allowed to be done. He has
also said that he would come before
the House again before any final
decision is...

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): After
the Agreement.

SHR] GEORGE FERNANDES: That
makes it worse if he is going to come
after the Agreement. 1 thank him for
correcting me; 1 stand corrected. If
he is going to come before the House
after the Agreement is arrived at, it is
all the more serious. I would, there-
fore, request time to  discuss this
matter. I have been told, and on
very reliable authority, that the Gov-
ernment of India is accepting certain
conditions from the IMF which, in-
cidentaly, has the reputation of being
the lender of the last resort; in other
words, when you are totajly bankrupt,
vou go to the lender of the last resort.
And the company which the Govern-
ment of I[ndia, under the distinguished
leadership of the Prime Minister, is
now going to keep it with such
nations as Haeiti, Jamaica, Sri,Lanka,
Philippines ang some other banana
‘Republics. .,
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SHRI R, VENKAT. ¢ And
the United Kingtim’nf‘u:‘AMANL

SHRI GEORGE FERNANDES: I
did not know that you were very
proud of keeping links with the
United Kingdom,

The conditions which the IMF have
imposed and on which the Govern-
ment is apparently wanting to capi-
tulate are: (1) devaluation of the
currency; (2) cut in Government
spending, particularly in health,
education, food-for-work programmes
and other programmes designed for
the welfare of the poor; (3) wage
control, which has already come
through the Essential Services Main-/
tenance  Ordinance. About _this
Essential Services Maintenance Ordin-
ance, while some of our friends out-
side were saying that this had come
through the world Bank, a lot of
people were trying to pour ridicule
on that: It is now obvious that the
IMF had had a say in making the
Government accept this wage control;
(4) interest rates should be raised;
raising the interest rate would in-
variably mean that the farmers and
small businessmen in the country
woulg be at a tremendous disadvan-
tage; (5) remove the barriers to
foreign investment and foreign com-
ipanies; (6) further multi-lateral and
private bank credit should invariably
be given after the IMF clearance. If
these are the terms on which the
Government .s currently negotiating,
they are obviously out to mortgage the
interests of this country.

Therefore, I insist that the Business
Advisory Committee’s Report should
g0 back to the Committee, and the
Committee should fix top priority to
discuss the IMF loan negotiations
that the Government is currently
carrying on behind the back of this
nation.

SHRI CHANDRAJIT YADAV: My
amendment is also that the Report
should be referreq back to the
Business Advisory Committee, The
reasong are the following:w
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[Shri Chandrajit Yadav]

The Business Advisory Committee
has not taken into account the impor-
tance of the subjects which need to be
urgently discussed. The first cubject
which shoulg be discussed immediately
and about which the whole country
feels concerned is the rising prices.
In Delhi where we all live, even
tomato is being sold at Rs. 8 per kilo;
yowcannot purchase any vegetable for
less than Rs, 5 per kilo. even cucum-
ber is costing Rs. 6 per kilo. The com-
mon man, the middle class, people Le-
longing to the fixed income group, are
really suffering because of the con-
tinuous rise in prices. Therefore,
that should have been given top pri-
ority. The Business Advisory Com-
mittee has totally ignored this sub-
ject which is not proper. We should
discuss it within this week. There-
fore, I am requesting a reference
back {0 the Committee.

The second is the question of un-
employment. Today, two crores of
educated boys and girls, young peo-
ple, in this country are unemployed,
and the framers of the Sixth Plan
have admitted that, by the end of
the Sixth Plan, ten million more
educated young people would be ad-
ded to the army of the unempjoyed
in this country. This is creating
demoralisation; this is Dbringing
down the morale of the youth of
this country. Top priority should be
given for discussing this. In the last
two or three Sessions we have been
making efforts, but the Government
has not agreed to discuss this. So,
this is another subject that the
House must discuss.

The third is what my {friend, Mr.
George Fernandes, has rightly rais-
ed. The Finance Minister decided
to make a suo motu statement, but
that statement doeg not give the cor-
rect picture. I would demand that
the Finance Minister must place on
the Table of the House the Agree-
ment with the IMF and the main con-
ditions. It is not enough that only
the matn features are given. All sorts
©f stories are going around, Our past
experience also shows that any de-
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veloping country which had gone in
for such  big locan has been humi-
liated and put to certain severe con-
ditions. Therefore, the total Agree-
ment should be placeq before the
House and the House should have
ample opportunity to discuss it. We
are told that we gre subjected to so
many conditions. The last one I would

MR. DEPUTY-SPEAKER : You
have taken three ijtems and now you
are going to the fourth.

SHRI CHANDRAJIT YADAYV:
These subjects have been mentjoned
here, For example Delhi Univrsity..

MR. DEPUTY.-SPEAKER: Pre-
viously you were a member of the
Business Advisory Committee. Now-
a-days you are not?

SHRI CHANDRAJIT YADAV: The
entire teachers of the Delhi Univer-
sity went on a strike because a
teacher who has been serving for
the last 4 years has not been reap-
pomnted. So there was a serious
resentment amongst the teachers that
the Delhi University to-day is being
run not on principles or iules but
on the whims of certain people and
certain authorities in the University.
Therefore, one hour for the Delhi
University Amendment Bill js not
enough.

So ig the case with regard to I.n-
come-tax Amendment Bill. The Fin-

ance Minister will agree that the
present Income-tax law needs a
thorough  overhaul. Government

always bring amendments in tit-bits
—one clause or one section angd some
amendments. It needs total restruc-
turing. Therefore, the time allotted
for Income-tax Amendment Bill is
not enough. -

With these words I will request—
let the Minister for Parliamentary
Aftairs agree that it should go back
to the Busineis Advisory Commitlee
which may #£ix the priority for the
discussion.
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SHRI BHISHMA NARAIN SBINGH:
Ver humbly I want to place before
you thnt this is a mation which I have
placed for approval of the report of
the Businesg Advisory Committee.
These matters can be raised in the
next meeting of the Business Adviso-
ry Committee. But at the moment it
it not possible for me to agree with
the amendments moved by the three
hon. Members.

DR. SUBRAMANIAM SWAMY :
But will you agree to find time for
the ijtems I have mentioned?......
You make a commitment. You say
you will plead for it.

SHRI BHISHMA NARAIN SINGH:
Just now I cannot make any commit-
ment.

MR. DEPUTY-SPEAKER: Shall I
put all the amendments to vote? Or
are you going to withdraw in view
of the request he has made because
in the next Business Advisory Com-
mittee meeting you can raise it?

SHRI GEORGE FERNANDES:
The Finance Minister is here.

SHRI BHISHMA NARAIN SINGH:
I do not think it proper for me to
say anything on behalf of the Busi-
ness Advisory Committee. 1 cannot
take the authority of the Committee.

MR. DEPUTY-SPEAKER: You
wanted to express your views on
these important items. Then you
need not stand on prestige....

(Interruptions)

SHR1 CHANDRAJIT YADAYV :
Will the Minister at least say that
he will discuss these prposals in the
Committee?

SHRI BHISHMA NARAIN SINGH:
I have said these points can be
raised in the Committee.

DR. SUBRAMANIAM SWAMY
Will he support us?

SHRI CHANDRAJIT YADAYV:
Will he take note of these points
and discuss it in the Commitiee?
What is the harm in that?
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SHRI BHISHMA NARAIN SINGH:
At the end of the week, the busi-
ness for the pex week is announced
and every time hon. Members make
suggestions, These suggestions I take
down and whatever suggestions I
consider proper, I place them before
the Business Advisory Committee.
But this ig a report of the Committee
which has been unanimously adopted

ang I have no power to make any
amendment in it.

SHRI CHANDRAJIT YADAV:
We are not asking you to change it.
We are only asking you that in the
next Business Advisory Committee
meeting you should please place
these points before the Committee.

SHRI R. VENKATARAMAN: Mr.
Fernandes does not know. I do not

possess the authority to  mortgage
this country.

SHRI GEORGE FERNANDES:
But under the dynamic leadership.

MR. DEPUTY-SPEAKER: Now

are you withdrawing your amend-
ments?

SHRI GEORGE FERNANDES: I
am not withdrawing.

SHRI BHISHMA NARAIN SINGH:
I again request the hon. Members.
You see as g ruling party....

SHRI GEORGE FERNANDES: ILet
the ruling Party say that these wil]
not be discussed.

SHRI BHISHMA NARAIN SINGH:
No, that is not the point. This is a
unanimous decision of the Business
Advisory Committee and we should
all abide by that. If you create lhis
precedent—as the ruling party we
can carry it through as we have the
majority, but this should not be
done on majority gng minority basis,
when upanimous things come before
the House.

MR. DEPUTY-SPEAKER: AlL
right, I will put it to the House. Dr.
Swamy, are you withdrawing?

DR. SUBRAMANIAM SWAMY :
Under what condition?
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MR. DEPUTY.SPEAKER: Ua-
conditiona]l] withdrawal. .. ..No, no,
you are not withdrawing?

DR. SUBRAMANIAM SWAMY :
All I am saying is that he should be
a little bit reasonable.

MR. DEPUTY-SPEAKER: He has
already said that these can be raised
in the next meeting of the Business
Advisory Committee.

DR. SUBRAMANIAM SWAMY @
Not this can be raised. Will he raise
it?

SHRI BHISHMA NARAIN SINGH:
Why not you ask your Party repre-
sentative o raise it?.. You know
the Rules. Sir, Dr. Swamy knows
everything.

MR. DEPUTY.SPEAKEX: Has
Dr. Subramaniam Swamy the leave
of the House to withdraw hig amend-
ment?

SOME HON. MEMBERS: VYes.

MR. DEPUTY-SPEAKER: The
amendment, by leave of the House, is
withdrawn
Amendment No. 1 was, by

withdratn,

MR. DEPUTY-SPEAKER: Mr.
George, are you not withdrawing?

SHRI GEORGE FERNANDES: I
am not withdrawing unless he gives
me an assurance.

MR. DEPUTY-SPEAKER: 1 shall
put the amendment given notice of
by Shri George Fernandes to the
vote of the House.

leave,

Amendment No. 2 was put and nega-
tived.

MR. DEPUTY-.SPEAKER: I
sha]l now put the amendment moved
by Shri Charanjit Yadave +to the
vote of the House.

Amendment No. 3 was put and ne-
gatived.

+ AUGUST 18, MIS

Compulsory .Depmit 3w
(Income-tax Payers)
Amdt, Ord, 1981 (SL)
MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Seventeenth Report of the
Business Advisory Committee pre-
sented to the House on the 17th
August, 1981.”

The motion was adopted.

~—

14.44 hrs.

COMPULSORY DEPOSIT SCHEME
(INCOME-TAX ' PAYERS) AMEND.-
MENT BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIL
MAGANBHAI BAROT): On behalf
of my colleauge, 1 move for leave
to introduce z Bill further to amend
the Compulsory Deposit Scheme
(Income-tax Payers) Act, 1974,

MR. DEPUTY-SPEAKER.: The
question is:

“That leave be granted {o intro-
duce g Bil] further to amend the
Compulsory Deposit Scheme (In-
corme-tax Payers (Act, 1974”.

The motion was adopted

SHRI MAGANBHA] BAROT: 1
introduced** the Bill.

STATEMENT RE. COMPULSORY

DEPOSIT SCHEME (INCOME-TAX

PAYERS) AMENDMENT ORDI-
NANCE, 1981

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): On behalf of
my colleague, I lay on the Table an
explanatory statement (Hindi and
English versions) giving reasons for
immediate legislation by the Com-
pulsory Deposit Scheme (Income-tax
Payers) Amendment Ordinance,
1981.

Shato———g—

*Published in Gazette of India
18-8-1981.

Extraordinary Part 1I, Section 2, dated

7

ssIntrodliced with the recommendation of the President.
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14.48 hrs.
MATTERS UNDER RULE 377

(i) NEED FOR UNDERGROUND SURVEY IN
CHHATTISGARH ARRA OF MADHYA
PRADESH.

oft de wuer (TR & weue
agng W s & e aqr @,
FUT QF FISHAT AWMU FT KT AW *
Wy W AWy WKy RW & wfeer oF
qff wiwer for wefrang & ame @ saaT
FaT §, ¥ NAIAT AW Q4T T-AF A9
# Wik faamaT smgar ¢ | st @ fe
qZ A W WA ATRT Hyy W &
awz g ¢ @Al ey afwaar
of o€ € &, fa @ Rfmw el
TE WTaT W TR W A wwEar g
wa ¥ nfafom s sgyes afas frea
Y Evraan & Fre A fRErarawan
T Y Wg 93T STRNE WX 53
gfas & pfafea Fdizuze, T
Feamez § s sgawola &fx FT Gar
@ ¥ @ § i = A odewn
dam &  qff aar ol 3R ogrd
w-wT o} qTRTEA: SNy @A w1
fafors@ §, i s F &1 afR
T AT R TAAFT R ATE 9T FAeiTa
. & oy fipqr SrAT ¢, 41 3E g W
farra ' 1fy 23 F ggraw O & |-
g9 gw wifaart s w1
ga afa A fam 7 ¥ W agmw
fag &ar 1

(ii) RELIEF MEASURES FOR FLOOD-
AFFECTED PEOPLE OF GORAKHPUR
DISTRICT OF U.P. AND CONSTRUC-
TION OF PROPOSED DAME TO CON-
TROL FLOODS.

N ghoem wgRe ()
rufy ¥qw & fafew vl & wawe ay
N feafa s § agr sta-g &Y viam
wifer g€ § fneg off sere e & Mg
o # aft, Qfer, T oix
a&u’fﬁaw%mmwtﬁmmﬁ
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T gwe KT AT Tt o @ Ko
TR TAWY A% g Y ¥ a9r uiw
Tam s @ § s atw AQ
QgwT WIT aSrgy TAY A & wery &
FTeoy we & A8 ¥ i @ & ) o feuf
¥ g yrAY & o 7 el af oA g
TO & fH aTHIF) W™ K37 IIAT
ufgd o' g 9ifedi & agrad
W X WA AHWE o ger §7
vafra sggear & wifgd 1 arw g
g & gwifaa HET ¥ o’ N %
AT & AT gy aur Iw @@ A
g STWIT FT g a8 g arfgd Wi
frarY &7 tA e w< fegr  smar
=fgd | A #1 4g 9= § f gy
Ix afkdt &t sw Y fodifawt &
fadfaa s & foaf o= fagifsr sardt
wrww a Ny afe NN F1 @ TgE
HHE § FEAAT ST X | WK IfEa Ty A
fantor & wivss qzr fBar siavafa
uEwy §

(iii) NEEP FOR ENHANCING RATES OF
POST-MATRICULATION SCHOLAR~
gares To S.C. AnD S.T. STUDENTS.

SHRI ARJUN SETHI (Bhadrak):
Mr, Deputy Speaker, 8Sir, under
Rule 377 I want to raise the follow-
ing matter of wurgent public impor-
tance.

Post-matric scholarships ares awar-
ded to Scheduled Caste ang Sche-
duled Tribe students at rates ap=-
proved by Government of India
Different rates are prescribed for
studentg of different groups as indi-
cated in the scheme of Post-matric
scholarship prepared by Government
of India.

In the schemea it has been provid-
ed that Rs. 70/- p.m. for boys and
Rs. 80/- p.m. for girls will be given
for general courses upto graduate
level. Over and above, the rate pres-
cribed by Government of India, the
State Government of Origsa are
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giving Rs. 10/- pm. for .per. atudent
at a flat rate since 1872.73. The rates
prescribeg by the Government of
Indi; are in gxistence -sinee 1974.75.
The rates have nat yet been changed,
although  the price of essential com-
modities has gone up condiderably
with the result the Scheduled Caste
and Scheduled "Tribe students are
experiencing immense financial dif-
flculty for -prosecuting their post-
matric studies.. .

The State Government have moved
Government of India to increase the
rates of post-matric scholarships by
Rs. 50/- at a fidf rate per month.

Hence in the best interest of the
students of the Scheduled Caste and
Scheduled Tribe of the State, I urge
upon the Minister of Home Affairs
through you, Sir, to accept the pro-
posals of the State Government at
the earliest. -

‘(iv) RELIEF MEASURES FOR FLOOD-
AFFECTED PEOPLE OF RAJASTHAN

) s agemm (ST o
ToEgrAR & W ¥ ey fadf W
awte Fr arwar fwa 17 od fgewa
F arg far a1 @R AT W
& @Ay wr w@AT ¥ 1 9y aE
" wig 178 209AE ¥ ma gl
w10 FaT ¥ FrOTRTE 913 ¥ R0
TATAIT & 9T 1,114 A7 &
67,275 Gfearz werfaa gg  a9r
afvgfe & wror 122 A agr
22,362 SHST ¥ HEg U 231
nfeaay i:zm'af EAL m'rﬁ BRI
g ' g frarrr wqam 52,850
9% a1 & wifrs & 97 mgsEr
gl awg a wfuen go § 0 G
& ug Wz 15570 Fu sl
g¢ R 300 fawdt awr o
¥ ¥ww o w?ﬁ“fgq o9 41
g 3aT  wfeodmd wfy dwe

A‘U’W!

RueI . ggs
Aﬂﬂ“t 2,77,800 g @f -

B AR wed e € W # wm

“prrar ar

. ORI AW ¥ R G
w1 amAT wer & fag Arwer fear
qr zaw safa m wrg. wrf A
cd afagfe & sror e @ ug
T | TIGA G ¥ ndsgaeay
Wt gww @ faeed & fer fed
A WY F AT NE =R a’mi

21

AqAqA TR A0 wAar
wifaw groa aww F Fvr AvS
T8 9 get wsh Y T8 ¥
@ agt W wwifaa IT@T W gE@E
R adewr whRar & | = aag
ag Qfedt #t aserwr Gz, g
W # Ay 6ik & gEw §
g & faeni oF frearfea e
= gifas agtgar wd  wEWE awgHl
F NETT F grawFar & | W 487
WH g ® Y wAAT F IR
gg@ar - aff qgRr of & ¥
- W que: AdTg &Y AFT |

4wy wa ofr ¥ fadwa swar
g fs 3 amgaw W # Q)
Wil ® agi ¥ fawa fged § A war
w3 ¥t Ty fgedt ¥ wrg difyt
¥ gaaia- M sggear wTw, arw
vwlaey ¥e% wwre F @atl 3 awy
Fagrararfya ax | wrg @ UwEdrq
AR M tw fagar @ faged ¥
fag. ‘ﬁ"ﬁ € wrafr W maEa ¥

g 3 N N mawy wTE
W a8 ¥ 9fen s &l
gw nar% # wufea agrar e

W wTRE
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(v) STepr FOR HEFIER AVAILABILITY
OF ENERGY IN RAJASTHAN

ot qfF wer % (argaz) ;A
F Fof smea ¥ 19.2 wfama
&t afz gf & 9wg IR A
FAT Immed A gfz § faAiRa
ez ¥ ot a7 @r § | TR
qfc ¥ £ st § Tamre F@ F
frafa =7 "t o =ar Rar 2«

HEq 93W &TH ERT  Gnedy
o atg & faghr #er & awdl
o ud a¥ atg ardy amTEF fAEE
ufar ¥ aareT  AffrETL, T XA
HT O FATE AN H qrT & wara &
TP =FRz I FT 3 g, (398 I9qqa
aforn araf ¥ &g1 F4 9 Qgw
amr &, fad o fagr sama §
JA7 GFFT qFET  WIT FAdr W
HIQIT FH  Wey WAW FTEFX W
TSHEAIA  aTHT FT aFFeq  figear
T X ¥ Frewr W feafa wrarEw
gr v g 1 ¥ nfafma  Fer
#F @ mo fawedr a3 arfew afed

T3 HTHA  Ar ATAWFIAT FaTHT
T ¥ F{@ © Al gar-wal
F@ g7 ¥ I faga  swEA

FY uFFT qar g wrr uiffe=aaar
feafa afr =gy &

317 fagn "%z & wewTA wia
F TEwl ® FOSt edt W g
gt & fvad ardwles od fash
IO F FEr gawr a1 § faaw
FIT FE FIFT & WX I FTIwAT
wIAT 7 IAWT § @O ¥ fog
dak 7fF &) w9 FIT WRR

qg=r & 1

& qRiT I\ WIS TF
afesr feafh # WX g useaw
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Rule 377

W T e ¥ faar W@ gia g
FW A oga W, W faoelr W
® At W T g ¥ fHy A
Il AN IIE WIT I FWX
I B quadfa et d nfafea
g Td A faadr sz & fawfr
* frg sfaw wraam )

(vi) STEPS FOR BETTER AVAILABILITY
OF FOODGRAINS IN FAIR FRICE SHOPS
IN Mapava PrapesH,

Y wemarraw wfegr (IR ):
qEq NAW F AN SOT AEYr  WaEY
¥ g ¥ ag@  wrE gt WA
F FHAT A @rEea JuAET A FIX
¥ wTOT Afa § @Y Ay Agaaww,
FAgL ATEL AT FA AG F AT
FT 9@ FT aWAr AT T Q@
g1

qEUTA, TR WX qE &
fIaTn wiEges ¥ Freor fegfa owie
afos ddly aa 7§ &

WA F FEEI 9T JawTERT
awgHl FT RYAE § ) W@ dw ¥
wrg wTE N Y @A o @ §)

gt |&Et ¥ Ao &) feafa
arfrr  gafamtor FFmAY & I @
A § wfgw fa=owas 0

| WAgd ¥F JWEIX WEAWRA B
grETeA, WEEY W1 ARz FT 99T
STHET T WA aqr Ao &iSE &
sfea 72 & gEAT @ _wTr
afga awt WEAT FEU 9T
FUX W qAEYT FT |

-
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{vil) LATHI CHARGE ON A PROCESSION
OF BALMIKIE IN CHANDIGARH ON
Avagusr 17, 1981,

®Y waraw wayr  (fgarz) -
IIAW ARRA, I AENF A Y. .. |
MR. DEPUTY-SPEAKER: What-

ever you have given in wrnting only
shall go on record.

ot #AOR AP : 17-8—-1981
N W qlar A aredfs gfiomt
oF Y awWrR & W FT @ Av
& gfea sdawfar & fasms faqsy
faiard ¥ el ¥ o aewifa
gfmr & @1 g sk fawwr
s W fee A APy AR
fag a@t & w8, a=m sFaE R
g gy gfea & faers 1§ an<-
arf @t R af Wk 7 & gfm ¥
Wt «E9g wwA ¥ FE R FroR
Faw ST faqd o gfessy s
wFaT WA @ar, IaF Q| fagar
afe® 17-8-81 F S(AH YT AT
s faar foradr aga 3 gfesra se
BT | W Afas s &b
el § 7T IA AR T@ETO NEQ
¥ faws sraE & we wifgg
o 3% *1 fear 9 =w
gHEAr ¥ Famy A WA

(viii) NEED TO ENSURE SMOOTH FLOW
OF CARGO CLEARANCE AT CALCUTTA

AIRPORT.

SHRI NIREN GHOSH (Dum
Dum): Over the years, the Calcuttia
Airport, the best Airport in India
according to International Airport
Authority of India, has been syste-
matically neglectey by the Centre.
Nobody knows the reason behind
this, because though repeated com-
plaints over this have appeared in
the press, the process of denigration
of the Calcutta Airport has conti-
nued according to a plan, it seems.
Matiers have reached a dangerous

Rule 877 840+
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pasg about accumulation of Cargo at.
the Caleutta Airport.

The All India Shippers Counci]l has
publicly expressed concern. Accord-
g to AISC, about 180 tons of cargo
hag accumulated at the Air Cargo
Complex while the capacity of Lft-
g cargo hag been reduced tp gbout
10 tons g day. AISC has alleged that
despite repeated requests to different-
high level forums, npothing had been
done so far to clear the backlog. The
Awrport Cargo Department said that
at present 114 tong of cargo were
lying at the complex and on an ave-
rage 20 tons were being lhfteg daily.
They held that flights including cargo-
flights from Calcutta Airport were
mnadequate and much less thap that
in Bombay, Delhi and Madras Air-
ports. As a result, the quantum of
cargo had fallen by sgbout 25 In
1980-81. The AISC holds the Cal-
cutta Airport where the filrst Inter-
national Air Cargo Complex was sef
up had suffered from neglect. The
number of westbound flights from
Calcutta Airport had been curtailed.
There was no reason for this, The
past five years have witnessed this
process. The British Airways used
to run a chartered flight for lifting
only cargo from the region. It used
to run a passenger flight alsg which
lifted six tons of cargo as well. These
flights had been cancelled. The Air
India flight had also been cancelled.
Four years ago the main air cargo
from Calcutta was carpets. Because
of irregularities ip flights, the ex-
porters had stoppeyq despatching their
goods to Calcutta. Carpets were now
sent from Delhi. For the same rea-
son garments were now sent from
Bombay and leather from Madras,

Trucks with export commodities
were not allowed inside the Airport.
They had to wait outside. Damage
was caused to the goods because of
this and exporters haq to pay de-
murrage for the waiting period. It-
passes ones comprehension why
chartering and sub-chartering of air.
craft should not be freely gllowed to»
ensure smooth flow of cargo.
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In fine, 3 dangerous situation has
been brought sbout having far-reach-
ing consequences.

- I demand that matters be rectified
forthwith,

15 hrs.

EXPORT.IMPORT BANK OF
INDIA BILL—Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri R. Venkataraman on
the 17th August, 1981, namely:

“That the Bill to establish a
corporation to be known s the
Export-Import Bank of India for
providing financial assistance to
exporters and importers, and for
functioning as the principal finan-
cial institution for coordinating
the working of institutions engag-
ed in financing export and import
of goods and services with 5 view
to promoting the couatry’s inter-
national trade and for matters con-
nected therewith or incidental
thereto, be taken into considera-
tion.”

Shri P. K. Kodiyan to continue his
speech.

SHRI P. X. KODIYAN (Adoor):
Mr, Deputy-Speaker, Sir, yesterday I
was referring to the Financial Memo-
randum attached to the Bill which
says:

“It is proposed that a sum of
fifty crores of rupees may be pro-
vided in the budget for 1981.82
for setting up the Export-Import
Bank of India.”

It is not a small amount and the
Proposal for setting up an Export-
Import Bank has been under the
consideration of the Government for
Quite some time. I 3o not know why
No provision was made in the cur-
rent year's budget for this purpose.

34
Now, I come to the prgvisions of
the Bill. Clause 10 describeg the type
of business which the Exim Bank
will undertake. Clause 10(1) says:

“The Exim Bank may grani in
or outside India loans and advan-
ces by itself or in participation
with any bank or financial institu-
tion whether in or outside India
for the purposes of export or im-
port and shall also function ag the
principal financial institution for
coordinating the working of nsti-
tutions engageq in financing of the
export ang jmport in such man-
ner as it may deem appropriate.”

Then in sub-clause (2) there is &
long last of items of business which
the Exim Bank may undertake.
These are listed from (a) to (x),
that is 24 types of business. Of
course, it is said in sub-clause (2):

“The Exim may also carry on
and transact all or any of the fol-
lowing kinds of business.”

It need not wundertake all these
items; it can pick up any of these
items mentioned here. But, at the
same time, it can simultanously car-
ry on business in relation to all the
items listed in sub-clause (2). This
seems to be a very impressive list of
activities of the proposed Exim Bank.
The coverage seems to be very wide.
Particularly, I want to refer to item
{s) in sub-clause (2), that is planning.
promoting, developing and financing
export-oriented concerns, Then
item (v) says: “Collecting, compiling’
and disseminating market aand cre-
dit information in respect of inter-
national trade.” There is sub-clause
(3) also. In all there are 24 items, as
I pointed out earlier. The list seems
to be quite impressive, but I want
to ask the hon. Finance WMinister,
whether the proposed Exim Bank
will be in a position to undertake
such a wide range of activities which
involves planning, promoting, deve-
loping and financing export-oriented
concerns, and also collecting, com--
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piling and disseminating, marketing
and credit information in respect of
international trade. There are a large
number of other items, but I take
only these two items. If you take
only these two items, it requires very
high level of expertise, because the
bank Has to go into the various n-
ternational markets, underiake sur-
vays, study the situation there, com-
pile the data ang give it to tie ex-
porters for their ready guidance. It
is not a gmall thing.

When 1 see this formidable list of
business which the Bank 1s suppos-
ed to undertake, I want to ask: Is
there any priority fixed for under-
talung this type of business®’ What
type of export is the proposed Bank
going to concentrate on ? When you
say export promotion, there are a
large number of items in our export
Iist. There are the traditional items
iike tea, jute etc Then the engineer-
ing goods; ang also lately India has
developed the technological capacity
to export projects, to provide con-
sultancy serviceg and also to under-
take very large construction pro-
jects, especially in third world coun-
tries. So, what sort of priority has
the Government envisaged in actual
operation of the Export-Import
Bank” Unless the vpriority 1s listed
out, even before the actual comung
into exisience of the proposed Bank.
the very intellignt exporters, the
very clever gxporiers, very power-
ful export conceins i1p collusion with
some of the bureacurats may distort
the very objectives set before toe
Export-Import Bank

Now, Sir, I come to the public cost
of export promotion in our country
which has been rapidly going up in
the last several years There is &
huge cost of export promotion by
way of cash subsidy and other forms
of gid Some are very visible and
some aids gre not publicised very
much. In their dissenting wminutes
attached to the Tanden Tommittee’s
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Report, Dr. Rangneks; and one an.
other Member, particularly referred
to this rising cost of export promo-
tion. They say the expenses have
gone up from Rs. 110.27 croresg in
1971-72 to Rs. 627 crores in 1978-79.
I want to ask the hon. Miruster
whether this huge expenditure met
from the public excheguer in the
name of export promotion is to ccn-
tinue even after the Export-Import
Bank comes into existence; or, is it
the inention of the Government to
work this Exim Bank in such g way
that it gives, apart from financial
assistance, the expertise for promo‘-
ing our exportabla items in foreign
countries—by providing a better ex-
change rate, better service, better
information system and timely finan-
cial assistance—and as a result of
which our exports will be in a posi-
tion to have a better return and will
enable us eventually to eliminate thi,
huge public expnediture on export
promotion which we are now provid-
ing. by way of cash subsidy?

I now come to the last poin:, vz
imports. This assistance has to be
given to imports also Here, the hon
Finance Mimister may say that it 1%
not stirictly relevant to the prorosed
Bill. But as a Member from g Statc
whose ecanomy has been ruined by
the wrong mmport policy of tha Cen-
tral Government, I cannot help ex-
pressing the anger, protest and an-
guish of the peasant producers n mv
State, Kerala. By allowing the im-
port of 40,000 topnes of coconui oil
this Government hag ruined the cul-
tivation of coconuts; and 90 na; cent
of the peasants n Kerala are pro-
ducing them

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) The
champion of consurrers is pleading
for producers

MR. DEPUTY-SPEARER The
Minister is saying ths* {he  hampinn
of the &onsumers 15 now talking in
support of the producers,
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SHRI P. K., KODIYAN: I agree—on
"behalf of the small producers.

I was pointing out that 40,000 tonnes
of coconut oil were imported, presum-
ably for industrial use; but they were
not used for industrial purposes. The
result was that the price of coconut
oil which ruled at Rs. 1800/- per quin-
tal in 1980 has now come dawn to
Rs. 1200/-. Similarly, it is in respect
of the import of rubber, import of
cocoa etc. So, I want to impress upon
the Central Government, particularly
on the Finance Minister who is in
charge of the economic stability of the
entire country, to see that such a

~wrong import policy does not create

great harm to the economy of any
single State, and to advise his colleague
to reverse this very dangerous import
policy.

SHRI SATISH AGARWAL (Jaipur):
Mr. Deputy Speaker, Sir I rise to
speak on the motion for consideration
moved by the hon. Finance Minister
yesterday regarding Export-Import
Bank of India Bill, 1981. So far as this
Bill is concerned, I welcome the mea-
sure. But while welcoming the mea-
sure, T have certain reservations so0
ﬁ_ar as the provisions of the Bill are
concerned. I wish to put on record my
complete disapproval of the tendency
on the part of any Government who
introduce a completely new measure
without referring that particular Bill
to a Select Committee. The Govern-
ment of India in this particular case
lock g decision on the 7th of January,
1981, to bring out such a measure and
the Bill under consideration was intro-
duced in this House on 8th of May,
}1981. Motions for referring this parti-
cular Bill to a Select Committee were
moved then. It would have been much
better if a measure of this type, which
is something new, had stood the gcruti
Ny of a Select Committee, that is Par-
liament. Then across the Table, it
would have been much better for us to
exchange views with the hon. Finance
Minister and give our suggestions so
that they could have bom incorparated
in the BMl: and then this Bill having
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the sanction of the Select Committee
or the Parliament would have been
passed through without much debate.
This tendency is not desirable. I would
expect and request the Government at
least in cases of those Bills which do
not involve any firm policy commit-
ment within that particular measure,
and if that particular Bill is just a new
one, to refer it to a Select Committee
so that in the intervening period of
two sessiops, the provisions are ex-
amined in depth by a Select Committee
comprising of members belonging to
both sections of the House, and then
there will not be that much lacuna.

I apprehend that after six months,
the hon. Finance Minister will have to
come before this House for making am-
endmentg in this particular Bill. Ths
is really undesirable that instead of
taking Members of Parliament into
confidence, discussing across the table
varioug provisions, the Government
simply depends on the draftsman;
whatever has been drafted is God's
words for the Government. It is not
fair enough. This has become practi-
cally fait accompli for us because any
suggestion even if it is acceptable to
the hon. Finance Minister in his heart,
he will not be in a position to accept
because no formal amendments have
been moved; and if they are moved, it
is not customary also to accept all
those suggestions on such a large scale.

Another objection is—as I said dur-
ing my speech on the Finance Bill in
this very House—that this Parliament
is being bypassed in certain matters.
This Parliament is to sanction amount,
vote grants for various demands of the
Ministries. The total public expendi-
ture of the Government of India is ap-
proved by Parliament. Naturally this
Parliament has got the Junsdxctlon and
should have the power to scrutinise ex-
penditure for any pie. I am sorry to
say that to scrutinise the public ex~
penditure, this Parliament has consti-
tuted certain Financial Committees
anq the Public Accounts Committee is
one of them, but the LIC which has
got a business of Rs. 20,000 crores and,
the banking sector which has got &
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business of nearly Rs. 35——40,000 crores,
.they are beyond the purview of the
Financial Committees that is beyond
the scrutiny of the expenditure and
working of Parliament. That point 1
made then and I repeat it agsin, Here,
in this connection what I find in this
case also a provision has been made in
Clause 24 wherein it has been provided
that the audit of this particular Bank
shall be carried out by the auditors
whose names are on the approved list
according to the Companies Act. and
so on. And, if it is not carried on by
the CAG, the Comptroller and Auditor
General of India, then the audit report
is not presented to the President, na-
turally the PAC is not entrusted with
the task of scrutinising the audit objec-
tions contained therein.

An effort has been made by the hon.
Finance Minister under sub-clause (6)
to appoint the C & AG to examine and
report on the accounts, in respect of
certain transactions or 1items or as a
whole. I do not know their mind. They
can also ask C & AG to do some audit.
My objection is and my strong plea to
the Government and to the Finance
Minister is that, please for God's sake,
do not eliminate expenditure from the
purview of Parliamentary scrutiny, All
public expenditure, all monies that
form the Consolidated Fund of India,
they should be subject to the scrutiny
of Parliament, i.e, its committees and
so I do not approve of the provision in
Clause 24, so far as this aspect is con-
cerned. Now, in this particular case
we are going to provide them with an
authorised capital of Rs 200 crores,
which may be raised to 500 and this
whole money has to be sanctioned by
Parliament. This whole money has to
be sanctioned by Parliament, that
means, this whole money has to be
given from the Consolidated Fund of
India. If such huge investment is being
placed at the disposal of the statutory
corporations which are wholly owned
by Government, This particular Exim
Bank is wholly owned by Government.
It is g statutory corporation affecting
the interests of the whole country, and
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1 ask, why this Exim Bank accounts,
balance sheets and other transactiom.;
are being kept away from the purview,
of the C & AG audr, and beyond the
purview of the Parliamentary serutiny
through the financial committees.

So far as this corporation is concern-
ed, now, this Corporation has been
named as the Export-Import Bank of
India. What impression does it actual~
ly give was if it is a bank, only a nor-
mal bank, like the Reserve Bank of
India or other nationalised bank? This
name, nomenclature, the title of the
Bill is somewhat misleading about the
functions that this corporation or theg
business that is to be conducted is con-
tained in clause 10 and apart from for
financing and re-financing there are
provisions in sub-clause (2) that the
Exim Bank may also carry on and
transact all or any of the following
kinds of business, namely ..... » oIt
makes a mention from (a) to (x). Why
have you left (¥) and (2)? It could
have covered from (a) to (z)! You
have widened the scope of the provi-
sions i order to cover all sorts of
types of activities like 1ssuing bonds or
guarantees, subscribing to, investing in,
purchasing of, stocks, shares, bonds or
debentures of any development bank oy
Export-Import Bank of any country|
outside India, opening of any accoun4
in any bank in or outside India or the
making of any agency arrangement
with, or acting as an agent or corres
pondent of any bank or other institu-
tion in or outside India; issuing of par-
ticipation certificates—%n India or ab-
road? What type of business is covered
in providing for technical administra-
tive and financial assistance of any
kind for export or import? Why tech-
nical and financial assistance? Lastly,
it is provided in (w)—*“doing any other
knd of business which the Central Gov-
ernment may authorise”. What type of
any other kind of business you should
have for developing an Import and Ex-
port Bank? You should have qualified
it here, This is the least that could
have been done, Then in sub-clause (3)
in the functions of the Bank it iy men-

tioned that they will realise cothmis-
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sion, brokerage, interest remunera-
‘tion, or fees etc. etc. I fail to uhder-
stand the provision made in clause 14
that the Exim Bank may receive gifts,
grants, donations or benefactions from
Government or any other source in or
routside India. What do you mean by
gifts? Gifts in the form clothes? Gifts
in what form? 1Is it a charitable orga-
nisation? Will it discharge some bene-
volent work in famine-hit or flood-hit
areas? Where is the question of dona-
tions? I do not know what is in the
mind of the Government. That is why
1 said it would have been much better
if the Bill had been referred to g Se-
lect Committee for detailed discussion.

There has been a study made in the
Ministry of Commerce recently and
they have projected our exports for
another decade. The position of ex-
ports is very alarming. There is g trade
deficit and the balance of payment is
very tight now. 1 appreciate the diffi-
culties of the Government on that
score, But what is our projection for
1990? In  1979-80 our total exports
were Rs. 6400 crores“legving a trade
deficit of Rs. 2250 crores. Our projec-
tion for 1984-85 is Rs. 10,200 crores.
Qur projection of exports for 1989-90
is Rs. 20,600 crores. But the same study
mentions—I fail to understand how
having made so much claims of invest-
ment in the agricultural sector and
having made so much claims of bumper
crops, green revolution etc, our ex-
ports from agricultural products will
come down from 43 per cent to 27 per
cent, It is for you to consider. The
paper said that—

“....the main reasons for the de-
«line in ggricultura] exports has been
the stagnant output and the low per
acre yield, The productivity levels
for various commodities are consider-
ably lower than those realised in
most of the other competing coun-
4tries. There are variations in pro-
ductivity levels of various crops even
among the different States within the
country. With adequate investments,
it i3 possible to raise productivity
and output levels suybstantially whick
might enable generation of Jlarger
qxpomb‘h surpluses.”

This is something alarming. 1 am not
dwelling at length on it, but the export
content of the agricultural products
will come down from 43 per cent to 27
per cent. This is not what I am saying;
this is the outcome of a study done by
the Commerce Ministry!

In the export side there have been
so many schemes with regard to subsi-
dies and cash assistance. I would draw
the attention of the hon. Finance Min-
ister to the report of the Public Ac-
counts Committee (1980-81) presented
to the House where instances have
been given as to how the cash assist-
ance for deoiled rice bran amounting
to more than Rs 12 crores in one par-
ticular year has been misused. So, cale
has to be taken. This report also men-
tions another instance. There is 3 pro-
vision in the customs and excise law
that exporters can keep their goods in
running bond accounts and pay the
duty later on, whenever they export
the goods But cases have come to
light where the goods have not been
exported. but the excise relief has been
claimed; all the benefits from the ex-
port promotion councils have been
availed but the goods have been diver-
verted for home consumption and the
arrears of excise duty at the end of
the year amounted to as high as
Rs. 23,67,19,623.29. This is what the
report of the PAC says based on facts
furnished by the Finance Ministry. If
these are the manipulations done on
the export side, Government has to
take care of it.

With regard to the exemption on the
customs duty under Section 25(1) and
(2), particularly (1)—general exemp-
tions, I am sorry to say that once Par-
liament has approved the rates, the
Government has the authority and
power under Section 25(1) of the Cus-
toms Act to grant exemption if it feels
80 necessary in the interest of export
and import. The average exemptions
granted by the Government so far—
whether the Janata Government or the
Cong. (I) Government—was bardly
between Rs. 15 crores and 20 crores
every year. Will the hon. Finance Min.
ister institute an enquiry ag to how
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during 1979-80 these exemptions am-
ounted to not Rs, 20 or 25 crares or
Rs. 50 or 100 crores but Rs, 250 crores.
Sometimes exemptions are granted in
the name of import or in the name of
export. I hope the Finance Minister
will look into it.

I wish to bring to your notice that
there are 7000 engineering units which
are registered as export houses, I
want {0 see the exhibition of the engi-
neering industries some time back. I
got an authentic information that out
of these 7000 engineering units which
are availing of concessions and benefits
from the Government, onlv 2000 are
actually exporting. And the rest 5000
units are availing of Government pat-
ronage, concessions and benefits with-
out exporting anything. So such fake
type of export units which get them-
selves registered in order to avail of
the benefits given by the Government
shoulg be eliminated.

15.32 hrs,

[SHRI GULSHER AHMED in the Chair].
There should be a thorough enquiry
into all these matters,

Once again while welcoming the Bill
I urge upon the Government that what-
ever loopholes may be found by these
exporiers or importers ‘whether through
under-invoicing or through manipula-
tion of foreign exchange, those should
be plugged. We have given such wide
and sweeping powers to the statutory
corporation without a closer scrutiny
by Parliament. This is npighly objec-
tionable. Byt even then I hope the
Finance Minister will bear all these
points in mind and he wil] not permit
this bank to be a dumping ground for
Bick exporting units as is the case in
our nationalised banks wherein 22366
units are reported as sick and the total
amount outstanding is Rs. 1622.55
crores. Out of these only 378 are large
industrial sick units and the amount
standing against them is Rs, 1158.48
erores. This is to the knowledge of the
Finance Minister. I am sure he is
eonscious of the fact that let this his-
tory be not repeated 8o far as the
Exim Bank ig concerned. I hope you
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will keep a stirct watch and inform
Patliament annually with regard to
its develapment, bus'ness transactions
and progress so as to take Parliament
in confidence. With these words, I wel~
come the measure.

SHRI Y. 8. MAHAJAN (Jalgaon):
Mr. Chairman, Sir, I rise to welcome
this long awaited measure which has
heen in gestation for over 10 years.
The Bill seeks to provide for the esta-
blishment of a corporation which will
be known as the Export-lmport Bank
of India to strengthen and broad-base
the existing institutional arrangements
to meet the credit and other require-
ments of our international trade,

The value of our export trade was
only Rs. 668 crores in 1961-62. that is,
at the beginning of the Third Five Year
Plan. In  1980-81 it has gone upto
Rs, 6578 crores—Part of this increase
being due to the steep rise in prices in
the intervening period. With the conti-
nuing rise in prices of oil imports from
other countries and the threat of a
yawning gap in our balance of pay-
ments position—the gap ‘was Rs. 2400
crores in 1979-80 and Rs. 5200 crores
in 1980-81—the need to boost our ex-~
port s urgent and importani. This
cannot be done withoul providing bet-
ter and wider credit iacihities and other
services necessary for international
trade.

As things are, it cannot be said that
credit facilities for exports are inade-
quate. Since the beginning of the First
Plan, Government have taken steps to
ensure that credit would be available
to exporters as and when they nced.
But there have been some difficulties
mn expanding the international trade.

At present export finance is provided
by the commercial banks, the Industri-
al Development Bank of India, the
RBI and other speciallsed agencies.
About 75 per cent of the total credit
ig provided by the commercial banks.
The Export Credit and Guarantee Cor~
poration facilitates the ™ flow  of
finance from banks to exporters, snd
exporters to buyers, with the help of a
serles of guarantees gnd insurance
policieg to cover the risky of fustua~
tions in trade and commerce. )
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The IDBI is an apex institution of
the country on the domestic front for
providing technical, agministrative and
financial assistance for industrial deve-
lopment. But it has also came up a9
an important export financing institu-
tion of the country.

This whole instilutiona] structure,
along with the mechanism of financing
international trade, and the arrange~
ments for dealing in international cur-
rencies, has been examined by the
Finance Ministry in great depth during
the last 2-3 years and, as a result, it
has come forward with this Bill to set
up an Exim Bank which will not only
provide financial assistance to export-
ers and importers, but also act as the
principal financial institution for co-
ordinating the working of institutions
engaged in financing export and im-
port of goods agnd services, with a view
to promoting the country’s interna-
tional trade,

This Bank will meet the crying need
of the country for improving our posi-
tion on the international front. The
first thing that strikes the eye is that
the Exim Bank w'll take over the ex-
port financing functions of the IDBL
They shall stand transferred to and
vest in the Exim  Bank. Section 26
says:

“On such date as the Central Gov-
ernment may, by notification ap-
point, all business, property, assets
and liabilities, rights' interest, privi-
leges and obligations of whatever
nature of the Development Bank in
so far as they relate to the expori
financing functions of that Bank shall
stang transferred to, and vest in, the
Exim Bank.”

Section 26 thus affects an important
change 1in our institutional structure.
The IDBI will-be restored to its origi-
nal purpose, as an apex bank concern-
ed with the industrial development of
this country.

The commercial banks, which have
a lion’s share in this business, have
remaineqd untguched, Their activities
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are to be co-ordinated. I hope this will
involve the elimination of unhealthy
competition between them. They are
all public sector banks. Still, some of
them have designated a large number
of branches for foreign exchange busi-
ness. This involves not only duplica-
tion of work but unhealthy competi-
tion. I hope the Exim Bank will be
able to establish branches on a rational
basis at home and abroad, which will
provide more efficient and speedy ser-
vices to its customers.

Similarly, there is need to rationalise
the branch network of Indian banks
abroad, The small size and middle level
management of these branches have
come in the way of their eflective func-
tioning abroad. The Exim Bank can
co-ordinate their work and improve
their management.

Tn this context, we have to take into
account the developments in interna-
tional banking in recent years. Foreign
banks have resorted to consortium and
joint banking to reap the advantages
of large size. Many of them have set
up even joint banking ventures. The
potential for business in the interna-
tional field is wvast. .And though our
financial resources are lnmiled and our
share in the world trade is small, the
scope for improving our position is
more only with the formation of a bank
ke the Exim Bank with its vastly
greater resources and managerial skill
than the public sector banks at present,

The Bill details the functions of the
Bank in a very comprehensive manner.
Apart from flnancing of Indian exporis
ang imports, it will be entrusted with
the functions of (1) financing of exports
from and imports of goods and services
into third countries, (2) financing of
joint ventures in foreign countries,
(3) financing of export and import of
machinery and equipment on lease ba-
sis; and (4) providing loans to an In-
dian party so as to enable that party
to contribute in the share capital of &
joint venture abroad.
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This will enable the Bank to play a
dynamic role in improving our position
in international trade.

Section 10 of the Bill alse enables
the Bank to undertake limited mer-
chant-banking functions such as under-
writing of stocks, shares, bonds and
debentures of companies engaged in ex-
port and import trade etc. The Bank
will thug have a distinctive character.
It will be not only a Bank for financing
exports and imports, but it will also be
a development Bank so far ag the ex-
port-oriented industries are concerned
and particularly it will also perform
some of the functions of merchant-
banking.

There was a lot of criticism of this
Bill from the other side, Yesterday,
the first speaker was Mr. Jyotirmoy
Bosu, His speech I must say .

MR. CHAIRMAN: Please conclude
There are a number of speakers. J
think the Minister will talk on what
the other Members have said.

SHRI Y. S MAHAJAN: Mr. Bosu’s
speech was so much sound and fury
signifying nothing. He indulged in his
usual fulminations against the Govern-
ment and the Ruling Party. He even
went to the extent of saying that this
Bill is an nstrument by which the
Government will exploit the people for
the benefit of American capitalists, I
think only the gullible can believe
such cock-and-bull stories. An objec-
tive study of the Bill makes it clear
that the Bank, when it comes into
existence, wil] be a great factor in
improving our precarious position in
the international trade.

With these few words, I support the
Bill,

SHRI XAVIER ARAKAI, (Erna-
kulam): Mr, Chairman, Sir, on the
whole practically a]] Members have
supporteq the philosophy, the ideas
and the scheme of this Bill

Sir, the Export and Import Bank of
India Bill is an important Snancial
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Bill in relaion 1o foreign exchange,
trade and commerce. It is g chronic
problem when we think about our
foreign exchange that this country hag
always been exposed to huge imports
ang lesser angd lesser exporty in value
terms. If you refer to 1977-79, the
value of imports was Rs. 6,814 crores,
whereas the value of exports was
Rs. 5,726 crores. Thereafter the im-
ports in value termg have gone up and
up. Therefore, the Economic Survey
for 1980-81 in Chapter VIII very
cautiously said: *“The trade deficit is
likely to exceeq Rs. 4,000 crores.” I
presume it has exceeded Rs. 5000
Crores now.

Sir, having the chronic import pro-
blem, after assuming the power, this
Government hag issued two important
documentg One is the Export Policy
of 2nd April, 1980, and the other is
Import Policy of April 15, 1980, If we
analyse these two documents, we will
seg that the Government is aiming, by
all means, to bridge this gap between
huge import and deficit in export.
Summing wup the problem of this
export and import, the Sixth Five Year
Plan in Chapter VI has said very
correctly:

“However, on present reckoning,
the balance of payments problems
facing the country during the Sixth
Plan are likely to be acute and will
require innovative approaches to
cape with situation,”

Therefore, on February 28, 1981 the
Finance Minister gaid:

“Hon’ble Members will recal) that
in my Budget Speech last year I
stated that the Government has
taken g decision to establish gn Ex-
port-Import Bank to assist in financ-
ing of International trade. The
details of this proposal] have now
been workeq out and it is proposed
to introduce a Bilj in the cwrent
session for setting up the Export
Import Bank as a statutory corpera~
tion. T am providing Rs. 70 crores in
the Budget for thig purpose.”
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Having this in mind we have to
examine in fotal two agpects;

1. What are the financiaj agencies
catering to the needs of importers
and exporters?

2, What are the other agencies
involved in export anqg import
trade?

These two parts have to be analysed
objectively. If we take the financial
aspect, we have IBDI, IFC, NIDC,
ICIC, nationalised, scheduleg Banks,
Industrial Development Bank, etc. I
would like to know from the hon.
Minister what are the functions of
these banks? Whethey in comparison
to this proposed bank, how far those
banks have channelised their economic
resources for the purpose of export
and import. That is the point which
T woulg like to stress here. Is the
finance the main cause of huge deficit
in export import? If it is the finan-
cial aspect, 1 submit there are various
agencies, ags I saig earlier. So, the
blame hasg to be shared or distributed
within that category. If finance is not
the aspect, then what are the agencies
involveq in it? I am very much in-
volved with the staff and officers of
many Government export agencies—
Export Promotion Council Export In-
spection Council, MPDA and so on
and so forth.

I have g bit bitter to talk about the
Export Inspection Counci], But this is
not a forum. I am highlighting the
point. Why can’t we organise and
form one agency to tab al} these re-
sources, mobilise our export, instead
of varioug kingg having different
realmg in this area? I had suggested
thig earlier. Again I am suggesting
this proposal. Varioug Departments
are putting their finger in this export
pie. So many agencies gre involved
in the export import for exemption
purpoge ag well. Shouly we examine
thig aspect as Wwell in depth as the
financial aspect? It ig for the Depart-
meni gny e Government to consider.
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Then, I refer to the Statement of
Objects and Reasons, Preamble and
Clause 10 of thig Bill. There again, I
see two different categorfes. I fully’
agree with Mr. Kodiyan as well as
Mr. Satish Agarwal when
they referred to this aspect. If you
permit me, I can take clauses, one by
one. But due to the shortage of time,
I am just pressing my point. One
function is to give financial assistance
as loans ang advances and the other
is, to coordinate the working of in-
stitutions. This has to be viewed
separately, This may come within
the banking purview and banking

functions.

But you refer to some other part of
the Bill. For example, there is the
definition of the word “services” con-
{ained in sub-clause (j). It says:

“ ‘services’ includes,—

(I) providing personne] (includ-
ing skilleg or unskilled workmen
and persons for rendering tchnical
or other gervices) for the purpose of
any work or project...

(II) transferring of technology,”

Now, you refer to clause 10, sub-clause
(q). You have provided sub-clauses
upto (x). As Mr., Satish Agarwal
said, two more sub-clauses (y) and
(z) could have been added. Instead
of doing that, they have put a general
clause. In sub-glause (q), it is
stated:

‘“undertaking and financing of
research, survey...”

This js purely a flnancial transaction.
It hag nothing to do with the banking
system, We neeq some clarification
on this aspect. 1 am pressing a point
which require gome clarification here.
What is the objeect of this Bill? 1t is
to be a banking institution or partially
banking and partially non-banking?

Then, if you refer to the Statement
of Objects and Reasons, jt is stated:

“, ...to strengthen and broad-
base the existing jinstitutional
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arrangements to meet the require-
ments of international trade.”

It Boes on to say.

“(1)....will also undertake limit-
ed development and merchant
banking functions...”

I do not know where thig falls, under
what function it falls.

So, if you refer to the Statement
of Objects anq Reasons, Preamble and
Clause 10, you will gee that there is
something which jg not a banking
function but a different function. It is
not a banking function; it is some-~
thing else, something more. That is
the point I am pressing here. This is
a matter which hag to be looked into
and clarified.

Referring to Chapter III, Manage-
ment of the Exim Bank, I may be per-
mitteq to say that the Government is
the creator, the protector and the des-
iroyer ot this institution ...There is
not a function or authority undertaken
without the Government.

Going through the clauses, one by
one, very minutely, I thought this was
a part-time pastime for a full-time
Government Secretary. Probably, it
is for the pleasure trip. I do not
know I have my own subjective or
objective criticism about the existing
executive system gnd the functioning
of this Department. Going through
clause by clause, I appreheng that
this is a monopolostic behaviourism of
the bureaucrats Thig is the time that
the Hous~ should review the execu-
tive system of our Government,

My hon. friend, Mr, Daga, referred
to the composition of Board of
Directors

SHRyY
Directors.

SHRI XAVIER ARAKAYL: If you
go through it, can you find that we
have no voice in it? How can we
achieve this cobject? Have you got
any voice or say or to criticise it?
When I wag reading the gpeech of the
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Finance Minister, I thought this will
be an autonomous body, probably
similar to the Industrial Development
Bank or something like that. But this
is not the case. My personal view is
that we require a review of thig Act.

Now, I will come to the last point.
I am taking you to Clause 34 because
that is an important Clause, Page 60.

“No brief or other lega] proceed-
ing shal] ;e against the EXIM Bank
or any Director or any Officer or
other employees of the EXIM Bank
or any other person authoriseq by
the Bank” and so on and go forth.

I may be permitted to give a small
1llustration, about how this Export
Inspecting Agency refused to inspect
a consignmeni on a flinsy ground
while the importer wanteq to take it
from India. Now you assume that
such g situation happens here, can
that exporter file a suig for damage?

MR CHAIRMAN: He can file a
suit ggainst the Government, He is
an employee ot the Government.

SHRI XAVIER ARAKAL: Now,
an exporter or importer, if he
happens to go from pillar to post here,
how many Departments he has to g0
through? How many financia) insti-
tutions he has to step in and step out
ang make a bribe? This institution
should not be a part to the existing
ineffective and inefficient jnstitution.
That is why I am posing the problem,
with al] my sincerity, suppose such a
situation comeg with regarg to this
Bank, where can he go as long as
there is clause 34 in the Bill. As it
happened in the Export Inspection
Agency, he had to make 5 trips to
Delhi. Ang when the Director gave
the sanction, the Assistant Director
would not comply. I am giving an
example,

Therefore, my submission jg that
thiy Clause ig unwarranted. In prin-
ciple and in practic, I hope that this
is a sound economice approach as far
ag export-import policy is concerned
and that it will boost up the trade,
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SHRI C. T. DANDAPANI (Polla-
chi): Mr. Chairman, Sir, I rise to
support the move of the Finance
Minister for bringing a legislation
under the title of Export Import Bank
of India.

The object of the Bill, jt hag been
stateq very explicitly, is to boost ex-
port in the field of trade, to earn more
foreign exchange angd to narrow down
the gap of trade balance.

It has been stateg here that this Bill
has to be referred to the Select
Committee.

MR, CHAIRMAN: Should have been
referreq to the Select Commitee.

SHRI C. T. DANDAPANI: My
Hon. friend, Shri Satish Agarwal,
former Minister of Finance, has vast
knowledge in the field of finance,
I wouly like {0 say that, after the
nativnalisation of 3 certain group of
banks, our Government, particularly
our Banking Department has acquired
adequate knowledge to run the bank-
ing industry either in the matter of
export orientation or in the matter of
internal development aclivities. There-
fore, even though it has been delayed,
it is good that this legislation has been
brought forwarq before this House at’
least now. The origina) idea was
mooted by the Ministry of Commerce
some ten years ago; that is, the Indian
Institue of Foreign Trade made a sgur-
vey and they recommendeg to the
Ministry of Finance to bring forward
this legislation as early ag possible, I
would say ‘sorry’ because this Bill hag
been delayed for about a decade. That
wag the reason. 1 was pointing out in-
the beginning: if this Bill is again
referreq to g Joint Select Committee,
it will take another two years for that
to complete its job. Therefore, it is
good that they have brought it before
the Houge, The Bill should be passed
immediately and the Bank should
start functioning immediately.

16 hrs.

The previous speaker has pointed
»ut that our balance of trade is in a

difficult position. The doubling of oil
prices has been mainly responsible for
this, The value of imports in 1979-80
wag Rs. 8,908 crores whereag in
1980-81 it went up to Rs, 11,783 crores.
The increase is so much, But it is
nobody’s fault. It ig because of the
fluctuation in oil prices. At the same
time we have made some achievement
in the matter of export. As far as our
performance ig concerned, internally
we have made a very good perfor-
mance. In 979-80 the exp. t value
wag Rs, 6,459 croreg whereag in
1980-81 it was Rs. 6,578 crores. There
is a small margin in the matter of ex-
port, but it is Government’s responsi-
bility to augment our exports and to
narrow down the gap between export
and import bills.

So far as our export promotion
activities are concerned, the Govern-
ment has earmarked 15 per cent ex-
port, the minimum should be ten per
cent and that too, it should be allotted
to the small scale selected goods. As
far as indlirect participation of ancillary
production is concerned, our target
is 20 per cent. So, all the small and
ancillary units need more assistance,
more finance. That is the only reason
why Government has brought forward
this Bill; it is only to assist the small
entrepreneurs in promoting exports.
I do not see any lacuna in this Bill,
and many Members have stated that
here. The business of the Rank has
been ststed very clearly in tho Bill:
granting loang and advancec to a
scheduled bank, etc. A]l these things
have been stated here.

/

Here another thing has b~en stated.
Even my friend, Mr. Arakkil has
stated that all the business a-~tivities
are covered in the sub-~' v Mr
Satish Agarwal hag also stat~1 it But
when a bank somes into hein~ it has
to function as a bank. So it has to
cover all the acticities—dis~nunting,
credit, lops-term and short-term and
whatever it is, it has to cover all the
economic activities of the society.
Therefore, I do not think there is
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anything wrong in this one,
covered all the areas.

But one thing I want to make it
clear—as far as (a) is concerned.
That is about granting loans and
advances to a Scheduled Bank or any
Jther Bank or financial institution
notified in the official Gazette by the
Central Guvernment in this behalf by
way of refinance of loans and advances
granteg by it for the purpose of ex-
ports or imports. In this provision I
have my ovrn doubt. Will it not be a
duplication of work? I am referring
to clause 10(2)(a). Some financial
institutions are already making some
advances tn g particular exporter or
business ertreprencur. Again we are
giving financial assistance or loan,
whatever it may be, to the banks
which are already viable and which
are already in a sound position to
lend advances to the exporter or im-
porter. Why should we take this re-
sponsibility and give assistance to the
Banks when we have a separate Bank
for a particular purpose and for a
particular reason and why should we
divert our money to other financial
institutions? The Government should

think over it.

Secondly graniing loan and advances
outside India for any Indian joint ven-
ture. I would like to say ip this re-
gard that as far as joint ventures are
concerned, at present there were 302
proposals for joint ventures and out
of them 195 could not be implemented.
So only 107 joint ventures are in pro-
duction with an investment of Rs. 35
crores. I would like to ask the Minis-
ter and the Government. Out of this
investment in the joint ventures, how
much profit we are making, how the
joint ventures which have been establ-
ished in foreign countries are working,
whether they are properly staffed or
not and whether those joint ventures
which have been financed hy the Gov-
ernment are being manned by an effi-
cient managerial staff. I would like to
ask all these things from the Minister.

A word about the Regulations. WMr.

Agarwal raised a very good point—
about our contribution to the Bank.

It has
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That is, Parliament gives money and
we have no right to ask about the
functions of-the institutions ., For
example, on page 17, it is said ‘Every
regulation made by the Board under
this Act shall be laid as soon as may
be after it {s made before each House
of Parliament’ Only the regulation
will be laid not the functions, The
functions should also be laid on the
Table of the House, and the Parlia-
ment{ should have the right to ask
about the tunctions of the Bank. Not
only that, we have seen that in the
IDBI and other banking industries
the Government has no control over
them. The Government has no control
over them. Their function is entirely
difterent. Some of the banks go
against the principles laid down by
Governemnt sometimes. In that case,
what are we going to do? I would like
the Minister to examine these aspects
as they seem to be most important
according to me. Atter formation of
the banks, we wmust examine—we
mean the Government—1io see parti-~
cularly whether they have any say
ahout the functioning of the Banks.

Before I conclude, I want to say one
more thing. Thatl 1s about the mana-
geria] staff. There are nominecs from
the IDBI and other professional areas
in the Board. This will not help. Before
we nominate them to the Board of
Directors, we must see whether those
persons will deliver the goods. Secon-
dly, Sir, the relired persons are being
nominated to the Board of Directors.
They had already served for many
years in the departments. Again their
services are not at all useful.

We have seén, for instance, in IDBI
and other institutions, they nominate
only the retfireq people. They go there
and sleep. They only avail of some
entertainments there. Therefore, I
would request that for Heaven’s sake
please do neot mominale the retired
persons to the Board of Directors.

With these few words, I conclude
my speech.

SHRI P. RAJAGOPAIL, NAIDU
(Chittor): Mr. Chairman, Sh% I con-
gratulate the Finance Minister for
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bringing forward here the Export-
Import Bank of India Bill, 1981,

Sir, On page 162 the National Com-
mission on Agriculture, in their report
1976, Part III, Demand and Supply,
states the following. I quote:

“Provision of adequate and timely
finance is indispensable for export
production and export marketing.
There exists a gap in the existing
institutional structure of the export
credit system. We would suggest
that to bridge thig gap the estab-
lishment of an export-import bank
might be considereq to provide
medium and lbng-terim export at
the pre-shipment and post-ship-
ment stages."

I am not going nto the technicali-
ties. 1 am leaving it to the experts.
But, I can tell you that though the
Export-Import Bank is going to Dbe
established, the policy enunciated in
the past shows that the Government
1s always agamst the agriculturists.
There are lobbies of capitalists. Also
the wholesale traders are against the
agriculturists. Therefore, the agricul-
turists are always at a disadvantage.
For example, I can tell you that when
the a‘griculturists are reaping the crops,
the price for their product is very
slow. The agriculturists wanted the
export of groundnut. Government is
not willing with the result all the
groundnuts went into the hands of the
wholesale merchants, the traders. The
policy of the Government is relaxation
in the exports. Because of that, only
the traders used to benefit. Therefore,
I say that when fhe Bank is being
established, the policy must also be
enunciated which ghould be in favour
of agriculturists. The trade gap is over
Rs. 5,000 crores. Unless we promote
production as well as export of agri-
cultural commodities and other agro
products, it is not possible even to
bridge the gap.

366

Now, Sir, from the statement given
to me, it has been stated as follows:

Exports-April-Sept. 1980 (Agricul-
tural Commodities)
(In crores
of rupees)
Rice. . . . . . 40.73
Wheat. . . . . . 6.92
Cereal preparations. . . . 4.13
Vegetable and fruits. .
Qashew kernels. . . . 70.79
Others. 33.60
Tobacco uninanufactuicd tobacco
rofusc . . . . 102.58
Oilsceds and oilcaginous fruits. . 5.36
C otton raw. 77.29
Jute, raw. . . . - 0.21

This is very small. Therefore, Govern-
men{ should see that the exports of
agricultural commodities are streng-
ithenea and are increased. Now, we
are not concentrating upon fruits and
fruit products; fish and fish products;
wool and animal products; leather
goods, billets and eggs. There is great
possibility of exporfing these things
and earning foreign exchange. There-
fore. our Government should see that
all these things are exported. Our
strategy must be export promotion and
also import substitution. I am very
sorry 1o learn that we are importing
15 lakh tonnes of wheat. On the other
hand our agriculturists must be en-
couraged to produce by giving them
better price. Then it is quite possible
to increase wheat production and we
will be self-sufficient and it will be
possible for us to export wheat also.
Now, jaggery is not exported. Jaggery
prices are falling down. So, jaggery
can be exported. -
Lastly, Sir, instead of exporting
raw-materials in agricultural sector it
would be better t{o convert them into
agro products and export them. Then
we will get more money in agricultural
products exportation.
B. V. DESAI (Raichur): Mr.
Chairman, Sir, I rise to support the
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Bill which has been brought before
this sugust House by the hon. Finance
Minister. In fact, this Bill is long
overdue, Probably in the lagt so many
years this has been thought over and
finally I must congratulate the hon.
Finance Minister for bringing this
Bill

Now, 8ir, without wasting any time
of the House I would like straight-
away to go into Section 10, viz., busi-
ness of the Exim bank. Sir, here the
entire clauses have been taken on the
model of IDBI. In fact, this Exum
bank also proposes to do the same
type of banking and other trading
business on the limés of IDBI and
other financial institutions. The struc-
ture in our country is that IDBI direc-
tly finances the customers as well as
it helps the customers by re-financing
other institutions. They in turn finance
the customers. In fact, down below
every State has Development Cor-
porations and State Financial Cor-
porations. Their limit of lending is
limited. State Financial Corporations
can give upto Rs 30 lakhs and Deveiop-
ment Corporations can give upto Rs. 50
lakhs. If any customer requires more
than Rs. 80 lakhs then he can approach
the IDBI who in turn either direcily
alone can lend or in consortium with
IFC angd other financial institutions can
come to his aid. IDBI can go to the aid
of insfitutions like banks and the banks
can inturn give help to the customer.
It is proposed that the Banks which
are engaged mm Export and Import
trade will be helped by re-financing
from this Institution. Of course, here,
one point arises which has to be con-
sidered. This may not have been
mentioned i1 the Act. But I would
request the hon Minister {0 see that
this re-financing should be at a con-
cesfonal rate and the banks should not
charge the customer or trader more
than 1 per cent excess than the ori-
nary lending rate. In this way, such
concessional finance could be routed
through the banks and other financial
Institutiong to the customers and
traders of this country The maximum
lending rate also should be fixed in
respert of these different institutions
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and nationalised banks. And over and
above that limt, EXIM Bank should
directly lend to the customers. My
Iriend Mr. Arakal made a point re-
garding item (q) which says about
undertaking and financing of research,
surveys, techno-economic or any
other study in connection with the
promotion and development of inter-
national trade. With due respect to the
Hon. Member, I could say that any
finacial institutions have got to under-
take this kind to techno-economic
survey. Probably he has looked at it
from purely a lawyer’s point pf view
and not as a financier because in every
such case, such technical committees
have to be constituted. In fact the
IDBI aand other corporations in the
differeni States have already got such
techpo-economic survey teams which
will help the entrepreneur to come
forward and 1o see that his project
is completed in time. So, I think, this
clause is quite 1n order.

So far as foreign trade 1s concerned,
it is a tricky job and I would request
the hon. Minisier to see that more
non official members with ihe requisite
qualities and experience in foreign
trade are associated, so that they will
be able to guide the EXIM Bank in the
initigl stages so that this Bank will be
able to function in an effective way.

Regarding Chairman and Managing
Director a point has been made whe-
ther these posts should be combined
or they should be two different per-
sons. In my view, the Chairman should
be different from the Managing
Director. The Managing Director
should be a whole-time incumbent. The
Chairman should be a non-official per-
son having requisite knowledge and
skill in foreign trade.

Regarding the opening of offices, 1
am extremely happy that the Head
Office is located in Bombay which is
supposed to be the barometer of our
country’s economic activities So,, I
welcome the provision that the Head
Office should be there. But, Sir, along
with that, EXIM Bank’s bganches at
Calcutta, Madras and Delhi ghould be
opened immediately as foreign trade
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happens to be routed through all these
four places.

Now, my friend Mr. Satish Agarwal
made a point regarding Class 24 of
the Biil, It is my view that this insti.
tution should be suwvject to the con-
trol of the Auditor General of India.
It should come under the purview of
the Auditor General. What 1 feel is
that proper thought has not been given
to this aspect. The hon Minister pro-
phesied that the Government will come
forward with amendments within 6
months. 1 feel his prophesy should
not come true, and he should bring
forward an amendment to this effect
just now and be done with it. This is
my request to the hon. Finance Minis-

fer. It is quite correct 1{o say
that this august House must
have an opportunity to look
into their accounts. EXIM bank

should be made accountable to this
august House It should come under the
purview of the Auditor General just
like other big financial institutions
which have come under Auditor
General’s contro: for purposes of audit.
The Public Accounts Committee of
Parliament must have an opportunity
to look into their accounts.

Now, I come to the question of the
transfer of a part of the business of
the Development Bank. At present,
the {D.B.I. looks after the foreign
trade alsa. All the functions of the
foreign trade are being transferred to
EXIM bank. In the same way, it has
been mentioned in the Bill that all the
other functions of the IDBI will be
transferred to this Bank. [ think that
the Government intentions to transfer
some more business other than the
foreign trade business should be made
clear. I do not know what the other
functions are. So, I would request the
hon. Minister kindly to exp:ain that.

Sir, I am unable to understand under
what item these gi.ts, graats, donations
etc. come? I am not able to under-
stanG this and I would request the hon.
Minister to throw some light on this
I do not knhow what type of gifts
he is referring to. As per this, we
have got different funds, developmeént
funds and reserve funds and whatever
Profits are there, would finally go to

the EXIM bank. Therefore the gifts
which are being given to the EXIM
bank would go to the Government
ultimately. I do not know what type
of gifts are to be given to this EXIM
bank. With these words, 1 fully sup-
port this Bill,

MR. CHAIRMAN: Mr. Nadar, you
are given five minutes.

SHRI SATISH AGARWAL: Mr.
Chairman, I may submit that inform-
ally we have an understanding with
the Speaker that on n bilis and new
subjects, more Members may be ac-
commodated and more time may also
be given to those who want to speak.
So far as the allocation of time is con-
cerned, you should not insist on the
time schedule. After all this bill can-
not be passed today because clajuse by
clause discussion is also to be com-
pleted and the hon. Minister has rep-
lied to the debate. The Bill has to be
passed tomorrow and not today. Today
at 5 O'clock we are going to take up
Assam Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF TFINANCE (SHRI
MAGANBHAI BAROT): We have to
pass it today.

MR. CHAIRMAN: Time allotted for
this Bil} is two hours.

SHR]I SATISH AGARWAL: It ig true
But it is such an important and abso-
lutely new Bill that you may allow
more time for this. We are not con-
demning or ecriticising this Bill. We are
making valig suggestions.

=N waw T - (gfEr)
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During the meeting with the Hon.
Speaker, you should have decided
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about the time., You should have asked
him for 3 or 4 hours for this Bill

SHRI P. K. KODIYAN: Sir, it is a
very important Bill. Many of us did
not know that on the first day itself
this would be brought forward before
this House.

MR. CHAIRMAN: What can we do
aow? More than two hours have been

taken.

SHRI A. NEELALORITHADASAN
NADAR (Trivandrum): Mr. Chairman,
Sir, I totally oppose this Bill and 1
would request the hon. Finance Minis-
ter to withdraw this Bill immediately.
This bill is meaningless. It is made
clear even in the speeches made by
the ruling party Members like Mr.
Arakal and Mr. Daga. Their speeches
have clearly indicated that this Bill has
been brought forward by the hon
Finance Minister just to confuse the
situation. Yesterday, while moving the
Bill, the Finance Minister said:

“Jt is, therefore, our 1ntention to
establish the Export-Import Bank as
a flexible and a strong institution
capable of responding quickly and
effectively to the legilimate demands
of the exporting communify”

Now, whom does the exporting com-
munity represent? Here, it is clearly
written that this is a Bill to establish
a Corporation to be known as the Ex-
port-Import Bank of India for provid-
ing financial assistance to exporters
and importers

I do not think that if we are having
a deficit balance in the iaternational
trade, it is due to the lack of finances
of the exporters or importers, but it is
because of the lack of a definite com-
prehensive import and export policy
of the Government.

Further, the import and export trade
of our country is being completely con-
trolled by the big business people and
the multinationals. Therefore, any
assistance by this Bank would only
help the representatives of the big
business people and the multinationals.
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The present Finance Minister who
has moved this Bill has done some
wonders during “his span of 18-19
months, for example he came forward
with the black money bonds. He stated
in this House and before the nation
that he was going to do some wonders
with the black money bonds. Now
nobody is there not even the Prime
Minister, to take the responsibility for
that. She has said in public that she
was not interestea in these black
money bonds, only some others were
interested in this: she only allowed
them to do that. Only an irresponsi-
ble Prime Minister can state like that.
Similarly, alter some {ime when the
Bill is passed, she may state in pubic
that she did not want this Bill, some
others who wanteq it, moved it and
80t it passed. That is the way to which
the country 1s goimng.

Unless the Government is ready to
free the international trade, as far as
India is concerned, from the cluiches
of the big business people and multi-
nationals, I do not think we can do
anything in this field. I would like to
remind this House, particularly the
Members of the ruling party, that at
one time we were having a programme
for nationalisation of import and ex-
pori trade. After 1969, the then Gov-
ernment under the leadership of the
present Prime Minister and the ruling
party at that time, had a programme
to nationalise the export and import
trade also just afier the banks nation-
alisation and the stopping of privy
purses etc. Now, nobody is talking of
that. What I would like to suggest is
that first you should nationalise the
export and import trade. The money
which you are going to utilise for this
meaningless purpose should be used for
setting up a public sector agency to do
{import-export frade.

Similarly, as I said, if there is a
deficit balance in so Par as our trade
is concerned, it is because of the
failure of our export-import pelicy.
Last year, while ~we had exported
sugar on the one Hand, we thad ime
ported sugar also on the other. ‘¥For
what purpose?. It was only to get some
backdoor transaction, to get some
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money and some opportunity for some-
body eonnected with the ruling party
through this Export-Import business.
That is what has been going on in this
country. Complete corruption has been
gong on in this area. They are not
even allowing Parliament to go through
the accounts. They are not even keep-
ing the accounts of this proposed Bank
with the Auditor-General of India.
The Ruling Party and the Finance
Minister are deliberately doing these
acts fo get as much of money they
need from this Bank. That is what
is going to happen.

Similarly, import policy of this Gov-
ernment is highly against the interest
of the States like Kerala. Mr. Kodiyan
has already stated all these things
before this House. On the import of
Copra and coconut oil, Government is
going against the interests of the
growers of these things in Kerala.
While Coco rubber and the coconut
growers of Kerala are in trouble be-
cause of accumulation of their pro-
duce in stores, the Government is going
on importing these things only to
please the big industrialists and only
to please those who are interested in
this sort of transactions to promote
their own interests, and not the coun-
try’s interest.

So, I would once again oppose this
Bill and demand 3 complete nation-
alisation of Export-Import Bank and
formulation of a public sector agency
to carry on the export-import business
completely.

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, I am sure this im-
portant institution that is going to
come up may be a boon t{o our
country if it is properly managed.
But since many institutions have been
mismanaged, some of our friends
doubt that this Bank may not come
up to the level of our expectation.
‘We can only hope that Government
will take steps to see that the inst-
tution is brought up on proper lines
s0 that the economy and export and
import of this eountry is built up at
the proper level.
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In this connection I have to bring
for your consideration two facts wiz.
I have given one motion asking that
the Bill may be sent for circulation
so that the public opinion is obtained.
Second is that I have moved a num-
ber 6f amendments.

I would like to speak first on the
need for sending the Bill for circula-
tion.

Sir, the British vested interests
never bothered about setting up a
bank like this. But it is a pity that
such an institution 10 finance the im-
port and export trade of the country
bas not been set up till now and
more than 30 years have passed after
Independence and a Bill of this
nature has not been brought up
before us. The Bill has to be circula-
ted for the reason that apart from
importers, exporters and traders, the
suggestions of other agencies also will
have to be taken into account, viz.
of manufacturers, shipping agents,
insurance companies and consumers.
These people also have an interest in
the institution that is going to be
started. So, circulaton is very neces-
sary.

Besides, we have got a number of
foreign exchange banks mow working
in India, most of whom are of foreign
origin. They have a monopoly in for-
eign exchange business. They have
branches in the interior parts of the
country, from where they are taking
large deposits. They are making huge
profits and giving 40 per cent to 45
per cent dividends from out of this
business, We should sep that oyr in-
terests are safeguarded, as against
these foreign exchange banks. They
would like to see that this new bank
does not succeed. In the past they
have done so. Any such institution
will affect their interests. So, care
must be taken to see that these exis-
ting foreign exchange banks are put
under our control, so that they are
not able to play mischief in the
working of this mew institution.
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If the foreign exchange banks of
foreign origin play any mischief, we
should retaliate against their bran-
ches 1n our country

This new bank will not only / fin-
ance the import-export business, but
will be connected with tourist pay-
ments, service of our people in foreign
couniries, pur mvestment abroad and
mvestment by other countries here
All these factors should be taken
intop account while establishing this
bank We have to see that the new
bank works in the best inteirests of
the economy of our couniry

Agamn, we have not got enough
framned manpower in this regard
This subject has to be studied pro-
perly There are foreign exchange
banks of foreign origin here There,
responsible positions are not given to
Indians, even though Government of
India’s policy 15 to see that it is done.
Posts on the management side are not
given to Indians And we have not
got enough trained personnel in thas
regard So, steps must be taken to see
that the personnel who run the new
bank are given proper tramming, so
that they understand the interests of
our countiry well,

We require huge capital Govern-
ment has offered Rs 200 crores as
capital In course of time, they wnll
give another Rs 300 crores The
value of money 1s less these days.
This amount of Rs 500 crores 1s
not much, because we have to have
branches of this bank all over the
world For many years 1t will not
make any profit We have to stand on
our own legs A ncw bank will not
have any business outside Thig bank
will have to work all over the
country also Thus Rs 500 crores
may not be enough

There g this hike in o1l prices An
attempt 15 being made to import
sugar, wheat, cament edible oil ete.
As a result we will have to spend
more  Foreign exchange is a very
delicate matter, The bank to be star-
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ted must be equpped in such a way
that foreign exchange iz conserved.
Our foreign exchange reserves are
dwindling every year, We have an
unfavourable balance of trade. To
make up this deficit, there is need
to take credit from other nstitutions.

MR CHAIRMAN Now Mr Kash-
Yyap

SHRI T R SHAMANNA Sur,
please give me some time fo speak
on my amendments

o frooQ siw sw (WisiEr)
aawfa afka, 7 <o faa &1 wada
FEIE | A TP gam g faawr
4 fadga aAT|AMRT Z 1 FoTT 6
@1 Tmmd R Afate a ™ F IR ¥
SHHTH @ SR @aw ¥ @A I
wgeqr @ wifew | ST FET B
& 12 srgtwed wEEwe Aifade
TN f5ay 5 dzw maatic ¥ aife-
@ & 1 AT Ty § P owm ourw
TgeE W BT feudde ¥ 3@
s F =wrfegr Hix g@ @@ W
ETA ¥ W98 Al J 99 Fw€ @
IWHl W@  @AT wirfgr atfw
R T sgaEqr GATT Y Y WA A
3 AT FT WF |

T AU ogEE § o omr@
s 6 W foar §

“Not more than four directors
shall be persons who have special
knowledge of or professional ex-
perience 1, export or mmport or
financing thereof "

¥q ag FeaT § & T @W-
ol gregw A mex  faw wwi
F oAy Wy ¥ afwde s faar
& fafemn a0% B fwmar @ @@
g & it ag v @ W owe-
o § o7 T T FEne -
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fra @ oY | wafeg T wETC
* @Y Y i TR Af aFmr
wifge fomd & x99 wwre & qF-
qfr ¥ Torfra € 8% 1

s A ag fadaw g fa arfeariie
¥ Fmd w1 W ga¥ g WA FA0
sifgy arfs afaare & H=d €@
dF ¥ guTe ®T F WAty ¥ AF
TR A A F @ |

e agiqx : AfwRn  ATE
aifez & wmmar o

ft fagardt s s3@ @ 2T~
WX @ A afea are ofee af
T FiE IR FE QRS
wdr faqadr

oF Fu gmw g 9 saiwe
d9d g® wrzAfan o FeE
TFE WIS Fad W ghEudz
"qAa @9 dfaa Ffag AT @i
mfgsa frar & 1 A ag ) wr &
e ga o qerad TR F@ &
I wadAde wre gfear I whafy
e gEEr )
1647 Hrs.
[Mgr. DepuTy SPEAKER in the Chairl
T® @z F fFr et g oar
w§ W RFY FarT H w* aw
maddz e gfear gwrsad adr @
AT AF 9 IO TR F' goradr &1
ad &A@ FT aHY | @ gren ¥
wafs wNETE dw Ty
XU WHIT FF FT FWT O nEAne
faa wavad # agr g Af
AT Arpdr FAife T W9T Jw &
% ® ag g wEd §
oA gAwY T & goq & af o fafeaa
Aai® gl ey Wy ¥} W
wr

ow Wag Wy wgr & s
23 § vaiq d9d F art A -

Clause 23(2) on page 11 of the Bill
says as follows:

“After making provision for bad
and doubtful debts, depreciation of
assets and for all other matters for
which provision is necessary, or
expedient or which is usually pro-
vided for by Bankers and for the
reserve Fuud referred to in sub-
section (1), the Exim Bank shall
transfer the' Balance of the net
profits to the Ceniral Government.”

w@H A7 9g fadew § fF—

It further provides, ‘‘After making

rovision for bad and doubtful debts ™

AT Tgr A & fedr 9w # d
0% TLEERA 82A ¥ Haw WF
mfasy @ ® §1 fafrm 0% 3
frar seImd AT WT T W0
sART § WRT FeAg agr ger fw
78 'd% Q¥ soTRw dIa Prde aw@
& sggEar FT | TRfT @ WHIT F
NTEMTA ®0 9gy 8 g AR SmAr

arfgy

UF Sig ¥ 33 ¥ WA
forar & fF srgdwet w1 o Fw
FT, AT qT TFATUS T HC F(0
nre 33 saF feo™ wre Tadg
F ofxT ¥ For ar Fawr ¥ewifa
fafedr sa wx afy gr. AT
wgar & o s &€ WY FTERR
e q0F Y ww W A Ay
a0F [ dar @ F @ wa AN
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[ Freardr wmer =aT)
0 B gAOTE ®7 ¥ wow ¥ Dage
Td w3 FM | wafag S W ower
Wy F, NAQ qA® dAr g A qy
d9 W auw gy, Gar vRdde
FraR T W Ia W A ¥ =rfyg
o 99 ¥ wifufafed @t & 99
Y =ifge, oo St FT AT ereAy
B gwTC Y = AwAr )

WO Ay FASH 37 ¥ A F
e $x ¥ gt W afaw frar
qgmmwr{a-imﬁmﬁﬂ*ﬁ
ﬂm*@w a:@ﬁaﬂ:ﬁ
g dw AT AT U oaarg Wiher
&Y mar ay fafewer a¥x & st <7 Ty
g 9§ 9T TH 9T Wea SFR
il FY Aer A smar Ahey )
fasrdm & mwre #1% sEr far g
@ Ay mrAwe Fiw A wAQE
wg W =gl

dHUH 40 W T &% F TERZAT
fergza wsz ¥ wotw wav war
& fudqa wor wgar g T S0 owr
T wEm wwI W G Ay
et & foy ww fwdl staTe w5
*rf swmewr @ WA &Y, IE A
fegra & maw % & ar D @l
e % og, ¥ oo oeesw
¥ afrw Fvdwew s AR WA
Y AT Fr gL TG AN suwmwedr
@ 8% 1afy A G A«
Y QAR #Y STt w1 gA & fady
it §r smaedr Qi ! ufe =
weEian feeqza qw & A
T W@ § A IaF TATH 9 wE
W wraear RAT wify fora® srarer
THNER VT fiTET WY FT WO
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¥ foy #rode ¥ are agw @
WET a1 @ W9 @ O W g
T 4T Ia% €91 9 NE 97T sqeenr
T TIfF AR wodr T @A W
nyax firsr @

T owedt Faw K @ fam av
angH T g

oY sraqeer fag weaq  (wirawm) ¢
i Cie] f"!':ir oIVHT ﬂ@ﬂ?{, aq
s owrouag vt famt W o
A W@ g oo oW & 2w
1 N wd-swear § A TE AE
g ¥ TaR <@ & d wTw-
fratr &7 on g ¥ ag
Fgarr R WS g s faw
¥ qae I & a1z ofF g ST G S
w7 38 feufa 9 @ F1 wWT AW
Q& Ta F o g W adr wrar
¥ AT @) dga gohe ¥ T W
qT8 R 3T g4 faa & qre e g
T fQ § WOl @@ A, €S 9ERX
sram 9x SR g fr o
faer % fad 92 9 ¥ o f@ar sy
aifae qgr TR T W@ F |19 T
g famre & a% | whasy ¥ v afonw
BT TY TC WY W T IOWIAT F H(T
e wE T |

SrgT @@ wrate-frata TC W w1
sy & Far R wr AT rat & i s
frearfe SN Faeltar agraat 3 1 g
Hrfe & ag & AveCaTdr & T B
ar @ § 1 srwra-faf & & S0
aqarfigaTdr §i%, T TeTT ¥ &, K
7 g1ar & fan ardy starcad 43 ¥ AT
T | syrarfedi wr whififae WX
ga aeit anr whiffocr w1 gt W
ww § dufw W WA
ﬂ!ﬂ?ﬁ*ﬁf%ﬁwi’mqm
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g fn o v ol asf & 3= &7 WY €@
% fotdwe o wfed

daww 39 % @€ Y Fo fAuw

T a7 wigwre fear w , =
AR Tgt T T qAAS TqU qA
o o awT A W@ R

Ty yhifaa N v fRaw
T @ IQ FT G w9 A
f amr e F W AW
guEy wrE ¥ wew qe¥ §1  zafy
gt TraAr aTgy s o
farer farer ®¢ o Qiwrg ¥ fagw =T
FC Wf gEeW ¥ aWH W W
arfer oz wre fqudt A wrdAwex
i & aF W wisg % w0
QXRTHY 7 TIAC 9T |

f¥orT 11 F wHuwd S W
G¥ gr, A4 av| W oHd smar B
I TIH FT AUT €A FAO0 | G |99 ¥
Mg W args«rgst 2 A o=« @
fargr war A A HE wAgw Fear
o & fam ag wfaw uwr dw
Ta §aY ¥ ATH  FT gHur | €A
qr  fxaa@er  sut fwiy zafwa
dwoe wdr ¥ @ g ow@ W gW-
frremor FY o W B dawe awdy
¥ W T orfed 3t o g fa= g
ey agfaw a1 u¥F 6
* % dwe @ A g1
qrir ad Aife A W qEaw o
Tz, gl wrar Wi frata Af W
g TrraT « wg T, s wdl dar «
$S Ararwgl F Gt ¥ g
wYe fafe # ardl sd-2oweer wor
wq fare & Tl wd-Sgereay a< Ow

A

gy AT THTUAN F  oawAr g,
wfrg @ fasr N wqw awdt

3t WorAr wrfga, Stgt 9< ¥R 9T QU
fr=are @

THAT WP T, A MY FTUART
ar g fm s ¥ @ @ faw o<
ATy @ Arar frar &

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Sir, with the
honourable exception of Mr. Nadar
all the members who participateg in
the debate have welcomed the Bill
in principle. Thijs Bill has been
brought to fulfil a commitment we
made to this House, The House will
recollect that on 18th June, 1980,
while presenting the budget, the Fin-
ance Mijnister said:

“Hon. Members are aware of the
critical role played by exports in
our development efforts, Therefore,
Government have over the years
endeavoured to provide all facili-
tiey and full encouragement to ex-
port promotion efforts. Management
of credit ang investment finance for
export promotion in an increasingly
complex., There is, thus, a need
however, becoming more ang more
complex, Thers is  thus, a need-
for a specialised institution which
will become a focal point for all
aspects of export gredit and which
will devote concentrated attention
to the needs of the exporting com-
munity. Government have, accor-
dingly decided to set up an Export-
Import Bank to assist the figancing
of our international trade. We
hope this specialised institution
will give the desireq boost t; our
éxport promotjon effort”

To fulfil this promlse we have
brought this Bill. The ndble purpose
with which it has been brought is

set out in the preamble at the begin-

ning of the Bill. By bringing this Bill
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and establhishing the Exim Bank, we
are join'ng some of the world’s ad-
vanceq countrieg who have establish-
ed similar institutions foy taking care
of their exportamport trade. United
State has done it, Japan stands first
amongst the exporting nations and
Japan has also established it. So, we
are joining these two countries by
providing for such an institution to
coordinate our efforts. As Rangaji
says, thig is a long over-due measure
which we have brought now.

Before I deal with the wvarious
points raised by hon, members, parti-
cularly Shri Satish Agarwal and
others. It would like to refer to the
speech of Shn Jyotirmoy Bosu,
who openeg the debate yesterday.
He is normally known for his full
preparation, but he appeared to be
thoroughly unprepared so far as this
subject 1g concerned. He spoke about
everything except this Bill, He gpoke
about the Commerce Ministry, Tandon

Report and everything except this
Bill, !

MR. DEPUTY-SPEAKER; It ig now
5 o’clock., You can present the Assam
Budget.

17.00 hrs,
ASSAM BUDGET, 1981-82

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): On behalf
of Shri R, Venkataraman, Minister
for Finance I beg to present a state-
ment of estimated receipts and expen-
diture of the State of Assam for the
Year 1981-£2.

Statement

Sir, I lay on the Table of the House
1.‘!.19 Budget of Assam for the finan-
cial year 1981-82,

2. The Budget of the State of Assam
for the current year wuag presented
to the State Assembly on 23rg March,

1981. Though the demands ‘on ar-
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count’ for four months were voted
by the State Assembly, the connected
Appropriation Bill could not be pas-
sed before its prorogation by the
Governor of Assam on 31st March,
1981, The State Government had
thereafter to be placed in fundg by
the Governor by issue of an Ordi-
nance authorising expenditure for a
period of four months (1st April to
31st July, 1981). After the State was
brought under President's rule on
30th June, 1981, the President, in
pursuance of provision of article 357
(1)(e) of the Constitution, authorised
further expenditure beyond July, 1981
pending sanction by Parliament.

3. The revenue receipts for the
current year are estimated at Rs.
367.47 crores showing an improvement
of Rs. 65.20 crores over the last year’s
Revised Estimte, Thig improvement
1s due to largeyr receipts from Ceniral
taxes and dutlles, revision of royalty
on crude oil better collections expec-
ted under State taxes gnd duties,
besideg larger Central grants for Plan
schemes., The expenditure on revenue
account for the current year is esti-
mated at Rs. 385.67 crores showing
an increase of Rs, 1658 crores over
last year’s Revised Estimate, The in-
crease is mainly due to higher inte-
rest charges and larger provision for
Plan gchemes, The overall deficit
for the current year, after tak'ng
into account the effect of transactions
on Capital and Public Account, will
be Rs. 19,04 crores ag against Rs.
29.65 crores in the last year’'s Revised
Estimates, The State Government
will be considering measures to re-
duce the deficit to the maximum ex-
tent possible

PLAN OUTLAY

4, Assam continues to enjoy the
status of a special category State .n
allocation of Central assjstance for
the State Plans. The Annual] Plan
for 1981-82 envisages a financial out-
lay of Rs, 210 crores, of which
Central assistance will be Rs. 1508.10
crores and the State’s contribution
Rs. 50.90 crores. The State Plan for
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the current year includes Rs. 45.94 cro-
res for agriculture and allied services,
Rs. 7747 crores for power. Rs. 22.26
crores for health and other gocial and
community services, Rs 19,20 crores
for transport and communications,
Rs. 16,10 crores for education and
Rs. 14.80 crores for irrigation und
flood control. ‘The State Plan also
includes Rs. 15 crores for Hill Areas
development. Besides, 5 provision of
Rgs, 12,55 crores would be available for
the Special Hill Plan. The Budget also
provideg for Centrally Sponsoreq and
Centra] Sector Plan schemeg amount-
ing to wbout Rs. 42 crores; thege in-
clude Brahmaputra Flood Control
(Rs. 10.10 crores), Rural Water Sup-
ply (Rs. 5.57 crores), Nationa] Rural
’Employment Schemes  (Rs. 7.87
crores), anq NEC projects (Rs. 4.22
crores),

5. Food production in the State is
expecteq to increage by 8 per cent
during the current year. The rural
development programme wil] receive-
further impetug with the decision to
convert all blocks in the State into in-
tegrated rural development blocks.
The Nationa} Rural Employment Pro-
gramme envisageg providing employ-
ment to about 1000 persons in every
community development block in the
State for about 100 days in a year.
{Provision is being made for extending
drinking water supply to about 700
villages of which over 200 will be in
tribal areas. In addition, 100 villages
in plain areas and 48 villages in Hill
Areag will be covered by the Centrally
sponsored accelerateq rura; water
supply programme.

6. In the power sector, the Bon-
gaigaon Thermal Project and two
unitg of 15 MW each of Lakwa Ther-

, ma; Project have been commissioned.
Three mobile gas turbine units have
been installed to utilise the natural
gas in the oil flelds for generation of
electricity. During the year, one more
unit of the Lakwa Therma] Project,
the second unit of the Bongaigaon
Project and four more mobile gag tur-
bine units are likely to be commis-
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sioned. About 1600 villageg are pro-
poseq to be electrified during the year
bringing the total number of villages
under the rural electrification pro-
gramme to 72680.

7. During the year, about 900 kms of
new roadg would be constructed in-
cluding about 150 kms in tribal areas.
About 150 krmg will also be surfaced.
The extension of the broad gauge rail-
way line from New Bongaigaon to

Gauhati is expecteq to be completed
by March, 1982.

8. Assam ig visited by floods almost
every year, Floods during the cuxrens
season caused wide-spread damage to
life ang property. Besides, several
roads und embankments have been
extensively damaged. Prompt relief
and rehabilitation measureg have been
taken to mitigate the sufferings of the
affecteg people.

9. With the gradual restoration of
normalcy in the State, it is hopeq that
the economy of the State would be
quickly revived and the plan pro-
grammes speedily implemented.

10, As Hon’ble Members are aware,
Government have been making earnest
effortg to resolve the foreigners’ pro-
blem in Assam. There have been
several rounds of discussiong to find a
solution to the complicateg problem. 1
do not wish to go into the details as
the House iz fully aware of the
situation,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Sir, I beg {o
13y on the Table a copy of Notification
No. S.0, 610(E) (Hindi ang English
versions published in Garzette of India
dateq the 27th July, 1981 containing
the President’s Order in regard to the
authorisation of expenditure out of
the Consolidateq fund of the State of
Assam. [Placed in Library. See No.
LT-2607/81.)
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EXPORT-IMPORT BANK OF INDIA
BILL—Contd.

THE DXPUTY MINISTER IN THE
MINISPRY OF FINANCE (SHRI
MAGANBHAI BAROT): Some points
wenre raised ana .a doubt was crested
as to what is this bank for. If there
ape other institutions guch as the com-
mercial banks, why is it at all neces-
sary? If at all it is coming up what
would be its role? How would other
institutiong be associated with it?
Also a question was raised as to why
so much money is required to be
given to this Bank whereas hon.
M;&mbu, Shri Shammanna hag said
that Rs, 200 crores is not enough and it
Jhould be financea with more funds
So, divergent view were expressed.
But I will clear some of the doubts
raised by Members about the function-
ing of this institutions.

One of the Dpoints raised by Mr
Satish Agarwal was: what will be its
purpose for bringing it out and what
will it do? It js very well known that
IDBI ig an institution which is also
looking after our export business
This Bank will be substituting only the
m.ernational finance wing of the IDBL
in that event you will appreciate that
we are giving to this Bank not only
that important functioning of the IDBI
but also coordinating with commercial
banks as they are also engaged in the
caport and import work. As the Fin-
ance Minister said in his speech, here
is an attempt to coordinate all ot them
together and to bring in the country

17.02 hrs.

fSHRt HARINATHA Misra in the Chair]
an institution to which one can look for
expert knowledge, aavice, finance and
for all kinds of assistance particularly
10 thos: who are dealing with export
and import businesg which 18 go vital
to our country in the circumstances in
W which our economy is passing today.
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In that manner, many of the doybts
were ' raised by the hon. MembBers. 1
am sure, if they have been pleased tuv
look to other relevant praovisions of
the Bill, they would not have raised
such doubts. For example, Shri Satish
Agarwal has said that this has been
exempted from the scrutiny of the CAG
and all that. I would request him to
look at Section 24, sub section (5)
which provides as under:

“The Exim Bank shall furnish to
the Central Government within four
months from the date on which its
accounts are closed and balanced, a
copy of its balance-sheet ang ac-
counts together with a copy of the
auditors’ report and a report of the
working of the Exim Bank during
the relevant year, and the Central.
Government shall, ag soon as may be
after they are receive by it, cause
the same to be laid before each
House of Parliament.”

Therefore, there is a provision in
this or supervision and the supremacy
of this House to look into ils affairs
remains unchecked,

Simularly I would request him to
refer to clause 29 which provides as
unaer:;

-

“The Exim Bank shall furnish,
from time to time, to the Central
Government such returns as the
Central Government may require.’

So, the Central Government can ask
for not only its accounts but also any
thing. And the Bank will be under
obligation to supply the same to the
Central Government. I am sure that)
will pe taken as subject to the serutiny
of this hon, House,

SHRI SATISH AGARWAL: That is
not subject to scrutiny by this Parlia-
ment.

7
SHRI MAGANBHAI BAROT: Clause
24 will answer your question, Clause
29 is an additional one.
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SHRI SATISH AGABWAL: Clayse
24(1) excludes the jurisdiction of the
C&AG and the Public Accounts Com-
mittee,

SHRI MAGANBHAI BAROT: As the
bhon, Mamber kunows, this is npt the
firs¢ institution of its kind. We are
only following the principles we have
already accepted in the case of other
financial institutions.

SHRI SATISH AGARWAL: The Fin-
ancial institutionsg are subject.to the
scrutiny of the Public Accounts Com-
mittee.

SHRI MAGANBHAI BAROT: As in
the case of other financial institutions,
clause 24 gives ample power to this
House to look into the accounts, be-
cause the accounts are 1laid on the
Table of the House,

SHRI K. P. UNNIKRISHNAN (Bada-
gara): You have not replied to that
point

SHRI MAGANBHAI BAROT: My
reply is that clause 24 ig enough, So.
I have repliea to your queslion, though
it may not satisfy you.

Then, I did not expect senior Mem-
bers to raise the guestion about the
provision on “gifts” ang ‘benefactions’
‘Thig is an enabling clause. In every
such law, by which an institution s
brought inte being, this ig provided. If
in any circumstances such a thing
happens, the gift or benefaction will
go 1o this institut'on. This provision is
borrowed from similar enactments,

Then a question was raised as to
what will happen if somebody has de-
frauded this institution, or the institu-
tion has defrauded somebody. I woula
invite their attention to clause 3(2).
which reads:

“The Exim Bank shall be a body
corporate with the name aforesaid,
having perpetual succession and 2
common geal with, power, subject to
the proyisions of this Act, to acquire
hold and dispose of property and
to contract, apd may, by that name
Sue or be sued.™

As g corporate pody, as an institution,
it has the power and authority to sue
someone, it is equally liable to be sued
by somebody in case it acts in a wrong
way.

Then a question was raised about
the funds or thiz institution. Diver-
gent \‘iew; were expressed on this as-
pect. |\One Member asked why Rs, 20
crores 'should be given. This is the
sum to begin with; this js not the total
sum that is contemplated,. We hope
and trust that as its work will increase,
its fundg will alsp increase and the
requirements of thig institution will be
met,

A question was raised as to what will
be jtg correlation with éther coenmer-
cial banks. Today we have the banks,
IDBI and other institutions through
which the import export business is
carried ouf. Several new things are
also to be brought in. We are not
stopping anyone from doing it. We
are providing an institution, to which
one can look not only for finance but
also or expertise. Being a co-ordinat-
ing institution, it will have more
marketing information from the inter-
national world. In addition to provid-
ing financial help, we need an expert
institution for improving our export
and import business and we hope this
institution will serve that purpose.

The very purpose of this Bank has
been to concentrate attention of fin-
ancing exports, particularly project
exports, capital and engineering goods,
to provide finance for export promotion
activities, development banking activi-
ties etc. in a co ordinated manner and
to provide re-finance to commercial
banks for export credit,

Sir ag regardg some of the Members’
apprehensiong about the Directors
working and not working ete. etc., I
would say that the very institution is
coming where we have providea that
experty having special knowledge of
the export and import shall be drawn
from non-officlal Directors and .the
officiagl Dirgptars, ag, has heen provig-
ed. The Reserve Bank is there, the
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institutiong are there, those which are
export institutions are also to be Te-
presentative there and therefore. ...

AN HON, MEMBER: Members of
Parliament should be appointed there.

(Interruptions)

SHRI MAGANBHAI BAROT: About
Members of Parliament being appoint-
ed, I would tell the hon. Members that
on an appropriate occasion the Finance
Minister will deal with that point. So
far as this law is concerned, as it 1s
we are providing for the opinion of
varied sectiong of society, particularly
those who have a special knowleage of
export and import and, therefore 1
respectfully submit....

SHRI SATISH AGARWAL: I gm not
in favour of gppointing Members of
Parliament.

SHRI MAGANBHAI BAROT: I am
glad. Sometimes adversaries come to
our help more than friends.

SHRI SATISH AGARWAL: But inis
body should be accountable to Mem-
bers of Parliament. That js5 the point

SHRI MAGANBHAI BAROT: The
difference of opinion is expressed uke
this and many a time adversaries come
more to the help than friends t*hem-
selves. So I take Mr. Satish Agarwal's
advice,

I think this House will welcome this
Bill. It meets the long standing re-
quirement of the country. As I said,
we are joining the great countries’
efforts or following the illustrations of
the countries like Japan and USA, and
let us hope that our country which
needs exports more and more to be
encouraged will benefit from the insti-
tution which is coming up. Thank
you.

SHRI SATISH AGARWAL: You
have neot clarified one point with re-
gard to cash assistance and subsidies
etc. Once we are having g concession-
al finance and all sortg of assistance
from this Exim Bank, will the Govern-
ment do away with all subsidies, assis-
tance etc. for export promotion, assis-
tance for which you are giving in cash
now? They should be done away with
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now. It is may feeling because con-
cessional finance is available, assist-
ance ig available, technical know-how
ig available, survey, marketing and
everything is available from this
Exim Bank. Let thig Bank be a nodal
point for providing all assistance what-
ever you want to provide to the export
houses, but there should be no other
scheme of cash assistance and subsi-
dies this way or that way.

SHRI K. P. UNNIKRISHNAN: Mr.
Chairman, under clause 10(2)(w) you
have the power. Will you ytilise it?
That is the point.

SHRI P. K. KODIYAN: The hon.
Deputy Finance Minister was referring
to the Export-Import Bank in
America and Japan. Is he aware of
the fact that in the American law there
is g provision that committees of both
the Houses, the Senate and the Cong-
ress, have the power to scrutinise ull
major advances, financial advances of
Exim Bank? Is he aware of that?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Chairman, I am sorry I was not here,
but my colleague the Deputy Minister
has really given a very satisfactory
reply to this debate, as I see.

Now, the point which has been rars-
ea by Mr, Satish Agarwal is whether
after establishment of this Export-
Import Bank all cash assistance, subsi-
dies etc. for the promotion of exports
will be done away with. My answer
is..

SHRI K. P. UNNIKRISHNAN: Not
done away with but should be routed
through Exim Bank. Subsidy and cach
assistance should be stopped. That is
the point.

SHRI R. VENKATARAMAN: People
should have a little patience. I was
going to answer methodically every
one of the points.

The first is, we cannot do away with
cash assistance and subsidies fcr our
export because our balance of payment
position is so aifficult that unless by
a concerted effort at improving the
exporty we reach g sort of balance in
our payment position, the country’s
progress will be retarding. Therefore,
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taking into account the overall reeds
of the country, it is very necessary 10
promote exports and that promotion
will have to be done by giving a cer-
tain amount of subsidies and cerlain
amount of assistance.

This cash assistance and subsidies
are paid in two ways—

1. To compensate for the various
taxes and excise duties which
go into the manutacture of
exported articles.

2. To make these  articles com
petitive in the international
market, otherwise it will be
difficuly for our gools to com-
pete in the international mar-
ket where there is sophistioat-
ed methods of production and
very sophisticated intruments
of production like machine'y.
ete, Therefore, it ig not possi-
ble to do.

The second question is if it is not
possible now and it has got tu be con-
tinued, would you route it through
ihe Exim Bank? Wpe are just stariing
on an experiment. Wea are geing to
start this for the first {im~e Imme-
diately the functions which we will
undertake is to finance the exporis
Even the imports will not be taken wup
immediately. We will do it in a slew
way. All our exports will be financed.
This will be the main purpose. But
we bave provided in Clause 10 the
power to do some of these thing- -
carying out surveys, carrymng oul
marketing, intelligence and al} thesc
things. Ag this institution grows n
-momentum and experience, then at
that gtage we will consider to what
extent these other funclions can be
transferred to the Exim Bank.

So far as the question put by Shn
Kodiyan is concerned—in America it
is being scrutinised—he is, I thought
one person who never wants to follow
America, why does he want me to
follow America in this regaid, I do not
know:
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SHRI P. K. KODIYAN: To ensure
pariamentary control.

SHRI R, VENKRTARAMAN: Now [
come to the real answer. Affer all I
must also score a few debating points,
otherwise things become dull.

The point really is that this institu-
tion is to function like IDBI. IDBI 15
financing all the internal industries.
It ig subject to the audit and rontrol
of the Reserve Bank. This is natural-
ly another institutions which will come
under the supervision of the Reserve
Bank and it thig institution is subject
to a greater amount of scrutiny than
any other institution, then the iunc-
tioning of this institution will be
hampered. Therefore, I do not think
thig should be subject to scrutiny ot
the kind which the Member wants.
At the same time I can assure the
House, on any matter the House will
be entitled to get information by put-
ting an interpellation and it will get
answer just as they get in the case of
IDBI and other nationalised banks.

SHRI T, R. SHAMANNA (Bangalore
South): What steps will be taken to
see that the Foreign Exchange Banks
particularly in Inaia and outside do not
obstruct its growth?

SHRI R. VENKATARAMAN: Hon
Member may know that gt the present
time there is a separate Section of ithc
IDBI which is looking after export gnd
import financing, This function is
going to be taken by Exim Bank. Our
presene experience igs that IDBIls
functioning, financing ana export otl-
gation is not in any way hampered by
the Foreign Exchange Banks. I d9
not think Foreign HExchange Banks
finance the capital outlay or the long
term financing of the institution.
They only finance trade and com-
merce. Here, we would go a lttle
further and give g person or an iasti-
tution export machinery or equip-
ment. The cost of machinery will be
given to the exporter and the money
will be recovered from him in instal-
ments. This kind of 10 year or 3-year
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financing will be dohe by this Bank.
The commercial banks will just fin-
ance trade and commerce aspect of it.

MR. CHAIRMAN: Now, there are
certain amendments to the consider-
ation motion. F shall first put them to
vote. I put Amendment No. 1 moved
by-Bhri T. R. Shamanna to the vote
of the House.

Amendment No. 1 was put and
negatived.

MR. CHAIRMAN: There is an
amgndment (Amendment No. 14)
moved by Shri M. C. Daga.

SHRI MOOL CHAND DAGA: ] do
not préss it. .

MR. CHAIRMAN: Has Shri Mool
Chand Daga the leave of the House
to withdraw his amendment?

Amendment No. 14 was, by leave,
withdrawn.

MR. CHAIRMAN: I shall now put
the motion for consideration to the
vote of the House.

The question 1s*

“That the Bill to establisnh g cor-
poration to be known as the Export-
Import Bank of India for providing
financial assistance to exporters and
importers, and for functioning as
the principal financial institution for
co-ordinating the working of insti-
tutiong engaged in financing export
ang import of goods anq services
with a view to promoting the coun-
try’s international trade and for
matters connected therewith or in-
cidental thereto; be taken into con-
sideration.”

The motion was adopted.
MR. CHAIRMAN: We shall now
take up the clause-by-clause consider-
ation of the Bill

There is no amendment to Clauses
2 and 3. So, I ghall put them together.

The question is:
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“That Clauses 2 gnd 38 stand part
of the'Bill” R

The motion was adopted.

Clauses 2 and 3 were added to the
Bill,

Clause 4— (Authorised Capstal)
SHRI T. R. SHAMANNA: I beg o
move: )

Page 3, or lines 13 and 14, sub-
stitute—

“(2) Seventy-five per cent of the
issueg capital of -the Exim Bank
shall be subscribed by the Central
Government and twenty-five per
cent gshall be subscribed by the Na-
tionaliseq Banks including the State
Bank of India.” (2)

All that I want is this. In regarqg to
the Bank that i1s going to be started,
the whole capital js to be subscribed
by the Government. What I press
here is that the Government may sub-
scribe 75 per cent of the capital and
other 25 per cent may be subscribed
by the nationalised banks, including
the State Bank of India. Since he has
given representation to nationalised
banks in the Board of Directors, I
expect that these nationalised banks
may be utiliseq for export and 1mport
trade. These are also Government
banks. They may be allowed tp sub-
scribe a portion of the capital so that
they may have a rich experience in
export-import trade and help in run-
ning this Bank.

SHRI R. VENKATARAMAN: Srir,
the amendment is not acceptable. We
have said that it will be wholly con-
trolled by the Government. There is
no advantage in giving representation
in the capital to the nationalised
banks. The nationalised banks will be
nominated in the Board of Directors.
There is no neeq for them to subscribe
to the capital. In any event, the monev
comes from the same kitty, whether it
is nationaliseq banks or the Central
Government.

MR. CHATRMAN: Are you with-
drawing your amendment?

SHRI T. R. SHAMANNA: I am not
pressing my smendment.
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Amendment No. 2 was, by leave,
withdrawn.

MR. CHAIRMAN: The question is:
“That Clause 4 stand part of the
Bill.”

The motion was adopted,
Clause 4 was added to the Bill,

Clause 5—(Management)

MR. CHAIRMAN: Then, Clause 5.
Mr. Shamanna, #re you moving the
amendment?

SHRI T. R. SHAMANNA: Yes, Sir.

MR. CHAIRMAN: Mr. Mool Chand
Daga, are you moving the amendment?

SHRI MOOL CHAND DAGA
(Pali): Yes. I am moving my
amendment.

SHRI T. R. SHAMANNA: The Bank
has 16 Directors. We have Chairman-
cum-Managing Director. 1 proposc
that the Bank’s Managing Director and
the Chairman must be different be-
cause it is a big Bank and it requires
good organisation, particularly because
it has world-wide jurisdiction. The
Chairman also must be a full-time
officer. The Managing Director also
must be a full-time officer. Therefore,
I propose that instead of having one
Chairman-cum-Managing Director,
there should be two big officers, one
‘Chairman in order to have over-all
control of the working of the Bank
and the other, the Managing Director,
in order to look to the executive side.
I press for my amendment.

I beg to move:

Page 3—

for lines 23 to 29, substitute—

“(a) the chairman who shall
be a whole-time director shall
have over-all control of the
bank administration, or

{b) the managing director
shall be a whole-time director,
if"the chairman is absent,” (3)

SHRI MOOL CHAND DAGA: I

beg to move:
Page 3, ling 87—
for “guided” substitute
“bound®. (16)
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In the discharge of jts functions under
this Act, the EXIM Bank shall bde
guided by such directions in the mat-
ter of public policy involving public
interest and the Central Government
mby ‘give it in writing the directions.
In all matters of policy involving pub-
lic interest, the Central Government
will give certain directions. It will not
be simply that they will guide it. But
1 say that in the discharge of func-
tions under this Act, the EXIM Bank
shall be bound by the directions given
by the Government because it is for
the sake of public interest. Sometimes,
you simply give guidance to them.
But I say that it should be bound by
this guidance. So, I have said that this
substitute word “bound’ should be
there for “guided”. If you agree, it is
well and good.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sa
far as Mr. Shamanna’s amendment is
concerned, Government proposes ta
haye g combined Chairman-cum-Man-
aging Director at the initial stage sa
that there may be a unified control.
Later on, when the functions increase
ang the work of the Export-Import
Bank becomes large, then, at that
stage, it will have the option to ap-
point two different persons, one 3
Chairman and the other as Managing
Director. But, Mr, Shamanna wants
that there must be, even at the initial
stage, two people. I do not think it
is necessary.

So far as Mr. Daga’s point is con-
cerned, the word “guided” shall mean
that it would be guideq by the in-
structions and directions from the
Government. It is the appropriate word
and language. To say that one should
be bound is tg make it appear as if
they gre the subordinate authority to
whom the Government igs giving a
direction and it is bound to act in
obedience.

This is the language which is used
and I do not think he envisaged any
possibility In which the Export Im-
port Bank will not abide by the direc-
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tions given by the Central Govern-
ment, Therefore, I am unable to accept
the amendment.

MR CHAIRMAN: Mr. Shamanna,
are vou withdrawing your amend-
ment?

SHRI T. R. SHAMANNA: 1 am

helpless jn the matter. Therefore, I
withdraw

Amendment No. 3 was, by leave
withdrawn.

MR CHAIRMAN: Mr. Daga, are
you withdrawing your amendment?

SHRI MOOL CHAND DAGA: I

may be allowed to withdraw my
amendment

Amendment No 16 was, by leave,
withdrawn.

MR. CHAIRMAN: The question is

“That Clause 5 stand part of the
an

The motion was adopted
Clause 5 was added to the Bill.
Clause 6— (Constitution of Board)

SHRI T. R. SHAMANNA. Sir, I
beg to move:
Page 3,—
omit lines 44 gnd 45. (4)

Page 4, line 10,—
add gt the end—

“including a senior officer of
the State Trading Corpora-
tion” (b)

Page 4, line 37,—
add at the end—

“by giving proper notice and
reasons for his removal” (6)

Page 5, line 1,—
after “times” insert—

“, normally once in a month,”
(N
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SHRI MOOL CHAND DAGA: Sir,
I beg to move:

Page 4, line 7,—

for “twelve” substitute “eight”
an

Page 4, Line 9,—

for “five” substitute “four” (18)
Page 4, line 10,—

add at the end—

“of whom one shall be from -
Ministry of Finance and one

shall be a person specially qua-
lifled in law” (19).

Page 4, line 11.—

for *‘three directors” substitute
“one director” . (20)

Page 4, line 13,—

for “four” substitute “three”
(21)

Page 4: line 339“""‘

for “determined”
“prescribed” (22)

Page 4 line 42,—
for “two” substitute “three” (23)
Page 4, ines 40 and 46,—

for “during the pleasure of thé
authority nominating him” sub-
stitute “for g period of three
years” (24),

SHRI T R. SHAMANNA, A large
part of import and export business js'
carried on through the State Trading
Corporation I have, therefore, sug-
gesteqg that, out of the five directors
who will be nominated by the Central
Government, one should be a seniop
officer of the State Trading Corpo-
ration. Whether it is necessary or mnot,
I leave it to the Finance Minister to
decide.

SHRI MOOL CHAND DAGA: Ac-
cording to the Bill the Board is to
consist of 17 directors. I feel that it
shonld not be such a big Board; it
should be a smaller Board so that it

substitute
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can function in a better yway. I have,
therefore, moveq these amendments.
On pag 4, Une 7, in (e), instead of
not more than twelve directors’, 1
have suggested “not more than eight
directors”. Again, on page 4, line 10.
jt should be added at the end, “of
whom one shall be from Ministry ot
Finance and one shall be a person
spec‘ally qualified in law’; five direc-
tors will be officials from the Ceatral
Government zccording to the Bill, and
I have suggested that the number
‘five’ should be reduced tg “our’, and
of these, gne shall be from Ministry
of Finance and one shall be a person
specially qualified in law. Again on
page 4, line 11, I have suggested that
‘three directors’ be substituted by
‘one directors’, Again on
page 4, line 13, I have suggested that
three. instead of four, are sufficient.
These amendments will reduce the
total number of directors to twelve—-
from seventeen.

It is stateq in the Bill that:

“The chairman and the managing
director shall hold office for such
term, not exceeding three years...”

whereas

“Any director nominated under
sub-clause (iii) of clause (e) of
sub.section (1) shall hold office for
& period of two years”.

1 have not understood why these di-
rectars shouly have only g period of
iwo years whereas the chairman is
having a period of three years. There-
fore, I have suggested that, for these
directorg  also, the period should
be three years.

Sub-clause (7) on page 4 reads:

“Any other director nominated
under thig section shall hold office
during the pleasure of the authority
nominating him.”

Why shoulq this be s0? And ‘pleasure’
of which authority? It is ‘during the
pleasure of the authority nominating
him’. So, the authority who nominates
him can turn him out. That should not
be s0. The director nominated should
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have a pericd of three years. You
have used the term ‘during the plea-
sure’. What is the pleasure of the
Govrnment?

SHRI R. VENKATARAMAN: I wijll
tell you. I will take Mr. Daga's
amendments first. It is easy to give a
series of amendments saying that
‘four’ shouly be changed into ‘three’
or ‘two’ sheulq be changed into ‘five’
and something like that. After all,
Government, when it brings forward
a legislation” about the number of
Directors, goes into the question of
representation of various interests.
Persons who have no knowledge and
who have no involvements can go on
suggesting that it may be changed
from 4 to 3 or from 2 to 1....

MR. CHAIRMAN Changing the
permutations. .

SHRI R. VENKATARAMAN: ....
and combinations. That jg right.

The second point which he raised
was that the Bill spys that some Direc-
tors will bold office during the plea-
sure and some people will hold office
for 2 years. I am afraig Mr. Daga has
not read the Bill at all.....

PROF. MADHU DANDAVATE
(Rajapur): That js the fundamental
cight.

SHRI R. VENKATARAMAN: Di-~
1eciors representing Ministries and
Departments are liabla to be transfer-
red from time to time and if a man in
the Commerce Ministry is transferred
to Works and Housing Ministry and
he is there as a Director in the Exim
Bank, then the Government will have
the authority to change him and ap-
point some other person. Therefore,
he holds office during the pleasure of
the authority appointing him, that is,
the Government ang this is the nor-
mal language useg whenever an offi-
cial who represents office ex-~
officio or when an official is
appointed for a particular rep-
resentation. In the case of other
people, they are appointed for 2 years
because they are representatives of
trade interests. And we want to give
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wg much representation as possible 10
tae trade interests by changing them
once in two years. This 1s the principle
mnvolved. He has contused the whole
thing and he did not see the distine-
tion ‘between thé nominees of the De-
péd¥tment and the representatives of
tié Trade and Has argued and made
fun and "“cut jokes at’'the Govern-
meht ‘and the druftemen and I am
surprised that this kind of 5 :pecech
should have been made.

The next point is the one which is
rmsed by My, Shamanna. Here also
the Comma®ree Ministry will be rep-
resented in the Board and it js left to
the Commerce Ministry to either ap-
point a person from the MMTC ol
STC or anyone of the organisations
which they think 1s necessary to be
representeq 1n the Board and we
cannot tie down the freedom or the
discretion of the Commerce Mimstry
or the Government by saying that so
and so alone or STC alone should be
appointed. That 1s why I am unable t0
accept the amendment.

SHRI T. R. SHAMANNA;: I am
not pressing,

MR. CHAIRMAN: In other words,
you are withdrawing.

PROF. MADHU DANDAVATE: He
is allergic to the word ‘withdraw’.

MR. CHAIRMAN: Is it the pleasure
of tae House that the amendments
moveq by Shri T. R. Shamanna be
withdrawn?

Amendments Nos. 4 to T were, by
leave, withdrawn.

SHRI MOOQL CHAND DAGA: I
am not pressing.

MR. CHAIRMAN: Is it the pleasure
of the House that the amendments
moved by Shri Mool Chang Daga be
withdrawn.
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Amendments Nos. 17 to 24 were, by
leave, withdrawn

MR. CHAIRMAN: Now, the ques-
tion 1is:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7—(Comimittees)

SHRI MOOL CHAND DAGA: 1 beg
to move:

Page 5, line 23 —

after “purposes” wmsert “for
sucnp time”. (2%)

Clause 7 says:

“The Board may constitute such
Committees whether consisting
wholly of directors or wholly of
other persons of partly of dnec-
tors and partly of other rea-ons
for such purpose or purposes as 1t
may think fit.”

I do not understand what 1s the ‘such
purpose or purposes’ and for what
time and for what period. So I say
there should be a lhirmtation of time.
Otherwise the Committee may be
constituted for any length of time. And
for what purpose? So, I have simply
sald that 1t should be mentioned ‘for
such time’.

SHRI R. VENKATARAMAN: Fol
the functioning of the Board, they
constitute sub-Committees. They can
also constitute Standing Commttees.
The sub-Committees are constituted
for the purpose of dealing with the
ad hoc 1issues while the Standing
Committees will be constituted for the
purpose of dealing with the recurrent
1Ssueg or permaneni issues. Therefore,
the discretion for the appointment of
the Standing Committees and the
Sub-Committees ad-hoc committees—
should be left to the Board. So, that
cannot be prescribed in the law.
Therefore, I am unable to accept the
amendment.
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MR. CHAIRMAN: Mr. Daga, are
you pressing your rmerrdment?

SHRI MOOL CHAND DAGA: I
am not preising.

MR. CHAIRMAN: Has Shri Daga
the leave of the House to -withdraw

his amendment?
SOME HON. MERS: Yes.

Amendment No. 25 was, by leave,
withdrawn.

MR. CHAIRMAN: Since there are
no amendments to Clausg 8, I shall
put both Clauses 7 and 8 together.

The question is:

“That Clauses 7 and 8 stand part
of the Bill”, ’

The motion was aedopted.
Clauses 7 and 8 were addegd 10 the Bill.
Clause 9—(Disqualifications)

MR. CHAIRMAN: There is only one
amendment to this Glause by Shri
T. R. Shamanna.

Are you moving?

SHRI T. R. SHAMANNA: Yes, Sir.
I beg to move:

Page 6,—
after line 5, insert—

“(f) has an jnterest in a bank
which is doing foreipn ex-
change business.” (8)

I want to know why the management
should normally meet once in a month,
It is gn Important meeting. It should
meet more than once.

SHRI R. VENKATARAMAN: Sir,
the question posed by him was: why
should they meet once 5 month and
not more than once a month? Whether
it should meect once in a month or
once in two monthg or once in a fo:l-
night, that should be left to the Board
itself and for the Chairman to de-
cide. It will depend on the kind of
work, If there is no work, why should
the Board meet? Why should they pay
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travelling allowance to the Members?
Therefore, it is not necessary to pres-
cribe it.

MR. CHAIRMAN: Are you with-
drawing the amendment?

SHRI T. R. SHAMANNA: Yes,

MR. CHAIRMAN: Has Shri Sha-
minng the léave of the House to
withdraw his amendment?

SOME HON. MEMBERS: Yes.

Amendment No. 8 was, by leave
withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 9 stand part of the-
Bill'.

The motwn was adopted.

Clause 9 was added to the Bill.
Clause 10— (Business of Exim Bank}
MR. CHAIRMAN: There is one

amendment by Shri T. R. Shamanna.
Are you moving?

SHRI T. R. SHAMANNA: I beg to-
move;

Page T,
after line 39, imsert

“(¥) underlaking the transfer
of funds from one centre to an-
other 1n the form of bank drafis
or travellers cheques;

(2z) 1ssuing letterg of reference
to approved customers”. (9)

In order to maintain the secrecy
clause, I moved my amendment (f)
has an interest n a bank which is
doing foreign exchange business.”

If one has interest in another for-
eign exchange business, he shall not
be a Member of the Board. It is
necessary in the interest of maintain.
ing the Secrecy Clause that has been
given in tho Bill

SHRI R. VENKATARAMAN: Gov-
ernment will appeint the Board of
Directors after taking into account
certainly the qualifications as well as
the disqualifications of the persons.
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MR. CHAIRMAN: Are you with-
drawing your amendment?

SHRI T. R. SHAMANNA: Yes, Sir.

MR. CHAIRMAN: Has Shri Sha-
manna the leave of the house to with-
draw his amendment?

SOME HON, MEMBERS. Yes, Sir.

Amendment No. 9 was, by leave,
withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 10 stand part of the
Bill.”

The motion was adopted.
Clause 10 was added to the Bill

Clause 11—(Loans by Central
Government)

MR CHAIRMAN: Now we come to
Clause 11. There is one amendment
by Shri Daga, Are you moving?

SHRI MOOL CHAND DAGA: 1
move:

Page 8, line 7,

for “five and a quarter per cent”
substitute ““ten per cent” (26)

After all why this loan of Rs. 20
crores is being given at a low interest
rate of five and 3 quarter per cent to
‘businessmen?

SHRI R. VENKATARAMAN: Sir,
Mir. Daga’s suggestion is very welcome
to me as a Finance Minister because
I will earn some ianterest. Byt if the
object is to promote exports and make
the institutions function successfully
giving facilities for export of commo-
dities from India you cannot burden
that institution with a heavy rate of
interest. That is why we have given
concessional rate of interest.

SHRI B. V. DESAI: Sir, you have
not clarified about the lending rate.

SHRI R. VENKATARAMAN: The
lending rate will be fixed by the
‘Chairman/Managing Director in con-
sultation with the Board.
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MR, CHAIRMAN: Mr, Daga, are
you withdrawing your amendment?

SHRI MOOL CHAND DAGA.: Yes,
Sir.

MR. CHAIRMAN: Has Shri Mool
Chand Daga leave of the House to
withdraw his amendment?

Amendment No. 26 was, by leave,
withdrawn.

MR, CHAIRMAN: The question is:

“That Clause 11 stand part of the
Bill.”

The motion was adopted.

Clause 11 was added to the Bill.
New Clause 11-A

SHRI T. R. SHAMANNA: I beg to
move:

Page 8, after line 17, insert—

*“11A. For the purposes of re-
payment of the loan the Exim
Bank shall create a Sinking Fund
and transfer such sums annually
to it as may be necessary. (10).

My amendment No. 9 reads:
“Page 7.—
after lme 39, insert—

“(y) understanding the
transfer of funds from one
centre to another in the form
of bank drafts or travellers
cheques;

(z) issuing letters of refe-
rence to approved customers.”

Sir, several functiong of the Banks
are enumerated from (a) to (x). I
want to add (y) and (z) These are
necessary clauses ang that is why I
have given the amendment. Let it be
accepted.

SHRI R. VENKATARAMAN: The
Exim Bank is not thinking of indulg-
ing in commercial®? bank activities.
In fact, it is intended ¢to give only
support and credit assistance to the
exporters. There are a number of
anationalised banks which issue
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drafts as well as cheques and so on.
There is no need to make the Exim
Bank also do commercial transac-
tion. It should not be burdened with
tasks of commercial banks, It should
confing itself to the special fask of
promoting exports and financing ex-
ports, That is why I am unable to
accept it.

MR. CHAIRMAN: Are you with-
drawing?

SHRI T. R. SHAMANNA. Yes, Sir.,

MR. CHAIRMAN: Has the hon.
Member leave of the House to with-
draw his amendment No. 10 for in-
sertion of a new clause?

SHRI R. VENKATARAMAN: You
have not moved No. 10. Have you
moved No. 10 also?

SHRI T. R. SHAMANNA: No, Sir.
I have not.

SHRI R. VENKATARAMAN: That
is right,

MR. CHAIRMAN: He has moved
No. 10 for the insertion of a new
clause.

SHRI T. R. SHAMANNA: That is
(y) and (z). There is another clause
11A. ’

MR. CHAIRMAN: But your am-
endment is therefor insertion of a
new clause,

SHRI T. R. SHAMANNA: As I
have told T am not moving that. It
is (y) and (2).

MR. CHAIRMAN: You have al-
ready moved it. Tt has already been
moved.

SHRI T. R. SHAMANNA: Yes,
Sir. If it is already moved now a
decision has to be taken whether I
am allowed to withdraw the amend-
ment or not.

MR. CHAIRMAN: Yes, I enquired
about it. As I understand, you want-
ed not to press it or withdraw it.

SHRI T. R. SHAMANNA: This is
about Amendment No. 10.

MR. CHAIRMAN: Amendment No.
10 for insertion of a Clause,

SHRI T. R. SHAMANNA: That is to
be withdrawn.

MR. CHAIRMAN: Has Shri Shaman
na the leave of the House to withdraw
his Amendment No. 10, for insertion of
a New Clause 11—A?

SOME HON. MEMBERS: Yes.

An hon. Member: 11—A is not
moved, Sir.

MR. CHAIRMAN: The Amendment
is withdrawn by leave of the House.
Amendment No. 10 was, by leave,

withdrawn

MR. CHAIRMAN: Now we go to
Clause 12. Shri M. C. Daga. Are you
mov.ng your amendment?

SHRI MOOL CHAND DAGA: Not
moving.

MR. CHAIRMAN: The question is:

“That Clause 12 stand part of the

Bill.”

The motion was adopted.
Clause 12 was added to the Bill.

MR. CHAIRMAN: Shri Shamanna
to move his amendment.

SHRI T. R. SHAMANNA: I am not
moving my amendment No. 11.

MR. CHAIRMAN: All right. So far
as Clauses 14 and 15 are concerncd
there are no amendments. So, I wili
put Clauses 13, 14 and 15 to the vote
of the House. The question is:

“That Clauses 13, 14 and 15 stand
part of the Bill.”

The motion was adopted.
Clauses 13, 14 and 15 were added to
the Bill.

Clause 16.—(Credits to Export Deve-
lopment Fund).

MR. CHAIRMAN: Mr. Shamanna

are you moving the amendment?

SHRI T. R. SHAMANNA: Yes, Sir, I
am mov.ng the amendment, No 12. I
beg to meve:

Page 9,—

after line 33, Insert—

“(e) all the net profits earned by
the bank for the first fifteen years
after the banj is started” (12).

Now, the new Bank to be started is
to be exempted from the Income-tax
that is payable,
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Sir, th's is after all a Business orga-
misationp, and it is not & charitable
organsation. What I suggest is this:
The profit earned is to be taxed lke
any other institution. And the Go-
vernment may help it in the from of
subsidy or grant, so that, we may be
Aable 1o know how far the Bank 1S
successful, what 1s the profit,
whether the profit earned is real
or not. While they do not pay Income-
fax, many other concerns are being
asked to pay; 60 per cent or 70 per cent
of their profit will go as Income-tax.
Angd if this Bank is allowed 50 per cent
concession you will not be able {o know
the real working of the Bank. There-
fore, I have suggested here that Income-
tax should be charged. Any other grant
or subsidy may be given by the Govern-
ment so that we will be able to know
the real worth of the Bank. Therefore,
T have said that Income-tax should be
charged to this Bank also, though it is
a book adjustment.

THE MINISTER OF FINANCE
(SHRI R. VENKATRAMAN): Sir, I
can explain the principle.

In respect of institutions like the
IDBI. the purpose is to promote the
objects, namely, exports, development
of industr'es, development of agricul-
ture ete. And the surpluses which they
earn should go to build up adeguate
reserve.

That i8 why we have not said that
they should be liable to pay Income-
tax. That is the reason for not charging
Income-tax.

MR CHATRMAN- Are you with-

drawing the amendment, Mr
Shamanna®

SHRI T R SHAMANNA: Not
pressing.

MR. CHAIRMAN: Has Mr.
Shamanna the leave of the Hause to
withdraw his amendment?
Amendment No. 12 was, by leave,

withdrawn

MR. CHAIRMAN: The question is:

“That Clause 18 stand part of the
Bin.

The motion was adopted.
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Clause 16 was added to the Bill.

MR. CHAIRMAN: There are no
amendments to Clauses 17 and 18. I
will put them together to the vote of
the House. The question is:

“That Clauseg 17 and 18 gtand part
of the Bill.”

The motion was adopted.

Clauses 17 and 18 were added to
the Bill.

Clause 19.—Accounts gnd audit Of
Export Development Fund.

MR. CHAIRMAN : Clause 19, Amend-
ment No. 13. Mr., T. R. Shamanna, are
you moving your amendment?

SHRI T. R. SHAMANNA: I beg to
move-

“Page 10, line 47,—
for “balance sheet and accounts”
Substitute—*“half yearly profit
and loss account and balance
sheet”. (13)

Sir, this 1s regarding the preparation
of half yearly profit and loss account
and balance sheet. The Commereial
Banks are required to prepare half-
vearly profit and loss account and
balance shect It would be very ad-
vantageous if we have the same
principle here also so that we may
know how the bank is working. So just
as any other bank does, I want that
this EXIM bank should also have a
half-yearly profit and loss account and
balance sheet because it will be in
the interest of the bank and instead
of every 12-months, we may know the
working of the bhanking evrey six
months Therefore, I request that
this amendment may be accepted.

SHRI R VENKATARAMAN: Tt is
not necessary to publish the half-
yearly profit and loss account and the
balance sheet. It will only add to the
expenditure, It is enough if an
annual account it published. But so
far ag the preparation of account is
concerned, every bank prepares
internally for its own use.half-yearly
accounts. Fpr the ,question that it
should , pubjish half-yearly accounts,
I wduﬁ say that it is not necessary
to publish it,
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MR. CHAIRMAN: I shali now put
Amendmient No, 138, Clause 19 moved
by Shri T. R. Shemanna, fo the vote
of the House.
Amendment No. 13 was put and
negatived.
MR. CHAIRMAN: The question is:
“That Clause 19 stands part of
the Bill.” .

The motion was adopted.
Clause 19 was added to the Bill,
Clauses 20, 21, 22 and 23 were added
to the Bill.

Clause 24— (Audit) ..

SHRI MOOL CHAND DAGA: I beg
to move:

Page 11, line 34,—

For “Central Government” substi-
tute~—"Comptroller and Auditor
General of India” (28).

Page 12, l'ne 22,—

after ‘“accounts’” insert “for any
period’”. (29)

Sir, on page 11 of the Bill, uader
Clause 24, the following has been
stated.

*24.(1) The accounts of the Exim
Bank shall be audited by auditors
duly qualified to act as auditors
under sub-section (1) of section 226
of the Companies Act, 1956, who
shall be appointed by the Central
Government for such term and on
such remuneration as the Ceniral
Government may fix.”

I have suggested in my amendment
that instead of the Central Gouvern-
ment, the Comptroller gnd the Auditor
General of India should appoint the
audilor for this Bank. The Comptroller
and Auditor General of India ig an in-
dependent person and he should he
appointed for aud’'ting the accounis of
this Bank.

The second amendment which I have
moved is regarding the insertion of a
few words in Clause 24(6). It reads
A5

“24(6) without prejudice to any
thing contained in the préceding sub-
sections, the Central Goverament
may, at any time, appoint the comp-
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troller and Auditor-General of India

the examine and report upon the

accounts of the Exim Bank...”

Here after the word ‘examine’. I
have suggested insertion of the words
“for any period”. It means that if they
like to examine the accounts for any
period, it should be allowed.

SHRTI R. VENKATARAMAN: I amy
unable to accept his amendment,
Normally all the nationalised banks
are audited by Auditors appointed by
the Reserve Bank of India and when-
ever this Government appoints the
auditor, it can consult the Reserve
Bank and the Reserve Bank of India
is the proper authority fo advise us in
th's regard.

So far as the second amendment
is concerned, if any special audit
has got to be done, it can be speci-
fled at any time; it is not necessary
to put it in the Bill. .

SHRI MOOL CHAND DAGA: I
seek leave of the House to withdraw
my amendments No. 28 and 29.
Amendments Nos. 28 and 29 were,

by leave, withdrawn.

MR. CHATIRMAN: The question
is:

‘That clause 24 stands part of the

Bill.”

The motion was adopted.
Clause 24 was added to the Bill.
Clauses 25 and 26 were added to the
RBill.

SHRI R. VENKATARAMAN: 1
request the House to sit for a little
more time to pass this Bill today, It

will take another 15-20 minutes.

SHRI SUNIL MAITRA (Calcufta
North-East): Yesterday, on the frst
day of the session, we sat upto
7.40 pm. and you want us tg sit late
again today.

MR. CHAIRMAN: It is a question
of 15-30 minutes only.

PROF. MADHU DANDAVATE :
We can sit late.

MANY HON. MEMBERS: Yes, yes.

MR. CHAIRMAN: The Houge will
continue to sit till this Bill is passed.
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The question is:

“That clause
the Bill.”

The motion was adapted.

27 stands part of

Clause 27 was added to the Bill.

Clauses 28, 29, 30 and 31 were added
to the Bill.

Claugse 32— (Arrangement with Exim
Bank on appointment of directors to
prevail),

SHRI MOOL CHAND DAGA
beg to move:

- I

Page 15, line 7,—

after “directors” insert “on the
boargq of directors” (32).

Page 15, line 14—

after “directors” insert ‘“re-
tirement by rotation”. (33)

As regards amendment No. 32, it is
a question of language only. This
clause says:

“Where any arrangement enter-
ed into by the Exim Bank with a
company provides for the appoint-
ment by the Exim Bank of one or
more directors....”

I want to add ‘on the board of direc-
tors’. It is a question of language,
which you may consider.

As regards my amendment No. 33,
I want to add ‘retirement by rota-
tion’ after ‘directors’ on page 15, line
14. I want that it should be retire-
ment by rotation also,

SHRI R. VENKATARAMAN: As
regards his amendment No. 32 again
my friend Shri Daga is under 2
misconception. He has not understood
the section ang he complains about
the drafting. Exim Bank advances
loans to other institutions and on
those institutions to which the Bank
advances loans, it has a right to
nominate directors. And therefore it
nominates Directors on the Boards of
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those assisted companies. That is
exactly what the language says:

“Where any arrangement enter-
ed into by the Exim Bank with a
company providing for the ap-
pointment by the Exim Bank of
one or more directors of such com-
pany.”

The word ‘such company’
‘assisted company’. I
understand it now.

SHRI MOOL CHAND DAGA: You
say ‘on the Board of such company’,
whereas 1y amendment is to add ‘on
the beard of directors’ after ‘direc-
tors’.

SHRI R. VENKATARAMAN:
There are some people, Mr. Chair-
man, who are vanquished, but they
argue still. It is like the village school
master of Goldsmith growing rich on
£ 40 a year. Though vanquished,
you argue a lot still. This is the posi-
tion you have, So, I am unable to
accept this amendment.

MR. CHAIRMAN: Shri Daga has
never been a school master,

SHRI R. VENKATARAMAN: Had
he been a school master he would
have appreciated it.

SHRI MOOL CHAND DAGA.: I
scek leave of the House to withdraw
my amendment.

means
hope you will

Amendments Nos. 32 and 33 were,
by leave, withdrawn.

MR, CHAIRMAN: Now the ques-
tion is:

“That clause 32 stand part of the
Bill.”

The motion was adopted.

Clause 32 was added to the Bill.
Clauses 33 to 40 were added to the

Bill.
Clause 4l—(Power to reémove
difficulty)
MR. CHAIRMAN: We take up

Clause 41,
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SHRI R. VENKATARAMAN: Sir,
I have a clarificatory amendment to
this Clause. I beg to move;

Page 17, line 40,—

for “date of commencement of
this Act” substitute—
date on which this Act receives the
assent of the President,” (15).

Sir, Clause 41 reads ag follows:

“If any gifficulty arises in giving
effect to the provisions of this Act,
the Central Government may, by
order, do anything not inconsistent
with such provisions, for the pur-
pose of removing the difficulty;

Provided that no such order shall
be made after the expiration of
three years from the date of com-
mencemnt of thig Act.”

Now the Act provides that some
provisions can be brought into force
at one time or one date and some
can be brought into force on another
date. In order to gvoid any confu-
sion and to clarify the situation, I
have moved this amendment that for
the words ‘date of commencement of
this Act’, “the date on which the Act
receives the assent of the President”
may be substitutd, so that the date is
definite. Within three years of the
date on which this Bill receives the
assent of the President, change can be
made to remove the difficulties.
Threafter it cannot be made.

MR. CHAIRMAN: The question is:
‘Page 17, line 40,—

for “date of commencement of
this Act”
substitute—

“date on which this Act re-
ceives the assent of the President.”
(15),

. The motion was adopted.
MR. CHAIRMAN: The question is:

‘“That clause 41, g8 gmended, stand
part of the Bill”
The motion was gdopted.
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Clause 41, as amended, was added to
the Bill.
The First Schedule and the Second
Schedule were added to the Bill.

Clause 1 was added to the Bill

The Enacting Formulg and the Title
were added to the Bill.

MR. CHAIRMAN: Now the Minis-
ter,

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): 1T
beg to move:

“That the Bill, as amended be
passed.”

MR. CHAIRMAN: Motion moved:

‘That the Bill, as amended, be
passed.”

Mr. Sunil Maitra, you
speak at this stage.

SHRI SUNIL MAITRA (Calcutts
North-East): The Sixth Plan docu-
ment says that during the last 34
Years of our independence, almost
every year we have had deficits in
our balance of payments position,
except during very few years. To-
day, this Bill is coming in the context
of this deficit in the balance of pay-
ments position rising to more than
Rs. 5,000 crores.

You must understand that for an
under-developed country like ours, to
compete in ga flercely competitive
interntional market is really very
difficult. I understand from the
Finance Minister that it is to obviate
these difficulties that be is coming
up with thig Bill on the Export-
Import Bank. But I was also g little
taken aback when the Deputy Minis-
ter insisted that because Japan had
such an export-import bank, USA,
UX. and Italy had them, and let me
inform him that Italy was doing very
well with the export-import bank. Be-
cause of this, we are also equating our-
selves with them as if by having an
export-import bank, we are in thelr
company, we can also be compared to
thege countries.

Let us be realistic, and realize the
realities of the situation to-day. ‘It

wanted to
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[Shri Suni] Maitra}

is not because it has floated the exX-
port-import bank that Japan is Japan,
To-day, they, are challenging America.
They are saying that by 2000 A.D,
they are going to overtake America.
It is not by floating an export-import
bank that you can equate yourself
with Japan and America. It is your
economic might and economic founda-
tion which ultimately will deterrnine
whether you can really compete with
them or not.

Thig bank which this Bill wants
to float, will play the roles of a
commerciaj bank and a develop-
ment bank as also the role of a
merchant bank. All these three roles
have been combined in the functions
and activities of the proposed Exim
bank, and the Bill provides the bank
with guch wide-ranging powers that
to me at least it seems to be very
dangerous, because ag per the provi-
sions of the Bill, the bank hag been
authorized even to aquire cquities and
debentures in countries outside India.

Just think it over—whether for an
under-developed country like ours
which is traditionally capiial starved,
are you not opening the door, through
which you are allowing the capitnl to
be exporteq to thirq countries; and,
in the guise of joint ventures with
other countries are you not allowing
capital to flow to other countries—
which is not conductive to the interests
of India? 1t means you are preparing
the ground to play the role of sub-
contractors for the multi-nationals,

Thirdly, Japan is Japan; and Japan
is an imperialist country. And one of
the basic features of an imperialist
country is that it exports capital,
whereas you have not zchieved indus-
trial revolution in this country and
every year, you are raising taxes and
public borrowings. You are trying to
raise your capital from deficit financ-
ing. This way you are trying to form
your capital. You are sllowing this
Bank to float this capital out of this
country. Somebody should give this
Parliament a cost evaluation of our
export. What is the cost of our ex-
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port? In order to earn Rs. 100 in
hard foreign currency, we have to
spend Rs. 300. That is exactly the
cost of our export. Today, this way
to float a3 rank angd allow the wealth
to float out of this country will be
very dangerous. The constant stand
of our party has been the rationalisa-
tion of foreign trade. Had there been
nationalisation of foreign trade and
had such a Bank been formed to re-
gulate foreign trade, both export and
import we would certainly have
supported the Government, But here
the Bank is being floated with the in-
tention of subsidising your export
which already stands subsidised by
how many agencies nobody knows,
After all, it wil] be 5 State secret.
Exemption from custom duty, con-
cession on custom duty, cash assis-
tance, then varioug forms of subsidy,
al] these things are there; and in addi-
tion 1o this today, you are floating
Export-I'mport Bank in order to give
the exporierg further Assistance and
further concessions. This is surely
going to harm our economy. There-
fore, I oppose this Bill and we shall
continue ty oppose it.

SHR1 R. VENKATARAMAN: Mr.
Chairman, Sir, I cannot agree more
with Shri Sunil Maitra when he said
that it is the economic strength of the
country and not an instrument like
Export-Import Bank that wij help to
bhuilg the economy as well as export.
That I agree with him; and in order
to do that, we are trying our best to
increase our export to pay for the
imports which are so vital and neces-
sary. If we do not have an instru-
meént of this kind, then it will be diffi-
cult to promote our exports through
adequatie finance, concessional finance
and also taking into account the
varioug needs that the export promo-
tion require that we have to take
measures which are very necessary;
and this is one of them. Now I only
want to say that the Government are
fully alive to the prohlems of improv~
ing economy, and it is for that purpose,
as one of the instrument for improv-
ing the. economy, we have put up the
Export-Import Bank,
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The next point that he made is
about the joint ventures which are
costing this country a lot; and he
wanted that an assessment should be
made of the export of capital from
this country. Joint ventures, though
initially involve cxport of certain
capital, in the long run they bring
back not only the capital investeq but
return on the investment which we
made in other countriess We get
dividends; we get repayment and that
is how the point venture abroad has
been helping us. I am not aware of
any joint venture in which the country
has lost its capital and has not got
anything in return. On the contrary,
it is the joint ventunes which have
helped to some exient, not to a very
great extent, in earning a little more
of foreign exchange through export of
our capita] goods. For instance, the
hon. Member Shri Maitra may not
know, when we engage ourselves in
4 joint venture, we do pot send capital
from hecre in the shape of foreign
exchange. We supply machinery and
equipment produced in India as part
of the capital which we export to
othey countries. And to that extent,
we are exporting, or helping in the
export of our products from the
countiry and we are also incidentally
exporting technology and know-how
along with the machinery. Suppose
we open a textile mill, paper mill or
sugar mill in any other country as a
general venture we send sugar machi-
nery, textile machinery or paper
machinery along with it and we also
send the {echnical know-how for
establishing it as well as for running
it. Therefore, I do not think that
my hon. friend is yright when he says
that joint ventures cost the economy.
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The next point which he said is that
we are spending three hundred rupees
to earn one hundred rupees of foreign
exchange. This is an exaggeration on
the face of it. Certainly, we do spend
certain amount of money in gome
cases, Income-tax deduction up to
130 per cent is given for expenditure
for exports up {0 one handred. Some
of these things we do give. But if
we take the totality, what we spend
on the export promotion is far less
than what we ge{ by way of export
earning. In fact, our export earnings
and very much higher than what we
spend by way of export promotion
expenditure. 1, therefore, want to
assurn the House that this instrument,
this Bank, when it comes into being,
will accelerate our foreign trade and
will also help our exports. T am
happy that there is no criticism of
this Bank as such and some members
have suggested improvements; they
will he 1taken note of and will be
passed on to the Bank for adoption
as and when necessary. 1 think the
House once again,

Sir, T move.

MR. CHAIRMAN: The question is.
‘Thai the Bill, as amended, be

passed”,

The Motion was adopted.

MR. CHAIRMAN: The
stands adojurned to
11 A. M. tomorrow.

House
re-assemble at

18.22 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 19, 1981 /Sravana 28, 1903
(Saka).
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